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LOK sABHA DEBATES 

LOK SABHA 

Monday, Ma11 4, 1981/Vaisakha 14, 
1903 (SA,K'.A) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. DEPUTY SPEAK.ER in the Chair] 

OBl'IUARY REFEUNCE 

MR. DEPUTY SPEAKER: I have 
to inform the House of the sad demise 
of one of our former colleagues 
Dr. Y. S. Parmar, who 'vas a Member 
of the Constituent Assembly during 
19-18-49 Provisional Parliament dur-
ing 195

1

0-52 and Second Lok Sabha 
during 1957-58. 

A \•eteran freedom fighter, Dr. Par-
mar successfully organised Saty2-
graha in suket in 1948 which culmi-
nated in the formil tion uf Himachnl 
Pradesh with the integration of 
princely States. He was elected to 
the State ss~ l  in the first Gene-
ral Elections iu 1952 and became the 
first Chief Minister of Himachal Pra· 
desh. He again became the Chief 
Minister in 1963 and continued to hoia 
that office till 1977. 

He passed away at Simla on 2nd 
May, 1981, at the age of 75. 

We deeply mourn the loss of this 
friend and I am sure the House will 
join .me in conveying our condolences 
to the bereaved family. 

The House may stand in silence fpr 
a short while to express its sorrow. 

Thie Member• then .stoptl in silence 
for a. shcwt while. 
804 LS-1 

2 

ORAL ANSwERS TO QUESTIONS 

Grievances ot Bharatiya ··posts and 
l'elegrapbs '.J'edtration, Pune 

+ 
•1031. SHRI DAYA RAM 

SHAKYA: 

SHRI R. K. MHALGI: 

Will the Minister of COMMUNICA· 
TIONS be pleased to lay a statement 
showing: 

(a) whether Government have 
received any Memorandum dated 19th 
December, 1980 from the Bhartiya 
Posts and Telegraphs Federation, 
Pune (Maharashtra) stating their 
grievances and demands; 

(h) if so, what are their grievanr.es 
and demands; and 

(c) what action Government have 
taken or propose to take in respect 
of each of their grievances and 
dem<clnds listed in the said memo-
randum? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON) : 
(a) Government have not received 
any memorandum from the Bhartiya 
Posts and Telegraphs Federation, 
Pune. 

(b) and (c). Question does not 
arise. 

..f\' """"' wr r.: : ~ ft 
m ~1  tr 'f'Jifr 1'TJtTr-IPn' 

11 1 ~  ~ ~ ~ ~ ~ 
·" 'fro ~  .. ~  11 i~ ~ ~ 
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THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): 
In the first place, there is nothing 
like Bhartiya Posts and Telegraphs 
Federation, Pune. Therefore, the 
question of receiving Memorandum 
from that Federation does not arise. 
We have checked up with the PMG 
and the GMT-all of them; we have 
checked up with the Directorate also. 
We have not received any memoran-
dum in the name of Bhartiya Post 
and Telegraphs Federation, Pune. 

"lf Cf4"((('f ~ l  : li1 ~ \iff, 
l ~ l ~  \iff ~ ~~  '::f?if1.H ~ 

fcti ~ ;pr i i ~  ~  ~ ~~ ;-1·iir 

~ ~ 4 ii ~ ~  ~ 1  ~ ~~ 

i e ~ ;i;rfeiCfirf\tit ~ e ~ ~ ~ 

q-rucr ~ ~ ~ ~ ~ it ~e  irtlf 

'1T ~ 1 ~ ~ if fXT \iff Cffrt ~l i i1~  

~~ ~~ it 5 ~ '1Q:T ~~ ~ I ~ ~ 

\if'A.:rf ~~i  f<fi CF!:l'i ltit ;:;rr Cfi1 
~ it ctiTf \il'M:flRT ~ f<li' ~  

~~ rrn:r ij- ~  ~~ f'tf;;;i' ;;c11 ~ 

~ OTiT f;.pffi i~  ~ i ~ it.:rr-
~11i 11 ~ ~ ~i  ~ 5 1 il~ 

~ if ~ ~ 11 ~ li' ~1 :q-lr 
~ irm ift ~  , 
MR. DEPUTY-SPEAKER: Your 

question is very specific. 

SHRI C. M. STEPHEN: This is a 
very tall e~ to make a global sur-
vey of what all Federations have 
given . what memorandum and when .. 
We have got a mass of such memo-
randa :Pending 'with us-from about 
50 to· 52 Unions; and whenever I go 
on tour, at every Divisional Head-

quarters, we .pt it: we bave Mt a 
huge mass of it. But the points are, 
more or less, the same. Therefore, I 
can remain confined only to the quer-
tion. The question is wltether I have 
received a memorandum from Bhara-
tiya Post and Telegraphs Federation, 
Pune. In the first place, there is no 
such organisation at all as Bharatiya 
Post and Telegraphs Federation, Pune. 
Federation ia an All India body; it 
does not have a Pune Federation or 
a Nagpur Federation or a Kerala 
Federation. We do not have any 
memorandum in the name of Federa-
tion, Pune. 

SHRI R. K, MHALGI: The hon. 
Min:ster has stated that he receives a 
number of memoranda from a num-
ber of institutions or Federations and 
that the grievances are all the same 
everywhere. Is it a fact that he has 
received a number of memoranda in 
which it has been alleged, it has been 
stated, that overtime payments have 
not been received by the employees 
for a long time? Is it also a fact that 
about Rs. 26 crores are to be spent 
on payment of overtime wages or 
allowance for the postal employees 
and if so, how much amount has been 
paid out of these Rs. 26 crores and 
how much remains to be paid? 

MR. DEPUTY-SPEAKER: This 
question does not form part of it. 

SHRI R. K. MHALGI: My question 
is whether there is any grievance to 
that effect-that payment of overtime 
allowance has not been paid till now. 

MR. DEPUTY-SPEAKER: You can 
put a supplementary, but you can ask 
only about Bharatiya Federation hav-
ing submitted a memorandum ... 

SHRI R. K. MHALGI: My supple-
mentary arises from the reply givP.n 
by the Minister on the floor of the 
House just two minutes before. 

MR. DEPUTY-SPEAKER: If the 
Minister wants, he can reply. 



I 

SHB.l c. M. S'.BPllEN: Overtim• 
llu been a bone of contention. As I 
:1tated once <>n tbe floor of the lloUle, 
in spite of all the noise that I person-
ally made, I had to pay overtime 
to the extent of Rs. 27 crores last 
year, and all claims of overtime stand 
..cleared up. There is absolutely no 
.outstanding claim of any worker for 
overtime payment. Now that the 
reference is with respect to Poona, I 
could definitely say that all claims 
with respect to that area-I have 
checked up-have been cleared up. 

~ ~~i  ~ : ~ 

l.f (;ff iSfT ~ ll ~ arm ~ Cli""< fcfi ~ ;;rir 
cit ~ Cfl1' i ~  il' { W'i i Cfilf 
i i ~ g1  "St"Tta- ~  ~~  ~ ~~ 

~ ~ if; ~ cir ~in~ 

tfi'T mT ~ I ~ ~ ;rn: ~~ ii° 
~ ~~ qum ~~ crrm ~ 
~ ~ CfiT ~ ~~ ~  rr.:rr 'IT, ~i  

~ ~ i ~l  ~  1fT ~ i:kfr 
\ift' ~ ~ if; i ~ ii' ~ Gffj'flll 1.1"1' 

fifi ~ q"{rm ~e  m; er.< <tr iff ~ 
l~ ~ ~ i  ~ NITT'li ~ cr.P-f-
~ ~  ~ CfiT ~i  q'a'f ~ ~  
mq i ~ far. ~i  'SPfln: ~ cft (1 
~ c-r o ~ i cr.nr Ofi'mr ~ 1 
~ fr:rirT1T lfJ:JT ~ ~ ~ ? l{zr 

~  ~ ~ fCli ~ \if) lf_ff:flTt:r ~ 

tfifli i~ ~  ~ ~ ~ i ~ l ~ 

~ .. 

MR. DEPUTY-SPEAKER: What is 
your question? Come to the question 
proper. 

~ ~ ~  '1tf!'l11 : WTf 
~  ~ ~  ft "Wft'-"' t ~ ~ 
~  ~ ~ t ~ ~ ~ 
~ ifmQ4f ~ ~i sn  qr 
~  (qT t I ~ • ~~  

~ ~  ~  rnr GFT iAT-
~ ~ 'l1fr t ~~ lflT "'"'"11' ~ 
~ ~ ~ """" 'W1: \'{ .f I 

~, 1  ~~ a  ~ ~  
al ~ 1'lft \fr w ~  ' "1t'ff'° i 
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""'w srCfi'R lflT 161-t ~1l 1 l ~ l  
'fr, irf(·m 1~  ~ ~ ;irr·.rr? 

MR. DEPUTY'-SPEAKER: Mt-. 
Rajan . 

SHRI K. A. RAJAN: I would like 
to know from the hon. Minister whe-
ther the incidence of overtime is 
occurring because of the dearth of 
staff in the P & T Department. 

MR. DEPUTY-SPEAKER: If you 
want, you can answer because this 
has nothing to do with the main 
question. 

SHRI C. M. STEPHEN: Two que3-
tions are before me with respect to 
the recognitio11 of the Bharatiya 
Federation. As far a! the e e a i ~ 

is concerned, as I said, it is an a1l 
India body and no Federation has got 
its circle body and lo\ver level body. 
It is only the diffcreat Unions which 
have got circle level organisation5 
and all that. The trouble aro:;e 
because you put the name 'Federa-
tion' wi.thout knowing what it is. If 
the Unions names were mentioned, 
the position would have been far 
different. 

Now the question of recognition 
was raised. Bharatiya Federation 
was recognised during the previous 
regime. But the recognition is only 
a quasi recognition because the ~ 

Ministry has not recognised it. They 
are not part of the JCM. Looking 
into the matter as to whether that 
recognition which is supposed to have 
been given should be sustained or 
not, the matter is under observation 
because full recognition has not e~n 

accorded to it. 

As far as OTA is concerned, there 
are many factors contributing to that 
and this is one of the factors and that 
factor now s~ s ·solved because 
according to my_ figures (?ollected on 
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date, all ~ an ies which were h~e 
have been 'recruited and although 
people have not joined duty, they are 
under training and they will be join-
ing duty. Until that is done, the OT 
:policy will be implemented with some 
relaxation and with some flexibility. 

t: ·; 
~ ., 

~  ifi1' t?°" l ~ " ~9  ~~ ~ 

'fA tot wA q"f ~ 

* 1032. ""' ~ , f\) g:rtt: 

~ "rt" ~  ~  : 

CfliT ilifl'f i ~  l ~ ifCrR ~ FT 
e ~ ~ fcti ~ 

( Cfi ) Cff{f l ~ ~ ~ fCfi ~l  i ~ i~ 

~ ~  ~  il' tz2ii ·.i:n:ir ~ ~~~ ~ 

it ~ ~  ~ ~ i i ~ rn: ~8  cmr-
~~l  ~i ~ ~ ; 

~  l ~ ~ , ~  ~  ~~  # 
~  P- 91) "Fn i ~1 ~ ; 'lT7 

( ~  flr ~ rrrfo' "? , ~ 

~~ ~ ~ ~ i ~  ~ ~~  ~i~  
~ ~ ' 

~ Cfi) ~n  .,· r ~ ? 

THE MINISTER OF STATE rn 
'HIE MINISTRY O:F' AGRICULTURE 
AND RURAL RECONSTRUCTION 
{SHRI BALESHWAH RAM): (a) to 
(c). The Inter.state moveme.nt of 
sugar on trade account has generally 
remained banned during all periods 
cf complete or partial control on 
sugar, except under permits jssued by 
the Central or the State Governments. 
The present Order imposing such 
restrictitms was issued with the re-
jntroduction of the present policy of 
partial control in December, 1979. In 
the wake of the recent hike in the 
prices of free-sale sugar, Government 
have issued directions to the State 

e n e~ s, on 7-4-81, igh e~g 
the ~ e es for inter-State move-
ment of sugar to curb speculative 

8 

JioJaJ"din:g ~ln  P:roftteerin&: by: the 'ffllar 
tratte. n ~ the: -ntrtiv ~ e, 

~n s tor inlter-State e ~n  <:If 
free sale sugar on trade account ~an
riot now be-issoed by the State Gov-
ernments withQut the prior approval 
of the Central Government. As a 
result of this, as well as other mea-
sures, ltke progressive higher releases 
of free sale sugar quotas and the 
issue of an Order to speed up the dis-
posal of khandsari stocks by the pro-
ducers, the prices of sugar in the open 
market have declined during the past 
few .days. 

SHRI N E. HORO: The Government 
restriction on movement of sugar has 
actually not brought down the price 
of sugar in the market. Apparently 
they have used this policy of restrict-
ing the movement in order to check 
the blackmarketting and bring down 
the prices, but that has not happen-
ed. 

l would like to know from the Min-
ister whether they will have a second 
look on it and instead of restricting 
the movement, they shouJd withdraw 
this restriction and instead of going 
for this, they should tighten and 
improve the public distribution sys-
tem because the public distribution 
systern has been neglected and we are 
not getting sugar in the fair price 
shops. This sugar has become an 
article for urban areas. In rural 
areas this does not go. Will the Gov-
ernment look into it? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): The question relates to the 
restriction on movement of free-sale 
sugar. Public distribution system is 
quite a different matter. We are try-
ing to atop the leakages in the public 
distribution system. 

But, as regards free-sale sugar,. 
certain restrictions were required. 
Jn fact, this restriction of ~ n  

existed even before it was imposed 
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.in 197.9 when dual control was resort-
ed to by the previous Government. 
What we have done now is that the 
.approval of the Central Government 
will be needed by a State Govern-
ment before movement of sugar !or 
free sale by a trader in a particular 
'State when it is sent to a trader of 
another place. That is all-so, we 
are feeling that some of the States 
·.are very liberal in using this provi-
sion for allowing the movement of 
free-sale sugar. Therefore, we 
thought also that there were possi-
bilities of smugglers in the border 
states and the movement of free sale 
sugar from one trader to another, 
naturally raises the price. Therefore, 
this restriction was necessary and ~his 
was a step in the right direction. The 
price of sugar has also fallen during 
ihe last few days. I do not agree 
with the hon. Member. 

The price had gone up to Rs. 9 per 
k.g. but, in the last few days, it has 
gone down to Rs. 8/-a k.g. in the 
market. In some places it is sold at 
Rs. 8 per k.g. Recently, we were 
hoping that this would go down to 
Rs. 7.50 or so. A little rise in price 
has taken place on account of the 1 ~se 

in the tariff value of sugar, that has 
been announced. 

SHRI N. E. HORO: The Minister 
has agreed rather in a roundabout 
way. What steps are taken to bring 
down the price of sugar? I want ~  

know from the Minister what other 
measures he would like to take so that 
the price of sugar in the open market 
comes down to roundabout Rs. 4 or 5 
a k.g. Besides restriction on move-
.ment, what further ste.ps are you tak-
ing to bring down the. price to Rs. 4 
or 5 a k.g.? 

RAO Bl~ D  SINGH: We have 
taken steps from time to time to try 
and maintain the prices at a reason-
able level. But. what steps we are going 
to take in fuiure, I hope, you would 
a~ ee with me, they -should not be 
~s~ ~  We want to take all possi-
!bl.e ~ Wlder the law .-n4 under 

the Constitution to try and mainhin 
the price at a reasonable level. 

SHRI Y. S. MAHAJAN: Sir, the 
restrictions on movement of sugar 
from one particular State to another, 
are meant, after all, to stabilise the 
price of sugar. The production of 
sugar is liable to extreme fluctuations 
from one season to another. This sea· 
son is almost over. Production is 
about 50 lakhs tonnes as reported in 
the papers, but the consumption ·!s 
likely to be more. We have been 
consuming more sugar during the fast 
two or three years. What other steps 
are you taking te stabilise the price 
at a reasonable level? 

MR. DEPUTY-SPEAKER: He has 
already replied. 

RAO BIRENDRA SINGH; We have 
taken several steps in the past a1~  

we shall take further steps in future 
as and when the need arises. Bur; 

I am not going to disclose what Gov-
ernment can do. If the smuggle:-s, 
hoarders and some unscrupulous tra-
ders go on behaving in a bad way. 

SHRI SATISH AGARWAL: Mr. 
Deputy-Speaker, I do not ag:-ce \vit11 
the proposition. 

(Interruptions) 

SHRI SATISH AGARWAL· Mr 
Deputy-Speaker, Sir, I do not. ag e~ 
with the proposition enunciated by 
the hon. Minister that the public dis-
tribution system has got nothing to 
do with the free-sale sugar. I know 
that in Rajasthan, the sugar for the 
months of January and February was 
being distributed by the pub'tir dis·-
tribution system in the month of 
April. If the distribution system is so 
faulty that it takes two or three 
months for sugar distribution, natu-
rally, there is a strain on the free-
sale sugar. Anyway, I would like to 
know from him whether there is a 
quota fixed for every state with 
regard to free-sale sugar, if not, then 
any State Government can do as they 
lik-e. Then, what is the sense in 
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imposing the restriction . when there 
is no quota fixed that way? 

RAO BIRENDRA SINGH: The res-
trictions are necessary to stop hoar-
ders from comering sugar stock for 
purposes of making undue 
profits. There are no quotas 
fixed for 'free sale sugar. The whole 
salers are free to buy from 
any factory in India for distribution 
to the public in free market and. 
naturally free sale sugar will be lifted 
by traders according to the needs in 
a particular area. The purpose is 
that sugar should be freely available 
to all areas in India from the factor-
jes. The factories can freely send 
sugar to traders from the factorit..s. 
For that no licence is required. But 
H a trader hoards a stock and then 
wants to transfer to another trader 
in another State for profiteering then 
we think restrictions are necessary. 

SHRI K. MALLANNA: Sir, so far 
as khandsari is concerned it is used 
by poor and middle class people. Even 
the price of khandsari is increasing. 
Some States have banned the inter-
state movement of khandsari. Kar-
nataka has not banned the movement 
of this with the result here is smug-
gling of khandsari to the neighbouring 
States and its price is rising. May I 
know from the hon. Minister whether 
Government is thinking of imposing 
inter-State movement on khandsari 
also? If not, what are the reasons 
thereof? 

RAO BIRENDRA SINGH: We are 
not in favour of imposing any restric-
tions on all types of sweetening 
agents. Khandsari and Gur should 
have a free fl.ow in the market. That 
is why we do not favour imposition 
of any restrictions by the States on 
these two commodities. To make 
khandsari easily available to the peo-
ple we have recently passed an order 
that a U the khandsari manufacturing 
factories would declare their stocks 
and within the next five months they 
shall dispose of all the stocks at the 
rate of 20 per cent of the stock each 
mnntb so that by the end of Septem-

ber all khandsari is sold· in the mar-
ket and the factories are not able to 
hoard before the next season. 

SHRI INDRAJIT GUPTA: Sir, 
since the price of sugar in the o-pcn 
market-at least in the leading cities 
of the country-is now ranging any-
where between Rs. 10 to Rs. 13 .. ~ 

RAO BIRENDRA SINGH: No. No. 

SHRI INDRAJIT GUPTA: I have 
just come from Madras today and +he 
price there is Rs 11/-to Rs. 13/-. 
Here in Delhi it is selling at Rs. 9/. 
No. No means what? You do not buy 
sugar in the open market. 

Anyway my question is that since. 
the hon. Minister has here on the 
Floor of the House virtually admitted 
def eat at the hands of the profiteers 
and hoarders when he said that he 
could not do anything about it 

RAO BIRENDRA SINGH: I have 
never said that. 

SHRI INDRAJIT GUPTA: In order 
to alleviate the sufferings of the pub-
lic could he please tell the House as 
to .why they are not adopting the 
other measure which is open to him 
of cutting down the quota of free sale 
sugar and increasing the quota o'f levy 
sugar. Why don't they do that in 
order to give relief to the people in-
steaci of saying, ''What can I do with 
blackmarketeers and h a e s ~ 

Either you shou}d resign or increase 
the quota of levy sugar? 

RAO BIRENDRA SINGH: Sir, we 
have to maintain a balance because 
increasing the levy quota from the 
fQctories would mean payment of 
higher rates and more money to the 
factorie&i And then, the price o'f sugar 
even under the public distribution 
system will have t0 be raised because, 
the Government has a limit to bear 
any subsidy, as I stated earlier on 
this account. Therefore, we think ·t:tiat 
this 65 per cent is a fair amount :for 
tbe public distribution system even 
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now. And if J:diher qwmtities are 
taken from the mills for· the 'public 
distribution system, ~ there may 
still be the possibility of some o'f it 
leaking into the black-market and so 
on. So, neither the public would 
benefit from it nor would the Govern-
ment also be able to save huge sums 
of money which could be sa ~  on 
subsidy. 

SHRI M. RAM GOPAL REDDY: 
From 1977 We have got two,successive 
Governments. One Government has 
brought down the production· of sugar 
:from 65 lakh tonnes to 38 lakh tonnes. 
Another Government, in 1 ~ years, 
has increased it from 38 lakh tonnes 
to 52 lakh tonnes and next year we 
are going to touch the same figure of 
55 lakh tonnes. r just want to know 
about one thing. With that quantity, 
the Minister can supply large quantity 
to the public. I just want to know 
from the hon. Minister whether the 
present policy will be continued for 
another 2 years. If he follows that 
policy, I am told that next year the 
production of sugar will touch more 
than 65 lakh tonnes. 

RAO BIRENDRA SINGH: I am 
glad thet the hon. Member is satisfied 
with the present policy of the Govern-
ment. So long as this policy is succesS'• 
tul, it will be followed by G-Ovem-
ment. But if any amendment ts 
needed, certainly. that too will be 
considered. 

MR. DEPUTY-SPEAKER: With 
Mr. Ram Gopal Reddy's cooperation 
with you, you can increase it also. 

RAO BIRENDRA SINGH: I have 
got figure here to prove that what 
Mr. Indrajit Gupta mentioned is not 
correct. The whole-sale price of sugar 
is like this ..•• 

SHRI INDRAJIT GUPTA; I talked 
about retail price. 

RAO BIRENDRA SINGH: Whole-
sale price and, retail price are con-
nected. Whole-sale price has come 

down in Madras to Rs. 850 at the end 
iof last month. We expect that tbef 
will still go down. And if wholesale 
price comes down it wi11 have its 
effect on the retail price also. 

SHRI NIREN GHOSH: I would 
like to know whther the Government 
is aware that due to levy system and 
fre.e sale sugar, tbe millowners are 
making a profit of Rs. 200' crores. 

You have granted it. Since there 
is no restriction where they can sell, 
how do you know . which hoarders 
have hoarded because the mill-mag-
nates do not give the information as 
to where they are going to sel1 ihis 
levy free sugar. They are not doing 
it. You sraY, the prices have come 
down in the last 2 days. rs it in 
sympathy 1:Q the question that is like]Yi 
to be raised in the House today, that 
the market has gone down during the 
last 2 days? What is the substance? 
You say, the market price is coming 
down Now, what I wish to 
ask you is this: Would you fix the 
price for free sale sugar, so that you 
can know what is hoarded, what is 
supplied and what is not? Would you 
ask them to supply the names of the 
traders? Otherwise what is the mean• 
ing in having this sort of systeQl? 
You do not know what price he has 
got. You don't know how much he 
has g ~ you don't know where he is 
going ~ supply. Are you g\")ing to 
fix any price f<>r 'free sale sugar pro· 
duced by these. mills? If you do that, 
then only some sort of. restriction 
might be 'there. Not otherwise. 

MR. DEPUTY SPEAKER: He hu-
given the answer also 

RAO BIRENDRA SINGH: AU that 
he has suggested is being done and 
even much more is being done. 
The Factories are required to  give 
all information to the State Govern·-
. ment and to the Government of India 
about their .sale, about the price, the 
traders, the wholesalers to whom they 
sell, and so on. 



Bvery lt&g of· sugar is lifted from 
ttte: 'Faetory and despatched from the 

~ '. ·.on specific orders of the 
~en  of India. Everything 

is mottitored perfectly. Quantity 
of ·sugar produced in each factory 
from day to day is also monitored 
through the Excise Department. 

9$1) ~ ~  ~~  ..t· ifir 
~ l  «. ~  ~  ~ ftf.' ~  

'a''lcfi'T ti:rrrt ~ ii ~ srli'rtwa-~~ 
1~n  "lfr ~  iri:rr ~ f;jftrq-· ~ ~i  1{, 

~~ ~ ~ in'f'.fi4' ~ii ~~1~ 

q'fa-~, ~ H ~  1~  'Jf,·c.r 40 ~~ 

~ & ~h 4o ~ ~ 'ifr.r qz ~  

'ifi.;fi fcrCfi ~ fi ~ ? q-rtr.f ~~ fct: Cf.'il' 

pr ~  ~ li  ~ ~ i  ~  ~  ·tlfrt ~ 

~ & I Cf1:fl' Wt iifi ;l ~e  ~  

~~ li l~ i~ il ~~ t? lff<f ~, ~i ~~1  

~  ~ 1 CflfT ' "1h ~ Cf.fl' ii~ 
\:I 

~ ? 

-BAO BIRE'.NDRA SINGH: There 
can be various reasons. Actually I 
ao not know what is the pr.ic.= today 
in Ranchi in free markets. The hon. 
Member says that it is very high. To 
my mind, it is not correct. But there 
can be various reasons for high 
prices in free sale market. The main 
reason for that will be that there are 
no wholesalers and traders who lift 
sugar from factories to supply them 
in the markets around Ranchi. This 
is one thing. The hon. Member 
could se~ that the wholesalers pur-
chase sugar from the factories. In 
som•e areas the wholesalers do not 
lift Qny sugar for free market. They 
depend upon th-: sugar that leaks out 
of the public distribution system and 
make money on that. It is more 
p.rofitable for them because there is 
shortage of sugar and they are the 
only profiteers of levy sugar which 
comes into their ~n s  

"' ~ mnw· ~ : . il';t ri'. 
~  ~ ~ ~i~ ~ ~ l  

, ~ ~  ii 4o ~ i ~ iqltfr fiRi 

\fr t I il ~ 1fl· ~ ~ 'fl fCF ~ 
ijifl"Elt< .. Wf ~ ~  t ~ ~ 
~ rier"r ~~ i trHr ¥rl' GTT(fi {11rr 
~ii~ ~  i ~  ~ fcti i:irii \ifT 

it ~~ ~ Cifi'm ff fifi" ~ ?ff tt{f fif." 

~ 40 ~  i ~i ftffi T(T ~  

MR. DEPUTY -SPEAKER: He has 
given the reason why it is .being sold 
like that. 

(Interruptions) 

RAO BIRENDRA SINGH: I would 
suggest to the hon. Member that he 
should find reliable good persons to 
work as wholesalers or he should 
take the levy sugar trade into his 
own hands. It is available in the 
factories and it can be supplied. to 
the market. 

gfr m1 R{Wf ·" ~ ~ : ~ 

~~ it ~~  ~ ~ ~~ cFi i~  I? 
MR. DEPUTY-SPEAKER: The 
wholesalers are taking sugar direct 
from the factories. 

SHRI R. K. MHALGI: Why cann't 
he enquire into the matter? 

SHRI RATANSINH RAJDA: I won-
der whether the hon. Minister is 
aware of the gravity of the situation. 
I would like to know from the hon. 
Minister how much sugar is released 
tor the city fo Bombay every month. 
For the last two months the people 
Of Bombay are going without sugar. 
Your public distribution system there 
bas collapsed. Are you aware of 
that and what steps 'would you take 
to retrieve the situation? 

RAO BIRENDRA SINGH: Most of 

the ~a  in India is produced in 
~a a ash a · and there is no reason 
why Bom'bay city should ·Ile without 
sugar. My information, on the other 
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hand, ie that the Jeeal wholesalers 
purchase most ot the sugar from fac-
tories in Maharashtra. They keep 
it in Bombay and they are selling in 
1<> trade.rs in Punjab, Rajasthan and 
other places and that is why we 
·have to impose the restrictions on 
'the movement .. 

(Interruptions) 

SHRl RATANSINH RAJDA: What 
does th'e Government do? That is 
what we are asking. 

RAO BIRENDRA SINGH: IJ you 
don't understand it, what can I do? I 
have stated in so many words that 
that was the reason why these restri-
ctions on movement had to be imposed 
that the State Government could not 
give approval for e ~n  without 
prior approval of the Government of 
India. Are you satisfied now? 

SHRI RATANSINH RAJDA: Sugar 
is not available in Bombay. The 
public distribution system has failed 
and collapsed. The hon. Minister 
has not replied to this point. 

SHIU K. MAYATHEV AR: So far 
as I am concerned, I am not prepar.:·· 
ed to blame the Government with re-
gard to distdbution system. As re-
gards the private traders engaged in 
the frei sale of sugar, they are re-
sorting to black.marketing, hoarding 
and profiteering. I can even call 
them smugglers a5 they are engaged 
in this anti-national activity. These 
persons are creating all mis.chief and 
violating the directions Of the Gov-
ernment. So far as Tamil Nadu is 
concerned, they are not alive to their 
duties and functions. Every body 
in politics is uware of it. I would 
like to knO\v whether the Central 
Government js prepared to take actio.n 
under the National Security Act 
against the blackmarketeers and pro-
fiteers in Tamil Nadu to reduce the 
prices. lf not, will the Government 
direct the Tamil Nadu Government to 
make U$e of the provisions already 
t?xisting and take suitable action? Will 
not . the Government consider making 
the law more stringent in this re-
gard? It is within your compentence 

and powers. The State Government 
is s~ee ing over this. Why do the 
Central Government not direct them 
to take suitable action against such 
people? 

RAO BIRENDRA SINGH: We have 
been requesting the States repeatedly 
to take action against the blackmar-
keteers and hoarders. We have also 
taken other steps from time to time, 
as I said, when the prices seem to go 
too high. The hon. Members would 
remember that last year, we con-
trolled all the stocks of the free sale 
sugar with the factories and we dis-
tributed the through the States at 
a fixed price. That was also a very 
strong measure that we took. Of 
course, the factories collaborated and 
cooperated with us. otherise if 
would not have been possible. 

As regards making the law more 
stringent, I shall seek the hon. Mem-
bers' cooperation; very soon I am 
coming to this House, maybe tomor-
row or day after for ame•dment in 
the Essential Commodities Act. 

Govt. Accommodation in Delhi 

1034. SHRI P. K. KODIYAN: 
SHR1 JYOTIRMOY BOSU: 

Will the Minister of WORKS A ND 
HOUSING :be pleased to state: 

(a) whether there were 1,00,384 
Government servants waiting for a 
Government quarter in Delhi at the 
end of December, 19 ~  

(b) whether out of this sizeable 
number of employees have been wait-
ing for a Government house for the 
last 24 years; and 

( c) if so, what are the details there-
of and the action taken thereon? 

THE DEPUTY MINISTER IN ~ 
MINISTRY OF WORKS AND HOUS· 
ING (SHRI MOHAMMED USMAN 
ARIF): (a) No, Sir. The total de-
mand in the General Pool on 31-12-79 
was 1,00,384 and total residential 
units available in the General Pool on 
31-12-79 were 42,298. Thus, only 
57,456 Govt. servants were waiting 
for Govt. accommodation on this day. 
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(b) and ( c). Tlle number of Govt.' 
employees waiting for more than 
24 years for Govt. accommodation bl 
Delhi is as under:-

Type B 

Type D 

1854 

103 

Government have already launched 
a crash programme Of construction of 
15,180 . q_uarters in Delhi. On the 
completion of the programme, the' 
waiting period for Govt. accommoda-
tion would be reduced. 

SHRI P. K. KODIYAN: Sir, Con-1 
struction of accommodation for Gov-
ernment employees had started de-
cades ago and according to the reply 
given !by the Minister, the units 
available in the General Pool on 31st 
December, 1979 were 42,928. I would 
like to know from the hon. Minis-
ter, . what were the targets fixed for 
construction of accommodation for 
Government employees in the last 
three-four years. Has the target 
been achieved? If the answer is in 
the negative, what are the reasons for 
the shortfall? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
K.ATASUBBAIAH): Mr. Deputy-
Speaker, Sir, there has been a con-
stant 'endeavour of the Government to 
provide accommodation to all the 
Government employees who are in 
Delhi. The Hon. Member has 
asked whether there has been any 
traget with regard to providing ac-
commodation? In this connection, I 
may say, Sir, that the Government 
has launched a crash programme 
which was initiated in the year 1978-
79; and the Government's intention is 
that under this crash programme the 
following tyPe Of houses be taken 
up for construction: 

Type 'A'-1,000; 

Type 'B'-5,000; 

Type 'C'-9,180; 

Hostel.:_154 units; and type V 
hostel-120 units. 

This involves a capital investm.ent 
of Rs.. 100 crores. I may add that 
by March 31, 1981, 2,500 quarters cL 
Type 'B' accommodation, for which 
the waiting list is known, would have 
been completed. And also 1,500 
quarters under Category 'B' would 
have !been completed by this period. 
he ~ the problem is acute. We hope 
to w1pe out this waiting list by 1981-
82, so far as this 'B' Type is concer-
ned. By 1984-85, we will be able to 
meet the demand of these various 
types Of employees to the maximum 
extent. 

SiH'RI P. K. KODIYAN: Sir, out of 
the available acco:rnmodation, some-
times out-of-turn allotment is also 
made. I want, to know how many 
such allotments have been made so 
far? And also whether some of 
such allotments have been made to 
the Personal' Staff of the Ministers? 
And if so, is it a fact that even after 
these Staff' Members ceased to be 
with the Ministers, they have con-
tinued to occupy these fiats? 

Secondly, some Government offi-
cials even a'fter their retirement 
are continuing in occupation of the 
accommodation provided by the Gov-
ernment. And that some of them 
have also got their own houses in 
Delhi. I . Would like to know the 
total number of houses which are in· 
such unauthorised occupation and' 

what steps have been taken to get 
them vacated? 

SIIBI P. VENKATASUBBAIAH: 
Sir, r may bring to your kind notice 
that this question is not relevant. 
Anyhow, sinc'e he has asked for cer-
tain specific clarifications, Govern-
ment would try to collect the infor-
mation and supply it to him. 

One thing I would like to say, Sir, 
that the Government has been pay-
ing more •tention to the lower cate-
g i~ of Government employe.es. I 
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can read out for the beneft.t of the 
hon. Members. · With regard to 
Group 'A' which is the lowest cate-
golry we have been able. to provide 
accommodation and the accommoda-
tion percentage has been worked out 
to 61.1. And in Group 'B', the per-
centage is a little less. That is why I 
have pointed out that this is a Group 
type accommodation which has not 
been provided adequattly by the Gov-
ernment. I have stated earlier that 
crash programme has been taken up. 

About the specific points raised by 
the Hon. Member, I would like to 
collect the information and supply it 
to the Hon. Member. 

~l  ~  ~ : ~ ~ 
~ m l{Qrr 11~ ~ ~ 'Gfl'iAT ~ 

~ fQfi ~  ~~ ~  ~e ~~ 

~  ~~ ~  ~~ ~ ~~ ~ 

~ n  ~  1 1~ ~ 7fi forzi' ~ 
rn« ~ i n ~ ~ ff( ~ ~ i ~ ~ 

m'-f;:rr.qi;f fcncrif ~ & !lt"'h- ~ 

~ ~ ~~ ~ Cfll'T •:ftfa' FfmR(l 
<ft' ~ ? cp;ff ~  ~ i  ~ 

~~1 ~ i la i i~ ~ ~ 

etil +rtfif;r ~ ~  i ~ ? 

SHRI P. VENKATASUBBAIAH: 
This is not directly relevant to the 
question. If a separate question is 
put, t:tlen I will try to reply. 

~ ~ ~ : ssftir1, ~  
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~ ~ q"fij' ~ ~~  ~ 
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SHRI P. VENKATASUBBAIAH: 
This is a suggestion for action and' 
Government will give it, due consi-
deration. 

MR. DEPUTY-SPEAKER: Next 
question. 

""' ({EfT'tA ~ll l  : 1 l l1~ 
~1~, fA ~  ~ ill an\"' if 

~  f.£1', ~  a ~ ~~ ;:r@ f;ITlff ~ t 

MR. DEPUTY-SPEAKER: He has 
said that this is a suggestion. That 
is all right. 

Director ol Education, Delhi Ad-
ministration 

•1036. SHR:t SATISH PRASAD 
SINGH: Will the Minister of EDU-
CATION AND SOCIAL WELFARE 
be pleased to state: 

(a) whether it. is a fact that during 
the last 12 years there have been as 
many as 11 Directors of Education in 
Delhi Administration; and 

( b) if So, whether Government pro-
pose to take any suitable measures to 
ensure that the incumbents stay as 
Director of Education, Delhi Ad· 
ministration for a reasonable period, 



wbereafter they could be made llRS-

werable . for the e an~e of 
~ h ls under Delhi Administration? 

'THE MINISTER· OF EPUCATJON 
AND SOCIAL WELFARE (SHRI 
S. B. CHA VAN): (a) According to 
inf0l'mation furnished by the Delhi 
.Administration, nine officers Jciave held 
'.the post of Director of Education 
-during the last 12 years. 

(b) The normal policy of the Delhi 
Administration has been not to make 
frequent changes of Senior Officers 
including the Director Of Education. 
Accordingly, the approach will be 
·to allow a reasonable tenure of 
. office to the Director of Education 
subject to exigencies of administra-
tion. 

gr) ~~~11 'S1'EWf ~~ : ~ ~ 

~ ~i  \if ~  f ~ i ~  \jft it' ~ ~ ~ e  

it 1 ~l  ~ fcli 12 ij'R'f ii" 9 ~ 

~ l ~ ~ ~~~ ~~ ~  CfiT 

~ i:rf)'orrlf lf ~i  ~ a  ~ fifi ~ i  
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SHRI S. B. CHAVAN: The reply 
is very clear. In part (b) of the 
reply, this has been made absolutely 
clear that the Delhi Admini.&tration 
has been actually follQwing the policy 
of not having frequent changes. But 
sometimes when the exigency in the 
Delhi Administration does arise, it 

Onll A.Wera · , 

becomes necessary to transfer officers. 
We have given instructions to them 
that as far as ossible they should 
adhere to the policy which they have 
adopted. 

ssi\' "'<11ttr siwrt ~~ : ~ ~ 

~~ ~~a  ~~~ ~ etifl1 ~ 

ffm ~ i ,~ , ~ fW@fiT ~  

~i i  ~n '11' i ~~ ~ ~ 

~ tr¢ Cfi'T ~  \itfTGf 1tiffi'R' pl 
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~1 ~ i  ~ '· ~i ~~ ~~  ctr 
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SHRI S. B. CHA VAN: The hon. 

Member will have to ask a separate 
question for that. 

SHRI JAGDISH TYTLER: In 1964 
the Delhi Education Act came into 
being. Some of h~ public schools 
challenged that Act. As a result of 
that, the Director of Education lost 
some of the powers ~a ing re-
cognition of private public schools. I 

want to know from the hon. l'vlinister 
whether it is true that the Director 
of Education has lost powers to con-
trol them. 

SHH! S. B. CHAVAN: l require 
notice for that. 

PROF. NARAIN CHAND PARA-

SHAR: May I know from the hon. 
Ministe·r out of 9 incumbants how 

many came a ~e  the previous incum-
bant retired? In l 2 years 9 iilc:um-
bants were appointed. How · many 
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were appointll\&A't$ ~ by Rtire-
ment and how many came by trens-
fer? , 

SHR.J S. B. CHA VAN: Three ofti .. 
cers were transferred because of :fo.r-
eign training assignment. Three 
officers went out of the Government 
of India, to Union territories. One 
officer 'eut short h~s deputation him-
self. Two officers becam:e Secretary, 
Education, being senior ones. 

.. ri:ffti i ~ iq' : ~ ~ i 

i ~, if ;feft ~~l  ~ ii ~  

~ ~ fcri ~  ~~ ~ iift m;r 
~~ ~  i Cfiif ij' ~ ~ ~  ~ ~ 
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t, ilflfT ~ i i  ~i ~ ~  ferqrr 

~  i i~~~  % ? 

SHRI S. B. CHAVAN: Shri Ba1esh-
war Rai has been working from Octo-
ber, 1980 todate. There is no such 
propos.11 before the Government. 
Posting pertains to the Home Minis-
try. I am not ~n  whether the 
Home Ministry has any proposal of 
shifting him. 

Government Control over Public 
schools in Delhi 

"'1037. SHRI KEYUR BHUSHAN: 

SHRI G. Y. KRISHNAN: 

Will th. Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to ~ia e  

(a) whether the Central Govern-
ment exercise any control on the 
manag.ement of public schools in the 
Capital; 

(lb) whether som'e Of the schools 
which are not recognised are collect-
ing huge money and they are -also not 
submitting their al~ ~ io 
Government; 

' (c) i , ~ i~ils e~g s h~ 
schools; and · .. , , , 

(d) the measures, if any, which 
Government propoee to take to check· 
the activities of such public schools. 
in the Capital? 

THE MINISTER OF EDUCATION" 
ANO SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) to (d). The Delhi 
Administration andjor the "Aprro-· 
priate Authority" exercise control 
only over recognised schools under 
the Delhi School Education Act, 1973· 
and the Rules made' thereunder. There 
is no provision either to prevent the· 
establishment of unrecognised schools 
or to regulate their management. 
That being so, details partaining to 
such schools are not available. Any 
change in this position is possible only 
by amending the Act in reference. 

~  ~ ~ 1tf.T1JT : \3'Cf16(le1 ~ ~ i  
" "' . 

~ ~ e  l:t \ifr qfoc-n: ~ n  &-1 ~1~  
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SHRI S. B. CHA VAN: I have made· 
it absolutely clear that under the 
Education Act of 1973 the Delhi Ad-
ministration cannot control un-re-· 
cognised and un:..registred schools. 

PJWF. K K. TEWARY: I had' 
expected a m.oxe cate-aorical a11swer 
from the Mini,stef-on this issue because 
it has been agitating our mind.a for· 
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·quite ~e time. These ecbools, 
:& reference to which has been 
:made in the question, are pro .. 
. liferating all over the country and not 
.in Delhi alone. Beside making mcney, · 
1bese schools are imparting a type of 
.ed1J1Cation which promotes a particu-
: 1ar attitude which rw1s counter to 
our political system. That is elitism 
is being born in this country. In 
view of the serious social implications,· 
I think the Ministry of Edueation 
should decide its policy once for all 
regarding setting up of public schools 
and control of these schools. I would 
expect the Minister to r-eply to us 
whether the Government of India 
has any definite programme or policy 
about setting up of private schools. 

SHRI S. B. CHA VAN: So far as 
aided schools are concerned, they are 
governed under the 1973 Act. Unaided 
but recognised. schools are also being 
goverened under the 1973 Act. But 
there is no provision in the Act by 
which we can regulate unaided and 
un-recognised schools. 

MR, DEPUTY-SPEAKER Next 
question. 

PROF. K. K. TEWARY: Sir, this 
is a very important issue. I want to 
know whether the Minister or the 
Government is considering this matter 
seriously. The reply shows that the 
Government has not applied its mind 
to the prolblem. That is precisely 
what l want to know. 

&.'t.!RI S. B. CHAV AN: If the hon. 
Member were to go through the reply 
·that I have given, he will know that 
,our view is that to allow any change 
in this position is possible only by 
the amendment of the Act under re-
ference. We are still to get the 
~ sals from the Delhi Ad.minis-
-tration. As soon as they are recei-
ved, certainly Government will apply 
its mind to this problem. 

Maid ...... --,.... Mada" 
rel01ll'eeS 

• 1038. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGlU-
CULTURE be _pleued to state: 

(a) whether Union GoveTnment. 
have drawn a plan for maximising 
fish -catch from marine resources; 
and 

(b) if so. the details thereof? 

TH;E MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). While measures for maxi-
mising fish catch from marine re-
sources of inshore \vaters are being 
taken essentially by the State Gm,·-
ernments, the Union Government as 
such has a plan basically for maxi-
mising fish ~ h from marine re-
sources to be found in the Exc1mive 
Economic Zones. The important pro-
grammes of the Union Gove:rnment 
are as follows:-

(i) Augmentation of deep sea 
fishing flee.t; 

(ii) Permitting Indian parties to 
charter foregn fishing ve:ssels; 

(iii) Providing loans on soft 
terms for purchase of fishing ves-
sels for deep sea fishing through 
the Shipping Development Fund 
Committe:-e; 

(iv) Augmentation of Fisheries 
survey; 

(v) Augmentation o:f traning 
facilities; 

(vi) Assistance for construction 
of fishing harbours at major and 
minor ports and of landing and 
berthing facilities at smaller ftsh· 
ing centres; a!li 

(vii) Regulation of 
foreign vessels fn 
CEco-nomic Zone. 

fishing by 
the Exclusive 



VAlSAKHA 14, ·1909 (SAKA) Written AftltDen 30 

smti CHINTAKANI PANIGB.AHI: 
Oui of the 45 lakh tonnes Of exploi· 
table marine resources in this coun· 
tri today only 10 to 15 lakh tonnes 
are beiol explOited. Similarly, out 
of tht: Exc1\D1ve Economic Zone of 
India of 20.2 l~kh sq. km., only 10 
per cent is exploited now. In view of 
this position, may I know from the 
hQn. Minister whether they are think-
ing of establishing new fishing har-
bours· in the ditferent States and, if 
so, where they are going to be a ~ 

ed? In Orissa, the proposal for a 
fishing harbour at Astarang is pend-
ing for the last ten · years. May I 
know whether it has be-en cleared? 

SHRI R. V. SWAMINATHAN: It 
is true that out of more thalfl 40 lakh 
tonnes of marine resources. we are 
not tapping the entire quantity. We 
have got only 57 vessels in this coun-
try, owned by the private owners. 
Our plan is to increase the numbe::r 
to 350 during the Sixth Plan. When 
there is augmentation -in the fleet, 
the catches will increase. So far as 
the fishing harbour in Orissa is con-
cerned, it is under consideration. We 
will do the needful." 

SHRI CHINTAMANI PANIGRAHI: 
Are the Government aware that the 
neighbouring countries are poaching 
on India's Economic Zone? If so, what 
steps are they taking to prevent this? 
Are the Government aware that out 
of the money allocated for the devQ-
lopment of fisheries for 1980/81, a 
sizable portion has not been spent? 
If so, ~ha  was the mooey allocated 
and what was the amount spent by 
the various States? 

SHRI R, V. SWAMINATHAN: 
Government are aware of the- fact 
that foreign vessels are peaching 
in our territory. To deal with that 
we are going to bring forward a Bill 
which is under preparation. I think 
that Bill will bf:' introduced in two 
or three days' time. \Ya want to pass 
this Bill before the end of this ses-
sion. We are aware of the situation 
in tbls ~ n i  · 

-
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World Bank Aid for Submarekha 
Ma1t1.Purp05e Project 

•1035. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of IRRI· 
GATION be pleased to state: 

Ca) wbether the World Bank has 
'Sanctioned money for Subarnarekha 
multl·pupose project; 
~ 4 LS-2 

(b) ff no:t. ·tile·' reasons therefor; and 

(c) at what stage the project is at 
present? 

THE . MINISTER OF AGRICUJ'.A. 
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVW 
SUPPLIES (RAO BIREND,R.N 
SINGH): (a) No, Sir. 

(b) and (c}. The Subarnarekha 
Multi-puroose Project is tentative17. 
included in the pipeline of irrigation 
projects for the World Bank Fiscal 
Year 1982 (July 1981 to June 1982). 
Identification report on the Subarna· 
rekha Project prepared by the consul· 
tants on behalf of the concerned State 
Governments has been given to the 
Bank for appraisal. Only after ap-
praisal of the project by the Bank and 
approval by their Board, credit assis-
tance can be expected to flow ln. 

Book on Indian History and Culture 

•1039. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA• 

TION AND SOCIAL WELFARE be 
pleased to state: 

(a) whether in 1972, the Govern-
ment had commissioned the Indian 
Council of Historical Research to write 
a book on the Inaian History and Cul-
ture for the general reader; 

(b) if so, whether this book flt 
ready; 

(c) if not, the reasons for the dela7, 
in this Pro3ect; 

( d) the amount of expenditure ... 
ready incurred on writing this ~ 

and how mucb additional amount 
would be necessary for the completion 
of this project; and 

' 
(e) whether the responsibility tot. 

this nine ~a s lapse has been fixed, 

if so, the action taken thereon? 
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THE MINISTER OF -STATE IN 
THE MINISTRY OF EDUCATION 
· AND SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) to (e). In 1972 
the Ministry -0f Education and Social 
Welfare requested the Indian Council 
of Historical Research to undertake a 
.project of preparation, translation and 
publication of history books in all 
Indian languages relating to the His-
tory and Culture of India. 

The Council considered the matter 
and, on the recommendations of its 
Research Projects Committee, decided 
to undertake inter alia. the following 
programmes : 

(a) Translation of 80 selected 
history titles in all regional 
languages. The number was 
finally increased to 86. 

(b) Preparation and publication of 
six volume series of history 
of India comprising of two 
volumes each on andent, me-
diaeval and modern periods. 

(c) In 197a the Council also un-
dertook the preparation and 
publication of source materi-
als of ancient, mediaeval and 
modern Indian History. 

Under (a) above 41 titles h::.lve so 
far been brought out. An expendi· 
ture Qf Rs. 41,13,928/,.. bas been in• 
curred on the preparation of 342 
manuscripts and publication of 41 

titles. In so far as (b) above, it was 
decided to bring out, initially, two 
volumes of cources (relating ~  ~
cient Indian History) for post-graduate 
e;tudents. The work was entrusted 
to 31 scholars, but since no arpreci-
able progress was made by . the scho-

,~l~ s upto 1977, it was decided to en-
trust the work to two other ..;cbolars. 
However, in November, 1978, the 

Council, on the recommendations of 
the Research Projects Committee sus· 
pended the project. The s::holars 
Jl:ave been requested to expedite the 
.submission of the material they have 
collf.Cted to far to enable the Council 

• to review the position. An amount 
of Rs. 9,000/·only. has been incurred 
on this project so far. 

· As regards the preparation anCI 
publication of source materials of an• 
cient, mediaeval and modern history, 
it was decided to bring out the ·source 
book on Indian Civilzation', later re-
named as ·Source Book on Indian 
Culture', in three volumes, viz., an• 
cient, mediaeval and modem periods 
of Indian history. Of the three volu• 
mes. volµme I pertaining to ancient 
India has already been sent to the 
Press for publication. The compila• 
tion of volume II is being firialised 
and that of volume III is under re-
compilation and revision. An expen· 
diture of Rs. 4.58,024 has been incur-
red so far on this project. An nmount 
of Rs. 3.45 lakhs has been requested 
for by the Council to wind up the 
project mentioned at (a) above. An 
amnunt of Rs. 16.000/-is estimated to 
complete the project at (b) ~ n e 

when revived. An amount of Rs. 1.02 
lakhs may be required to complete the 
project mentioned at (c) above. 

As all research projects are source-
oriented they are bound to take time. 
As such there is no question 0f fixing 
responsibility. 
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News JteUl Captioned ''Tank Collapse" 
no Hindranee to Promotion 

1041. SHRI BAPUSAHEB PARU-
LEKAR: 

SHRI KRISHNA CHANDRA 
PANDEY: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

'(a) whether Government's attention 
has been drawn to the news item in 

Sunday Standard dated 5th April, 
1981 under the beadlne "Tank col· 
lapse'' no hindrance to promotion; 

(b) if so, reaction of Government 

therefo; 

(c) whether it is a fact that about 
90 per cent of work in ronnection with 
tlie tank was completed under Shrl 
S. S. Gupta, Executive Engineer and 
that design of the tank was passed J}y 
him and that Rs. 67 thousand were 
paid to the first contractor under this 
signature; and 

(d) the urgency of promoting the 
Executive Engirieer when inqu!ry is 
pending and the report is awaited? 

THE M ~  OF PARLIMENT-

ARY AFFAIRS AND WORKS AND 
HOUSING CSHRI BHISHMA NARAIN 

SINGH): (a) Yes, Sir. 

(b) The promotion of an officer is 
governed by the standing orders of 
the Government as applicable to the 
employees of the DDA which inter 
alict provide that the mere fact that 
some complaints are being looked into 
in a preliminary departmental inquiry 
or otherwise but no conclusion has 
been reached about the prima facie 
guilt of the officer, should not be a 
ground for treating the said official as 
one whose conduct is under investlga-
tion and that such an officer may be 
treated on per with others in the mat• 
ter of promotion. confirmation etc. 

(c) About 90 per cent work in con-
nection with this tank was completed 
under Shri S. C. Gupta, Executive 

Engineer in DOA. The design of 
the tank was passed in the Circle 
Office and was checked by Shri Gupta 
while holding the dual charge of Sur· 
veyor of Works, Circle II. Payment of 
Rs. 1.67 lakhs was made to the con-
tractor for construction of two tanks 
as the work of construction of two 
tanks was awarded unaer one con-
tract. The payment had been made 
when Shri Gupta was the Executive 
Engineer. 
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(d) On account of pressing needs of 
the organisation at the level of Super .. 
intending Engineer, Shrl Gupta, who 
was the senior-most Excutive Engi-
neer available in the cadre for promo--
tion, was promoted on a purely ad hoc 
and temporary basis, keepin1 in view 
bis past record. Pending completion 
of the inquiry ordered by the Lt. Go.. 
vernor, a prejudicial view in the mat-
ter against the officer was not v1arran .. 
ted. 

fl'ltr i('fr ita ~111 if ~ 

* 1 o "2 ~ ~i ~ ;:i ~ ~a : 

ti\' ift. ;tr. tmf: 

tf .f i ~ 'Jfl:f if:::ft ll ~ ~ ~ ~ 

wrr Cfi lil fct) : 

(Cfi') tf:fj ~ l ~~ ~ ,  it ~~ 
a ~ ~ i ~  it ;f.« g ~ ~  mt 

~  ~  ~ , ol :a'el:f l ~ l ~ 

~ 'iNi;r ~ forq. ~~ 1 9~  Cflr ~n  

~ ~  ~~ ~ ? 

95f• 11t1f «t 1tcrr ~  :rht tdl''t 
~~1  11ti't ~l i 'Jra-~iii  c 't"" 
q)i;w ~ > ~ ~ i ~  'fgr , 

1 s i~, I 9 s 1 CfiT ~ ~ ~ ~ ~i~ 
~~ ~ ~ ~~ ~~, for.,ir ~  ..rr 
wrfir;r ~  ~ ~ ~ ~~ ~ ~ if CFifr 
~ t ' . 

~ if 'iRI ~ Cfft' ~ ~ a  ~ 

~~ ~~ ~  1 1~ l ~ 1 ~~  t.tit arA 
~ ~ ~  if;' ~ tt ~ llil  if' ~  ~ ~ i ~  
gr)\ ~~91~ i~  Cfi'q'if \3'0Tlr ~ I f ~4  tr4" 
~9 i ~ a la  ~ l  ~ ~ :--

1. ~~~ l ~ ~  t.tiT arc!"T:f f 
~  ai4T if l 1 ~ ~ ~  
Ofl"T ~ l el ~ ~ ~  fi;4"Tf\il'd' 
lfl:Tf« cfUrff, ~ a l  ~  ~ tjq 

~ • ~ tr'f iti ~ 1lll 
1f)'f fifiln \ifT " ; 

2. 11 ~~ imJT if ~ 'fi'T '1'flrRT "'1'ft 

~ J 

3. ~ii ~ e ~ ~ itf 

ft:rlt ~ arfr' ~ ~ 
~ ~ l  

4, ~ ~ ~ ~ ~  

~ l l ~ ~~ l  ; 

5. l~ ~ Cff f f'fUf I ~~  

~  'T(Fff; 

6. a ~ ~ ~ ~ ~  ~~  

cpl ~~ ~ Cfl(.ff ; 

7. ~ ~ ~ ~ ~ ~ 

~~ <.=f 4T q';1.J Cfl'ftffl Cfi) ~ 
Cf')(;r etif ~ Cf)(.:ff; 

s. ~  ~ ~ ~  ~ ~ 

~~~ crtff ~ Cfl'r f;;amr ~  

~ ~ i  ~ ~i i  ; W 
~  

9. ~il ~  a ~  :s;f'flfT'l' Wf 

~~ ~ l  q".(' ~ i n ~ 

f 1~ 1 0041 ~~ ~ i ~  

i':frtff7 llfi) f .;<.ffit;:r Cfi'J'.ff I 

Food-Aid to Foreign Coutrle1 

•1043 SHRI K. P. SINGH DEO: 
Will the Minister of AGRICULTUIUI 
. be pleased to lay a statement show-
ing: -

fa) whether it is a fact that India 
is n e~en l  giving food aid to twent7. 
countries; · ·.-

(b) if so, their names and the :fOCMl-
grains and quantities supplied durlnl 
1980; and 
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(c) what Is the projection for 1981 
tor food aid by India? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVII.; 
SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b). India has not 
entered into any agreement with other 
countries to provide them food aid on 

regular basis. · However,· In the year 
1980, some quantities of foodgrains 
were supplied either as commodity 
loan or as -gift to some friendly count-
ries as per statement laid on the Table 
of the Sabha. 

(c) No projections for food aid bJ' 
India to any country in 1981 havt 
been made. 

Stat ttnmt showing Food aid givln 6y India to otlrn-countries during 1g80. 

SJ No. Name of ootmtry Name of Basis of 
Commodity Supply 

Quantity 
Suppli"d 
(Tonnes) 

Remarb 

-·-------.-.------------------------------------

. 

I Vietnam . Wheat 

• BanRladcsh Rice 

3 Victaam Rice 

4 Kampuchea Rice 

5 Mor;amibque Rice 

-
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Commodity 93,874 Supplies made against 
loan.. 

Do. 

Do. 

Gift 

Do. 

Govt.-to-Govt. Agree-
ment dated !2-5-1978. 

22,400 Supplies made against 
Govt.-to-Govt. Agree-
ment dated 4-5-1979. 

48,262 ~es made against 
.-to-Govt. Agree• 

ment dated 15..g-1 gBo. 

4,987 ••Includes 2,011 tonnes a 
donation to UNICEF 
for Kampuchean• 
Relief operations. 
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Export Of Foodgrains 

•t046. SHRI CHARANJI LAL: 
SHARMA: Will the Minister of AG-
lUCULTURE be pleased to state: 

(a) whether Rabi crop this year is 
going to reach an all time record; and 

(b) whether Government will be in 
a position to export foodgrains to 
other countries after meeting its de-
mand? 

THE MINISTER OF AGRICUlr 
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVlL 
SUPPLIES (RAO BIRENDRA 
SINGHl: (a) It is premature to make 
a categorical statement although the 
preliminary estimates are promising. 

(b) For the year 1981-82, l~ ,  of 
basmatl rice has been placed on Open 
General Licence (OGL-3). Export 

of non-basmati and coarse r·ice wm 
be allowed within a limited eeilil16{. 

Alleged Embezzlement by Junior 
Superintendents of Student Hostel, 

1.1.T. Kanpur 

* 1047. SHRI JAIPAL SINGH 
KASHY AP: Will the Minister of 
EDUCATION AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether a Junior Superinten-
dent of Students• Hostel No. 3 of the 
Ind'.an Institute of Technology, Kan-
pur has embezzled Rs. 60,000/-; 

(b) whether the said Junior Super-
intendent had also been convicted to 
jail  in the past for embezzlement or 
he had been held guilty in several 
embezzleme,nt cases; 

'( c) whether the said Junior SuPer-
lntendent . planned the workini of 
embezzlement in such a way .G · that 
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it could come to light only after the 
death of a clerk working there so that 
thereafter the deceased  could have 
been held responsible for this embez-
zlement; and 

(d) the reasons for not taking action 
against thi$ employee for the ,.ecovery 
of embezzled amount? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHA VAN) : (a) It bas been alleged 
that a Junior Superintendent of Stu-
~n s  Hostel No. 3 of !IT Kanpur has 
embezzled Rs. 60,000/-. 

(b) There was no prior case of em-
bezzlement against the said Junior Su-
perintendent during his service at the 
Institute. In connection with a case 
related to his earlier services in the 
Regional Employment Exchange, Kan-
pur. he wQs placed under suspension 
at the Institute for a year and \\-as 
reinstated when he 'I.Vas exonerated of 
the said charge by a Court. 

(c) and (d>. The whde case is L·nder 
investigatiun by the police ,..,·ith whom 
an F. I. R. wa:; tiled after a prelimi· 
nary enquiry. The degree of •.nvolve-
ment of the .Junior Superintendent 

and the deceased clerk in this case 
will be kn1Jwn nl ~ hen the investi-
gation hi over. The Junior Superin-
tendent is under suspension since 
December 15, 1980 pendini investiga-
tion of the case. 
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Supr output 

•1049. SHBIMAn MADHURt 
SINGH: Will the Minister o'f AGRI-
CULTURE be pleased to state: 

(a) the likely sugar output from the 
current year's sugar cane crop; 

(b) tbe extent to which such crop 
is expected to meet the domestic de-
mand tor ·sugar; and 

(c) the manner in which the gap 
between demand and supply of sugar 
Je expected to be bridged? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL 
SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The sugarcane produc-
tion during the current 1980-81 sugar 
year is estimated at abqut 152 million 
tonnes and out of this, the .total avail-
able cane for crushhii by the sugar 
factories is likely to result in s11gar 
production of a bout 52 lakh tonnes in 
the current season. 

"(b) and (c). The estimated sugar 
production of about 52 Iakh tonnes 
in 1980-81 5ugar year together with 
1.he carryover of 6.8 lakh tonnes at 
the beginning of the season and the 
eulcPlus availa!ble stockj.9 with Food 
Corporation of India will give a total 
availability of over 59 lakh tonnes of 
fiugar ~n the current sugar year. This 
a ail~ ili  will meet the repu.irement 
of le~ at ·current quotas and free s81e 
sugar f<>r internal consumption during 
1980-81 sugar year, . with . El1l antici-
pated carryover of about 8 lakh ton-
nes at the beginning of 1981-82 sugar 
year. This carnyover together with 
fresh production in the fuist two 
months of October and November of 
1981-82 sugar year ·is expected to be 
adequate to meet . the requirement of 
internti c<>nsumption in the firSt few 
:months of the next season t.e., upto 
December, 1981 by which time the 
sugar production would have gone into 
tun swinl f<>r 1981-82 season •. Thue, 

there is expected to be no gap bet.. 
ween the requirement and supply o! 
sugar, on this basis. 

Dllfereaee over lm.Plemeatatioa of' 
Water ,Supply Scheme between. the. 

Centre and States 

•1050. SHRI UTTAM RATHOD: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government are aware-
of reports about certain differencea 
between the Centre and States in the 
implementation of water supply sche-
mes of villages; and 

Cb) if so, steps taken to resolve 
such differences and speed up th& 
water supply schemes? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND-
HOUSING (SHRI BHISHMA ~  

SINGH): (a) Yes, Sir. But the 
reports are not correct as there are 
no differences between the Centre and 
States in the implementation ot Water 
Supply Schemes for villages. 

(b) Does not arise. 

Procurement of wheat 

•1051 SHRI CHITTA BASU: Will 
the Minister of AGRICULTURE be-
pleased to state: 

(a) whether in view of the wheat 
stock depleting to a critical level, 
Government proposes to step uP its: 
drive for larger procurement of wheat 
in the current season; and 

(b) if so, steps taken or proposed: 
to be taken in that direction? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION ANP IRRIGA1'ION AND CIVIL 
SUPPLIES (RAO BIRENDR.tl 
SINGH): (a) and (b). 'Yee; Sir. 
Apart from ftxin1 the procurement 
price of wheat at :Rs •.. 130,-lb. 13/• 
xnore 1h8ill the price !lxed Jut ,ear. 
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the Government have fixed targets 'for f•M¥S<1' • ~ 
various Stats makin1 up a total of 95 
lakb tonnes. The States have also 
been requested to impose levy on 
wlbolesalers, where considered neces-
aary. The Chief Ministers have been 
addressed in the matter well in ad· 
vance stressing the importance of 
realizing the targets. 
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lrreplarlties in promoting diploma 
holder as~is an  engineers 

9481. SHRI RAM LAL RAID: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether some diploma holders 
Assistant Engineers (Civil) of DDA 
have recently sent representation 
against irregularities for promoting 
Degree h l ~  Assistant Engineers 
(Civil); 

( b) if so, the details thereof and 
the reaction of Government thereto; 
and 

(c) the steps Government propose 
to take to safeguard the promotional 
interest of the Diploma Holder Assis-
tant Engineers (Civil) in DDA? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA N.\RAIN 
SINGH): (a) to (C), The information 
is being collected and will be laid on 
the Table of the Sabha. 

Complaint against land and building 
department of Delhi 

9482. SHRI NARA YAN CHOUBEY: 
Wip the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether GoYernme•ts attention 
has been drawn to a news item in 
Hindustan Times of 5th March, 1981 
"Coroplainlng against Land and Build· 
ing Department of Delhi Administra-
tion for acquiring land in Krishan 
Nagar, Delhi without informing the 
·owner and not attending to his comp .. 
lain ts; 

(b) if so, the details thereof; and 

(c) the steps being taken to look 
into his grievances promptly and to 
allot alternate land? 

THE MINISTER OF PARLIAMEN-
TARY AF.FAIRS AND WORKS AND 
ROUSINO (SHRI BHISHMA NARAIN 
.SINGH):· (a) to (c). The in a~  

is betng collected and will be laid· on _ 
h~ Table of the Sabha. 
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Items purchased by Khadi and village 
industries commission 

9484. SHRI RAJESH PILOT: Will 
the Minister of RURAL RECONS-

~ be pic:ased to state: 

(a) the. items other than raw mate-
rials which are purchased by Kh<ldi 
and Villag..: Industries Commi::;sion; 

( b) whether the Commission ha,·e 
made any efforts to manufacture the;,e 
Hen:s; and 

( c) ti 50, with \\'hat results? 

THE MINISTER OF ST ATE IN 
THE MI:--:ISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) 
Apart from raw materials, the Khad1 
and Village Industrie$ ~~ issi n 

purchases equipment, ~ 1~ 1 hand 
·and power operated from the indus-
tries under its purview. Finished 
Khadi and Village Industries products 
.are also purchased by the Commis-
sion for marketing thro'1gh its empo-
.ria, Bhavans and Bhandars. 

(b) and (c) The Commission is 
-doini its utmost to meet these re· 
quirement8 1.ncreasingly through its 
own departmental unite, units . of 
State Khadi nad Village Industries 
Boards and o-ther implementing agen-
ciu reQognised by the Commission. 
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Cordial neighbourly relattons in allot-
tees of oovernment accommodation 

9486. P.ROF. AJIT KUMAR M'EHTA:: 
Will the. Minister, of WORKS AND" 
HOUSING be pleased to-state: 

(a) whether it is a fact l~a  jc tl?-e 
~a,  Government accommodation used 
to be changed of such allottees who 
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were unable to pull on nicely with 
their neighbours and -the peace O! the 
area was at stake on the recommenda-
tions of the Welfare Associations, Area 
Welfare Offi,eers 'and the Welfare 
SectiQn of the Ministry ot Home 
Mairs to restore peace in the area 
and serve as a deterrent to the resi-
dents for maintaining cordial relations 
with their neighbours; 

(b) whether some change has now 
been made in the policy; 

(c) whether Government propose 
to revert the old practice; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHlSHMA NARAIN 
SINGH): (a) Yes, Sir. The change 
is allowed on the recommendations 
of Chief Welfare Officer, Department 
Of Personnel and A.R. 

(b) No, Sir. 

(c) and (d). Do not arise. 

A.ppoi.Dtment of Principal, University 
College of Medical Sciences, New 

Deihl 

9487. SHRI DHARAM DASS SHAS. 
TRI: Will the Minister of ~D  

TION AND SOCIAL WELFARE be 
pleased to state: 

(a) the reaso.ns why a doctor wb.o 
did not appear for the interview held 
by Vice-Chancellor. D~lhi University 
on the 4th March, 1981 was selected 
for the post of Principal, University 
College of Medical Sciences, New 
Delhi while none of the eleven doctors 
who appeared for the interview were 
rejected; and 

(b) whether Government propose 
to make an enquiry in this regard? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHBI S. 
:B. V ~ (a) The University 
College o'f Medical Sciences is govern.. 
ed b7 an Ordinance of the University 

of Delhi which inteT aHa provides for 
a Selection Committee for appoint-
ment to the post Of PrinclpaL Under 
the Ordinance relating to the Univer-
sity Appointed Teachers, it has been 
provided that all posts ot teachers.. 
shall be filled after advertisement 
and by open recruitment but the Se-
letion Committee canconsider any 
other candidate who may not have-
applied tor appointment to the teach-
ing post ~ question. 

The Selection Committee constitut-
ed for the post of Principal, Univer-
sity College of Medical Sciences in-
terviewed 10 candidates and also con. 
sidered the candidature of three per .. 
sons from amongst the candidatee. 
sponsored by distinguished persons 
belonging fo medical professio11. The 
Selection Committee recommended 
three names in order of preference 
for appointment to the post and the 
candidate who was placed first in 
order of preference was appointed as 
Principal with effect from 24th 
March, 1981. 

(b) In view of the position explain-
ed in reply to part (a), the question· 
of holding any enquiry does not arise. 

Supervisor Of bee-keeplnr ID4uat17,. 
Madras to work with Internal aa.dlt 

9488. SHRIMA TI GEETA MUKH-
ERJEE: Will the Minister of RURAL 
RECONSTRUCTION be pleased to. 
state: 

(a) ~ it is a fact that the 
State Director, Khadi and Village In-
dustries Commission, Madras has al• 
lowed one Of the supervisor• o! Bee--
Keeping Industry to work with the. 
Internal Audit Party and tour with 
the party for the ltst two years; 

(b) if so, the reasons therefor; -

(c) whethr it is against the normal 
duties and functions assigned to · a, 
Supervisor; and 

(d) i! ao, what remedial :meuurMi 
are propoaed to be takenT · 
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THE MINISTER OF STATB IN 
'T·HE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) to 
1 c). One Bee-Keeping Supervisor in 
the state office of the Khadi and Vu .. 
lage Industries Commission at Madras 
was associated with the Special Audit 
Cell on a temporary basis to assist 
them in times of necessity. The con-
cerned officer assisted the Cell in ad-
dition to his normal duties. 

(d) The Commission is considering 
measures to strengthen the Special 
Audit Cell in the Tamil Nadu State 
Office. 

AppoJntment ot disabled persons ID 
private sectors 

9489. SHRI A C. DAS: Will the 
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state; 

(a) whether it is a fact that the 
appointrr..ent of disabled persons in 
Private Sector is not satis'factory; 

(b) if so, whether Government pro-
pose to send guidelines to the various 
Private Sector to provide employ .. 
me.nt opportunities to the disabled 
persons; and 

(c) the progress made so far in im-
-plementing this proposal? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) and (b). There 
is scope for considerable improve. 
.ment in the employment position of 
disabled persons in private sector. 
Government has been exhorting pri-
vate sector employers to provide bet-
ter training and employment opportu. 
nitJes to these persons. Programmes 
for training Of disabled persons for 
various vocations are receiving parti· 
cular attention and placement services 
are proposed to be integrated with 
theSe training programmes. 

(c) This information is not avail-
able. 

Delp tq ihe bancllcappe4 pelWU . 

9490. PROF. NARAIN CHAND 
PARASHAR: Will the Minister ot 
EDUCATION AND SOCIAL WEI.r 
FARE be pleased to state: 

(a) whether the Government have 
drawn up any plan for helping the 
handicapped regarding the removal of 
blindness, deafness, dumbness etc., and 
also f<>r the prevention of these disea.. 
ses especially among the children at 
the school, college and the University 
level in the Lnternational Year of the 
Handicapped; 

(b) if so, whether any crash pro-
gramme for this purpose has beea 
drawn up so far; 

( c) if so, the brie'f outlines of the 
plan/programmes; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (c). 
A statement is attached 

( d) Does not arise. 

Statement 

(a) to (c). A National Plan for 
Prevention of Visual Impairment 
and Control of Blindness was laun-
ched by Health Ministry in 1977-78.. 
In it provision· has been ·made for 
ophthalmic care, curative, preventive, 
promotive and rehabilitative services • 
The Programme comprises activities 
at three levels, namely, peripheral. 
intermediate and central. The peri-
pheral sectors have mobile units and 
provide community health care servi-
ces in all villages, Primary Health 
Centres and sub-centres. Interme-
diate sector will comprise services at 
District and Subdivisional/Taluka/, 
Tahsil The Central Sector provide 
strengthening of the medical colleges. 
state eye hospitals, regional institutes 

· and an apex organisation which 'ia 
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mainly 1'esponsible f-Or training of 
personnel and research on eye prob· 
tem besides providing technical leader. 
athip. 

Under the Crash Programme it is 
proposed to aeploy 80 Mobile Units 
by 1983-84 at various places in the 
country for providing immediate 
~ ehensi e eye care services in 
the rural areas. So far, 43 mobile 
units have been established 

~i 

Under the programme of the fol-
lowing, services are proposed to be 
developed till the end of Sixth Five 
Year Plan (1980-85) period under 
various sectors:-

(i) f:qabhhment of Mobile ~ni l 80 

(ii) Strengthming of District Hospitals 400 

(iii) Strengthening of Pr'mary Hea.Ith -

Centres. 382 5 

(i") Upgradation of Ophthalmic 

Dt'.partment of Medical Ct Jkgcs 6o 

(v) eg~ nal Irstjtute of Ophtl.al-

mology. 6 

(vi) National Instjtu te (c\pex) 

Orga1isa(on. 

For prevention of blindness due to 
multinutrition and Vitamin A defi-
ciency among children, a programme 
of prophylaxis against blindness 
among children due to Vitamin A defi-
ciency has been taken up by the Mi· 
nistry of Health and Family Welfare. 
Under this programre.e, a massive dose 
of vitamin A is adminstered by 
mouth once in every six months to 
children of pre-school age. The 
scheme is implemented in the rural 
areas through the agency of Primary 
Health Centres and Sub-Centres. 

As regards dea·f and dumb persons 
programmes include vocational train. 
ing, integrated educatio-n, special edu. 
cation for adults as well as children. 
!tesearch studies l:Jre also being under-
taken for early detection and treat• 
men:t of deafness. 

Colllplaints against Vlallance 
A•thoritles Of C.W.C. 

9491. SHR1 K. M. MADHUKAR: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) how many complaints have 
·been received against the vigilance 
authorities of the Central Water 
Commission during the last two years; 
end 

(b) what steps have been taken to 
ensure that the Vigilance Authorities 
do not adopt a revengeful attitude 
against the oomplainants and dispose 
of the cases in a justified manner? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATON 
(SHRI Z. R. ANSARI): (a) During 
the last two years four complaints 
were received against the Secretary, 
Central Water Commission, who also 
functions as the Vigilance officer in 
the Commission. 

(b) The Vigilance Authorities of 
the Central Water Commission are 
functioning impartially, 

Harnessing Marine Fishery Resourees 

9492. SHRJ MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state the measures 
which are oontemplated to harness 
the marine fishery resources to the 
best  advantage of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): 
Various ~eas es for harnessing of 
inshroe fishery resources are being 
taken by the States and Union Terri-
tories by grant of assistance 
to both mechanised boat and 
non.mechanised boat sectors. The 
Union Government under their plan 
have the follovwing important schemes 
for harnessing marine fishery resour-
ces from the Exclusive Economle 
Zone:-

0) Augmentatio11 of deep sea 
:fishing fteet; 
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(ii) Permitting Indian parties to 
charter foreign ls ~ng vessels; 

(ill) P,oviding l~ans on soft te:rms 
f-0r purchase of fishing vesse18 for 
dei?p sea tlshing ~ gh the Ship-
ping Development Fund Committee; 

(iv) Augmentation of fisheries 
survey; 

(v) Augment-ation of training 
facilities; 

(vi) Assistance for construction 
of fishing harbours at major and 
minor p011s and of landing and 
berthing facilities qt smaller fishing 
centres; and 

(vii) Regulation of fishing by 
foreign vessels in the Exclusive 
Economic Zone. 
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Abolition of Lease System in Delhi 

9494. SHRI M. RAM GOPAL 
REDDY: Wilt the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government have a 
proposal to abolish the lease system 
in Delhi; 

(b) if so, the decision of Govern-
ment in this regard; alld 

( c) if not, the. reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS ANI>· 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The proposal under 
the consideration of Q<>vernment is 
whether the leasehold system in Delhi 
should continue or whether is can be 
converted into freehold in repect of 
residential pl-Ots. 

~ 

( b) No ftna1 decision has yet beent 
take.n. · 
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(c) In view of the far-reaching 
.nature o'f the proposal and its financial 
. and other repercussions, ·all aspects of 
the matter have to be carefully consi-
.ifered before e final decision is taken. 

Excavation of Ballaldbipl (West 
Bengal) 

9495. SHRI R. P. DAS: Will the 
--.Minister of EDUCATION AND 
.SOCIAL WELFARE be pleased to 
. state: 

(a) whehter the excavation work 
·.of Ballaldh:pi, one of the oldest mound 
-0f Bengal. was taken up a year before 
--or so; 

(b) if so, the details of the report 
with special reference to its archaeolo-
. ·gica} importance; and 

(c) the reasons why the work was 
not carried on further? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) No, Sir. The 
·.university of Calcutta whose proposal 
to excavate the ancient site of 
. Ballaldhipi was approved for the 
working season 1979-80 did not con-
"·duct the excavation. 

(b) and (c). Does not arise. 

Multi-national company manufactur-
ing vanaspati oil 

9496. SHRI DAULATSINHJI JADE-
JA: Will the Minister of CIVIL 
j;UPPLIES be pleasea to state: 

(a) whether any multinational 
·C?mpany is manufacturjng vanaspatt 
.-011 in the country; 

(b) the name8 of CX>mpany/compa-
nies ana quantity manufactured by 
.th.ei:n during the last three years, year. 
:wise; and 

( c) through which agency they are 
. ..getting the basis material for manu-
::facturing vanaspati oil? 

THE DEPUTY MINISTER IN THll 
. MINSTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY) ~ 

(a) and (b}. Yes, Sir. Mis. Hindustan 
Lever Ltd. are engaged in the pro-
duction o'f vanaspati in their four 
units locate(! at Bombay, Ghaziebad, 
Shamnagar and Tiruchirapalli. The 
total production of vanaspati bY the 
Company yearwise during the years, 
1978, 1979 and 1980 has been 45, lM 
MT, 37, 204 MT and 40, 472 MT res-
pectively . 

( c) The imported oil is supplied, to 
the various vanaspati units, including 
Hindustan Lever Ltd., by the State 
Trading Corp.nation of India in 
accordance with the Government's 
oil usage policy in force from time to 
time. The indigenous oils used in 
vanaspati manufacture are procured 
by the Company through its own 
sourses. 

Payment of Leave Salary of Teacben 
in Delhi 

9497. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister ·Of 
EDUCATION AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether there is any rule or 
procedure for providing a substitute 
in place of a teachers working in a 
Govern."llent school in Delhi if she/he 
proceeds on leave; 

(b) if so, the details thereof and 
what is the minimum period of leave 
of the. teacher in whose place sub-
stitute is provided; 

(c) whether principal of the con-
cerned school is empowered to em-
pl\'.>y any fresh candidate as a 
substitute or a substitute is provided 
from am.ongst the teachers from an-
other school already working and in 
service in Delhi Administration; 

(d) whether Education Department 
of Delhi Administration is empowered 
to provide a substitute if the pe.riod of 
leave is less than one month; and 
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(e) who is given the pay fro::n the 
school whether the teacher who has 
proceeded on leave or the teacher who 
has joined as a substitute? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CHAVAN): (a) Yes_ Sir. 

(b) The minimum period o'f leave 
for .which a substitute is provided is 
45 days. 

(c) A substitute is provided from 
the list of candidates avail'able on the 
panels of various categories of 
teachers. 

(d) No, Sir. 

(e) The teacher who proceeds on 
leave is entitled to leave salary in 
case the leave is not exti:aordinery 
leave and the substitute is entitled to 
pay and allowances for the periOd for 
which he performs the duty, 
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Assistant Seeretaries working in 
I.8.1. 

9499. SHRI BANWARI LAL: Will 
the Minister of CIVIL SUPPLIES 1be 
pleased t0 state: 

(a) the total number of Assistant 
Secretaries working in the Indian 
Standard Institution (ISi) and what 
is the number of Scheduled Castes/ 
Scheduled Tribes therein; 

(b) oow many posts in the grade of 
Assistant Secretaries we were filled 
in during the_ period January 1981 
to date; 

(c) how many Officers belonging to 
Scheduled Castes/Scheduled Tribes 
were eligible for the post of Assistant 
Secretary -and considered and finally 
selected during the above period; 

(d) whether the. eligible candidates 
of these communities have been given-· 
their due share in this grade; and 

( c) if not, what steps Government 
propose to take. in the near future for 
making up the deficiency? 

DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
( SHRI BRAJ A MOHAN MOHANTY): 
(a) The tota1 nu:nber of Assistant 
Secretaries working in the I. S. I. is 
sixteen (16.) None ef them belongs 
to the Scheduled Oastes or Scheduled 
Tribes. 

(b) One. 

(C) The post of Assistant Secretary 
in the I. S. I. which is a Grade I post, 
is filled by ~ i n by seleetion from 
amongst section Officers/Reporters on 
the basis of their combined seniority. 
No Scheduled Castes/Scheduled Tri-
bes officer was eligible for being in-
cluded in the consiueration zone. 

(d) and (e). In view of the reply 
to part (c), the question does not 
"'i.se. 
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DilcOJplectlon of ~le h ne Of Ball-
~ Station in Eastern Bailway 

Region 

9500. DR. SARADISH ROY: 

SHR1 GADADHAR SAHA: 

Wil1 the Minister of COMMUNICA-
'l'IONS be pleased to state: 

{a) whether several Telephone. con-
nection of railway stations on Audal 
Sainthia Section of Eastern Railway 
were disconnected on more than one 
occasion during the last two years; 

(b) if so, name of su<.:h Railway 
stations and reasons f <>r such dis-
connection; 

(c) fur now !=)l1g thl" stations were 
disconnected with telephone; and 

(d) whether any other stations of 
other section of Eastern Railwa1 were 
also disconnected, if so, their number? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
'(SHRI KARTIK ORAON): (a) to (d). 
The information is being collected 
from the units concerned and will be 
placed on the table of the House as 
soon as possible. 
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Overtime Allowance &o Sta.tr c)f-J:N. 
University 

9502. SHRI HARIHAR SOREN: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE he pleased to 
state: 

(a) whether it is a fact that the 
overtime allowance given by the 
Jawaharlal Nehru University to its 
employees in last year is almost half 
of the salaries of the non-teaching 
staff; 

(b) whether it is also a fact that this 
allowance is being paid to limited staff 
members of the Jawaharlal Nehru 
University; and 

(c) it so, the steps Government 
pro:pose to· take to check such overtime 
payment? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a} No, Sir. 
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(b). Overtime allowance is paid 
only to those members of the ataft 
who are required to work beyond office 
hours in public interest and who are 
eligible to draw the allowance under 
the rUles, and not all the members 
-Of the staff. 

{c). Does not arise. 

:Settinc up Of RMS OftJ.ce at Nellore 

9503. SHRI PASALA PENCHA· 
LAIAH: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a)" whether there are proposals to 
aet up a new Railway Mail Service 
Division at Nellore in And.bra Pra-
desh; and 

(b) if so, what is the present stage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
.(SHRI KARTIK ORAON): (a) No, Sir. 

(b) Does not arise. 

lndo-Swedish Agreement for Dne-
Iopment of Fore$lry 

9504. SHRI LAKSHMAN MAL-
LICK: Will the Mmister of AGltlcuL 
TURE be pleased to state: 

(a) whether it is a !act that an 
agreement has been signed between 
India and-Sweden for the development 
-Of forestry; and 

{b)if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGlUCULTURE AND 
RURAL RF.JCONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a). Yes, 
,Sir. 

(b) A project Ageement for the 
,assignment of a "Forestry Programme 
Coordinator'' was signed between the 
Government of India anti. the Govern-
ment of Sweden recently i.e,, on 21st 
February 1931, for a period of 2 y'ears. 
Tbis is an extension of the Agreement 
signed earlier in Deeember 1979 for a 
period of l year. 

2. The assignment of the Swedish 
" Forestry orgramme Coordinator" 
has been agreed upon between the 
two Govemm.ents mainly to assist in: 

(i) the selection, appraisal and 
preparation of projects for 
SIDA (Swedish International 
Dvelopment Agency) support 
in such a way that thev are 
in line with the Goverr;ment 
of rn-dia and SIDA po Ilcies 
and thus can b.e quickly ap-
proved and initiated; 

(ii) ensuring that the various pro-
jects financea under the Indo-
Swedfsh ~s  Coope:·ation 
Program.me are Coordinated 
with each other and also with 
other development activities; 
and 

(iii) the implementation, progress 
review and evaluation of ibe 
projects supported bY SIDA 
in India. 

The Agreement provides for SIDA 
contribution of 1,335,000 SK:R for 
mt:eting personnel and ')perating 
costs, and the Government of India 
contribution includes office :facilities 
:including telecommunicatiom and 
secretari!ll and other office services 
estimated at Rs. 80,000/-. 

Wlieat to Foor Mills in Srinagar 

9505. S!iRI P. NAMGYAL: Will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) the total number of flour mills 
in Srinagar City, alongwith their re-
gistration numbers and the registered 
names of the mills; 

(b) the names and other particulars 
of the mill owners alongwith licence 
number and date of issue of licences 
and total flouring capacity allowed 
under tb.e said licence; and 

( c) the total quantity of wheat issued 
for milling by the Fooo Corporation of. 
India to ~ ~ ~ raj.Us ~ in~ the 
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years 1977-78, · 1978-79, 1979-80 and 
1980-81, year-wise? 

THE MINISTEH OF STATE IN THE 
:MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b). 

Nai:iie of the Mill 

I. Lak Mill 

2. Saifco Mill 

3. Chand Flour Mill 

4. Kashmir Flour Mill 

5. Krishna Flour Mill 

TOTAL : 

Telephone Exchange at Dohmani, West 
Benpl 

8506. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(ci) whether there is any proposal 
under consideration to set up a tele-
phone exchange at Dohmani in Burd-
wan district, West Bengal: 

(b) if so, the details thereof: and 

( c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) No, 
Sir. 

( b) Question aoes not arise. 

( c) Under the normal rules of the 
P&T Department projects for opening 
of telephone exchanges are sanffiorl'ed 
only after carrying out a financial ap-
praisal of the project and ensurfng 
that the rumual recurring expenditure 
does not exceed the anticipated annual 
revenue. 'l'o permit extension of 
telephone service in rural areas, the 

The information has been called for 

:from the Government of Jammu and 
' Kashmir and the same will be laid on 

the Table of the Sabha. 

(c). The information is as under:-

(/n to1m1s) 

12309 13826 12445 11734 

I0493 tj634 15895 16810 

4635 5067 8944 8242 

11221 12239 13543 w54i 

8599 11639 12433 108ot 

-----... -____ ... __ --__. .. --_ __......_ 
,n2s1 6o4-05 63265 581~5 

policy has been liberalised for opening! 
expansion of small automatic tele-
phone exchanges upto 100-lines capa-
city wHh effect from 1-4-1980. Under 
this liberalised policy a 25-lines ex-
change rm1y be provided at a place if 
10 prospective telephone subscriber• 
register their demand with rescribed 
a a ~1 e deposit of Rs. lOOi-each and 
anticipated revenue from the ex-
change is at least 40 per cent of the 
anticipatea annual recurring expendi-
ture on provision Of the exchange. 
So for no demand has beeal registered. 
at Dohmani, West Bengal. 

A scheme for providing telephone 
exchange can be examined when· the 
prescribed minimum demand is regrs-
tered. 

Calcutta Earth Station Project . 

9507. SHRI MOHAMMED M ~ 

Will the Minister of COMMUNICA-
TIONS be pleased ·to state; 

(a) the progress made in the inter-
national Gateway Ter.rrJ.nal Project 
at Calcutta; and 

... 
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(b) the progress achieved in the 
Calcutta Earth Station Project? 

THE :M!NISTER. Oli" STATE IN 'l'HE 
MINISTRY OF 1 1~  

(SHRl KARTIK ORAON7) (a) Action 
has been initiated for acquisition of 
land at Calcutta for the International 
Gateway Terminal complex. 

'(b) An Barth Station in the Eastern 
Region to work w:th the Calcutta 
Gateway Terminal is envisaged in the 
IInd phase of 'the Project, whicn is ex-
pected to be taken U.D during the next 
Plan period. 

Opening of more Fair Price Shops in 
Lakshmi N agar and Shakar-pUr 

9508. SHRI K A. RAJAN: Will the 
Mk1ister of CIVIAL SUPPLIES be 
pleased tc state: 

(a) whether Government are aware 
that looking to the increased popula-
tion in Laxmi Nagar, Shakarpur ·the 
number of fair price shops are not 
enough to cater'· to the needs of the 
public; and 

(b) if so, number of new shopg to 
be opened in these areas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF t:TV'IL SUPPLIES 
(SHR1 BRAJA MOHAN MOHANTY): 
Ca) and (b). Yes Sir. Accordingly 
the Delhi Administ'rafion have aecided 
te open 12 and 6 more lair shopb in 
Laxmi Nagar and Shakarpur respec-
tively to cater to the needs of the 
people residing there. 

Articles Of Stores received from 
other Departments 

9509. SBRI R. P. YADAV: Will the 
Minister of !RRIGATION be pleas.ed 
to state: 

(a) is it a !act that some articles of 
stores wer""e received by his M'inistry 
from other sister departments/ Minist-
.ries during the last two years; 

(b) if so, whether such items of 
stores were taken into stocks of his 
Ministry; 

( c) details of stores received from 
other departments and Ministries by 
his Ministry during the last two years 
Le , item of stores, value of the stores. 
date irom which taken into stock regis-
ter etc.; and 

(d) what steps have been taken l ~  

his Ministry to ensure that there is no 
leakage of stores or no corrupt practice 
managed by the officials dealing with 
such stores? 

THE MINISTER OF STATE ,N fHE 
MINISTRY OF IRRIGATION <SHRI z. 
R. ANSARI): (a) No, Sir. No item of 
stores has been formally transferred 
and receh·ed in this Ministry from 
other Departments/Ministries during 
the last two years. 

( b) to ( d). Does not arise. 

Articles Entited "Bazar Duarir Az Ja. 
Abasta" 

9510. SRRI A. K. ROY: Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state: 

(a) whether serious complaints n'lve 
been received regarding the presen·a-
tion of the historical places with 1.1cade-
mic and cultural values specially 
situated in Bengal and Bihar; 

(b) whether his attention has been 
drawn to the article in Burdwan-Co.i-
cutta based Bengali-weekly "Coalfie-ld 
Times" dated the 16th March, J 981 
under the caption "Hazar duarir az jEl. 
abasta"; and 

(c) if so, the reaction of Government 
thereto and the steps taken thereon? 

THE MINISTER OF STATE IN TftF: 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) to (c). The article 
published in the paper ·'Coalfield 
Times'' mainly alleges theft of antiqui-
ties and neglect of the books kept ln-
side the Hazarduary Palace which bu.. 



75 Written Amtoen KAY 4. 1961 Written An..rwen 7 6 

been declared in 1978 as a monument' 
of national importance and is ain ~ n

ed by Archaeological Survey. The 
nahabatkhiana, the park surrounding 
the palace and antiquities and book& 
exhibited inside the rooms of the pa lace 
are under the custody of the Official 
Trustee of Government  of West Bengal 
who is responsible for their e ~ ,n  

For the preservation of the palace, the 
Survey is carrying out necesary struc-
tural repairs since 1975. 

Subsidy for Bi&-Gas. Plant.s in Burak 
Areas 

9511. SHRI S. M. KRISHNA: Will the 
Minister of AGRICULTURE be plea:;e'i. 
to state: 

(a) whether the newly set up Com-
mission on Alternative Sources of. n~

gy (CASE) has recommended that the 
Government should subsidise the set-
ting up of bio-gas plants in rural 
areas especially in the co-operative 
sector; 

(b) whether the Commission is also 
credited with the ~e  that for both the 
household unit and the ~ a1, e 

unit, a part of the setting up cost should 
be borne by Government to popularise 
the s~ of the bio-gas; and 

( c) if so, the steps which Govern-
ment are taking in this respect? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION ( SHRI 
R. V. SW AMIN ATHAN): (a) The 
The Commission Alternative Sources of 
Energy (CASE) considered b10-gas, 
among other things, as an alt.ematlve 
source of energy at its first meeting 
he!d recently. 

The Ministry of Agriculture has aJ.. 
ready decided to undertake a big pro-
gramme !or promotion of bio-ga:; in the 
country in rural areas for which an 
outlay of Rs. 50 crores has been provid-
ed for the remaining period of. the 
Sixth Plan. The Ministry's programme 
envisages, inter-.alia, provision of subsi-
dy on capital cost of bio-gas plants to 
the beneficiaries. The details art being 
worked out. 

lle ~ in Prices of Bread 

9512. SHRI SANAT KUMAR M'AN-
DAL: Will the Minister of AGRlCUlr 
TURE be pleased to state: 

(a) the number of times h,~ Btead 
price has been raised in the capital 
during the last one year and bow nauch 
was the rise each time-formal and in-
formal; 

(b) the reasons for these freG.uent 
rise in prices; 

(c) whether Government have at any 
stage considered the esi a~ili  of 
having cost audit of the Brea,J manu-
facturers like Britania Industries made 
at any time, if not, the reasons therefor; 
and 

(d) the steps which he proposes to 
take to arrest this increase? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R V. SWAMlNATHAN): (a) That 
prices of bread in the Union Territory 
of Delhi were revised twice during the 
last one year-first ii:a'September, 1980 
and next in April, l!l81 as under:-

----------------------·-------
Loaf of Price prior 

to 27-9-8<> 

W.e.f. 
!27-9-8o 

W.e.f. 
1i-.1r-81 

----_ _....., __ --------------.-.-.-.-----------__ ........., ..... -------
200 Grams Re. 0.55 Re. o.6'l R.e. 0.65 

Re. 1.00 Re. 1· IO Rs. I •20 

400 

Rs. 1·95 Rs. 2· IO Rs. 2•30 
Boo ,,, 
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(b). As there were representatior.tS 
regardin, increase in the cost of raw 
materials and various inputs. Lbe bread 
prices were revised in e e ~  1!180 
after a scrutiny was done regarding the 
cost or various ingredients required in 
the manufacture of bread. 

~ The second revision with errect from 
11th April, 1981 was necessitated ~ 

cause of the increase in !he r·x-mill 
price of maida from Rs. 1'/5/- to 
Rs. 204/-per quintal with effect from 
9-4-1981 in Delh1. The maida prices 
were increased as a sequel to increase 
in the issue price o:f wheat to the mills 
from Rs. 130/-to Rs. 155/-per q-a!ntal 
with effect from 1-4-1981. 

( c) Increase in prices on both occa-
sions has been only marginal and 
based on increase in the prices of 
raw material and other ingredients. 
It is not considered necessary to 
arrange for cost-audit of the bread 
manufacturers. 

(d). The prevailing prices l.)f :.")read 
in Delhi are not high in comparison to 
prices prevailing in most of the ~he  

cities. 

Span of Promotion of Inspectors to 
PSS Class II 

9513. SHRI V. N. GADGIL: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Span of promotion 
of Inspectors of Post Offices to PSS 
Class II which used to be between 7 
to 10 years has now been raised to 
20-22 years; and 

(b) if so, what measures Govern-
ment propose to take to remedy the 
situation? 

THE MINISTER OF STATE IN TUE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) and 
(b). Of late, there have been com· 
plaints, that the promotional chances 
of Inspectors have been diminishing. 
The Department have constituted a 
committee to go into the a ~  

Beeatepri.latlon. Of Government 
Quarters 

9514. SHRI OSCAR FERNANDES: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) how many quarters were first 
upgraded to type 'E' and later down 
graded to type 'D' in the last three 
years; 

(b) the reasons for which 
quarters are first up-graded 
then downgraded; 

these 
and 

(c) whether some of these down-
graded quarters have more floor 
plinth area than the type E quarters 
on Mehrauli-Badarpur Road, Pan· 
dara Road; and 

(d) if so, why those small quarters 
also were not down-graded? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NAR-
AIN SINGH) (a) 232. 

(b) These quarters were g a ~  

as the Government decided to reduce 
the scale of plinth area of various 
types of houses in the General Pool 
in Delhi and these quarters were hav-
ing larger plinth area than fixed for 
type 'D' in the revised scale. 

These quarters have been down-
graded for the time being in pursu-
ance of the recommendations of the 
Committee of the National Council 
(JCM). 

(c) and (d). Necessary information 
is being collected and will be laid 
on the Table of the House. 

E.D. Etd'ptoyees and Mazdoors Selec-
tect from Trivandrum 

9515. SHRI A. NEELALOHITAD-
ASAN NADAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) how many ED employees W::lre 
selected. from Trivandrum, Kerala 
State within the last one year; 
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(b) whether any candidate belong-
ing to Scheduled Castes or Scheduled 
Tribe is selected; 

(c) if not, the reason therefor; 

(d) how many mazdoors were ~el

ected in the Department within the 
last one year from Trivandrum; 

( e) how many of them are from 
Scheduled Castes and Scheduled T.ri-
bes; 

(f) whether it is a fact that only 
two Scheduled Caste candidates were 
selected in the Trivandrum of R.M.S. 
in the last nine years of selection; 
and 

(g) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
($HR! KARTIK ORAON): (a) Postal 
-86 and RMS-16. 

(b) Yes. Sir. Postal - Scheduled 
Caste-20 and Scheduled Tribe-4 
and similarly on RMS side 2 and 2 res-
pectively. 

(c) Question does not arise. 

(d) Postal-Nil and RMS-16. 

(e) Scheduled Castes-4 and Sche-
duled Tribes-Nil. 

(f) No Sir. During the past 9 
years in Trivandrum RMS 53 Maz-
doors and EDAs were selected out of 
which 10 were Scheduled Castes arid 
2 were Scheduled Tribes. 

( g) Question does not arise. 

Non-delivery of articles Despatched. 
from West Bengal Maharashtra and 

Madhya Pradesh 

9'31ll. SHRI BHOGENDRA JHA: 
Will the Minister of COMMUNICA-
TIONS . l 1e pleased to state: 

(&) whether any representation 
from S11lem, Tamil Nadu, has ~n 

made to him about non-delivery of 
letters, registered articles etc., dispa-
tched from several places in West 
Be'ngal Maharashtra a:nd Madhy;i 
Pradesh; 

( b) if so, details thereabout and 
Go·:ernment's reaction thereon; 

( c) whether the letters and articles 
have since been located and respon-
sibility fixed; 

(d) if so, the details thereabout; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF COMMUNICATIONS 
(SHRI KARTIK. ORAON): (a) to 

(e) Yes, Sir. .Recently a acomplaint 
from Shri Manak Chand Lodha, Prop-
rietor of M/s. Manik Store, Salem 
about non-delivery of some registered 
and ordinary letters posted on differ-
ent dates from different places in 
Maharashtra, Madhya Pradesh and 
West Bengal has been received, which 
is under enquiry. 

Arable Land being lost due to urban 
sprawl and Industry 

9517. SHRI SONTOSH MOHAN 
DEV: Will the Minister of AGRICtJL.. 
TURE be pleased to state: 

(a) whether Government's attention 
had been drawn to the report of U.N. 
Food and Agriculture Organisation 
that large areas Of good arable land 
is increasingly lost due to urban sp-
rawl and industry; and 

(b) if so, what measurees Govern-
ment propose to take to put emphasis 
to maintain land and its reclamation 
and conservation? 

THE MINISTER OF STATE IN THE 
MI_NISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 
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(b) In accordance with guideliaes 
issued by the Centre, all States, ex-
cept Gujarat and Sikkim, and all 
Union Territories except Andaman 
and Nicobar Islands, Dadra and Nagar 
Haveli and Chandigarh, have consti-
iuted State Land Use Boards. 

At the Centre, a proposal to set 
·up a Commission to serve as a polir::y 
planning, coordination and monitor-
ing egency for issues concerning the 
health and scientific management ·::>f 

the country's land resources is under 
active consideration of the Govern-
ment. 

Stapation in T.C,P.O. 

'9518. SHRY KESHORAO PARDHI: 

SHRI NAND KISHORE 
SHARMA: 

Will the Minister of WORKS AND 
.HOUSING be pleased to state: 

(a) whether it is· a fact that ·.here 
is acute .stagnation at all levels of 
Group 'A' officers in the office of the 
Town and Country Planning Organi· 
sation and severai of the Officers are 
working on ad-hoc basis for years 
together; 

(b) whether Government propose 
to undertake Cadre review as is oeing 
done in all Central Government Su-
·vices; and 

(c) the steps !being taken to regu-
larise the ad hoc officers in their res-
pective positions? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BffiSHMA NARAIN 
.SINGH): (a) There is some stagna-
tion amongst Group 'A' officers of the 
Town nnd Country Planning Organi· 
satie>n, New Delhi. Against short-term 
vacancies, arising out of deputation/ 
foreign service and which cannot be 
:filled up by regular appointments> the 

officers are being given ad-hoc promo-
tions. 

( b) A proposal for re-structuring 
of this Organi.sation to enhance its 
functional efficiency, is under ~  

This covers elements of cadre review 
and promotional aspects also. 

(c) The officers holding ad hoc ap-
pointments are being considered for 
regularisatio.a as and when regular 
vacancles arise. 

Entry for Essay competition to com-
memorate the birth anniversary of 

Helen Keler 

9519. SHRIMATI SANYOGITA 
RANE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a fact that the 
Social Welfare Department and Insti-
tute for the Physically Handicapped, 
Dehradun had spe>nsored (essay com-
petition) for the students and a :::log3n 
competition for the general public to 
commemorate the birth anniversary 
of Helen Keler and International Year 
for the Physically Handicapped; 

(b) if so, the number of entries re-
ceived for (i) essay competition, (ii) 
Slogan competition and (ii) the mime 
of the Jury; and 

(c) when the results are likely to 
be ann~~n e  

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE lSHRI-
MATI SHEILA KAUL): (a) Yest 
Sir. The National Institute for the 
Visually Handicapped, Dehradun or-
ganised an essay competition to com-
memorate the birth centenary of Helen 
Keler and Ministry of Social Welfare 
organised slogan competition for In-
ternational Year of Disa le~ Persons. 

(b) The number of entries ~i e  

'ft>r Helen Keler essay competition is 
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718. Total entries received for slogan 
competition on account of Internation-
al Year of Disabled Person is 1150. 
Nam es of the judges are being finalis-
ed. 

( c) A decision is expected shortly. 

Activities of OXFAM-America 

9520, SHRI SUBHASH YADAV: 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether it is a fact that OXFAM 
-America is a new entrant into India 
to aid voluntary work through a Fel-
low of the Gandhi Peace Foundation; 

(b) what are their activities and 
the nature of project; 

(c) the countries in which OXFAM 
-America has its roots; and 

( d) whether Government nave 
given any permission to it to ,vork 
in India? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SH.kI-
MA'II SHEILA KAUL): (a) to 'd). 
Government has no direct informa-
tion about OXFAM-America .ts it 
has neither any office or staff in India 
nor has it sought Government per-
mission to work in India. 

Adjustment of surplus Teachers in 
aided schools 

9521. SHRI s. B. SIDNAL: Will the 
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state: 

(a) the number of surplus Assis-
tant teachers of aided schools in Delhi 
who are yet to be adjusted against 
vacant posts in aided schools in Delhi; 

(b) the number Of such surplus As-
sistant teachers who have already 
been a ,~ e  in aided schools this 
year: 

(c) the procedure followed in ad-
justing su'Ch teachers in other s h ls~ 

and 

(d) whether aided minority schools 
are also under obligation to accept 
adjustment of such teachers? 

rrHE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAV AN) : (a) According to in-· 
formation furnished by the Delhi Ad· 
ministration, 33 out of 56 surplus As-
sistant Teachers are yet to be .3djus-
ted. They are, however, being paid 
pay and allowances from the schools 
in which they became surplus. 

(b) to (d). Pending the issue of 
'formal orders under sub-rule (1) of 
Ru1e 47 of the Delhi School Education 
Rules 1913. 23 Assistant Teachers who 
have become surplus during the aca-
demic year 1980-81 in the 11.1ded 
schools, while being paid pay and al-
lowances by the Managements 1f the 
schools where they have become sur-
plus. have been ordered to perform the 
duties of Assistant Teachers in other 
aided: Govt. schools. In the case of 
3 out of the 23 Assistant Teachers for-
mal orders of absorption under sub-
rule 47 of the said rules have also 
been made after obtaining the con•:ur-
rence of the concerned managements 
of the aided schools wherever neces-
sary. 

Teachers who become surplus in 
any aided schools as a result Q'f the 
decision taken under Rule 66 ( 1) of 
the said Rules are required to be paid 
thejr pay and allowances by the 
schools in which they become surplus-
pending formal orders under sub-rule 
(1) of Rule 47 of the said Rules in 
consultation with the Managing Com-
mittees of the schools where they are 
required to be absorbed. The rules 
and instructions apply to a 11 the 
schools whether minority or not. In-
cidentally, any employess who be-
comes surplus in any aided minority 
~ h l is also entitled to this faciUty-
in an aided or Government school •. 



vwt o1 rarmers or baekwaq'l statea 
to Punja.b aac1 BarJana 

9522. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Minister of 
AGRICULTURE be pleased to 111tate: 

(a) whether Government propose 
to arrange regular visits of farmers of 
agriculturally backward States to 
progressive States like Punjab ;md 
Haryana; 

(b) if so, whether any programme 
has been chalked out in this regard; 
and 

86 

( c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SW AMIN ATHAN): (a) 
Yes, Sir. Visits of farmers from less 
agriculturally developed States to 
progressive States are being arranst-
ed. 

(b) Yes, Sir. 

(c) The details are as under: 

FARMERS EXCHANGE PROGRAMME DURING 1981-82 

Areas 

Summer Moong 

Summer l\foong 

Soya bean 

GroW1dnut (irrigated) 

Plantation Crops 

Blue Green Algae. 

Bio-gaa 

Water Management . 

Host State 

Uttar Pradeshx 

. Orissa 

Madhya Pradesh 

Karnataka 

Kerala 

Tamil Nadu 

Uttar Pradesh 

Rajac;than (Kota) 

Andhra Pradesh 
(Pochampad). 

Uttar Pradesh 
Sarda Sahayak 
Lucknow. 

Sprinkler Irrigation . Haryana 

Gram including Dry Land Haryana 
Farming. 

. Management of Dairy Cattle Gujarat 

Participating States. 

Bihar, Gujarat, Haryana, 'Madhya Pradesh, 
Maharashtra, Rajasthan. 

Andhra 1 l~ h, · A._.,arn, Karnataka, Pon-
dichcrry, Tamil Nadu, W<'st Bengal, 
Himachal Pradesh and Manipur. 

Bihar, Uttar Pradesh, Rajasthan, Gujarat 
and );° agaland. 

Gujarat, Tamil Nadu, Madhya Pradesh and 
Maharashtra. 

North Eastern States. 

Madhya Pradesh, Bihar and Maharashtra. 

Bihar, Haryana, Gujarat, Andhra Pradesh, 
Madhya Pradesh, Rajasthan, Orissa, 
Himachal Pradesh and Punjab. 

Gujarat, Andhra Pradesh and Karnataka. 

Madhya Pradesh, Rajasthan and Orissa. 

Bihar, West Bengal, Tamil Nadu and Uttar 
Pradesh. 

Gajarat. 

Bihar & Rjasthan. 

Uttar Pradesh, Madhya Pradesh, Mab.araah 
tra, Himacllal Pradesh, Rajasthan and 
Bihar. 
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..Preservation of step wells in Gujarat 

9523. SHRI R. P. GAEKWAD: Will 
·the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
.state: 

(a) whether it is a fact that seve-
ral step-wells constructed to ::>tore 
fresh water and known for their 
wonderful design and rich craftsman-
ship, with finely worked brackets and 
jarokhes and floral borders exist in 
various parts of the country and spe-
cially in Gujarat; and 

(b) if so, the steps taken to pre-
serve these step-wells as embodiment 
·Of our ancient genius? 

THE MINIST°&R OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Richly 
decorated step-wells are a speciality 
of Gujarat, though simple step-wells 
--are found in other parts of the coun-
try as well. 

(b) Adequate measures for the pre-
servation and upkeep of the step-
wells declared protected by the Ar-
chaeological Survey of India are tak-
· en. 
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Payment of CDS by M.C.D. 

9525. SHRI BHEEKHABHAI: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether it is a fact that the 
payment of Compulsory Deposit (Old 
Scheme) has not been made in ~, e 

of the Education Zones of Delhi 1\funi-
cipal Corporation; 

(b) ~  so, what are reasons for t:he 
delay; and' 

(c) when this payment ~ ill }'le 
made? 
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THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) Yes, Sir. 

(b) The main reason for non-pay-
ment of the CDS by the Municipal 
Corporation Delhi was that objections 
had been raised on the bills which 
took time to be settled. 

(c) Special efforts are being made 
to ensure that payments are made as 
soon as possible. 

Inadequate drinkinr water 

9526. SHRI BHIKU RAM JAIN: 
Will the Minister of WORKS AND 
HOUSING be pleased t0 state: 

(a) whether i,J, is a 'fact that supply 
of drinking water is not adequate "\nd 
its distribution lacks balance and ra-
tionale; and 

( b) if so, the steps proposed to be 
taken to improve the quantity and 
ql.16lity and rationalise its distribution 
in Delhi? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) It is a fact that, by 
and large, the supply of drinking 
water is not adequate in many towns 
and villages and that its distribution 
needs improvement. 

(b) Delhi Water Supply and Sewage 
Disposal Undertaking has reported 
that keeping in view the needs of 
the capital, various measures to aug. 
ment water supply in Delhi are be-
ing taken. These-measures inter al.ia 
incJude construction of a new 100 
MGD water treatment plant in Shah-
dara and construction of new ranney 
wells. In regard to quality of water, 
the Undertaking has reported that 
the water being supplied by it is 
wholesome. 

The Undertaking pre>poses to under .. 
take a study of the existing distribu-
tion system with a view to improving 
the water supply distribution. 

DDA flats under self financing scheme-

9527. SHRI MANOHAR LAL 
SAINI: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the Delhi Develop-
ment Authority have allocated flats. 
in the Self-Financing Scheme; 

(b) if so, the details of localities,. 
number of flats, category-wise, in 
each locality allocated so far; 

(c) the schedule for construction 
of fiats, showing various stages ot· 
construction includi...'lg completion as 
also finally handing over the sses~ 

sion thereof, locality wise; and 

(d) the time schedule, if any, for 
recovery of instalments thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH: (a) Yes, Sir. 

(b) The required information as re-
ported by the DDA js given in An-
nexure (I). 

( c) Two lists, 0ne showing the de-
tails of houses comp1eted and ·i;he· 
other showing the houses under cons-
truction with their likely dates of 
completion are enclosed as Annexnre 
(II) ana Annexure (III) respectively. 
The likel~  dates of completion given 
Annexurc III are subject to availabi-
lity of building a e ~al  

(d) The DDA has reported that the 
following time scheclu1e for recovery 
of instalments has J:en prescribed. 

(i) 25 per cent (including amount 
paid as registration deposit) as ini-
tial deposit on allocation. 

(ii) 20 per cent after about 6 
months. 

(iii) 25 per cent after about six. 
months. 

(iv) 20 per cent after about next: 
six months. 

(v) 10 per cent or the balance ot· 
actual cost when required to ~ake · 
over possession. 



Written An.swers MAY 4, 1981 Written Answers 

Statemtnl showing name of tli1 sch1m1, '"'"°'' and awmblr of flats allocated under 
the Staff Finmuing Schtm1s 

S.No. Name of Scheme Cat. I Cat. II Cat. III 

~ ~~ ~ ~ ~

I Malviya Nagar 'Ex.tn .. 128 328 264 
2 Mal vi ya K agar Extn. . 271 127 

3 Hauz Khas 152 228 

4 Munikra 68 136 

5 Munirka 96 144 

·6 Basant Enclave 132 144 144 

7 Basant Vihar IO 20 

8 Sidhartha Enclave 76 152 

9 Sidhartha Enclave 14 28 
·.10 Yusuf Sarai 120 18o 

II Shaikh Sarai 353 204 

1:2 Shaikh Sarai 48 
.13 Kalkaji 136 96 
14 Kalkaji 62 274 132 

··15 East of Kaila<ih 4P 8o 

l6 Masjid Moth 12 2+ 

17 Rajouri Garden 16 408 

Total 

720 

3g8 

38o 
2 04 

240 

42• 
30 

228 

42 
300 

557 

48 
232 

468 
12• 
3i 

~  

--------------------
TOTAL 386 2502 1959 -tl4 

-----------------
KEY Cat. I 

Cat. II 

Cat. III 

(1 bed room) 

- (2 bed room) 

\3 bed room) 

Statemeat·D 

List of Houses under Self Financing Schemt Constructed 

-------------
SI. No. Name of Locality Cat. I Cat. II Cat.III Total 

·-------------------_______ .._._.,.._ -------__ _....._..., ____ _ 
1 Malviya Nagar Extn. BL K (Saket) 

!l Malviya Kagar Extn. Bl. K-t (Saket) . 

3 Malviya Nagar Extn. Bl. l'\-II (Saket) 

4 Malviya Nagar Extn. Bl. F. (Saket) 

5 Malviya Nagar Extn. Pkt. I-I (Saket) 

TOTAL : 

KEY : Cat. I 

Cat. II 

Cat. III 

t bed room 

- 2 bed room 

- 3 bed room. 

128 Bo 

32 
28 

36 72 

152 152 304 

-------------------· 
128 328 264 720 
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Scatein...m 

Lisi of Houses tznder S1lf Financing Selulmd UlltHt .·onstruction and tll4ir likclly 
dates of ""11J/llion 

SI. Name of locality Cat. I 
'No. 

Cat. II Cat. III Total Likdy date of 
com pl. 

~

I Yusuf Sarai Gr. I 

Do. Gr. II 

I V asan t Villagt": Gr. II I 

(b) 

(c) 

(d) 

Do. 

Do. 

Do. 

Gr. IV 

Gr. II 

Gr. I 

3 Kalkaji Pkt.· A near EPDP . 

4 Sidhartha Enclave (Group-II) 

S Hauz Khas Melua ul i Road Group I 

•l Kalkaji (near Community Centre) 
Gr. II 

1 Kalkaji (Nt"ar Commw1ity Centre) 
Gr. I 

8 Hauz Kha& Mahraul i Road 
Group -I 

9 Sidhartha Enclave Group-I . 

10 Sidhartha Encla\"C Group-III 

u Sheikh Sarai Pkt. B 'A' type Gr. JI 

U Rajouri Gard.cu 0-B area Pkt. E 
Gr. I & Group-II. 

·J3 Sheikh Sarai 'A' type Pkt. B Group-I 

14 Sheikh Sarai, Pkt. C Gr. I 

15 Mlinirka near JNU Gr. I 

16 Sheikh Sarai Pkt. C 'B' type Gr. II 

17 Munirka near JNU Gr. II . 

18 6+ houses at Greater Kailash 

.19 !)40 houses at Kalkaji (West of com-
munity Gr. I (Centre) .  . 

Group -II 

~  ®+ hoUtCa at East of Kailash near 
Bl. F Pkt. A & B Pkt A  . 

124 

IHI 

7'1. 

58 

84 

38 

32 

72 

108 

102 

88 

39 

57 

11.2 

8o 

120 Oct., 1g8r 

180 June, 1981 

108 Dec., 1981 

72 Dec., 1g8r 

108 Dec., 1981 

132 Dec., 1g8r 

16o Dec., 1g81 

16o March, 1g82 

218 Nov., 1981 

186 Dec., 1981 

163 Dec., 1981 

~1  Nov., 1981 

132 March, 1g811 

42 March, 1982 

101 March, 1982 

4-58 May, 1g8'.? 

96 March, 82 

116 Jan., 82 

145 March, 82 

12 6 March, 82 

95 March, i98·i 

64 Feb., 1982 

138 Dec., 1981 

16!J Dec. , 1981 

120 April, 1982 

~
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Sl. 
No. Name of locality Cat. I Cat. II '(4t. III Total Likely date of 

cor pl. 

~ ~~ ~ 

!21 I 14 houses at Kalkaji near Yamuna 
Co-op. Bldg. Society 38 76 I 14 April, 1g8a 

22 212 hQU9CS at Rajouri Garden 
Pkt. E Group-I 54 54 108 l\Ay, 1g8~ 

Group-II 52 '52 104 May, 1982 

!23 C/o 404 houses SFS/MIG at Malviya 
Nagar (Saket) SH:66 ho\,L,cs w.-

66 Jnne, 1g82 der 'A' type in Pkt. II .  . 44 22 

24 42 DUs at Niti Bagh 28 24 42 Jan., 19lb 

25 Kalkaji Pkt. 'B' 72 72 Nearing comple-
ti on. 

26 Munirka Gr. II 68 136 204 Dec., 1981 

27 400 Houses at Rajouri Garden in 
Pkt. E Gr. I 8o 8o 160 June, 198~ 

28 Basant Vihar (Near R.B.I. 10 20 30 April, 1982 
...... ..._,,. 

2210 1957 

KEY Cat. I 

Cat. II 

Cat. III 

1 bed room 

- 2 bed room 

3 bed room 

Reduction in Timing of Central 
Schools 

9528. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Mi:nister <1f 
EDUCATION AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether there is a proposal to 
reduce the timings of Central Schools 
in New Delhi to minimise the avoid· 
able strain on the small children of 
the primary classes; and 

(b) if sot when it is likely to be 
implemented? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) and (b). The 
matter is still under consideration. 

DDA shopping centre in Shanti Nike-
tan, New Delhi 

9529. SHRI RAM PYARE PANIKA; 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that DDA's 
Shopping Centre in Shanti Niketan, 
New Delhi was auctioned in 1975; 

(b) whether the DDA is also aware 
that the two toilets have remained 
locked ever since it was occupied il\ 
1975 thereby causing great difficulties 
to the shopkeepers and visitors alike; 

(c) whether there is any proposal 
with the DDA to reopen the two toi· 
lets for use of shopkeepers and the 
visitors; and 

(d) if so, why action has not beea 
taken in the matter so far? 

THE MINISTER OF PA.RlJIAMEN .. 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). Yes, Sir 

(c) and (d). The DDA has reROl"-
ted that the lavatory blocks in the 
shopping centres are banded over to. 
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the Traders Association after h~ 

'Shops are handed over to them. In 
this case the shopkeepers were per-
suaded to take over the 1a i ~1 block 
for maintenance, but they did not take 
over the possession. The DDA ha& 
further reported that it wi11 hand over 
the lavatory block to the shopkeepers 
if th:y arc prepared to maintain the 
same. 

Condition for promotion from T.E.S. 
Group •B' to l.T.S. Group 'A' 

9530. SHRI NATHU·RAM SHAK-
YA WAR: Will the MinistP.r of COM-
MUNICATIONS be pleased t0 state 
the eligibility condition for the ad-
hoc promotions of the s;c &nd S\T 
Officers from T.E.S. Group 'B' to the 
Sr. Time Sca!e of ITS Gruop 'A'? 

'!'HF. MINISTER 01'" STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS { SHRI KARTIK ORA ON): 
As nPr thp Recruitment Rules. Per-
manent officers of TES Group 'B' ordi-
narily with not leSs than 8 years ap-
proved ser.,ace in th.:? (;radc are eli-
gible fOr c'insidnation fo!' promotion 
to ITS Group 'A'. These eligibility 
conditions applicahle t0 all the offi-
<:>ers including those belonging to S\C 
and SIT. apply in case of ad-hoc pro-
n'.otioAs a1'so. It is however submit-
ted that no ad-hoc p!"omotion is a ,~ 

in the Sr. Times Scale of ITS Group 
'A' ag a matter of principle. The 
a ~n ies :-irising in circles are filled 
up in local arrangement in absence of 
an approved panel. 

Holding of interview for award of 
National talent search Scholarship 

'9531. SHRI RAM SWAROOP RAM: 

SHRI R. 1* P. VERMA: 

SHRI CHINTAMANI JENA: 

Win the Minister of F.DUCATION 
AND SOCIAL WELFARE be pleased 
. to ~ a e  

(a) whether the National Cou.nC'il of 
Educational Re.search and Training 
holds an interview of the candidates 

804 LS-4. 

who qualify in the written test to de-
cide the e i~ Of the candidates for 
the award of National Talent .;.;earch 
s~h la shi  for Class X;, 

(b) if so, the rationale behind hold-
ing the interview and how many total 
marks are allotted for interview; 

(c) the marks obtained by the first 
250 students in order of merit in the 
wr j.tten ti? St only; 

( ~ hcrw many o'f these students 
awarded scholarships after adding the 
marks obtained by them in interview; 
and 

( e) the marks obtained in the writ-
ten test and the interview by the 250 
students who were finally selected for 
the award of scholarships? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) Merit is de.;ided 
on the aggregate or marks in the wriL 
ten examination a in~ 200 marks 
a1d in e ~  ~a ing 25 marks. 

(b) '!he interview i3 held to con-
firm and probe more deeply the per-
formance of candidates in the writtea 
test and to test abilities and quaHties 
not covered in the written test but 
e ~ e  of talented candidates. 

( c) The details are given in the 
statement attached as Annexure-1. 
[Placed in Library. See No. LT-2500/ 
81.l 

( d) Two hundred and eleven. 

(e) The details are given iJ1 the 
!;tatement attached as Annexure-U. 
[Placed in Library. See No. LT-2500/ 
81.l 

Development of sawan Park 

9532. SHRI CHINTAMANI JENA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that the. 
Delhi Development Authority has re ... ; 
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cently decided to develop Sawan 
Park, an authorised colony, adjacent 
to Ashok Vihar, Delhi; 

(b) the total amount allocated ciur-
ing the last and current financial 
years by the DDA and MCD for the 
devdopment of S.awan Park; 

(c) whether some schemes to pro-
vide proper sewage, water, drain:ige 
etc,,, facilities for the Sawan Park have 
bee '.l finalised and are being imple-
mented by Government; and 

(d) if so, the reasons for the delay 
in in1plei::.cnt'.li ion of the same? 

THE MINIS'l'ER OF PARLIAMEN-
'L'":W 1\FFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SUWH): (a) No, Sir. 

C'.)) Both the Del~i Development 
Authority and Municipal Corporation 
Of Delhi have intimated that they 
ha\: c not allocated any amount dur-
ing the last and current flnancial }·ear 
for development of Sawan Park. 

1~  and (d). The Delhi W:iter 
Supp1y and Sewage Disposal Under-
taking has intimated that a s h~ e 

amounting to Rs. 2,37,542)-for pro-
viding water supply in Hari jan Coler 
ny and Sawan Park was approved 
by it on 23rd August 1979 for execu-
tio;L on payment of the requisite de· 
velopment charges by the beneficia-
ries. However, the beneficiaries have 
not yet deposited the \requisite amount 
<>f development charges. 

The Delhi Electric Supply Under-
. taking has intimated that Sawan Park 
, Col ::my is already electrified and faci-
lity of street lighting exists there. 
'Th(1re is no scheme fo.r provision o·f 
sewerage and drainage yet, which can 
be taken up after the development 
cha :g"?s are fixed and are paid by the 
plot-holders to the concerned autho-
rities. 
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Sbyama Prasad Vldplaya, New Delbl 

9534. SHRI KRISHNA DA TT sUL-
TANPURI: Will the Minister of 
EDUCATION AND SOCIAL WEL· 
FARE be pleased to state: 

(a) whether the governing body of 
the Shyama Prasad Vidyalaya, New 
Delhi dissolved' the Managing Com-
mittee in 1978; 

(b) whether the te;ichers of the 
School could not send their repre3en-
tatives to the newly constituted 
Managing Committee as the opinion 
of the Education Directorate regarcl-
ing the validity of the take over of 
the School by the Government i:jody 
is awaited; 

(c) whteher 80me of the funds of 
the school ha,·e been transferred •o 
the new governing body; 

( d) whether the newly constituted 
govcr.1ing body has started operating 
funds lle h~  in the name of the 
School; 

(e) whether no General Body meet_ 
ing of the Par:--nt Teachers Associa-
tion was held since 24th September, 
1978; and 

(f) if so, the action which Govern-
ment propose to take in the n:atter? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE ( SHRI S. 
B. CHA VAN>: According to infor-
mation fur.n.ished by the Delhi Admi .. 
nistratio,1 the Managing Committee 
was reconstituted and not dissolved. 

(b) It was for the teachers to de-
cide to send their representatives to 
1he newly constituted Managing Com-
mittee. 

(c) It h~ been ascertained from 
the audited statement of accounts 
submitted by the said management 
~  the year 1972-73 and 1975-76 that 
sums of Rs. 5,000!-and Rs. 2,500!-
were transferred by the Governing 
Body of the school to some other 

school n e~ the same Governina 
Body. 

( d) The newly constituted Manag-
ing Committee is functioning and :)pe-
rating the school fund in accord-
ance with the Delhi School Education 
Rules, 1973. 

(e) Yes, Sir. Shyama Prasad Vid-
yalaya have filed a writ petition in 
the Delhi i~h Court in which Rule 
59 of the Delhi School Education 
Rules, 1973 is also impugned. 

(f) In view of reply to (e) above, 
the outcome of the writ petition has 
to be awaited. 
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Scarcity of Fooctgrains ln Bihar 

9536. SHRI HARINATH MISRA: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the news 
item "Farm Crisis'' appearing in the 
'Economic Times of March, 4, 1981; 
wherein it has been stated that-

( i) Bihar faces a paradoxical 
situation not only o.n the industrial 
front, but on Agriculture front 
also; 

(ii) despite fertile land and 
vast underground and surface 
water potential, it is a food-deficit 
State; 
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(b) if sb, whether a in~ to 
experts the State faces a deficit of 
7 to 8 lakh tonnes in normal years 
and 25 to 30 lakh tonne.S in other 
years; and 

(c) if so, the steps that have been 
taken or are proposed to be taken to 
make the State self-sufficient in res-
pect of requirements of foodstuffs'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SH.RI R. V. SWAMINATHAN): (a) 

Yes, Sir. 

(b) The experience of last 8 years 
indic::-ites that the supply of food-
grai.ns to the State from the Central 
Pool in most of the years ·ranged 
between 4.5 lnkhs to 7.1 lakh tonnes 
in a year. Besides, certain quanti-
tites of foodgrains also moved both 
in the State and outside the State on 
account of free movement permitted 
by the Governme .. 1t. In view of 
this it h> not possible to give an exact 
idea of the kvel of deficit. 

(c) During thP Sixth Fi\'e> Year 
Plan. the production of foodgrC:lins in 
the State i~ targeted to be in e~1se  

from the assumed base )eve) of 10.5 
mil lion tonnes in 1979-80 to 12.8 
million tonnes in 1984-85. This target 
is proposed to be achieved by in-
crease in the area under high yield-
ing varietie.s, extension of irrigation, 
increase i!L the consumption of 
chemical fertilizers, improvement of 
quality seeds. improvement of soil 
testL".lg facilities, proper 'fertilizer 
application, increased plant protec-
tion measures, better .soil crop and 
water management, etc. 

Wheat to Flour Mills 

9537. SHRI N. K. ~  

Will the Minister of AGRICULTURE 
be pleased to state: 

(b) whether Government's atten-
tion have been drawn to the news 

item a ea in~ in Indian ERpress 
dated 25-3-1981 to the effect that 
while the ex-godown sale price of 
wheat for public distribution system 
was Rs. 145 per quintal, it was Rs. 
155 per quintal for the roller Flour 
Mills of Bihar; 

(b) whether it is also a fact Lhat 
the roller mills in the ,country are 
being supplied sub-standard wheat of 
C and D Grades whereas the con-
ventional flour mills were getting 
good quality wheat; 

( c) whether it is also a fact that 
small ftour milis of West Bengal are 
getting only 15 per cent of their c:<.!-
pacity, whereas big mills in that 
State are getting nearly 150 per cent 
of their capacity; and 

(d} if so, what steps Government 
have taken to go into these diffi-
culties of the roller flour mills in the 
country and to find a solution 
thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL. RECONSTRUCTION 
<SHRI R. V. SWAMINATHAN): (a) 
Yes. Sir. 

( b) All £l""Iour Mills in the country 
are supplied C & D category of 
wheat upto a maximum of 2/3rd of 
the allotment, subject to availability 
of sucn stocks. C & D category 
stocks are processed after washing 
and cleaning. This category wheat is 
not sub-standard and is within the 
PFA limits. 

(c) Information is awaited from 
the State Government. 

( d) Central Government allocat1;. 
wheat to the State Governments and 
the mill-wise allocation is made by 
the State Governments themselves. 
It was suggested to the State Gov-
ernments that the mill-wise quotas 
should be based on the performance 
of each mill in the past and that 
local factors and circumstances be kept 
in mind. State Governments were 
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also advised to keep the following 
two principles in view:-

( i) the total sub-allocated quan-
tity does not exceed the overall 
allotment of the State for the 
Roller Flour Mills; and 

(ii) the allotment to an indi-
vidual mill is not in excess of its 
licenced capacity. 

lSiif 'ff !M' °'' il~~  it ~ "' 
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Admission in school of Computer 
and System Sciences 

5~9  SHRI ARIF MOHAMMAD 
KHAN: Will the Minister Of EDU-
CATION AND SOCIAL WELFARE 
be pleased to state: 

(a) whether Government have re-
ceived any complaints regarding 
admissio_.1 in school of Computer and 
System Science of Jawahar Lal 
Nehru Univer5ity; 

(b) whether it is a fact that ques-
tion paper:::. (J · admission test of the 
school were IL·aked out in 1970-80 
and \vhct he ~ any dt!J>artmcninl en-
quiry was he;d into this leakage; and 

( c) whether Government arc con-
~ i l ing any proposal to appoint hi~~h 
e ~l committe(' to suggest proper 
admissin.'1 policy in Jawabar Lal 
Nehru University? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE i SHRI 
S. B. CHA VAN): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Post of Programmer in School of 
Computer and System Sciences 

9540. SHRI HARIKESH 
BAHADUR: 

SHRI C. PALANIAPPAN: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a t'act that in 
School of Computer and System 
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.Science of Jawaharlal Nehru Uni-
versity where the post of Progr!lm-
rner was not offered to Scheduled 
Caste candidates even h ~h there 
-were Scheduled Castes/Scheduled 
Tribes candidates and the posts were 
reserved for he ~ 

(b) if so, the reasons thereof; 

(c) whether Government have re-
·Ceived any memorandum alleging 
discriminations against Scheduled 
-Caste in JNU appointments; a11d 

( d) if so, action taken thereon? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CHAVAN): (a) Yes, Sir. It was 
however stipulated in tne adver-
tisetr.ePt for the post t.hat in the 
event of Scheduled Caste candidates 
not being found suitable, the po.st 
will ·be filled from general ~a g  

(b) The Selection i ~ee in-
tervie\-..·e1 two Scheduled Caste 
candidates but clid not find them 
suitable for the post. 

(c) Yes, Sir. 

(d) The representation is under 
consideration. 

Delhi Hindu Bengali Co.opE"-rative 
Society, Tagore Park. Delhi 

9541. SHRI RN. NANJE GOWDA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a '.fact that the 
actual allottees of lease-hold plots in 
the Delhi Hindu Bengal Co-operative 
Society. Tagore Park, Delhi, nave 
transferred their plots on 'Power of 
Attorney' after receiving high pre-
miums and huge investment has been 
made on these· plots by constructing 
palatial houses and lettina; out the 
same on very exorbitant rents; 

(b) whether the Delhi Municipal 
Corporation has started reassessment 

of the rateable value of those houses 
which were built about 5-10 years 
back and occupied by the house-
owners, on the basis of the exorbi..;. 
tant rents received by ·the adjo:ning 
houses built recently by i,nvestin& 
huge sums; 

(c) if so, whether any represen-
tation has been received regarding 
hardship caused to those house-
owners who invested small amounts 
on their houses earlier and occupied 
the same for themselves, as compared 
to those house-owners who have 
invested large sums of money re-
cently and let out; and 

( d) if so, the reaction of ~ n

ment thereto? 

THE MINISTER OF M~

TARY AFFAIRS AND WORKS AND 
HOUSING <SHRI -BHISHMA NA-
RAIN SINGH): (a) The MCD have 
reported that no purchaser has come 
forward for mutation of property in 
municipal records on the basis of 
power of Attorney I Agreement fbr 
.sale. Construction has taken •)lace 
on almost all the plots and -the 

houses have by and large been rent• 
ed out on prevailing market rents. 

(b) No, Sir. 

(c) and ,d). Do not arise. 
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;D.et11e)opment of Regulated Mal'kets 
in Jute and Mesta Growing States 

954~1  SH.RI JAGDISH TYTLER: 
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to 
state: 

(b) whether Government are con-
sidering the development of regu-
lated markets in Jute and Mesta 
growing States; 

(b) if so the salient features of the 
sche.rr..e; and 

(c) when it is likely to be imple-
mented; 

THE lVilNISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) 
·There is a scheme for the e ~l

ment of selected regulated marketJ 
under which assistance is given by 
the Central Government, among 

others, for markets of jute. How-
ever, no separate scheme is under 
consideration for the development of 
regulated markets in jute and mesta 
growing States. 

(b) Under the scheme for the 
devel<Jllment of selected regulated 
markets, the Central Government 
gives a subsidy of upto Rs. 4 lakhs 
for the development of a market 
handling certain .specified commercial 
crops, including jute. The amount of 
subsidy is released to the State 
Governments in two equal instal-
ments. In order to be eligible for 
assistance the market should nave 
adequate land in its possession. 

( c) The scheme has been under 
implementation since 1972-73. 
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Appointments to Group 'A' and 
eroup 'B' Category in Education 
Department of Andaman and Nicobar 

Islands 

9545. SHRI G. B. GOHIL: Will the 
Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether Government nave 
received any representation from the 
Post Graduate Teachers Association 
(Port Blain e·nlisting irregularities 
in the working of the Education De-
partment of Alldaman and Nicobar 
Islands; 

(b) how many cases are pending 
in courts in respect of appointments 
to Group 'A' and Group 'B' posts in 
the Education Department of Anda-
man and Nicobar Islands, ·.vhich 
were got. approved and regularised 
by the UPSC; and 

( c) the action which Government 
have so far taken or propose to take 
for ('radieating such irregularities'? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S B. CHAVAN): (a) According '.o 
i~ a i n furnished by the 
Andaman and Nicobar Administra-
tion, a representation was received 
from the Post Graduate Teachers 
Association which contained certain 
allegatiolllS about promotions not 
being made accordlng to the recruit-
ment rules, etc. 

(b) Ten cases relating to Group 
'A' and 'B' posts are pending with 
the Calcutta High Court. In view of 

this, regular appointments could not 
be made and with the approval of · 
Union Publ'.c Service Comillission, ad-
hoc appointments to these posts have 
been made. 

( c) In view of reply to ( b) a bovep 
the question does not arise. 

Shifting Cultivation in Manipur 
during Sixth Plan 

9546 SHRI AJOY BISWAS: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of tribal engaged· 
in shifting cultivation in Manipur; 
and 

(b) the scheme during the Sixth 
Five Year Plan for rehabilitation of 
those persons? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a). 
About 50,000 families. 

(b) A State Sector Scheme called 
"Control of Shifting Cultivation" 
has been included in the Sixth Plan 
with an outlay of Rs. 450 lakhs. 

Setting up of National Commission 
on Water Supply and Sanitation 

9547. SHRI K. PRADHAN!: Will 
the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether there is a~  proposal 
llnder consideration for setting up a 
National Commission on Water Sup-
ply and sanitation as per the LOn-
sensus arrived at the 1977 World 
Conference; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS· 
AND HOUSING (SHRI BHISHMA 
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NARAIN SINGH): (a) and (b). N-0, 

Sir. But Government have set up 
an Apex Committee on the Inter -
national Dri..'1.king Water Supply and 
Sanitation Decade (1981-90) for 
policy formulation and guidance of 
the programmes to be initiated during 
the Decade. The Committee has 
constituted three Working GroupS-

one on Financial Resources, the 
second on Materials and Equipment 
and the third on Programmes and 
Manpower to make recommendations 
-0n these aspects of the Decade 
Programme. 

Piped Water Supply in Kali Bari 
Govern:;.n.::at Quarters 

9548. SHRI MOTI LAL SINGH: 

SHRI UTTAMBHAI H. 
PATEL: 

SHRI R. P. PANIKA: 

Will the Minister of WORKS AND 
HOUSlNG be pleased to st.:ite: 

(a) whether water supply to Gov-
ernment quarters of Kali Bari. New 
Delhi and surrounding area is limited 
to a very little time bY the C.P.W.D.; 

(b) if so, why this discrimination 
against th(' low paid employees rei:-
ding there; and 

(c) wh<!'iher "Government propose to 
take steps to avoid the difficulties or 
residents there? 

THE MINIST:E.1l OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (n). Depending upon the 

availability of water from the N.D.M.C., 
the C.P.Vf.D. adjusts the timings. 

(b) Water supply is equally distri-

buted to all the flats irrespective of 
their type and there is no such discri 
minntion. 

(c) Increased water supply Uirough 
a bigger pipe line is being · arranged 

from NDMC. Besides overhead tanks 
are under construction in the area, 
which woul<i improve the dTstribution 
of water. 

Fall In area under Tobacco 

9549. SHRI JANARDHANA 
ARY: 

SHRI B. V. DESAI: 

POOJ-

Will h ~ Minister of AGRICULTURE 
be pleased to state; 

(a) whther it is a fact that the area 
under tobacco has been dwindling 
during the last three years; 

(b) if so. the fall in the production 
of tobacco during the last thr:ee years, 
year-wise and the reasons therefor; 
and 

(c) the remedial measures proposed 
in this regard? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF AGR1CULTURE AND 
RHRAL RECONSTRUCTION (SHRI 
R. V. SW AMIN ATHAN): (a) Yes. Sir. 

(b) Production of tobacco durl.1g 
the 12 st h e~ years was as under: 

( Thousand lllrmn) 

Vear Production 

1979-80 

The fall in prociuction is due to 
decline in area under virginia tobacco 
in Andhra Pradesh. In virginia 
tobacco th{'re has been some diversions 
of area in black soil tract of Andhra 
Prad('c;h to crops like cotton etc., 

firstly because of 0vailability of i ig~1

tion from N.agarjun Sagar and second-
ly, because of change in quality pre-
ference for virginia flue-cured tobacco 
which is preferGbly taken up as a dry 
crop. 
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( c) Centrally Sponsored Scheme 
Jor exportable types of tobacco was in 
operation upto 1978-79. Under this 
scheme sul>sidy was ~i en to the far-
mers .for inputs and construction of 
barns. From the year 1979-80, the 
Scheme has b.een transferred to the 
State Sector and the States are being 
impressed upon to promote the deve-
lopmental activities, particularly for 
V.F.C. Tobacco. 

Support Price of Cotton in Punjab 

9550. SHRI L. S, TUR: Will the 
Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether the Punjab Government 
has approached for fixation of support 
price for cotton at Rs. 456/- for the 
year 1981~8  

(h) whether during 1980-81, support 
price was fixed at Rs. 304 /-per quintnl 
\Vht•reas the market price was ,R.a. 

440/-and thc demand of Punjab 
Government was Rs. 442/-; 

(c > if so, keeping in view the figures 
of the last year whether Government 
ha\'C.' considered this demand and has 
accepted it in toto; and 

(a) if not. the reasons thereof? 

nm MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. S'WAMINATHAN): (u) Tn reply 
to a qucst:onnaire from the Agricultu-
ral Prices Commission the Punjab 

Government had suggested that the 
minimum support price of Amer;c::m 
Cotton (FAQ) may be fixed tlt 
Rs. 456/-per Quintal a~  that of desi-
cotton at Rs. a84/~ per Quintal. 

(b) The minimum support pric.e for 
FAQ Knp::is of basic varieties like 320_ 
F and J<H for the 1980-81 cotton sea-
son was announc(>d at Rs. 304/-:µer 
quintal. The prevailing market price ot 
comparable varieties averaged about 
Rs. 440/-for September, 1930 to Jan-
uary, 19S'l. The Punjab Government 
had suggested to the A.P.C. that the 
minimum support price of American 
Cotton be fixed at Rs. 425/-ver quin-
tal of Kapa8 for the 1980-81 cotton 
'.Season. 

(c) and · (d). The Agricultural 
Prices· Commission has submitt.ect its 
report on the price policy of cotton !or 
the 1981-82 season to the Government. 
and this report is being examined. 

Inflated Telephone Bill to Bombay 
Subscribers 

9551. DR. SUBRAMANIAM SW A-

MY: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether Government are aware 
that numerous subsc!'ffi"ers of Bombay 
Telephone received inflated telephone 
bills in Bombay, m the last six months; 

(b) the total complaints received 
regarding such bills since August, 1980; 

le) how many were found to be cor-
rect out of these complaints: 

(c11 bow many cases are th,#re in 
which due to mistakes, the subscribers 
ha\•e been charged more than one 
thousand rupees extra; and 

(e) what steps have been taken !Jy 
Government t0 prevent such mistakes 
in the l le h ~  bills of Bombay 
Telephones? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAN): (a) to (e). 
The information is being collected and 
w:n be placed on the table of the 
House as soon as possible. 

Application pending for Flour Mills 

n552. SHRI ARJUN-SETm: Will thP. 
Minister of AGRICULTURE be pleased 
to state: 

(a) the number or applications lying 
pending in his Ministry for necessary 
sanction to set up of Flour Mills in the 
different States and Union Territories 
in the small scale sector at present, 
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(b) whether Government have de-
cided to review its earlier policy in 
view of the ~aiis a  wheat produc_ 
tion in the country during 1981-82 to 
set up more such mills in small scale 
sector to meet the demands of the 
people especially in economically 

backward States like Orissa where the 
States have been sponsoring such 
cases; anu 

( c) if s<Y, lhe de!'alis thereof and the 
reaction of 'Government thereto'? 

THE MINISTER or-STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SilRl 
R. V. SWAMINATHAN): (a) The 
ban on the setting up of roller· flour 
mills which had been in force since 
Febuary, 1973 was partially lifted bet-
ween the period from 29-6-79 to 24-5-
1980. During this period the State 
Governments w,ere authorised to per-
mit setting up of small scale units up-
to :JO tonnes per day capaca.v. Of 
these, 174 have applied to Central 
Government for issuing licences under 
I. (D&R) -Act, 19'51. 'rhey are under 
examination 

(b) No, S:r. 

(c) The question does not arise. 

Loss of ·Rabi Crop in Ka.rnataka 

9553. SHRI K. B. CHOUDHARI: 
Will the Minister of AGRICULTURE. 
be pleased to state: 

(a) the total loss of Rabi crop in 
Karnataka due to drought conditions; 

( b) the impact thereof on the pnices 
of tooagrains; and 

(c) the arrangements made by Cent-
ral Government to supply foodgrains 
to Karnataka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ANO. 
RURAL RECONSTRUCTION (SHRI 
R. v. SWAMINATHAN): (a) The 
estimate is being awaited from the 
State Government and on rec.eipt shall 
be placed on the Table of the House. 

(b) A statement showing whole-
sale prices of fooc.lrains in the Karna-
taka is attached. 

(c) Having e~a  to the u\'erall: 
availability of foodgrafns in the Cent-
ral pool and the demund of the State 
Governments, the central Government 
has been allo1ing foodgrains every 
month to the States including Karna-
taka for supply through the Fair Price 
Shops. Movement of adequate stocks 
is also being ensured. 

Statement 

Centre 

Bar.galore 

Shimnga 

Sagar 

NoTB NA: 

Whole-sale p,.ices of foodgrain.1 irl .hamataka 

Variety Year 

3 

PADD r 
Long Body 1981 

1g80 

Coimbatore 1981 

198o 

Coarse 1981 

Jan. 
end 

4 

147 

110 

120 

JOO 

123 

~ 102 

Not Available. 

~  prr quintal) 

-------------
'.Feb. 
end 

147 
!JO 

102 

ro3 

March 
tncl 

6 

145 

110 

107 

114 

April 

7 8 

NA NA 

120 120 

163 163 

J 13 J 15-, 

162 

113 112: 

*Prices of paddy relate to 11th and 18th April ri-spcctivr.ly. 
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"•,,,_. -. -·----···--·--·-··-----------·-------------
(I) (2) (3) (-t-) (6) (7) (8) 

RICE 

:Sh:rnoga Co1rse 1981 165 210 210 210 212 

198o 155 158 155 100 16o 

.Nandgad Do. 1g81 184 !214 250 241 240 

198o 155 16o 168 168 17+ 
''.\,fysorC"' Do. 1981 215 235 238 238 245 

1980 195 190 200 200 195 

.\fangalor<' Do. 1981 245 26o 270 d)5 28o 

198o 215 210 210 '210 '210 

Jsar.galore Do. 1981 2()0 'l6o 'l'.30 240 250 

198o 185 220 ~ ns 225 225 

WHEAT 

l an~al e Bansi 1981 216 240 220 232 23i 

1g8o 225 220 225 225 19(; 

JO WAR 

·G:.il!1arga \\'hit(" 1981 135 150 165 185 18o 

1980 14.0 1:.tO 112 118 120 

Hubli Do. 1g81 t8o 185 190 230 '230 

198o 170 q.o 135 135 140 

Bangalore Do. 1981 135 150 ~ 170 170 

rg8o 110 110 110 120 1'20 

Bijnpur Do. 1981 118 110 128 130 130 

...... 198o 95 88 

BAJ RA 

n~na  Grf"l"'n 1981 123 125 126 126 127 

198o 98 90 9i 97 

Rang al ore Do. 1981 130 190 18o 18o 18o 

198o 108 110 120 120 120 

RA GI 

Bangalore 1981 175 t8o 165 166 170 

198o 100 100 100 100 100 

---------
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Production of Coconut in Kerala 

9554. St!RI V. S. VIJAYARAGHA· 
VAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether fh.e production of coco-
nut in Kerala has come down; 

(b) if so, the main ·reasons thereof; 
and 

(c) what steps are being taken to 
augment production'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) Yes, Sir. 

(b) The main reasons for some fall 
in production of coconut in Kerala 
are: 

(i) Low production capacity and 
variability of West Coast. Tall 
Va ~  

(ii) Inadequate irrigat:on and un-
favourable rainfall pattern; 

(iii) Prevalence of Root Wilt dise--· 
ase. and 

(iv) Low level of fertiliser applica-
tion. 

(c) The important steps that are 
being ak~n to augment coconut pro-
duction ar.e given in the attached state-
ment. 

Statement 

I. Un !er the Centrally Sponsored Scheme for Coconut Development. the following programme' 
are under way: 

-----------------------·--
:'{ame of programme 

(i) Package Programme 

Phy..;ical 
coverag1· 

l,OU,('Q l 

hcctar,·s 

l'inanci,d 
outlav 
(R-;.in 
lakh<.) 

(ii) Production and i~ ih i n of Tall ·x.: Dwarf seed1i11gs 1,on,000 

:".;: (J-. 

(iii) Estahlishmenl of Hybrid Scd Garden for producLion of Dw.:irf 
Tall s ~e llng-•. 2n 

h '.'.t l ,~  

'..!I' B:.>: 

(iv) R,..j:.1ven:=ttion o" disease l a11d unproductive coconut plantation, 55,r1:>0 
hectares 

(v) Subsiuised distribution of electric motor pump-sets . 1,000 

I\os. 

The above total outlay of Rs. 309.46 
lakhs would be shared on an equal 
basis between the Government of 
India and the Government of Kerala 
during the Sixth Plan period. 

II. Undur Kerela Agricultural Deve-
lopment Project with World Bank 

Total 

assistance, the following programmes 
are under way; 

(i) New Planting of high yielding 
coconut b 5,000 hectares. 

(ii) Rehabilitation of coconut 
holdings in 30,000 hectares. 
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(iii) Provision of minor irri&ation 
facilities in 1,000 hectares of 
new coconut planting areas 
and in 7,500 hectares of reh-'l-
bilitation areas. 

(iv) Inter-cropping with garden 
crops, fodder and other crops 
in 32,000 hectares. 

The total outlay for the project is 
Rs. 63 crores spread over a period of 
seven years w:th effect from 1977-78. 

III. The Government of India have 
established a Coconut Development 
Board for integrated development of 
coconut industry including production. 
processing and marketing. 

Stock or Foodgrain 

9555. SHRI M. V. CHANDRASHE-
KARA MURTHY: 

SHRI SATISH AGARWAL: 

SHRI B. v. DESAI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the total quJ.ntity of 
foodgrains with the Centre and States 
at the beginning of February HlS l 
was only 1'1.4 million tonnes as against 
16.7 million tonnes u year ago: 

( b) if so, what were the main reasons 
f Or the same; 

( c) if so. whether there is expecta-
tion of further decline; and 

(d) if so, what steps arc bdng tak-
en to check the decline? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a). Yes, 
Sir. 

(b) The scarcity and drought 
conditions which prevailed over a large 

part of the ·country during July 1979-
June 1980 led to a sharp fall '"in pro-
duction and procurement of food-
grains. On the other hand, the pres-· 
sure on the public distribution system 
as also the offtake under Food for 
Work Programme/National Rural 
Employment Programme increased 
considerably depleting the stocks. 

(c) The stocks have been further 
deplated during the month of March, 
1981 owing to heavy drawals and low 
procurement during the period. 

(d) In order to conserve the wheat 
allotments to the state Governments. 
were rationalised since August, 
1980. To maximise wheat pro-
curement during the current rabi 
marketing season, Gover!lment have 
increased t'ne support price by Rs. 13/-
per quintal 0ver last year's price anc.i 
have fixed the same at Rs. 130/-per 
quintaL Proeurement target of 9.5 
million tonnes of wheat have also been 
fixed and the State Governments have 
been advised to take ~ essa  mea-
sures to achieve the target. 

Openh1g of Gallery for Rare Coins in 
Indian Museum, Calcutta 

~l55  SHRI MUKUNDA MANDAL 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether Gov.ernment are aware 
of the opening of the New Gallery in 
the Indian Museum in Calcutta for 
rare in~  and 

(b) if so, details thereof? 

THE MINISTER OF STATE FOR 
EDUCATION AND ~  WEL-
FARE ( SHRIMATI SHEILA KA UL): 
<a) Yes, Sir. 

(b) The proposed New ~n Gallery 
will have different period coins rare 
coins, photographs, charts, maps and. 
sketches. 
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··Telephones in Delhi under O;'f.T. 
Category 

9557. SHRI K. LAKKAPPA: Will 
·the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that a num-
ber of telephones have been provided 
in Delhi under OYT category; 

(b) if so, the exchange-wise break 
up of telephones provided under this 
category in various exchanges of 
. Delhi from the ist -January, f980 to 
31st March, 1981; 

( c) whether no telephone under the 
·General Category has been released 
in Delhi from 1st January to 31st 
.March, 1981; 

( d) if so, the reasons thereto; and 

( e) what special efforts are being 
made to clear th.e General Category 
in Delhi by his Department? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SH.RI KARTIK ORAON): (a) Yes, 

Sir. 

(b) The exchange wise break up of 
telephones proviaed under OYT cate-
gory with effect from 1-1-81 to 31-3-81 
is gi ~n ill the statement. 

( c) This is not correct. Telephones 
under general category have also been 
released during th'.s period. 

(d) and (e). Do not arise in view 
of reply to (c) above. 

Stttement 

Total N1Jmber of Ttltphone.s provided under 0 rT Categor.1 in the varioi.s exchanges of Delhi Teleph ·1rie1 
from 1-1-80 to 31-3-1g81. 

---------------------------· -·-----
Name of Exchange 

1 • Shahdara ( 20) 

2. Shahclau East (21) 

3. Tis Hazari ~  

4. Tis Hazari (23) 

5. Tis Hazari (25) 

·6. Delhi Gale (26) 

7. Delhi Gate (27) 

8. Ghaziabad (85) 

9. P. Maidan (804) 

iO. Jorbagh (61/69) 

11. Jorbagh (62) 

12. Okhla (63) . 

13. Nehru Place" (68) 

14. Hauz Khas (65) 

15. Hauz Khas (66) . 

16. Chanakyapuri (67) 

17. Faridabad (81) 

18. Ba<larpur (82) 

19. Ballabgarh (88) 

20. Shaktinagar ( 7 1) 

~ 1. Shak tin agar ( 74) • 

-22. D/Cantt. (39) 

Con nee- Name of Exchange n~

li n~ tior ... ~ 
prodded provideli 

~~ 

7 23. Karolbagh (s6) 452 

15 24. Karolbagh (58) 48G 
IO 25. R/Gar<len (50) 726 

104 26. R/Garden (54/59) 24 

9 ':l7. Rf Garden (53) 56 

123 2B. Alipur (Bo 1) 

198 29. Badli (802) 8 

3 30. Janakpuri (55) 135 

31. Bahadurgarh (83) 

185 32. Najaf8arh (86) 4 

75 33. Narcla (89) 

50 34· Nangloi (87) 2 

64 35· Jan path-I (31) 7 

~ 36 . .Janpath-II (32) 

54 37. Janpath-IV (34) Lt-
172 38 . .Janpath-V (35) 40 

31 39. Secrt>tariat (37) IO 

7 40. Rajpath (38) 89 

57 41. Con. Plaec (4) 33 
4 ~ 42. ldgah (51) 19 

43. Idgah (s2) rg8 

132 ----
TOTAL 3669 



... 

DeveloPmeDt of Penlaa and . ~ i  

9158. SHlU MOit0. ASRAR 
AaltAD: Will h~ · Minister · of 
EDUCATlON AND SOCIAL WEL· 
FAltE be pleased to state: 

(a) the ste1>s taken and plans evolv-
ed or proposed to be taken for the 
development o:f Persian and Arabic 
wittr·reference to next Five Year Plan; 

(b) the amount spent on these 
institutions in Uttar Pradesh during 
the last three years; wise-wise; and 

.. ( c) the amount proposed to be spent 
durfog the next Five Year Plan (year-
wise and district-wise)? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) The fol-
lowing two schemes are being im-
plemented for deve1oprr.ent of Per-
sian and Arabic; 

( 1) Scheme for financial assistance 
to voluntary organisations; 
anci 

(2) Scheme for research fellow-
ships for those who have stu-
died in ME\darsas. 

(b) The amount spent on Arabic and 
Persian. institutions in Uttar Pradesh 
during the last three years is as 
under:-

1978-79 
1979-Bo 
1g8o-81 • 

Rs. 

97,000.00 
• 1,10,250.00 

• 2,33,760.00 

(c) A plan 
ltas been 

outlay of RS. 50 lakhs 
approved for these two 

Name of the lost article 

(i) A wooden toy 

(ii) A wooden toy 

(iii) A framed photograph of a mountain scene 

804 LS-5. 

~  

. . . ·1' ... 

schemes during the i ~h Plan Period·. 
The giants are released. on the re-
commendations of the Grants Com-
mittee from time to time and li~ e is 
no year.wise or disrict-vV!se alloca-
tion, During 1979-80, the totaly ex-
penditure was Rs. 5 lakhs and during 
1980-81, Rs. 6 lakhs. 

Theft in Nehra ·Memorial Museum and 
Library, New Delhi 

9559. SliRt K M~  Will 
the Mtnister of . EDUCATION AND 
SOCIAL WELl'AR'E. be pleased to 
state: 

(a) wheth'er there have been some 
cases of thefts in the Nehru Memorial 
Museum and Li brary, Teen Murti 
House, New Delhi during the last two 
years; 

(b) if so the details regarding the 
articles and the value of each of the 
articles stolen; 

(c) whether any inquiry has been 
ordered to investigate into the cases 
an<i if so, the detaTis thereof; 

(d) whether any high-powered 
Committee had been constitued by 
Government to look into the matter 
and suggest soine ways for the 5"Qfety 
and t0 prevent further foss of articles 
from the Museum; and 

(e) if so. the details thereof? 

THE MINISTER OF S"'rA'TE IN 'l"nE 
MINISTRY OF tDUCATION AND 
SOCIAL WELF!\RE (SH'R.1MATI 
SHEILA KAUL): (a) Yes, Sir. 

(b) ~s of the following three 
articles of nominal value was reported 
on the dates indicated against each: 

Value 

Rs. 5/-

Rs. sl· 

No value fixed by 
Evaluation 
Committee 

Date on which loss 
of article reported 

14th February, 197) 

6th July, 1979. 

28th July.· 107). 



M4Y 4, 1981 

(c) The Nehru Memorial Museum 
an<i Library conducted Departmental 
enquiries, but the missing arftcles 
could not be traced. The concerned 
officials on duty wer:e reprimendE!d. 

(d) No, Sir. 

( e) Does not arise. 

9560. SHRI SATYAOOPAL MIS-
HRA: Will the Minister ot'AcmrcuL-
TURE be pleased to state: 

(a) whether Government are a a~ 

that the betel leaf planters are not 
getting fair prices for their produce; 

(b) whether the Central Govern-
~n  have recognised the betel leaf; 
as an agricultural crop; 

(c) whether the Government are 
aware that there is a large scope for 
export o! betel leaf; 

(d) whether the Central Govern-
ment propoSe to conduct scientific 
research in connection with the culti· 
vation of betel veins; and 

( e) if so, what are the proposals of 
the Central Government in this re-
gard? 

THE MINISTER OF STATE: IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SlfRI R. 
V. SWAMINATHAN): (a) No, ~ i  

(b) Yes, Sir. 

(c) The value of export of oetel 
leaves during the last few years-has 
shown an increasing trend. 

(i) Ministry of Agriculture 

(ii) Ministry of Rural Reconstruction . 

--------------

Cd? Yes, .. ~i  

(e} .. A coordinated research project 
on betelvine diseases wlth a total out-
lay of Rs. ~ 5 lakhs for three years 
has been sanctioned by Indian Council 
of Agricultural Research during 1\prll, 
1981. Research work would be con-
ducted at six Agricultural Untveri.lty 
centres namely Dharwar, Bhubaneah-
war, Coimbatore, Hyderabad, Jabalpur 
and Rahuri on betelvine aiseases caus-
ed by fungi, bacteria and nematodia 
and their control measures. 

Allocations for AJricUlture and Rural 
Development 

9561. PROF. MADHU DANDAVAT9 
Will the Minister of AGRICULTURB 
be pleased to state: 

(a) what were the allocations for 
agriculture and rural developmenf 'tor 
the financial year 1980 81; and 

(b) what was the actual expenditure 
incurred for this purpose by the 31st 
March, 1981? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ANO 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) and (b). 
The total allocations provtcled ior 
Agriculture and Bural Developmenl in 
the buaget grants of the Ministry of 
Agriculture and Ministry of Rural Re-
construction for the financial year 
1980-81 and the actual expenditure 
(provisional.) fncurred during the year 
are given below:-

Budget 
Em mates 
1g8o-81 

Revised 
Estimates 
1g80-81 

(Rs. tn crores) 

Actual 
Expenditure 
by 3ut 
March, 
1981 (pro-
visional) 
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The expenditure for 1990-81 is pro- ~a  ~ '""f(lfa 'fm * °"it 
..iman.al pending further adjustments f ~  1~  ~~i  f.riw 'lrfr ~ ~ 
at the time of closinrt of final accounts \( ,.,., 11't1 ~  

-*'r that year. ~ I 

, 5 6 2. "" "'" 1'f'C .,.,, : 'fqf 9' 

.., wn w""' "''Q'r" i ~  ~~ if ~ 
_,. ;;en i i~ fCfi 

~  ~~ ~h  ~1 ~ l ~~1  ~ah  

~ if(, (f) ifH ~  ~ ~ ~i  it ~  

'trm' $ l ~ ifi f<:'f'ct T("(Ji.f ij'Tct;n::l 

•tit .. )( .rrif <t'11'l ~n 1 iitn:l ~ 1fit ~ ; 

(•) ~  ~ , ~  e ~~  ;!ftrr 

~  

(q) ~~ ~ i  ~~  ~  ~l l 

if ~ 1.fr51 ·rfet ft t 'fl7 •1 r ~ ~ ~ r ~~ ~ 

f"•UlMT t; q-'l'T 

(") ~  ~ , i'.f. Mlil'il"r i~  

·•.tt t ~ 7-tf'f ~, ~  M ~  i1(0f 

.. ? 

tlnn •l ( ~  ~ l  ~ u u ~ 
·m, ~  l ~  w'r" ctr'M) : {Cfi) 
~a  ~ ~ 1 ~~ 343 * 'frdtTd, 

~ 

-.n "'' ~ ~  ~~ , 111  ~  ii ~ i  
t I .. ¥rf'1 ~ l ~  f<filM l1 11 ~, mq 
ii 5f!tfj i ~ ~ 1~ ~~ ~ ~ \ll't11m 

·V'flfi ~  iffr 1 ~ iti' ~  1~1 i~  ·•fr 
i ~  ~ii i ~ ~ s ~~ lfi'f i ~ 

tll1ifr 1fr-tr ~ ~  'l'T'f1'1l ~ ~ l  ii 'f'frfr 
Wllfc\T t 1 

( .. ) ~~  ~ ~  \l'l'filql 

:.-nmor iii' f'1fi:ifmr 1rlq ~ it mt.1 
6'(4Cf(f t'r t J itr.tr..r ~ l  if ~  

('f) ~  (!f); f.mnt ~ 
1""ft ~1 s /n i~ m it ~ 
~ l  '° ~ ~ ~ ~ ~  
n mftt. m if f,rtr ~ cnit WIW'f 
l ~ i ~~~  1 ~ ~~ l  

~ q-( '('.{ff ~  fiit"e' it ~ cft'tf c.""1 • 
~ i 1  fc.ftw ~  1lf'fi "(Jiifff/{ff( 

~a ~ i( ~ ii ~~ ~1~ ~  ct)' 

~~  ttr irt ~ ' r V"f\"1"' ii ';.'WT '1141 I 
ilWti ~~ 1  tr"I" o tr o-2 so 1/s1 J 

Spares for New Telephone connection 

9563. SHRI MOHAN LAL PATEL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether it is a fact that there 
is a great shortage of spares for new 
telephone connections, Exchanges and 
lines; and 

(b) if so, what steps Government 
are taking to solve the problem? 

THE MINISTER OF STA TE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
Requirement of spares is for mainten-
ance of existing telephone connections, 
exchanges and lines. Adequate spares 
a ~ generally available for telephone 
instruments. For exchange equipment 
and lines, spares are supplied, but for 
certain items there ar.e &hortages due 
to limitations in capacity  in factories 
and availability of raw materials in 
adequate quantities. 

(b) More sources of procurement 
are being developed in addition to 
expansion of existing factories. Pos-
sibilities are being explored to im-
prove availability ot raw material 



1·35 

used for an~ a e of line mate-
rials. ·, ~  :-\ 

Sharing of Water trom Vansadhara 
"'. 

. 9564 .. ·SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION he pleased to refer to the reply 
given to Unstarred Question No. 6439 
'on ·6th" April; · 1981 ·regarding Master 
.'.alan for ·Development of river Vansa-
dhara. and state: 

(a) funds provided for on-going 
·medium irrigation projects in Fifth 
Plan and Annual Plan of Sixth Plan 
Project-wise· and likely to be comple-
ted, the on-going investigation of the 
irrigation projects of tributorv of Va-
nsadhara; 

(b) ·the names of· the tributaries 
planned for future investigations 

Name of the Project 

Bondapipili 

Harbhangi 

Badanalla 
I , 

Expendi-
ture during 
Fifth Plan 
(197f-78) 

42·00 

The Central Government does not 
maintain information in respect of 
expenditure incurred by the state 
Governments on survey and investi-
gations of individual projects. 

(b) Such information is not main-
tained at . h~ Centre. 

( c) According to the information 
available with the Central Govern-
ment, so tar there has been no agree-
ment between Orissa and Andhra 
· Pradesh regarding sharing of waters 
of Vansadhara river as a whole. Haw-

... ever, in December '1978, in a meeting 

therefor apart from the ~ ls ing ~

goins ~  · 

(c) is it a fact that the inter-Sta'te 
water disputes between Orissa and 
Andhra Pradesh havf! been settled in 
the year 19'm and 'the sharing of the 
water from Vansadhara between two 
States ,.Qas already · ~en agreed to; 
and · ' 

( d) if so, the reasons why the 
Government of Orissa are again re-
opening the settled disputes of the 
river Vans~ ha a  

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI); (:l) 

There are three on-going medium 
irrigation projects in Vansadhara 
basin in Orissa State. The details of 
these projects are given below: 

Expenditure Expenditure Likclr period 
during Annual Pia·ns during first of 
78-79 79-80 )'t"ar of comple-
(ln Rs. Lakhs) Sixth Plan ti on · 

(80-81) 
(Anticipa-
ted) 

93·00 11· 00 25·00 End of 
Sixth Plan 

14·08 20· 73 200·00 Do. 

50·00 Seventh 
Plan 

of Chief Ministers of Andhra Pradesh 
and iss~  it w,as agreed that Neradi 
Project will be taken up as a joint 
project of the two States. 

(d) D.oes n1't arise. 

Black backs in Rajadhan 

9565. SH.RI SA TISH AGARWAL: 
Will the Minister of AGRICULTtm.E 
be pleased to state: 

(a) whether Government are aware 
that a large number of black bucks 
in· Rajasthan have been 'attacked by 



a~ blinding disease and they are 'be-
coming an easy prey t0 jackal 91td 

dogs; 
(b) whether it is also a fact that 

this disease has developed because of 
lack of Vitamin A as there is nq gree.n 
vegetation ieft for this species which 
is already on the endangered list; and 

(c) h~1 e  the Central e~n
ment would move in this matter and 
try to save this species which is the 
proud possession of Rajasthan State? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
A,ND RURAL RECONSTRUCTION 
($HR1 R. V. SWAMINATHAN): 
(a) and (b). Preliminary investiga-
tions by the State authorities has 
brought to notice deaths of only six 
Black bucks in Jodbpur-Barmer· 
area. Further investigation is in 
progress. 

(c) The State Government has 
been advised to look into. the matter 
carefully. According to the State au-
thorities, there are about 7,000 black 
bucks in this area. 

Housing loans to states 

9566. SHRI XAVIER ARAKAL: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the total amount given by the 
-Centre for howiing to various States 
-during 1979-80 and 1980-81; and 

(b) '\\{hat is the interest rate in the 
loans or grants, if any; and whethel' 
1he Government have received any 
request to reduce the interest rate 
and enhance the quantum of alloca-
tion to vari6us departments? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING {SHttI BHISHM'A NA .. 
RAIN SINGH): (a) Housing is in 
'St4te sector·. 04.l.t . ol: 9 soci11l housing 
sche?Jiea· i~ , ~ ·.by this Miruatry., 
all schemes, except th• si ~ 
Housing Scheme for Plantation Wor-
... are. m . State SeC1or. ·Central 
~a  autstance fbr ·state ~  

pro1ramme, includfnl · 'hOClit\'I' ii-

reMa'sed · to State Governn:ient in 
the shaite of· 'biock loans' abd' 
'block grants' without · their bein1 
tted to any particular head -Of deve-
· lopment or project. The States are 
free to earmark funds for a particu .. 
lar scheme or project according to 
the requirements and priorities deter-· 
mined by· them. For the subsidised 
Housing Scheme for Plantation Wor-
kers, loans and subsidies of Rs. 360 
lakhs had been given during 1979·00 
and 1980-81 to 6 States in which the 
Scheme is in operation. For Police 
Housing, grants-in-aid, amounting to 
Rs. 2365.66 lakhs, were given _to 15 
States during 1979?80 and 1980-81. 

(b) The loan given for subsidised 
Housing Scheme tor Plantation Work-
ers carries an effective rate of in e ~s  

of 5-112 per cent. As the amount 
given for Police . Housing is in the 
form of grants-in aid, it carries no 
rate of interest. Since 1-4-74 loans 
to State Governments for la~ Sche-
mes including housing projects, carry 
an effective interest rate of 5  1 j4 per 
cent per annum. No request for re-
duction in -the interest rate has been 
received from any. State Government. 
Allocations to various departments of 
a State Government are made by 
the State Government itself. 

International decade for drinking 
water anti sanitation 

9567. SHRI VIBDHI CHANDER 
JAIN: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether it is a fact that Gov-
ermnent has heralded the Interna-
tional decade for drinking water and 
sanitation; 

(b) if so, what will be targets to 
be achieved Of this· scheme during 
Sixth :Five· ~ai  Plan for each and 
for the year 1981-82? 

~  MINISTER OF PARLIAMEN-
TARY AF!'AI8S AND WORKS AND 
HOtrStM'G (SHRI BRlSHMA ~ 
RAIN SINGH): (a) Yes, Sir. 



139 MAY 4, 1981 ·Written ns e ~ 

(b) During the Sixth Five Year 
Plan, the eftort will be to provide 
safe drinking water to about 2 lakh 
problem villages and to the comple-
tion of on-going urban water supply 
and sewerage schemes. It is expected 
that about 930 urban water supply 
schemes and 120 urban sewerage and 
drainage schemes will be completed 
during this period. In addition, it is 
proposed that new schemes of water 
supply will be taken up in about 550 
towns and sewerage schemes in 110 
towns. As water supply and sanita-
tion is a State subject, projects have 
to be prepared and implemented by 
State Governments and annual tar-
gets laid down by them. 

Transfers in N.B.C.C. 

9568. SHRI AHMED M. PATEL: 
Will the Minister of WORKS AND 
HOUSING be pleased to state; 

{a) whether there is any rational 
posting and transfer policy in Nation-
al Building Construction Corpora-
tion; 

(b) if so, what js the yardstick for 
posting different categories of emp-
loyees at different units; 

(c) what is the minirnumJrnaxirnum 
period staying of employee at parti-
cular seat and station; 

(d) the number of employees who 
have not been posted out of Delhi 
even after five years of service and 
having promotions; and 

( e) if so, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): {a) Yes, Sir. 

(b) The main criteria is the ~e  

to have continuity, for efficient func-
tioning of the Corporation. The other 
factors which are taken into consi-
deration for posting!transfer are:-

1 Length of stiay of . an employee 
at a station; 

2. suitability of an employee fls· 
a particular job; . 

3. proximity of home town; 

4. exigencies of se i e~ 

(c) No maximum!minimum perJ,cd: 
has been prescribed. 

(d) 74; 

(e) The need to have continuity of 
work as NBCC js engaged on ccms-
truction projects. 

S.T.D. facility between hi ~

galure-Delhi and Chickmangals-
Bangalore 

9569. SHRI D. M. PUTTE GOW-
DA: Will the Minister of COMJllU-· 
NICATIONS be pleased to state: 

(a) whether there is a proposal fa,, 
start STD between Chickmangalur f4 · 
Delhi and Chickmangalur to BSlll&-
lore; 

(b) if so, when; and 

(c) the reasons for delay in sta?1-· 
ing this facility?' 

THE MINISTER OF STA TE Iii. 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (•)I 
Yes, Sir. 

( b) This is likely to tre provided\ 
in 1984. 

{c) Limited availability of trar&-
mission and switching equipment i.s 
been the chief constraint in the ex-· 
pansion of STD service. 

Places to be conneetect by STD 1a~, 

Tamil Nada 

9570. SHRI N. DENNIS: WiIJ the" 
Minister of COMMUNICATIONS lie· 
pleased to state: 

(a) the places to which STD &!CJD-
n~ i ns are to be provided in T8111E 
Nadu during 1981-82; and 
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(b) the places to which STD con-
nections would be provided in other 
States in the similar period, State-
wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
Sattur in Tamil Nadu is planned to 
be provided with STD facility during 
1981-82; 

(b) The new stations included in 
the 1981-82 programme for provision 
of STD facilities State-wise are as 
follows:-

(i) Gujarat 

(1) Bulsar. (2) Bhavnagar. 

(ii) Himachal Pradesh. 

(1) Mandi. 

(iii) Karnataka 

(1) Bagalkote; (2) Chitradurga; 
(3) Puttur. 

(iv) Madhya Pradesh 

(l) Bilnspur, (2) Bhilai; (3) De-
was; (4) Khandwa; (5) Mhow. 

(v) Maharashtra 

(1) Ahmednagar (2) Karad, (3) 
Satara, (4) Yeotmal. 

(vi) Rajasthan 

(1) Kota, (2) Udaipur. 

(vii) West Bengal. 

( 1) Coochbebar, (2) Darjeelln&i, 
(3) Malda. 

.dndhro P,odesh 

1. Ramagundam 

2. Chirala 

Gujarat 

3· Baroda 

Haryano 

4. Ambala 

MaJh,1d Pratltsh 

5. Dewas 
Orina 
6. Dltenka nal • 

'I· Rayapda • 

(viii) Union Territories. 

( 1) Pondicherry (After the Com-
missioning of automatic exchange) 

Country-wide activities by BUDCO 

9571. DR. KRUPASINDHU BHOI: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the names of 17 towns and 
cities which have been covered by 
the 68 new schemes for construction 
of 94876 residential units and 1390 
site and services plots by the Housing 
and Urbn Development Corporation; 

(b) the quantum of loan assistance 
given by the HUDCO for these pro-
jects; 

( c) whether these projects will be 
implemented directly by the State 
Governments or through approved 
agencies; and 

(d) if so, the details of such agen-
cies implementing the 68 new sche-
mes? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSINGH (SHRI BHISHMA NA-
RAIN SINGH): (a) the names of 
the 17 towns! cities covered by 
the 68 new schemes sanctioned by 
Hudco in its Board of Director's 
meeting on 26-3-1981 are as under:-

Punjab 

8. Ludhiana; 

9· Bhatinda 

13. jodhpur 

14. Bikaner 

10. Mohali (Chandigarh) 

Rajastluzn 

• 11. Jaipur 

12. Kota 

Tamilnatlu 
• 15. Madras 
UttaT Prade.sl. 

• 1~  Ferozabad.. 
• t 7. Ghaziabad 
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(b) Rs. 21.11 crores. 

{c) and (d). The names of agen-
cies which will implement 68 projects 
are as fallows: 

Andhra Pradesh 

1 A. P. Housing Board 

.2 A. P. State Housing .Corpora-
tion. 

Bihar 

3 Bihar Housing Board (Rural 
Housing Scheme) 

Gujarat 

4. Gujarat Slum Clearance Board 

5. Gujarat Rural Housing 
(Rural Housing Scheme) 

Orissa 

Board 

6. Orissa State Housing Board 

Rajas than 

7. Rajasthan Housing Board 

U.P. 

8. UP Housing Board 

9 NOIDA 

Haryana 

10. Haryana Housing Board 

Karnataka 

11. Karna taka Housing 
(Rural Housing Board) 

Kera la.. 

Board 

12. Kerala Housing Board (Rural 

Housing Scheme) 

13. Kerala State SCIST Corporation 
(Rural Housing Schemes) 

M. P. 

14. Dewas Municipal Corporation. 

Punjab 

15 Punjab Housing Board. 

16. Ludhiana Improvm}ent Trust 

Tamit Nadu 

17. TN Slum ~ ~n, , ~ Board 

Exet?.-ion Of Bagbalati lrrlptloa 
Project, GanJam 

9'372. SHRI RAM CHANDRA 
RATH: Will the Minister of IRRIGA-
TION be pleased to state: 

(a) whether Government have a 
proposal for the execution of the Ba-
ghalati medium irrigation project of 
Ganjam district in Orissa; 

(b) if so, when such proposal is 
going to be implemented; and 

(c) the progress made so far in this 
regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI): (a) 

to { c). The Project Report of Bagha-
lati Irrigation Project Stage II modi-
fied in the light of the agreement re-
ached between the State Govt:rnmeftts 
of Andhra Pradesh and Orissa in 
De-.ember, 1978 and the observations 
communicated by the Central Water 
Commission to the Government of 
Orissa in June, 1973, is awaited from 
the State Government. Execl:lltion of 
the project can be done only atter 
the project is cleared by the Planning 
Commission. 

Telephone arrears 

9573. SHRI AT AL BIHARI V Al-
PA YEE: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the names of Government and 
non-Government offices, ag~n ies  de-
partments, companies, persons and 
political parties in Delhi towards 
whom Rs. 10,000 or more a ~ due as 
telephone arrears; 

(b) the amount in each case and 
since when it is due; and 

(c) the steps taken in this reg,ani?. 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA. .... 
TIONS (SHRI KARTIK ORAON): (a) 
to ( c) . The inofrma ti on i~ being col ... 
lect.d and will be pl$ced OQ. the tabie 
of the Houae as soon as l>OSSible. 
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Financial. Allistanee to Deccao. 
Sugar Institute, Pune 

9574. SHRI BALASAHEB VIKHE 
PA'f!L: Will the Minister of AGRI-
CULTURE be pleased to refer to the 
reply given to Starred Question No. 
'385 and Unstarred Question No. 3756 
dated 16th March, 1981 regarding ad-
vance training in sugar technology 
and turn out of National Sugar Insti-
tute, Kanpur and state: 

(a) whether there is a need of 
trained personnel for the develop-
ment of sugar industry qualitatively 
and quantitatively; 

(b) if so, what efforts are being 
made in this direction; and 

(c) if not, the difficulties which are 
being faced in giving financial as~is
ance to the Deccan Sugar lnstltute, 
Pune? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
AND RlJIRAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

Yes, Sir. 

( b) and ( c). The capacity of the 
National Sugar Institute, Kanpur, is 

to be utilised: fully. It will, however, 
not :be feasible for the Central Gov-
ernment to meet, fully, the additional · 
requirements Of trained personnel 
The Central Government's effort will 
have to be supplemented by the suga:t 
industry and the State Governments 
on their own. As such the Central 
Government has no plans . to give 
financial assistance to institutions 
whether being set up by the sugar 
industry or by any State Govern-
ment. 
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H<>usinc assblance by U .K. 

9576. SHRI CHITTA MA&RATA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that the 
Government of India have demanded 
financial assistance from U .K. to build 
houses for the economically weaker 
section of society; 

(b) if so, the details thereof; and 

(c) h~ e these · houses will be 
built in the country; State-wise? 

THE MINISTER OF PARLIAMEN-
TARY AFFAI1RS AND WORKS AND 
HOUSING (SHRI BHISHMA NA· 
RAIN SINGHJ: (a) and (b). A pro-
ject of the Housing and Urban Deve-
lopment Corporation (HUDCO), seek-
ing U.K.'s financial assistance to the 
tune of Rs. 25 crores over a period 
of 3 ·years for EWS housing and 
•sites and Services' in the urban areas 

of the ·country under the 'Retroactive-
Terms Adjustment• agreement is: 
under consideration. 

( c) These details are yet to be-
finaJised. 
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Connection in Farldabad under 
Special category 

9578. SHRI ZAINUL BASHER: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that new 
telephone connections were sanction-
ed in Faridabad under 'Special Cate-
sory' in June, 1980 and prospective 
subscribers were officially informed 
accordingly and asked to make the 
requisite payment for effecting con-
nections; 

Cb) whether all such prospective 
subscribers have actually been given 
telephone connections; 

(c) if not, whether it is also a fact 
that while conveying the sanction of 
the above telephone connections by 
telex message, the addresses of some 
of the prospective subscribers had 
been wrongly communicated by the 
Telephone authorities to SDO (Tele .. 
phones), Faridabad with the result 
that telephone connections were not 
actually given to them although they 
had been officially informed and they 
had consequently paid the requisite 
dues by the due date; 

( d) whether such subscribers have 
repeatedly ~ esen e  to the General 
Manager, Delhi Telephones for recti-
fying the Department's mistake and 
()rdering telephone connection imme-
diately; and · 

(e) if so, the action taken by Gov-
ernment on those representations and'. 
the likely date by which nEw connec-
tion would be tdven to the prospec-
tive subscdbers? 

THE MINISTER OF STATE IN. 
THE MINISTRY OF COMMUNICA .. 
TIONS (SHRI KARTIK ORAON): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Yes, Sir. One case came to the 
notice of the Department. 

(d) Yes, Sir. 

( e) Instruction for providing the 
connection at the correct address has 
been issued. 

Award of Research FellowshiJJs by 
Jawaharlal Nehru University 

9579. SHRI B. D. SINGH: Will the 
Minister of EDUCATION AND SO.. 
CIAL WELFARE be pleased to refer 
to the reply given to Unstarred 
Question No. 6453 on the 6th April, 
1981 regarding award of research 
Fellowships by Jawaharlal Nehru 
University and state: 

(a) the number of research scholars 
who were registered for various pro-
grammes such as Ph.D., M.Phil., MPS· 
along with their respective centres 
and schools and the year of admission 
to the University; 

(b) the number of successful feI .... 
lowship holders alongwith the titles 
Of their theses/desertations, m'mber 
of corresponding supervisors &nd the 
year of submission of theses/deserta .. 
tions; 

(c) the number of fellowship hold .. 
ers who are still continuing their res .. 
pective research programmes; and 

( d) the reasons why each fellow· 
· ship holder did not complete his/her 
respective programme and the am-
ount of the fellowship paid  to each of·" 
them? 
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THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE ~ 

S. B. CHAVAN): (a) to (d). The in-
formation is being collected and will 
be laid on the Table of the Sabha in 
due co:1rse. 

National Rural Employment 
ptorramme 

£580. SHRI R. R. BHOLE: Will the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) whether his Ministry gets year-
ly reports on the 1'.,ood for Work Pro-
.gramme/National Rural Employment 
Programme from different States; 

(b) h~ he  the Food for Work 
Programme/National Rw-al ~ l

ment Programme is for generating 
additional gainfut employment for 
unemployed and under-employed in 
the villages; 

(c) whether such works ~e for 
durable asse~ for the beRefit of the 
eommunity ·and if so, how many dur-
able assets have been completed 
during the last three years in differ-
.. ent States; 

( d) whether this Programme is also 

·"for strengthening rural infrastructure 
for inc reusing the production and the 
living standard of the villagers; 

(e) the progress made in livi'ng 

. sta,ndar,d and production durin1 the 
last three years in d:tterent States; 
:and 

~ 1 wbutber· all the States are contri-
·btJ.trilg ttleil-·cash· components· for· the 
worli!t. 1 1 ~ al eh ar.id. 'for s ~n llen  

1in~  1·rui1tl ln as ~e  

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a) The 
information regarding progress of 
implementation of Food far Work/ 
National Rural Employment Pro-
gramme is received from the States/ 
Union Territories through monthly 
and quarterly reports. ·while monthly 
reports contain information regarding 
utilisation of foodgrains, quarterly re-
ports contain information regarding 
employment ienerated and assets 
created under the programme. 

(b) Yes, Sir. 

( c) The works taken up under the 
programme are essentially for com-
munity benefit. A statement contain-
ing the information regarding the 
assets created during the years 1977-
78 to 1979-80 is enclosed. 

(d) Yes, Sir. 

(e) No separate reports are c0llect-
ed in this regard. However, the eva-
luation studies conducted into the 
implementation of the programme 
some-time back by the Programme 
Evaluation Organisation of the Plan-
ning Commission indicate that there 
was an overall .increase .in the income 
levels and in the nutritional standards 
of the rural ·poor. 

(f) National Rural ~ l en  

Programme has now become a part 
of ·.the Sixth Five Year Plan and the 
expehditure on ~ programme is 
shated between the Centre and the 
States, on St) : 5f) . 'ba.sis. Matching 
prov'fifon·. has· . aecbrdingly beeA made 
m the State Plana. 
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Beconstitutioa of Arrtcultural Price 
Comallalon 

9581. SHRI AMAR ROYPRADHAN: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that govern-
ment have decided to reconstitute the 
Agricultural Price Commis.;ion consi-
dering the present price difficulties of 
1he farmers of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF ST A TE IN 
'THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir. 

( b) Does not arise. 

·corruption in Delhi Telephones 

9582. SHRI JAi NARAIN ROAT: 
Will the Minister of COMMCNICA· 
TIONS be pleased to state: 

(a) whether it is a fact that tele-
phones are disconnected when the 
.outstanding dues of the P&T are not 
paid by the subscribers after a wr=tten 
notice is served to the sub.scri bers by 
the P&T Department; 

(b) whether it is also a fact that the 
some telephones are reconnected to the 
same subscribers by the P& T Depart-
ment if they pay all the out.>t.anding 
dues plus telephone rental charges 
from the disconnecting period to the 
reconnecting period; and 

(c) if so, the details thereof and 
1he specific reasons why the lelcphone 

rental charges are being charged from 
the subscribers for the period in which 
the subscribers do not get the tele-
phone facilities or connection by the 
P&T Department? 

THE MINISTER OF STATE IN THE 
-MINISTRY OF COMMUNICAtlONS 
(SHRI KARTIK ORAON): (a) Yes, 
Sir. Telephones are disconnecte•l for 
non-payment of dues after telephonic 
-·-· 

reminders. Registered notices are 
issued only if the s s i ~ s have 
made a specific request for the same 
for which a nominal fee ;s charged 
per notice. 

(b) Yes, Sir. If the subscriber pays 
all the outstanding dues along with the 
reconnection charges and rental for 
the intervening period within o months 
of disconnection, of the telephone he 
can get the telephone reconnecte·i. 

(c) Telephones disconnected fur non-
peyment of dues are reconnected only 
when outstandings along with the re-
connection charges plus rental for' the 
intervening period from the a~e of 
disconnection are paid by the subscri-
ber. For providing reconnection ol 
the telephone over-head lin~  cable 
pairs and exchange equipment hc-ve to 
be made available which could have 
otherwise been allotted to thos'= in the 
waiting list. 

Memorandum from Indian farmel'9 
Association 

9583. SHRI GEORGE FERNANDES= 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether he has seen the ! emo-
randum presented to the Prime Minis-
ter by the President of the Indian 
Farmers' Association in a jep...ttation 
on 7th April, 1981; 

(b) if so, whether Government pro-
pose to take any action on the -va1ious 
issues raised in the memorandum; 

(c) if so, the details thereof; and 

(d) if not, why not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTIONS (SHRI 
RV. SWAMINATHAN): (a) Yes, Sir. 

(b) to (d). The issues raised in the 
Memorandum have been examined. 
With regard to the question of assur-
ing remunerative prices to the farmers 
for their produce, Government baa 
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consistently followed a ,policy of fully 
protecting the interests of the agricul-
tural producers. Jn June last year, 
the Government had to in eas~ the 
prices of fertilisers and diesd CJil unde1 
compeiling circumstances. When the 
decision to increase the prices of h~se 

inputs was taken, the Gnvernmert 
also decided that the agricultural pro-
ducers would be fully compeu.satej for 
the rise in in.put costs. The Govern-
ment asked the Agricultur ll Prices 
Commiss:on to re-work the procurement 
prices for Kharif cereals !lnd <:>ugar-
cane taking into account the L irrease 
in input prices, after the s ~ 1 ssi n 

of their reports. Thereafter, h~ \'iews 
of the State Governments were also 
ascertained on the recommendations 
made by the Commission. In the cnse 
of paddy and coarse kharif cereals, 
the Government raised the procure-
ment prices by 10.5 per cent a!•rn·e the 
last year's level of Rs 9:5 !1E"r q1.linbl 
to Rs. 105 per quintal. e~en l , the 
procurement price of wheat has r.rlso 
been raised to Rs. 1:30 per qu:ntai, 
, which is Rs. 13 per quintal higher than 
the last year's ·price. Simibt,iy. sup-
port prices of commercial crops have 
been raised to significantly higher 
levels. 

The Government is also si:bsic.lising 
important agricultural input; like 
seeds. fert:iizers and pesticides under 
various programmes. This is with a 
view to ensuring availability of the in-
puts at reasonable prices and also re-
duce the cost of cultivation. With 
regard to electricity and water r::1tcs, 
they are already below their ..economic 
costs and involve considerable element 
of subsidy. The land revenue on small 
holdings has already been abolished 
practically everywhere in the countr:v. 

With re';(arri to land acquisition, 
Government recognises the !1Cec! to 
provide adequate compensation to 
farmers and amendments to h~ exist-
ing Land Acquisition Act arc unc!er 
consideration. 

Regarding minimum wage for agri-
cultural workers, various States have 
already enacted legislations in this 
'regard. 

Regarding Crop Insurance, Gc:vetn· 
ment has decided to extend the E:xist-
ing pilot projects to more States ;md 
a provision. of Rs. 20 crores hf;"3 been 
made for the purpose in the Sixth Five 
Year Plan. 

Regarding perishable commodities, 
Government has beef\ aware <Jf the 
fact that the problem o! pricing a1:.d 
marketing is particularly acute whe11 
it comes to perishable agricultLtral 
commodities such as onions, potatoes, 
fruits and vegetables. etc. To look 
into this matter. Government ap-
pointed a High Power Committee 
headed by Dr. M. S. a in~i han, 

Member, Planning Commission. This 
Committee has given an Interim Re-
port and is expected to g1\'C its fin:il 
Report 1)y about the middl(:' of :\'h;y. 
1981. In the light of the recommen-
dations of this Committee, Govern-
ment contemplates creating a suihit;le 
umbrella organisation to promote 

e l~  marketing of horticultural 
products in a manner so as to µ;&,o-
vide remunerative prices to the 
grov.rers of these commodities. In 
particular. the Committee has rPl'om-
mended a National Horticultural Pro-
motion Board. Thi.;; :rn l the >ther 
recommendations of the Committee 
are being processed by e ~1 en  

Regarding the proposed N:itional 
Bank for Agr'.cultural and Rural 
Development, the Government is 
working out details. 

Irrigation Projects Financed by ~l  

Bank in U .P. and Biha.r 

9584. SHRI JITENDRA PRASAD: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether it is a fact that' Irriga-
tion and minor irrigation projects in 
the States of Uttar Pradesh and Blhar 
are being financed by the World Ban'tt; 

(b) if so, the criteria adoptea, ~  

selecting districts fo:r i le en a i~n 

of the above scheme; 

~ the details of the projects taken 
.... ""''"' • f"i1t 

up in each district; and · 
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(d) what is the quantum of funds 
received in the past three years and 
their distribution district-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
<SHRI Z. R. AN&\Rl): (a) In Uttar 
Pradesh, at present Public Tubewells 
Project I is receiving credit assistance 
of US $ 18 million, as per the a1ree-
ment signed with International Deve-
lopment Association, an affiliate of 
World Bank, in May, 1980, for con-
~ i n or 500 State Tuhewells in 12 
districts of Uttar Pradesh. No specific 
irriiation or minor irrigation project 
of Bihar is receiving financial assis-
tance from the World Bank at present. 

The State::; of Uttur Pradesh and 
Bihar are also covered under ARDC 
III Project for which World Bank is 
giving credit to the ARDC which re-
finances. minor irrigation programmes 
1n \'Hrious States. 

I b) Under the Uttar Pradesh Pub-
lic Tuh('wells I projects which is 
designed to demonstrate and C\'aluate 
the relativ(• mC'rits of a number of 
t(lchnical and operational improve-
ments to 1he design or public tube--
WPlhi systpm in lHtar Prndesh, the 1:! 
distrir:ts are' ~ e e  ~ esen ing 

full rangt• o,· a~ li a i  ~ n i i ns 

of the State and are distributed 
equally in the West<-rn, central and 
Eastern Parts or a ~  

ARDC III project ~ all i~

trids in both the States. 

(e) Number of i e el~  propos" 
district-wise under fiffnr Pr--sdesh Pub-
lic Tubewells I project are: 

S1• Name of District 
Nu. 

I Sah.a.ranpur 

':.? Aligarh 

3 Etawah 

4 Mainpuri 

No. of h~ ell 

45 

.f.O 
--------·-----

804 LS-6 

2 3 

------- -----

5 Lucknow 40 

6 Lakhimpur 4-0 

7 Ha.rdoi 1-5 

H Fafaabad 1-5 

9 Azamgarh 40 

10 Varanasi fO 

11 Ghazipur 40 

~ Allahabad 45 

'I'otal 

-----------------
Under AROC III Project minor 
irrigation works in all diatricts . l~ke 
construction of dug wells, prov1s1on 
of pump sets, construction of private 

tubewells etc. are covered, subject fo 
their technical feasibility. 

(d) The Uttar Pradesh Public 
Tubewells I Project has C'ommenccd 
in April !HBO and would be in opera-

tion for :.! years. The disbursement 
recei\'cd upto :n-3-1981 is US$ 0.749 
million. The total ARDC disburse-
ment under ARDC III project which 
has commenced from January 1980 
and would close on 31-12-Hl81 for 
Bihar and Uttar Pract0sh upto Mnrch 
Hl81 is-

Bihar Rs. 60.38 million 
($ 7.1 million aprox. 

U.P. Rs. 108.97 million 
($ 12.9 million aprox.) 

Exemption of Jana.ta and L.l.G. 
Flats from stamp duty 

9585. SHRI NANO KISHORE 
SHARMA 

SHRI KESHAVRAO PARDHI: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a whether Government have ex-
empted stamp duty on Janata and 
LIG Flats with effect from 23rd Sep-
tem her, 1975; 



(b) the reasons for not exempting 
stamp duty on MIG Flats; 

(c) whether in view of large num-
ber oi representations received by 
Government for exemption of stamp 
duty on MIG Flats, Government. 'lro-
pose to exempt it; and 

(d) if so, when and if not, the 
reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS· AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. 

(b) The Delhi Administration has 
reported that having regard to the 
paying capacity of the persons buy-
ing MIG fiats and the fact that H 
this concession is allowed, it would 
adversely affect Government revenue. 
Stamp duty on MIG flats has not 
been exempted. 

(c) There is no such proposal. 

(d) As stated in reply to part (b) 
above. 

UnauthoriBed construction Block ~5, 

Lawrence Road. Delhi-35 

9586. SHRI RAJESH KUMAR 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state: 
(a) whether an anautborised con-

struction for residential purposes un-
der the pretext of temple has been 
constructed at ~he ending point of 
Block C-5, Lawrence Road residentia I 
scheme, Delhi-35 by the side of rail-
way line on Goverument land; 

(b) if so, whether this unauthorised 
construction is a centre for immoral 
traffic; 

(c) if so, whether it is also fact 
that the residents of the nearby 
locality have protested against it, if 
so, the details thereof .and the action 
taken by Government in this regard; 
and 

( d) the steps beiug taken for de-
molition of the said unauthorised 
construction and vacation of Govern-
ment land and , lo do away with the 
immoral traffic business and save the 
character of the residents particubr-
ly' the youths of the area? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND 'WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (d). The informa-
tion is being collected and will be 
laid on the Table of the Sabha. 

Concession for Articles Manufactured 
for Handicapped 

9587. SURI RAVINDRA VARMA: 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
be state: 

(a) whether it is a fact that the 
Central Government issued a circular 
in August, 1976 asking for the exten-
sion of concession of a 15 per cent 
price preference to articles manufac-
tured in workshops and industrial 
homes for the han<lkapped; 

(b) ii so, whether the contents o( 
this circular have also been com-
municated to public sector undertak-
ings; and 

(c) what steps Government have 
tak;n to verify whether the conces-
sion is being accorded by the Stale 
Governmnts and public sector undel'-
takings? 

THE MINISTm OF STATE IN 
THE MIN!STRY OF EDUCATION 
AND SOCIAI.1 WELFARE (SHRl-
MATI SHEILA KAUL): (a) to (c). 
Most of the workshops and industrial 
homes for the handicapped are 
covered under tlie definition of small 
Scale Units and as such they are 
eligible to receive the price ure-
ference being accorded to the Small 
Scale Units. A circular in this regard 
has earlier been issued to State Go--
vernment and Fubiic Sector Under-
takings. 



Proposal from West BeDlial to Pur-
ehase Foodsrains for National Ru7oa.l 

Employment Programme 

9588. SHRI GADADHAR SAHA: 
Will the Minister of RURAL RECON-
STRUCTION be pleased to state: 

(a) whether Government have re-
cei ved a proposal from the West 
Bengal Government for purchase of 
20,000 quintals of foodgrains from 
Central i~ l to resume work under 
the Food !or Work/National Rural 

Employment Programme in We::t 
Bengal; and 

lb) if so, the action v;hich js being 

taken for sale/supply of foodgrain<.:'' 

THE MINISTER m""' STATE ~ 

THE MINISTRY OF AGRICULTURE 
AND HURAI. RECONSTRUCTION 
<SHRI BALESHWAR RAM): (a) No 
such proposal has been received in 
this :\li:iistry fro111 the Govcrnii"ent or 
Wes! Pc>nga1. 

( i.:) Quest.ion does not arise. 

~e  Sucar Price (Zone Wise) 

!-)589. SHRI CH.ANDRABHAN 
ATHARE PATIL: 

SHRI BALASAHEB VIKHE 
PATIL: 

WiJ. the Minister of AGRICUL-
TURE be pleased to state the basis 
and details of Calculation of Zone-
wise levy price of sugar for the season 
IH80-81, notified by Government?. · 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
tSHIU R. V. SWAMINATHAN): The 
ex-factory prices of levy sugar noti-
fied bv Government for the season 

l 8~1 hr.ve been determined with 
rcf(':·cnce 1 o the pro. t.:dons o( Section 
J (:3C) or th>' E:::.;r.ntial Commodities 
Act, lfl55, and ~1 t;1e 1J«.3is of the cost 
schedules and oFier ~1 a e e s re-
commcn·led by the rHr:h Level Com-
mittee on tlie Sug": i.1<lustry wh:ch 
submitted ils rCj:lurL t(, foe Govem-
ment in O..:to .1er, inen. A statement 
showing the al ia~i 1 of Zone-wise 
ex-factory p:-ices ni k' y Sligar is 
Httached. 

Statement 

SI. Znnc 
No. 

Punjab 

2 Ha.ryana 

3 Rajastha'n 

4 West U.l>. 

5 Central U.P. 

6 East U.P .. 

...-..,A..-"._.._._... 

(Rs. p.;r Quintal of Sugar 

Cane Cost 

Cane price ha~  Conver· 
(including Tax/Ca.nc siun 
driage) Cess/Co- Cost 

op. Soc. 
Comm is· 

s~ n 

Total• 
ex-factory 

Return price as 
notified 

.... ~ .. , ...... ~ ~ .. ---
3 4 5 6 7 

155'49 2·04 129·21Z 30·97 318· 52 

156·49 17· 15 ro4·99 30·97 3og·6o 

150·6o 131·a5 30·97 SU1'8!l 

161· 32 14·&f. 75'53 50·97 28a·66 

158·78 15·07 go·sB 30·97 295•20 

155· tO t5·66 115· 38 30•97 317· II 
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~  

2 3 4 5 6 7 

7 North Bihar 156·53 12·37 123·80 30·97 323·67 

8 South Bihar 153·66 13·29 147·83 30·97 345·75 

9 Gujarat 156·58 13·78 -70·33 30·97 271 · 66 

10 Ma ~ a Pradesh 149·53 6· II 158·36 30·97 344·97 

II Maharashtra] 147·98 15·27 76·81 30·97 271·03 

12 Karnataka 152·22 19· 10 77· 73 30·97 280·02 

13 Andhra Pradesh 149·70 ti' 00 g6·45 30·97 2BR· 12 

14 Tamil Nadu & Pondicherry 160·35 25' 80 80·87 30· !17 ~1  99 

15 Assam, Orissa, '.YMt Bengal & 
Nagaland 155' 33 134·97 :1u· ~l  ;)21. 27 

16 Kerala & Goa 150·37 ~  fl7·57 30· <17 274' 1>7 

- ----------. ------ ---·---w --

•Note : In the case of weaker units included in schedule VI of the Price Notification an addi-
tional Rs. 26 par quintal has been allow<-<l in tho price. 

Linking Rural Areas with Telephone 
F.Wilities 

9590. SHRI RASHEED MASOOD: 

PROF. AJIT KUMAR MEHTA: 

Will the Minister o.f COMMUNICA-
TIONS be pleased to state: 

{a) the total number of post office.;; 
in the country which are presently 
having telephone facilities; 

(b) whether there is any proposal 
with Government to link the rural 
areas with telephone service; and 

(c) if so, tne details thereof stating 
the period likely to be taken in the 
implementation of the proposal and 
the ftnanC"ial implications involved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHlll K'Al\TIK ORAON): 
(a) Nineteen Thousand Nine Hun-
dred and thirty one ( 19931) post offices 
in the rural areas of the country are 
having telephone facility as on 31st 
March 1981. 

(h) Yep;, Sir. 

(c) It is proposed to extend tele-
phone facility to about twenty thou-
sand (20,000) villages in the country 
during the Sixth Five Year Plan. 
Investment. rcquired.:-for this is esti-
mated to be of th"e order of Rs. 1!10 
crores. 

~ ;itit 1'Tr.i ~  ~  ~  if 
" 

91al lfl"T ~~  if n"t 

9 5 9 t. ~  ftRi;I' f(l" ~ : l!fll T 

~,~ 'lh "'""' ~ 1  ii~  ~ g ~ 1 ~
i!fif ~ e  i ~i  f fli · 

( ctl ) Cf'ttT ~ ~ ~~ ~ f cti ~~  iq·R{ 

~ i ~  ~~ ~ l ~~, (llr.fr 
"liliJ);ft, 1 ~ f ~ ii ~  ~ 1 9 7 1 ~  
~~ ~ i  tyi"f ~  10 00 ~ i ~  ~i  

~ 1  ~  ~  10 ~ ~ ~ i.Tl; 

(•) Cft.lT s ~, 1980 if 91 ~  

~  ~  i~ 300 ~ tft t. ; 
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(tr) if4T ~~ ~1  t ~ 900 itfr 
~~ T if 1tttfr ~ i ~  ttl' ~ 11)'(' 
tff <tt ~l i i  l!fif f(ctl ~iii '4'Sl4rm 

iti ~  ifi ~1  if ~  '!qtff 'tlT 

~a T'i' 'liff:ff ~ ~ ; 

(tr) ~ l  ~ , ~  l ~  ~~i in Cfir 
~~  f ffr4ff ei ~  ~  ~  

if. i~ ~  fcrfflll ~~ ~  ~ ~ 

n~ ~  ~ ~  ct'l ~i  ;f;fu tfiT 
~ 1 li ·nid' wo: ~B irritir tfif ~  

Cli ~ Cf\'T ~ ; Ji)' f 

( §) ll ~ ~ , ~1 ~ i  eTr rtirZo1 
i ~ T ~ ? 

f ~  al< ""'" l ~ V  QTWQ' 
it l ~l  riw1 ( -n ~~ o i\' o ~  )  : 

(<f7) ~  ~n 1  a-£TT ~~  ir( ~ ll 

~ l 1 ~ f7, 3 1 lH:tf, I 9 7 I if.1 ~  
~ 

~ J.;rilf ~ i lll  i ~~ l i ~, 

t_fair ~ ~ i , , t'ff f?k°1fl if 1024 
~  ?14T 5 8 ~ ~ T'teti ~ I 

(Ji') ~, rnso er.1 ~~ a iti 

i ~  i ~~ Wfqf tf.r «©:lr 401 
~ 

1!.t"l I 

(tr) ~  (l;f). ~~  1975 it 
~ l~ ~ ll~ f'!ffcfillFi· ~ ~ ~  

q7 f eti ~ ~~1 i1' s i ~ tfiT ~ 1 

Cffr i ~ ilfi'°rir ifi ~~ i ~  ll i~ mr 
~, r.cm ~  rTTT \i1 hr ctl' srt 
~ ~~ ~n  ~  ~ ~ if 
ccrAR' if ~ n ~ l il~ ifilfr ift1 
<t1f ~  

( 1=) \i'Cfl{iffi \lT1T ( t)') ~ (,,) 
ifi ~ ttiT 6llf'1 ii ~ l~ nil 
~~ l 

Telephone Connections given from 
Mehsana Exchange to Gujarat State 

9592. SHRI MOTIBHAI R. CHOU· 
DliARY: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a)' the number of telephone con-
nections if ven from Mehsana Ex-
change in Gujarat so far and the 
number thereof still to be given; 

( b) the telephone connections capa-
city of Mehsana Exchange and the 
number --of telephone connections 
given; and 

( c) whether felephones mostly re-
main out of order due to givina tele-
phone connections beyond its capa-
city and whether the capacity of the 
Mehsana Telephone Exchange will be 
augmented a...'1.d if so, by what time? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON)): 
(a) and (ib). Desired information re .. 
lating to Mehsana telephone exchange 
is indicated below: 

-----------------------------
Nominal capacity of Work.Wg conncc-

As on exchange tlons 
Waiting Telephone connections 
list provided during 

198o-81 

3 1-3-81 1800 lines I 728 lines 181 96 

-------------
(c) (i) No, Sir. and (ii) Capacity of Mehsana telephone exchange is 

likely to be augmented durini 1982-83. 
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Central Aid to Nagaland to improve 
, Agriculture and Yield 

9593. SHRI CHINGWANG KON_ 
YAK: Will the Minister of AGRI-
CULTURE be pleased to s a ~  

(a) the monetary aid and technical 
assi-=tance proposE:d to be extended to 
Nagaland by the Union Government 
for the developmtnt of water-
channeis, irrigation projects, pumping 
sets, seed farms, agricultural research 
centres to improve ag i 1 ~ and in-
crease the yield; and 

(b) the incentives proposed for the 
villagers in Nagaland persuading them 
\o change over from jhumming to 
~e a ing  

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRlCULTURE 
AND RURAL RECONSTnPCTION 
(SHRI R.V. SWAMINATHAN): (a) 
and (b). A Statement is attached. 

Statement 

(a) Regarding monetary aid. under 
the existing arrangements Central 
assistance to State Governments for 
their State Plan Programmes is given 
in the f•:>rm of block Joans and grants 
and is not related to individu:i1 
schemes or head of development. For 
the Sixth Five Year Plan (1980-85) of 
Nagaland, the total approved outlav 
is Rs. 2!10 crores, of which Central 
assistance amounts to as much as Rs. 
209.5 Cr<Jres. The quantum of Central 
assistance: to Nagaland approved for 
1981-82 is Rs. 40.2 crores. The pro-
grammes assisted in the Agriculture 
and Allied Sectors include develop-
ment of irrigation, seed farms, plant 
protection, crop-oriented schemer,, 
horticulture and agricultural rese:arch. 
all of \\:hich will go to imprnve agri-, 
cultural production and yield in the 
State. 

2. A! regards technical assistance, 
the Central Government provides 
technical assistance and guidance 
wherever necessary anct whE::never it 
is sought by the State Government. In 

this context, the following spe:citlc 
meas1.1res may be mentioned: 

(i) For conducting agricultural 
research and . developing techno-
logies suited to the areas in 
the North Eastern Region, the 
Indian Council of Agricultural 
Rt'search set up a Research Compiex 
in the North-East';rn Hegion in 
1 !J75. This :R.eseareh Complex has set 
up a Regional Centre in Nagaland 
and a·"l amount of Rs. 60 lakhs is 
proposed to be spent on this Centre 
during the Sixth Five Year Plan. 
The Nagaland RL·gfonal !Research 
Centre has b:'en provided with 
:;dentists L1 different disciplines ::i.nd 
rxperimc..nts are in progress to 
evaluate suitable g('rmplasm of rice. 
amelior:1tion of add soils effect of 
different phosphatic and ~ he  ferti-
lizers on grain yield of rice and 
screening of varieties to different 
insect pests and also screening of 

;-;uitCliblc insectici:-1es/fungicides for 
hettpr e an ~ of rice varieties. 

<ii) The Indian Council of Agri-
cultural Research Complex hag also 
set uP one Krishi Vi~ an KE:ndra 
in Nagaland to impart training to 

the farmers. 

(iii) The Lab-to-Land Program-
me undertaken by the Indian 
Council of Agricultural Research in 
Nagal:tnd includes or!!anisation of 
training programmes. field dnys/far_ 
m::?rs days, exhibit.ions, demonstra-
tions and extension publications. 
This programme covers agriculture 
and animal srience.s including 
fisheries. 

(iv) A Lift Irrigation and WateL· 
Management Project was taken up 
by the Indian Council of Agri-
cultural Research under its Lab-
to-Land Programme at Dimapur ln 
Naga1and in July 1979. This pro-
ject will cover about 600 farm fR·· 
milies ana an area of 1,000 ha. 

(b) With the transfer of the Cen· 
trally Sponsored Scheme for Con-
trol of Shifting Cultivation (Jhum-
ming) to the State e n ~  in 
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1979-80 in pursuance cf the NOC de· 
cision, it is the responsibility of thn 
State Government to take suitable 
ea~ es for the control of Jhum-
ming. The Indian Council of Agri-
cultural Research Complex, referred 
to above, has undertaken a coordi-
nated research project on shifting 
cultivation with the objective of (a) 
collecting all relevant information 
regarding shifting cultivation includ-
ing soil losses, production, etc.; (b) 
developing an alternative system of 
farming to replace the system of 
shifting cultivation; ( c) studying the 
feasibility of developing subsidiary 
sources of income: and (d) studying 
all associated problems related to 
jhumming including crop mixture, 
production technology in slopes and 
terraces. 

Wild Life and ~ e  in Manipur 

9594. SHRI DIGVIJ A Y SINH: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Lok Tak pr()jed 
in Manipur has bE:en finalised; 

(b) if so, what Pl"Ovisions have been 
made to conserve the wild life e ~

sys1 em; and 

(c) whether the Manipur stag will 
be affected by this project? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
<SHRI R. V. SWAMINATHAN): (a) 
Lok Tak project is an on-going pro-
ject expect(>() to be completed by 
1982. 

( b) No specific provision has lbeen 
made by the State Governmoot. --
(c) It is expected that then:-will 

be no adverse effects. However, the 
State Government and the Zoo1ogical 
Sui:vey of India/Botanical Survey of 
India have been advised to conduct 
studies on this aspect. 

STD Facilities and Checking itf! Theft 

9595. SHRI GHUFRAN AZAM: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of STD facilities 
given to telephone subscribers in the 
country, cities-wise upto 1980; 

(b) the number of subscribers in 
Delhi who have requested to discon-
nect STD facility due to various 
reasons; 

(c) the steps Government propose 
to take to check STD thefts; 

(d) whethH an instrument or lock 
has been invented for subscribers in 
order to control STD thefts; and 

( e) the number of complaints of 
\V l'Ong billing in Delhi during 1980? 

THE MINISTER OF STATE IN· 
THE MINISTRY OF COMMUNICA· 
TIONS <SHRI KARTH{ ORAON): (a) 
Upto 1980, 200 stations in the country 
had STD facility. 
~  -(b) The number of subscribeTs in 
Delhi who have already STD barring 
facility is 89056 and a request of 
3617 subscribers for STD barring is 
pending. 

( c) The following measures are 
being taken to check STD theft:-

(i) Access to sensitive places in 
the exchange is restricted. meter 
rooms are kept locked. ' 

(ii) Cable DPs are being raised 
and cabinet, pillars and DPs of the 
underground cable network are 
being locked. 

(iii) Vigilance squads have been 
formed in Metropolitan Telephone 
Districts to carry out surprise 
checks in the field to detect cases 
of unauthorised diversion of lines; 
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(iv) Amendment in the Indlan 
Telegraph Act is being proposed to 
provide deterrent punishment to 
those who are apprehended for 
divt:rsion of telephooe calls; 

(v) Special equipment is being 
procured to monitor selected sub-
scriber lines. 

(d) No instrument or lock has been 
standardised or adopted by the De-
partment for subscribers in order to 
control STD thefts. However, tha 
proposals received from some of the 
private parties are under consider -
ation of the Dttl)artment. 

( e) The number of complaints of 
wrong billing in Delhi during 1980 
was 12631. 

News.item captioned 'Capital's 
Breath of PoisOn 

9596. SHRI R.L. BHATIA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a,) whether the attention of Gov-
ernment has been drawn to the news 
item captioned 'Capital's breath of 
poison• appearing in the Times of 
India New Delhi, dated the 17th 
April, 1981; 

(b) if so, the reaction of Govern-
me:nt thereto; and 

(c) the steps Government propose 
to take to save the citizen of Delhi of 
the misE:-ry during the hot weather due 
to this envirenmental pollution and 
hazards apart from the spewing out of 
2,0-00 tonnes or so of flyash daily? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA.RAIN 
SINGH): (a) Yes, Sir. 

(b) and(c). In order to reduce the 
airpollution caust:d by I.P. Station of 
DESU, Government of India appoin· 

ted an Expert Technical Committee 
to advise on measures of reducina 
thE1 air p0llution from I.P. Station of 
DESU. On the basis of the recommen-
dations of this Committee, a Project 
Report was prepared by DESU for 
installation/modification of Electro-
static Precipitators in Units 1 to 5 of 
I.P. Staton. 

A new electrostatic precipitator of 
99.3 per cent efficiency has already 
been completed and commissioned in 
Unit No. I alld Chimney-I has been 
running practically smokeless. 

The work of modification extension 
and gas conditioning of electrostatic 
precipitators of Units 2, 3 and 4 ii:. 
also in progress. 

In regard to Unit No. V, orders ot 
providng additional electrostatic pre-
cipitator for an overall efficiency of 
99.3 per cent has already been placed 
on Mis. Bharat Heavy Electricals 
Ltd., and the work is likely to be 
completed by January, 1983. 

With the completion of the abOV•" 
anti-air pollution project the dust 
emission from I.P. Station at the 
chimney leve:l is likely to be brought 
down considerably. 

The Delhi Iransport Corporation 
is operating mostly diesel fleet and 
there is no carbon mono-oxide emis-
sion from the £:xhaust of diesel 
engines. 

Further Goverument has enacted 
the Air (Prevention and Control of 
Pollution) ~ , 1981 recently. With 
the enforCi:ment Of this Act, air pol-
lution could be controlled constder-
ably. 

Environmental Polluton due to the 
settiDr up of Gbulinr Mills iA 

KalkaJi 

9597. DR. A.U. AZMI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether Government art:" aware 
that in Block G of Kalkaji Refugee 
Colony, some persons have set up 
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Ginning Presses unauthorisedly in 
the residential area, which had been 
in existence for the last many years 
and no action to r(;move them had 
been taken either by his Ministry or 
by the Delhi Municipal Corporation; 

(b) if so. the reasons therefor; 

(c) whether this has not only 
clogged the service drains and the 
sewer but also poses a constant health 
hazard and environmc>ntaI pollution; 
and 

(d) if so, the action which Govern-
ment propose to take to remove such 
unauthorised professions being carri-
ed out in the resdential area? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) The Municipal Cor-
poration of Delhi have reported that 
there is no site in Block 'G' where 
ginning presses have been set up 
unauthorisedly. 

(b) Does not arise. 

(c) The MCD have reported that 
there i~ no sewer blockage or clog-
ging Of S.W. drains in 'G' Block. 

(d) Does not arise. 

'l'NT fft(f WT'llwA '1'nittr ~ ~~

fi;:qlf i «'U '""'rlf ~ ~l  

9 5 9 8. ...-Tim) ~ ~l ~ii  : 

iifqr ~  sa i~ ifq'f ~ ;raR 
~ fi'fT ~ ~  

( ilfi') 'ITdt ~ l l  , n ~ iifi 

M ~ ~l  o:i:'tlf<ti4fi ft" ~~ ~ 

~ l ~  ~ fr ~  t tfr'·· ~ 
~ l 1  rtr 1 ~  ~ ~  ~ ; ~ 

( ~  ~ ei l  flilJfir ~ l  'ft 

~ ~~  ~ i i  irfoa" ~ rt 

~ -~ ~il  if\'I( ~ i ~  ~~ ~ ,  ~ 

iCO(f ift ~ ~ ~ ~n  t ? 

, ~ .t"t wm1'f ~~ ~~ itw1"" 
il "r1q ti•1 ('11 ~1 ~ "''") : 
( 1fi) ~~~  ni ~ ii  ~ ~  l!fiT 

~  J;filfM if;' i i i~, i i~ 1~  

~ i  fp.ri:; 1 ~ ~  it i i~  
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( 1) firf.r ~4  i~ ~ ~ ~ 

l i ~i  ~ ~  cf.t n ~ 

( 2) ~ ~ ii l/l ~  ~ ~  

i ~  i'{ ~ ,~, ~ a, ~a ~ii , 
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<fi i'.f if': q 4 ~~ ~ ~ cft' \1ltif 
<fi<>ri·r i~  ~~ ~ ~~ a if 
~1ii 1 9  <fi,·;a 1 

( .-) ~  ~ trTifi«rT'f W-r '1 ~ l  

i ~ ~ , ~  R<-ffi' ~ Ricr: Prr.ffq 
r.r ll i~  ~ n l i  ~  <=!'Gfi if fo-n· 
~~1 ~ tr{ ~ I ~il M ati i ~  Pf (r S:'l' 
~ l nl  ~i i ~ Cf)•=t atiT ~ 1 ~ 1 

Drinking Water in Sunlight Colony 
New Delhi 

9599. SHRI RAJNATH SONK.AR 
SHASTRI: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) whether since the alotment of 
LIG flats in the Sunlight Colony, New 
Delhi by DDA to its residents in 
April. 1974, the residents of first tloor 
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in the ' said flats have been facing 
hardships due to the actue shortage 
of drinking water especially during 
the summer season; 

(b) whether in spite of repeated re· 
quests made by the residents of the 
above mentioned Flats, nothing has 
been done so far by the authority 
and the residents are made to suffer 
day in and day out; 

(c) by which time. thfi adequate 
supply of drinking water will be made 
to the above residents of DDA flats 
/of Sunlight Colony, New Delhi~ and 

I (d) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA ~ 

RAIN SINGH): (a) to (c). The DDA 
has reported that the services of the 
LIG houses at Sunlight Colony \:vere 
handed over by it to the MCD with 
effect from 1st December 1980 and 
that prior to this date there was no 
shortage of watt-r. The Delhi Water 

1 
Supply and Sewage Disposal Under-

, taking of the MCD has reported that 
shortage of water on the first floor oc-
curred aue to te:mporary closure of 
\ the Okhla Water Works since 20th 
\ February, 1981. However, the 
. Supply of water to the Sunlight 

Colony has now improved with the 
recommissioning of the Okhla water 
works and water is available in the 
1st floor for about 4 hours in the mor-
ning and about 5 hours in the even-
ing. On the ground floor, water is 
available for most part of the day. 
• 
(d) Does not arist:. 

Reservation for SCjST in Universi-
ties 

9600. SHRI THAZHAI K. KARU-
NANITHI: Will the Minister of 
EDUCATION AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether any proposal to in-
struct dhe v&cTious universitiei:; who 

are ge.tting the grants from the Uni-
versity Grants Commission to strict· 
ly follow. the Government of India 
orders issued in favour of Scheduled 
Castes/Sche:duled Tribes providing 
reservation at the time of appoint-
mcr11ts, .Promotions and in confirma-
tion stage; and 

( b) if not, the reasons therefor? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) and (b). The 

University Grants Commission has 
issuea from time to timf::' guid('lines 
regarding reservation for Scheduled 
Castes 1Scheduled Tribes in ea hin~ 

posts (at lecturer's level) in Univer · 
sities a·nd colleges. 

In regard to non-teaching p0st :;, 
Government orders regarding re"er· 
n1tions have bE:en brought to the 
11ntice of nll universities. 

The Government of India's guide· 
lines regardi.ng reservations for 
Schedulea Castes/SchE:duled Tribrs in 
posts filled up by promotion by 
selection to Class II within Cla:::Js II 
und from Cla'is II to the lowest rung 
of Class I nnd ether relevant circu-
lars concerning promotion have al<?o 
been brought t0 the: notice of all uni-
versities. 

As regards teaching posts, the 
question of promotion does not apply 
as lecturers. Readers and Professors 
are appointed on selection basis. 

So far a8 State Universities and 
Colleges are concerned, the questio11 
of recruitment to various posts and 
reservation for Schtduled Castes/ 
Scheduled Tribes falls within the 
jurisdiction of State Governments 
concerned and their rules. 

In the light of the p0sition now 
obtaining, the· ql:lestion of issue of in-
stru1:tioos is under examination. 
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Drinking water fOr the problem 
Villages of Rajasthan 

J 

9601. SHRI NAWAL KISHORE 

SHARMA: Will the Minister of 

WORKS AND HOUSING be pleased 

to state: 

(a) the total number of 'problem 

villages' as id<'ntifkd in Rajasthan 

for providing drinking water under 

the Sixth Five Year Plan; and 

(b) the number asked for by h~ 

State Government and the amou11t 

a11ocatec1 for Rajasthnn for the tJ'.lr·· 

pose? 

THE MINISTER OF P ARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) 19803 problem 
villages as reported by the State 
GovcrnmC'nt. 

(b) Presumbaly the Question 
seeks in a i ~  about the 
amount asked for by the Gov-
ernment of Rajasthan for prviding 
drinking water to identified prohlen:. 
villages, under the Sixth Five Year 
Plan and the amount allocated for the 
purpose. The Government of 
Rajasthnn a~ke  for an allocation of 
Rs. 308.61 crores for Rural Water 
Supply under the Minimum Need$ 
Programme ·ror the Sixth Five Yedr. 
Plan. The allocation agreed to after 
discussions between the State Gov-
ernment and the Planning Com-
mission is Rs. 106.29 crores. In 
addition, funds will be released to 
Ra.jasthan from the provision made 
under the Centrally Sponsored Ac-
celerated Rural Water Supply 
Programme, for covering identified 
problem villages. The funds re-
leased from this provision durjng 
1980-81 were Rs. 755.70 lakhs out of 
which Rs. 559.10 lakhs were for 
Works and monitoring and investi-
gation units and Rs. 196.60 lakhs for 
purchase of rigs. 

Training Of Rural Youth for Self. 
Employment in Goa 

9603. SH.RI EDUARDO FALEIRO: 
Will the Minister of RURAL RECONS-
TRUCTION be pleased to state: 

( n) whether Government ara 
running a programme for training 
rural youths for self-employment in 
the States and Union Territories; 

( b) if so, what is the target set for 
providing training to the rural 
:'>'OUths for sE'lf-employment in Goa 
during 1981; and 

( e) the financial aiioca ti on ear-
marked for this purpose? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
( SHRI BALESHWAR RAM): (a) 

Yes, Sir. The scheme is know as the 
National Scheme for Training of 
Rural Youth for Self-Emplo.rn1ent 
<TRYSEM). 

\ b) and (c) The target is fixed at 
a minimum of 40 rural youth per 
block. Goa has 12 blocks and 1he 
target therefore is 480 youth for the 
financial year 1981-82. Funds re-
quired for the training of rural 
youth are to be met out of the allo-
cation for integrated rural develop-
ment programme. 

Supply Of Essential Commodities at 
uniform and fixed prices 

9604. SHRI SUDHIR GIRI: Will 
the MinistQr of CIVIL SUPPLIES be 
pleased to state: 

(a} the measure proposed to be 
taken by the Central Government to 
facilitate the supply of the essential 
commodities to the people all over the 
country at uniform and fixed prices; 

(b) whether Government propose 
to take over the wholsale trade in 
essential commodities; and 

(c) if so, the details thereof and if 
not, the reasons therefor? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MO-
HANTY): (a) Wheat, rice, levy 
sugar, imported edible oils, cement, 
soft coke and controlled cloth are 
already being made available to 5tate 
Government at uniforms central 
issue prices for distribution through 
the public distribution system. Con-
trolled cloth scheme in the mill sec-
tor supplemented by Janata Sat·ecs 
and Dhotis Scheme under the hand-
loom sector and the cheap cloth 
scheme (under which 1000 million 
metres have been planned to be 
marketed at all inclusive retail 
prices) are being implemented. 
net work of consumer cooperatives 
will be further expanded during the 
current Five Year Plan period w;th 
a view to ensuring availability of 
essential commodities at reasonable 
prices. In addition, measures an: 
being taken to increase the produc-
tion of essential commodities and re-
move movement constraints. 

(b) No, Sir. 

( c) Does not arise. 

lnC'rease in Agro-Inputs 

9605. SHRI PRATAP BHANU 
SHARMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) what are the percentage in-
crease L1 main agro-inputs, diesel, 
fertilizer and pesticides due to Gov-
ernment levy during 1980-81; 

(b) whether Government has al-
lowed the same increase in support 
price for agriculture produce; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 

During 1980-81, there was no in-
crease in Government levies on 
diesel, 'fertiliser and pesticides. 

(b and (c) Does not arise in view 
of (a) above. However, keeping h1 
view the cost of production and 
other 1·elevant factors, the procure-
ment/support prices of diffeTent 
agricultural commodities have been 
raised during 1980-81. 

Implementation of Recommendations 
of .Pritam Singh Committee on 

Erosion in Ganra 

9606. SHRI ZAINUAL ABEDIN: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether it is a fact that Gov. 
ernment of West Bengal have sent 
an unanimous resolution adopted in 
West Bengal Legislative Assembly i.o 
the Union Government demanding 
that the entire financial liability for 
the implementation of the recom-
mendations of the Pritam Singh 
Co:rr.mittee report regarding erosion 
ia the Ganga river be taken up by 
the Union Government; 

( b,) if so, Government's reaction 
towards the fulfilment of the df'. 
mand; and 

(c) in case of inability of the 
Union Government to accept the 
said resolution the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
<SHRI Z.. R. ANSARI): (a) Earlier 
the Government of West Bengal had 
not communicated to the Central 
Government any Resolution of the 
West Bengal Legislative Assembly 
regarding the financing of works re-
commended by the Ganga Erosion 
Committee. However, the State 
Government has now on request tor 
material to reply the Hon'ble Mem-
ber's question, supplied a copy of 
Bulletin Part-I dated 8th September 
1980, of the West Bengal Legislative 
Assembly, containing the text of a 
Resolution in which inter-atia, the 
Central Government has been re-
quested to finance the construction of 
works recommended by the Ganga 
Erosion Committee at an estimated 
cost of Rs. 293,7 crores. 
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(b) and (c) Flood Control being a 
State subject, the responsibility for 
planning and execution of flood ~ n

trol works including works to pre-
vent bank erosion, rests with the 
State Government and the outlays 
required for the flood control sector 
are provided for by the State Gov-
ernrr..ent in their respective Annual 
Plans. The Central Government 
provides only block loans and gra11t.s 
for the State Plan as a whole. How-
ever, the Central Government is 
undertaking the bank protection 
works where the Farakka Barrage 
Complex is affecte<l or is likely to ~ 

affected by the bank erosion along 
the Ganga. 

International Decade for Water 
Supply and Sanitation 

9607. SHRI HANNAN MOLLAH: 
Will the Minister of WORKS A ND 
HOUSING he pleased to state: 

(a) whether the Central Govern-
ment propose to observe the Inter-
national Decade for water supply 
and sanitation; 

(b) if so, what are the programmea 
of water supply and sanitation during 
that decade undertaken by Govern-· 
ment; 

(c) whether the State Govern-
ments submitted their schemes fc•r 
that purpose to the Central Govcr:i-
rnent; 

(d) if so, what are the schemes 
state-wise; 

(e) if so, how many of those 
schemes and which are the schemes, 
accepted by the Centre, State-wise; 

(f) which are the schemes submit-
ted by the Government of West 
Bengal and which are accepted, if 
not, why; and 

(g) the amou:nt allotted by the 
Centre to the State for that purpose1 
State-wise? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir. 

(b) to (g), The International De-
cade envisages greater attention to 
water supply and sanitation 'facili-' 
ties. The Decade in India will covet' 
the period April 1981 to March, 1991. 
The programme to be undertaken 
will be determined by the Five Yea1· 
Plans. During the Sixth Plan ( 1980-
85), the outlay for the Water Supply 
and sanitation sector has been in-
creased considerably to Rs. 3,922.02 
crore5 as against Rs. 1,030,68 crores 
in the Fifth Plan ( 1974-79.). Since 
the subject of Water Supply and Sani-
tation is in the State sector, the ~

rammes ann projects have to bl' 
prepared and implemented by the 
State Governments from the funds 
provided in the State sector. The 
resources of S'tate Governments will 
be supplemented by the outlay of 
Hs. 600 crores under the Centrally 
Sponsored Accelerated Rural Water 
Supply Progrnm.me during the Sixth 
plan to provide drinking water io 
problem villages. An Apex Commit-
tee has been constituted at the 
Centre for national policy formula-
tion and guidance of the programmes 
to be initiated during the Dacade. 
State Governments have been l'C'-

quested to launch the Decade from 
April, 1981, and set up machinery to 
guide the Decade prograJllmes in th':! 
States. 

Repairs and Maintenance of Chav. 
Kasi Khamba in District Bharatpur 

9608. SHRI R. S. YADAV: Will 
the Minister of EDUCATION A ND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether it is a fact that pre-
mises pf>pularly known as ''Chavrasi 
Kha:mba" 84 pillars situated in 
Kama, district Bharatpur, RajaR-

than is under the supervision and 
control of Director-General of 
Archaeological Survey ot India; 
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{b) whether it is also a fact ~ha  

the above premises are of national 
importance but are deteriorating 
for want of repairs and propar 
maintenance; 

(c) whether it is further a fact 
that the Department of the Archaeo:.:· 
logical Survey of India has not 
undertaken its repairs since the date 
of taking over of these premises; 
and 

(d) whether Government propose 
to provide funds for repairs parking 
and proper maintenance of the above 
premises? 

THE MINISTER OF STATE IN 
THE. MINISTRY OF EDUCATION 
AND SOCIAL WELFARE (SH;3L 
MATI SHEILA KAUL): (a) to (d). 
Yes, Sir, Chavrasi Khamba at Kama 
is a monument of national im-
portance maintained by the 
Archacol.ogioal Survey, The monu-
ment is in a fairly good state of pre-
servation. During the last year an 
amount of Rs. 7,635.72 has been spent 
on clearance and maintenance. In :.be 
current years programme an amount 
of Rs. 10,000 /-has been provided 
for repairs and maintenance works 
which include provision of a a kin~ 

place. 

Request of Maharashtra Government 
for Additional Seats for Diploma in 

Pharmacy 

9609. SHRI R. K. MHALGI: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

{a) whether it is a fact that Gov-
ernment of Maharashtra have written 
to the Government of India on the 
24th October, 1980 for sanction of 
additional 900 seats in Maharashtra 
for Diploma in Pharmacy; 

(b) whether i.t is also a fact that 
the Government of Maharashtra have 
written in the same representation 
that the Central Government should 
take into consideration the growth 

of pharmaceutical Industry, the num-
ber of Private and Public dispensaries 
as also hospitals in the State for 
sanctioning additional seats;_ 

(c) if so what action the Central 
Government have taken in regard to 
the above said representation; 

( d) if no action has so far been 
taken, the reasons of delay thereof; 
and 

(e) when the decision in the matter 
is likely to be finalised? 
and 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CHAVAN) (a) Yes Sir. 

(b) Yes, Sir. 

(c:) and (d). The Government of 
Maharashtra lws been advised by the 
Western Regional Committee of the 
Ail India Concil for Technical Educa-
tion to submit specific proposals on 
the basis of guidelines laid down by 
the Committee. 

( <') After the specific proposals 
have been submitted bv the Maha-
rashtra Government and the recom-
mendations Of the Regional Committee 
on thp f.::ame made available. 
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Monopoly Unit for Blending of 011 

3911. SHRI R. RAMAMURTHY: 
Will the Minister of CIVIL SUP-
PLIES be pleased to state:: 

(a) whether Gujarat e n ~n  

has forwarded a proposal to the 
Centre for starting a monopoly unit 
under its control to take up blending 
of oil particularly when several estab-
lished refining units in the State have 
excess capacity which could be utili.;;-
ed for blending purpose:;:;; and 

(b) the steps being taken to meet 
the growing shortage of groundnut oil 
and also other edible oils? 

THE DEPUTY MINISTER JN THE 
MINISRY OF CIVIL SUPPLIES 
SHRI BRAJA MOHAN MOHANTY): 
(a): The proposal of Gujarat Gov-
ernment relates to blending of oils 
whis is t0 be restricted only to the 
State moninated agencies and the 
sale of blended oils to be made 
through public distribution system. 

( b) in order to meet the growing 
shortage of Groundnut oil and other 
edible oils, Government have con-
tinued to meet the demand-supply 

gap through the import of edible oils 
and making them available in larger 
qu:mtitici:: to the ·-consumers at re-
asonable pdces, through fair price 
sh ~  For this purposet the Public 
Distribution System is being con-
tinually strengthened by the State 
Governments for the increased supply 
of imported edible oils. The other 
steps being taken are augmentation of 
availability Of indigenous edible oil-
seeds/oils through implementation of 
an "Action Plan'' drawn up by Depart-
ment of ~ i l e and Cooperation; 
increasing the production of tradi-
tion:.il o:ls, vanaspati ancl other non-
tr::1ditional oils; taking more vigorous 
action towards ctehoarding of stocks; 
enforcement of the various provisions 
of the Essential Commodities Act, 1955 
including Orders issued thereunder 
and of the Prevention of Blackmarket-
ing ancl Maintenance of Supplies of 
ss~ n1ial Commodities Act. 1980. 
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Arrears of Wages under Natioual 
Rural Employment Programme in 
Gujarat and Union Territories 

9613. SHRI UTTAMBHAI H. 
PATEL: Will the Minister of RURAL 
REJCONSTRUCTION be pleased to 
state: 

(a) whether arrears of wages liave 
accumulated under the Food for work 
Programme under National Rural 
Employment Programme implement-
~  by Gujarat anct various Union 
rerritories and states during 1st 
;•ebruary, 1980 to 31st March, 1981; 

(b) if so, how much arrears have 
accoumulated so far; 

( c) the stops taken to clear the 
said arrears; and 

· (d) what is the rate and ratio for 
its calculation in terms of money and 
food given to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

RURAL RECONSTRUCTION ( SHRI 
BALESHWAR RAM): (a) to (d): 
There is no accumulation of arrears 

of wages under FoOd for Work/ 
National Rural Employment Pro-
gramme in most of the States/Union 
Territories, including Gujarat. In 
some States, however, full payment 
of wages could not be made as the 
works were taken up in anticipation 
of adequate quantity or foodgrains 
being made available. Instructions 
have been issued to the concerned 
States to clear the arrears as quickly 
as possible. Although complete in-
formation regarding arrears of wages 
to be paid in the concerned States is 
not a\'ailable, the total quantum of 
these outstanding payments is not 
much compared to the overall pay-
ment or wages made under the 
prog-ramme. 

Proposal for Promotion in subordin· 
ate Services 

9614. SHRI SURAJ BHAN: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether a proposal from the 
P&T Department to give two promo-
tions in the subordinate service ig 
still pending before the J.C.M. Depart-
mental Council since 1977; 

(b) whether a large number of. 
employees have been retiring every 
year without getting any promotion in 
their service career; and 

(c) if so, what action Government 
propose to take to mitigate the hard-
ship caused to Government servants 
because of stagnation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMl.TNfCA TlONS 
(SHRI KARTIK ORAON): (a) The 
..proposal is under consideration of the 
Government. 

(b) No, Sir. 

( c) Does not arise because of (a). 
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Excavation at Ranihat and Kotdwara 

9615. SHRI T. S. NEGI: Will the 
Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 

(a) whether Ancient History 
Department of the Garhwal University 
is doing excavations Tn hill Districts 
·Of U.P. and in the adjoining areas; 

(b) whether in Ranihat (Tehri 
Garhwal) and in some place n~a  

Kotdwara, ancient civilizations have 
been found out; 

(c) if so, the details of the findings 
and what is their historical value; and 

t d) what encouragement is being 
given to the University for such 
works? 

THE MINISTER OF STATE FOR 
EDUCATION AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): 
'(a) Yes, Sir. During the working 
-season 1880 81 the Garhwal Univer 
sity is doing excavation work at the 
Ancient site of Merdhwaj, District 
.Bij no re, U. P. 

(b) and (c). The ancient site of 
Ranihat was excavated by the Garh-
wal University in the years 1976-77 
which yielded remains ranging from-
Sixth-Fifth century B.C. to early 
medieval times. 

The excavation work done during 
the seasons 1978-79 and 1979-80 at 
Mordhwaj, 13 kms. south of Kot-
dwara. has exposed remains Qf a 
unique temple having a massive 
pradakshin(l,..path belonging to 
Kushana period. rt has also brought 
to light two sand-stone Buddha 
'Sculptures of 2nd and 3 to 4th century 
A.D. Other finds inclucie, a terracota 
·plaque depicting Krishna's Keshivad-
ha and two gold coins of late Kushana 
Tulers. 

( d) Financial assistance as per 
-approved pattern is given for the ex-
ploration and excavation work and 

d){)4 LS-7 

under the "Wtage-to-viltage surveJ' 
scheme of the Sixth -Five year Plan, 
to the Garhwal University. 

Housing Projects for West Bensal and 
North Eastern Refion States 

9616. SHRI PIUS TIRKEY: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) the details of housing projects 
initiated by the Centre and the details 
of projects at present in West Bengal 
and North Eastern region State, State-
wise; 

( b) whether most of the housing 
projects are not implemented in these 
States; and 

(c) if so, the reasons therefor and 
the action taken to implem_ent these 
schemes in these States? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) All fhe social housing 
schemes formulated by this Ministry • 
except the Subsidised Housing Scheme 
for Plantation Workers, are in the 
State Sector, in respect of which the 
State Governments are free to fix the 
priorities and modulate the rules. The 
Subsidised Housing Scheme for Planta-
tion Workers is in operation in the 
State of West Bengal and two North 
Eastern States, namely, Assam and 
Tripura. Under this scheme, Central 
financial assistance to the extent of 
87 l per cent of the approved cost of 
construction (50 per cent as loan and 
37 per cent as subsidy) is given by the 
Central Government to the. planters 
through the concerned State Govern-
ments. 

(b) In respect of the Central Sector 
Subsidised Housing Scheme for Planta-
tion Workers, it would not be correct 
to say that most of the housing pro-
jects are not being implemented In 
these States. 

(c) Does not arise in view of rep]T 
to part (b) above. 
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Counting of War Service for Pension--
ary Be.ne.ftt=t in Posts and Tele1rapu. 

Department 

9618. SHRI VIRBHADRA SINGH: 
Will the Minister of COMMUNICA--
TIONS be pleased to state: 

(a) whether Government have .recei-
ved any representation from retired/ 
working postal emp1oyees of Kangra 
and Hamirpur Districts of Himachal 
Pradesh for counting of the war ser-
vices rendered by them prior to joining 
their services for pensionary lJenefits; 
and 

(b) if so, the action taken or prnpo-· 
sect to be taken in this regard and by 
which time all such cases will be dealt 
with and decision communicated to· 
them? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) Yes,.. 
Sir. 

Five representations have been recei-· 
ved from the Postaf employees ot 
Kangra and Hamirpur. Districts for 
counting of war service..._ prior to their· 
joining. postal services for pensionarl" 
benefits. 
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(b) The information is being collec-
ted and will be placed on the table of 
the house early. 

Research on P:lsciculture 

9619. SHRI P. RAJAOOPAL NAIDU: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether pisciculture is practised 
in the country; and 

(b) whether any research is being 
condLicted by !CAR in this regard? 

THE MINISTER OF STA TE IN THE 
MINCSTRY OF AG1UCULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SW At\I!N'A'l'HAN): (a) Yes, Sir. 
Pisciculture is 1Jeing practised in dif-
ferent regions of the country. 

('1) Two Fisheries Research Institu-
tes of the IC:\R are conducting re-
search on the various aspects of fish 
cultt!re. The Pond Culture Division of 
the Central Inland Fisheries Research 
Institute at Cuttack, Orissa. as well as 
the various centres of the All India 
Coordinuted Research Project on Com-
posite Fi.sh Culture and Fish Seed Pro-
duetbn located in selected agro-clima-
tic regions are the principal agencies 
dealing with research probems in in-
land fish culture. They have as a result 
of investigations evolved a vfable 
technology termed as •composite fish 
culture'. Appropriate combinations of 
more than one species of ft.sh are cho-
sen depending 0 n their feeding habits 
in order to make full use of the food 
materials available in the entire water 
column in the ponds. As a result of 
this technology. it has been possible to 
enhance the average fish yield to at 
least 3000 kg/ha/ year, representing 
nearly a five fold increase from the 
earlier level of production, in any type 
of soil and water conditions. Yields up 
to tm estimated 10,000 kg/ha have been 
obtained under ideal experimental con-
dtttons using supplementary feeds. 

Technologies have also been evolved 
through induced breeding of fish for 
overcoming one of the serious constra-
ints in fish culture viz , lack of ade-
quate quantities of stocking material. 
For, until recently fish culturists had 
to depend entirely on the natural fish 
seed sources for this purpose. However, 
through hypophysation and burdh bree-
ding, it is now possible to obtain large 
quantities of quality fish seed required 
for stocking operations. Fish culturists 
in many parts of the country are adoP-
ting these yarious metnods of scienti .. 
fie pisciculture and theirby augment-
ing their fish production. Similar pro 
gress, both in brackishwater fish cul· 
ture as well as in coastal aquaculture, 
has been achie\'ed as a result of inves-. . 
tigations by the ICAR institutes. 

Irrigation Projects from Orissa Pend-
ing Clearance 

9620. SHRI RASABEHARI REHRA: 
Wlll the Minister of IRRIGATION be 
p:eased to sta1e: 

(a) how many irrigation projects in 
Orissa are awaiting clearance from 
the centre: 

(b) the names of these projects and 
the cost Of each of them; 

( c) whether any decision has been 
taken; and 

(d) if so, the details thereof? 

'l'HE MINISTER OF STATE IN THE 
MINISTRY OF IRRIOAT!ON (SHRI 
Z. R. ANSARl): (a) to (d). A State. 
ment is laid on the Table of the Sabha. 
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Statement 

Projects of Ori.ssa fltnding for Approval 

SI. 
No. 

!MAJOR 

Name of the Project 

Samakoi . • 
Irrigation Project 

2 Mahanadi Chitrotpala Island 
Irrigation Project 

3 Darjang Stage II 

4 Galudih Project 

5 Subernarekha Irrigation Project 

6 Anandpur Barrage Stage-I 

7 Bhimkund 

8 lb Irrigation Project: • 

MEDIUM 

1 Barsuan 

a Kansahal . 

g Upper Jonk 

Estimated 
cost 
(in Rs. 
lakhs) 

Present position 

2635 · 24 Scheme considered by Advisory Committee 
of the Planning Commission and found 
acceptable. Approval of the Planning 
Commission is awaited. 

1231 • oo ") Modified Reports are awaited from the 
~ State Government. 

3o6·342J 

Replies to the comm("nts of the Central 
3144·601 

6591 · 78 Water Commission atf' awaited from 
J the State Government. 

965·00 J 

39438· 99 Hydrological and the Design a11pecU yet 
to be finalised by the State Govt"rnment. 

12591 · oo Replies to the comments of tht: Central Watf'.r 
Commis.\ion are awaited from the State 
Government. Concurrence of :Madhya 
Pradesh and Bihar States is also required 
for clearance of the Projt"ct. 

364· 656 Scheme is pending for want of clearance 
from Inter-State angle. 

546·756) 
} Theses chemes are undtr examination and 

1393· 235 J seruting in the Central Water Commission. 

Combination of Kayamkulam and 
Mavelikara Exchanges with STD 

Facility 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK OR1\0N). (a) Repre-
sentations have been received for au-
tomatization of Kayamkulam manual 
telephone exchange and provision of 
STD a~li,  for Kayamku1am and 
Mavelikara telephone exc:hanges. 

9621. PROF. P. J. KURIEN: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government received 
any representation for combining Kay-
amkulam and Mavel,tara Excbssges, 
and providing STD facility; and 

(b) it so, the action so far been 
taken in the matter? 

(b) Kayamukulam: There are about 
1,300 manual telephone exchanges 
working in the country. Due to limited 
indigenous production of switching 
equipment and certain techno-econo-
mic constraints in importing automatic 
switching equipment for small exchan-
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1es, it has not been possible to draw 
up a detailed exchange-wise automati .. 
zation programme yet. 

Indigenous production is being aug .. 
mented and it is hoped that it will be 
possible to take up automatization in 
phased manner by 1990. Kayamkulam 
will be given due consideration for au-
tomatization in the phased programme. 
STD will be possible at Kayamkulam 
along with conversion of the exchange 
to automatic. 

Mavelikara: Proposal for provision 
of STD is under active consideration. 

Time Taken by DDA in Handing oyer 
The Land to the Allottees 

9622. SHRI CHANDRA PAL SHAI-
LANI: Will the M1nister of WORKS 
AND HOUSING be pleased to state: 

(a) the time normally taken by the 
D.D.A. in handing over the possession 
of the land to the allottees after the 
price of land has been paid by the allo-
ttees; 

(b) whether the possession in res-
pect of those plots which were allotted 
during September-November, 1980 has 
since been handed over to the allottees 
by the D. 0. A.; and 

(c) if not, the reasons for the delay 
and time likely to fie taken in this re-
gard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHIS:HMA NARAIN 
SINGH): (a) Normally one month. 

(b) The possession of plots, in a 
number of cases where ruu payment of 
premium of the plot has been made 
and the required documents furnished. 
has already been ii ven to the allottees. 
The remaining cases are under process. 

(c) In some cases, possession could 
not be given on account of non com-
pletion of the formalities like sub mis· 
sion of affidavits, income certificates 
etc. The possession will be banded 

over as soon as the required forma• 
llties are completed. 

Microwave Station at Forbel!SranJ, Pur· 
aea. in. Biha.t" 

9623. SHRI D. L. BAITHA: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a Micro-wave station i~ 
under construction at Forbesganj in 
Purnea district; 

(b) if so, since how long it is under 
construction and the reasons for delay 
in completing the construction; 

(c) whether it is a fact that the ~ 

lay in completion of construction work 
has increased the overall construction 
cost of the said project; and 

(d) the deta1ls of facilities expected 
after the commissioning of the Micro.. 
wave station with other details, if any? 

~ THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI KARTIK ORAON): (a) No, 
Sir. However, all ultra high frequency 
radio relay station is under construc-
tion at Forbesganj in Purnen district. 

(b) Construction commenced in 
1977. Radio equipment installation is 
now in advanced stage. Procurement 
of equipment took slightly more time 
than what was expected earlier. 

(c) The project is still to be com-
pleted and the iinal cost of construe .. 
tion is not available yet. 

. ~  The U.H F. scheme will provide 
a stable transmission medium from 
Forbesganj and thus improve the te:e--
com _facilities there. 

Import of Urea 

9624. SflRI NAVIN RAVANI :Will 
the Minister of AGRICULTURE be 
pleased to lay a statement showing: 

(a) whether if is a fact that Gov-
ernment have entered into contracts 
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with some foreign countries, agencies 
and European corlel Nitres for supply 
of urea during 1975-80; and 

(b) if so, the names and details 
thereof?. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION. (SlilU 
R. V. SWAMINATH'AN): (a) and (b). 
Prior to August, 1975. there were 
two procuring Agencies for import of 
Fertilisers on behall of this Ministry 

i.e. ~a en  of supply and Mineral8 
and• Metal Trading Corporation of 
India (MMTC). With effect from Augu-
st, 1975, the entire work of purchase 
has been transferre0 to the MMTC and 
as such from that date the Government 
bas not entered into any contract for 
purchase of Urea during 1975-1980. It 
is the MMTC who have been purchas-
ing Urea for Government. A statement 
indicating the names of foreign coun-
tries, the names of the firms and the 
quantity contracted from ea~ country 
is attached. 
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Sw&lldnathan Conlmtttee on Exports of 
Ped9bable A1ricultural Commodities 

9625. SHRI JAGDISH TYTLER: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Swaminathan Commi-
ttee on Exports of Perishable Agricul-
tural Commodities has finalised its re-
port; 

(b) if so, the items identified by the 
Committee for increased production 
and protection of prices; and 

(c) the decisions of Government 
thereon? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) No, sir. 
The &.waminathan Group was appoin-
ted. not on Exports of perishable com-
modities but to examine the problem 
of fluctuating prices of perishable com-
modities in all aspects. The Group has 
submitted its major recommendations 
to the Government in March, 1981. 
However, tfie Group hopes to submit 
its detailed final report by 15th May, 
1981. 

commodities viz. potatoes, onions, cat\-· 
iift.ower, cabbage, tomatoes, ginge'4 
pineapple, apple, orange, mango, g a~  , 
pes and turmeric. 

(c) The major recommendations of 
the Group are under examination. 

.. Beeommeadations of Technical Expert. 
Committee on VFC 'l'obacco 

9626. SffRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICUL--
TURE be pleased to state: 

(a) what are the recommendations 
of the Technical Expert Committee on 
VFC tobacco; 

(b) whether Government have exa-
mined the implication of these recom-
mendations; and 

(c) if so, the action taken or pro-
posed to be taken by Government in 
respect thereof? 

THE MINISTER OF STATE rN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) to (c}. 
The recommendations made by the 
Technical Expert Committee on VFC 
Tobacco were examined by the Gov-

(b) To begin with the Group has, ernment. The recommendations requir-
for tackling the problems of produc- ing action and the action taken there-
ers as well as consumers, identified 12 on are given in the enclosed statement. 

statement 

Action taken or proposed to be tak111 on r•cornmmdations of t/11 hni~al E"'/>lrl Com:nittu 

Recommendations 

r. It is necessary to undertake a 
study on the assessment of cre-
dit taken by the farmers 
from different sources and the 
interest rate charged thereon 
aa also the period for which it 
is charged. 

Action taken/proposed to be taken 

A similar recommendation has also been made by the· 
Special Experts Committee on Cost of Production 
Estimates. The recommendations of the above Com-
mittee are under active consideration of the Govern· 
ment of India. This recommendation shaU also be 
implemented alongwith the recommendations of the 
Special Experts Committee after their approval. 
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Recommendaf on Action taken/proposed to be taken 

2. The DES (Directorate of Econo- This matter was considered in detail and a link up bet-
mic and Statistics) figure of ween crop-cutting experiments scheme and cost 
average crop yeild is bound studies was not found to be feasible. 

S· 

differ from the Boards ~ i a e 

' due to i e en ~ in the metho-
dology of estimation. The 
DES es i a ~ are by and large 
acceptable being based on a 
large sample of cultivators. 
However, the data base for 
estimating crop yeilds would be 
stronger if crop cutting ex-
periments are conducted. The 
feuibility of using this method 
in future cost studies by the DES 
may be explored. 

If a farmer operates as a manager 
as well as labourer, an imputa-
tion for managerial functions 
should l be included in the 
costing. 

+ • In the n;sting cost studies by DES 
the cost is calculated upto the 
farm urvest level. If the 
same is to be calculated at the 
market level the marketing cost 
should also be added. Estima-
tion of marketing cost needs a 
separate study. 

5. The Committee recommends that 
steps should be taken for standar· 
disation of grades of tobacco crop 
P.s the existance of different gra· 
des as at present creates confusion 
in the market, giving scope for 
f'IXJ'loitatioo through manupula-
' ting the grading of the crop. 

6. As regards deriving individual cost 
of production for various grades of 
the crop there is no ready made 
solution. The Problem may be re-
ferred to the Special Expert Commi· 

~ (UM.er h~ Chairmanship of 
nf Dr. S.R. Sen) for deailed study. 

1· The ~alis i  remunurative or ex-
port i ~ •hould take into account 
several factors such a<1 areas in 
which the produce wa.111 grown, 
its quality etc., besidr.s the cost of 
production or cultivation. 
Bringing the crop under regulated 
market Act is also recommended. 

Thit ttucstioo. was also examined by the Special Expert 
Committee whose recommendatioru are under con-
sideration. 

It has been already decided that while making 
recommendations on procurement(support prices 
the Agricultural Price! Commiaion would take into 
consideration the COit of tramport ol produce from 
the field/village to the procurement oenttt or mancli 
etc. Preliminary effort for collecting data on transport 
cost has already been started. 

The Tobacco Board ha• evolved 8 new farm 
grades for tobacco grown in black soil areas at 
farmer's level and is streamlining the systems r1r 
grading of VFC tobacco grown in light soil areas. 

No solution has been received in this regard. 

Minimum export prices for various agmark grades of 
VFC tobacco are fixed by the Government every 
year after taking into con!lideration factors like esti-
mated production and its quality in our country, 
cost of production and supply position in the world. 
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Recomendation Action taken/proposed to be taken 

Regardimg bringing the tobacco under regulated 
market Act it may be stated that under the Tobacco 
Board Act, 1975 as a en~ the Tobacco Board 
is empowered to establish auction platforms for 
sale of VFC Tobacco. 

·s. •Regarding the extent of 'Profit' to 
be granted to the farmer the Com-
mittee-felt that it should not be con· 
nected with specific crop alone. It 
ahould be considered in the con-
text of other compctin8' crops in 
the holding as well as other farm 
acrivi tics. 

Subsequent to the submission of the resport of the 
Technical Expert Committee, the Special Expert 
Committct' (Sen Committee) also ex.a.mined the issue 
of profit. Recommendations of the Sen Committee 
are receiving consideration. 

D. D. A. Flatt bl 'l'riJetpuri 

9627. SHRI C. CHINNASWAMY: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that the 
DOA fiats in Trilokpuri are in low 
lying area and people are afraid of 
opting to those flats for the fear of 
floods etc. during rainy season; 

(b) whether the Vice-Chairman, DDA 
has declared that the flats would be 
sold by February, 1981 and if so, the 
method proposed to dispose of the 
flats especially whei;i the registered per-
sons are not willing to opt for thos:e 
flats; 

(c) whether there is any proposal 
with the G<>vernment to· remove the 
apprehensions Of the prospective buy-
ers of DDA fiats in Trilokpuri and pro. 
vide better civic amen1ties to them; 
and 

( d) whether DDA is incurring a 
huge loss since it fs not able to dispose 
of these fiats?. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
STNGH): (a) to (a). The Information 
i!I being collected and will be laid on 
the Table of the ·House. 

Release of Director Housin&", DDA 
from Ids Post 

9628. SHRI RAM VILAS PASWAN: 
Will the Minister of WORKS AND 
HOUSING be pleased-to state: 

(a) what are ffte specific charges 
and the circumstances under which the 
Director Housing of DDA was relieved 
of bis job orally; 

(b) what are the comments of the 
Vice-Chairman of mA on the reports 
published in the press on this subject; 

( c) that a copy of the entire corres-
pondence between the Director hous-
ing and the Vice-Chairman, DDA is 
placed on the table of House; and 

{d) if not, what are the reasons for 
not doing so? 

Tli.E MINISTER OF PARUAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRr BHISHMA NARAIN 
SINGH): (a) to (d). The informatioJ). 
is being collected and will be laid on 
the Table o! the Sabha. 
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Allotment. of Land to Educational 
Social and Religious Institutions in 

Delhi 

9629. SHRI N. E. HORO: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) the names of educational, social 
and religious institutions to which 
land has been allotted by Government 
in New Delhi and Old Deihl and the 
area of the land allotted to each insti-
tution during the last two years; 

(b) the criteria followed for the al· 
lotment of land to these institutions; 

(c) whether some persons are in 
possession of illegal land and are rur.-
:Q.ing some nursery sclioois etc. just to 
show to Government anci had hi red 
some rooms and taking financiai bene-
fits like this such as Udasin Ashram, 
Punchkuin Road, New Delhi; 

(d) if so, whether Government pro· 
pose to take back such land which be-
longed to Government and take action 
against such owners; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PARLIAMEN • 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Two statements showing 
the names of the institutions, which 
lhave been allotted land by the Delhi 
Development Autherity and Land & 
Development Officer are laid on the 
Table Of the House. [Placed in Library 
See No. LT-2503/81]. 

(b) The institutions are required to 
fulfil the under-ment1onea conditions 
for the purpose of allotment of the 
land:-

(i) It should b.e a Society regis-
tered under the Societies Registration 
Act, 1860. 

{ii) It should be ot non-profit 
making character. 

(iii) Its case should be sponsored 
by the lt1:inistry /Department concer .. 
ned of Delhi Administration except 
in cases of religious institutions. 

(iv) It should have sufficient funds 
to meet the cost of land and to un-
dertake tihe construction of building 
thereon. 

(c) Yes, Sir. The Land & De el ~ 
ment Office has reported that some 
unauthorised schools are being run on 
Government land. The Priest of Uda· 
sin Temple Ts also running a · school 
unauthorisediy on Govt. land at Pun-
chkuin Road, New D'elhi. The temple 
itself is an unauthorised one. 

(d) and (e). The Land & De\'elop-
ment Office has reported that necessary 
action against the individual squatters 
is taken under the Public Premises 
(Eviction of Unauthorised Occupants) 
Act. 1971 for recovery of damages and 
that wherever necessary eviction pro-
ceedings are als·o initiated. 
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Seniority List of Female Physical 
Education Teachers 

9632. SHRIATI MADHURI SINGH: 

SHRIMATI SANYOGITA 
RANE: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to refer to the reply given to Unstarr-
ed Question No. 6450 on 6th April, 
1931 regarding seniority list of female 
physical Education Teachers and state: 

(a) the number of teachers with 
more than twenty years of service 
whose seniority has been disturbed as 
a result of this revision; and 

(b) whether such a rev1s1on has 
been made in the case of male teach-
ers also, and if not, the reasons there-
! or? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (a) Unstarred Question 
No. 64"5'tt replied on 6-4-81 was about 
the seniority list of female Post-gra-
duate teachers and not female Physical 
Education Teachers. However, accord-
ing to information received from the 
Delhi Administration, t?ie seniority of 
Physical Education Teachers (female) 
was revised as a result of a judgment 
in the High Court of Delhi. 42 Senior 
Physical Education Teachers (female) 
were affected due to f'his revision. 

(b) No, Sir. The seniority list of 
Physical Education Teachers (maie) 
was also challenged by some Physical 
Education Teachers in the High Court 
of Delhi. But, the Court dismissed the 
case. 
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AmoUDt Allocatecl to Jawaharlal 
Nehru University by U.G.C. 

9634. SHRI A. C. DAS: Will the 
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state: 

(a) the total amount allocatE:d to 
University Grants Commission during 

the Fifth Five Year Plan; 

(b) the total amount given to 
Jawaharlal Nehru University by 
University Grants Commission for 
the implementation of various pro-
jects dul'ing that period; 

(c) the total number and the name-
of projects taken up so .far by the· 
Jawaharlal Nehru Univ£:rsity teachers 
and the progress made so far in com-
pleting those projects; 

(d) whether some more number of 
nE:w projects are going to be financed 
by the University Grants Commissfon 
for ~e Jawaharlal Nehru University 
teachers during the Sixth Five Year 
Plan; and 

( e) the d.:tails about the provision 
made so far for that period? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S. B. CHA VAN): (a) The total 
amount allocated to university Grants 
Commi::sion during the Fifth Five-
Year Plan was as fo11ows:-

(R'5. in lakhli) 
~~~~~

Pia"' 

18 ~8  .97 

}'forz-plan Totr.l 

15,599. BG 34.587 ·SJ 

----------·-··---··---·-
(b) The total amount given to the 

Jawaharlal Nehru University by the 
University Grants Commission during 
the Fifth Five Year Plan was as 
follows:-

(Rs in lalh'>) 

---------
p/ar Non-plan Top/ 

(c) The information is bei-ng com-
piled by thr: University, and will be 
placed on the Table of the Sabha in 
due s~ .. · 

'(d) and (e). Out ·of the proposals 
amounting to Rs. 939 lakhs submitted 
by the Jawaharlal Nehru University 
td the Unhrersity Grants Commission, 
proposals amounting to Rs. 41.62' 
lakhs have beoo. a e e ~ so far. 
Other proposals will be considered 
by the University Grants Commission 
in accordance with the · prescribed 
norms. 
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Opemag of ~ of llJ'drolorlcal Division and Flood ForE:castin' Divi-
Oleenatlons aD4 FJood Forecasting sion under the Central Water Coon-

.• Bhubaaelntar mission at Bhubaneswar are not 1et-

9635. SHRI A. C .. DAS:. Will the 
Minister of IRRIGATION be pleased 
to state: 

(a) whether it is a fact that there 
has bE;en a public demand for the 
opening of a Circle of Hydrological 
Observations and Flood Forecasting 
(Central) at Bhubaneswar under the 
Central Water Commission; 

(b) whether this public d{;mand 
was published in the leading local 
and national dailies; and 

(c) if so, w.kether the Government 
are taking steps to open the circle at 
Bhubaneswar immediately? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) and (b). 
There has been no public demand 
for the opening of 8 Circle of Hydro-
logical ObsE:rvations and Flood Fore-
casting at Bhubadleswar. However, 
the Amritbazar Patrika of 3rd April, 
1981, carried a news item 5tating that 
employee:> in the Office of the: Central 
Flood Forecasting Division. Central 
Water Commission, Bhubaneswar had 
demended th(: opening of a Circle 
Office at Bhubaneswar under the 
Hyderabad Zooe. No proposal in 
this regard has been re:ceived by thP. 
Central Water Commission from the 
concerned employees. 

(c) There is no proposal to open a 
Circle Office at Bhubaneswar for the 
present. 

Workcharged staff World.Dr Under 
Eastern Gaucing Division and Flood 
Forecastinl' Division at Bhubaneswar 

9636. SHRI A. C. DAS: Will th('-
11.inister of IRRIGATION be pleased 
to. state: 

(a) whether the workcharged staff 
working under the Eastern Gauging 

ting t_he same benefits as are c::njoyed 
by a workchargd staff of CPWD and 
other Central Government Organisa-
tions functioning in the country; 

(b) if so, the r£:asons therefor; 

(c) whether he would place a 
statement on the Table showirng 
separately th£:" benefits enjoyed by 
the Workcharged staff of CPWD and. 
other Central Government Organisa-
tio.ns functioning in the country; 

(d) whether .Govtmment are con· 
sidering to give the benefits prevail-
ing in CPWD to the workcharged 
staff of the ewe r£;trospectively; and 

(e) if so, when the decision .will 
be taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) h~ 

workcha.rged sta.ff of the Central 
Water Commission, including the· 
v.;orkcharged staff of the Eastern 
Gauging Division a·nd h~ Flood Fore-
casting Division at Bhuba11eswar, are 
entitled to the same terms and con-
ditions of service and other conces-
sions as are: admissible to the work-
charged staff of the Central Public 
Works Department. 

(b) to (e). Do ~  arise. 

Tubewel!.s SanQtio!!ed in Andbra 
Pradesh with World Bank 

Assistance 

9637. SHRI M. RAM GOPAL RED--
DY: Will h~ Minister of IRRIGA-
TION be pleased to state: 

(a) thn number of State Tubewells 
sanctioned for small farmers in 
Andhra Pradesh unde:r the irrigation 
schemes financed with World Bank 
assistance; and 

(b) whether· uoder this programme-
funds are being spent through the 
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Central Irrigation Depart·me?lt and 
the details in this regard? 

THE MINISTER OF STATE IN 
·THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI) : (a) So far 
.-e('this Ministry is aware, there is no 
irrigation scheme for the construction 
of State Tubewells for small farmers 
.in Andhra Pradesh, financed with the 
World Bank assistance. 

(b) Does not arise in view of (a) 
·above. 
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Dairy Development in Bihar Under 
Sixth Plan 

9639. SHRI VIJA Y KUMAR 
YADA V: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) -whether there are great pros-
p(:cts of Dairy Development in Bihar; 
and 

(b) if so, the provision made 
under the Sixth Five Year Plan for 
the current financial year for dairy 
development the:re? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
There is good scope for dairy deve-
lopment in Bihar. 

(b) n~e  the State Plan, a sum 
cf Rs. 760 lakhs for the Sixth Five , 
Year Plan and an amount of Rs. 160 
lakhs for the year 1981-82 have been 
recommended for dairy development 
ill Bihar. 
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Limbini Projeet 

9641. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
'EDUCATION AND SOCIAL WEL-
FARE be pleased to state: 

804 L.S.-8. 

(a) whether tbe National CGm• 
mittee for the development of Limbin.J 
Project witn U.N. Aid has started 
n ~ ning  

(b) it so the composition and fwnc-
tions of the Committee along with an 
ou.tline of the work done by the Com-· 
mittee so far; and 

(c) if not, the reasons therefor and 
the likely date by which the Com-
mittee work star.t functioning? 

THE MINISTER OF STATE IN TH• 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI 
SHEILA KAUL): (a) to (c). A 
National Committee comprising of the 
following has been set up to s g~ 

the an ~ of funds to be raised for 
the Lumbint Project, and the modali-
ties of raisin1 the fUnds: 

( 1) Director General -Chairma.n 
Archaselogioa1 Survey of 
India. 

(2) Joint Secretary (U.N.), 
Ministry of External Affairs. 

(3) Joint Secrtary (Nepal), 
Ministry of External Affairs. 

( 4) Dr. Lokesh Chandra, M.P. 

The Committee could not hold any 
meeting as its Chairman has retired 
and the orders for nominating another 
Chairman are under process. It has 
also been considered to make some 
more additions to the composition of 
the Committee. It i:; expected that the 
Committee may start functioning in 
the months of May-June, 1981. 

Primary and Seco..1dary Education 
commission 

9642. PROF. NARAIN ·CHAND 
PARAS HAR: Will the Minister of 
EDUCATION AND SOCIAL WEL-
FARE be pleased to ref er to the reply 
given to Unstarred Question No. 3728 
on 16th March, 1981 regarding 
Primary and Secondary Education 
Commission and state the alternative 
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steps proposed to be n e a~en by 
Government for streamlining edcation 
a~ these two levels? 

THE MINISTER OF r:.DUCATION 
AND SOCIAL WELFARE (SHRI S, B. 
CHAVAN): School education both 
at the Primary and Secondary levels 
is primarily the responsibility of the 
State Governments. 

Any Central intervention is aimed 
more at setting standards and at in-
troducing uniformity of system/ 
pattern. The National Policy on 
Education (1968) provides the Com-
mon basis in this endeavour. 

Academic leadership and support is 
eKtende<l to the State Governments 
through organisation like the National 
Gouncii of EducJtional Hesearch and 
Training (NCERT). the National 
Institute of Educational Planning and 
Administration (NIEPA), and the 
Conference of Boards of Secondary 
Education (COBSE). The forms of 
the Central Ad-visory Board of Educa-
tion (CABE) and the Conferences of 
Ministers for Education are also 
utilised for effecting impro\·ements in 
School Education. 

The discussions in the Planning 
Commission to consider Five Year/ 
Annual Plans also provide useful 
opportunities to revie'V 'Shoal Educa-
ti0n' in the different States. 

It will thus be see.;i that adequate 
attention is given to streamlining 
school education along the lines in-
dicated above without having to set 
up different Commissions foe the 
purpose. 

C&al Pilferage at Mechanised Brick 
Kiln Fadory Delhi 

· f'643. ~  DAULATSINH.TI 
JADEJA: Wil1 the Minister of 
WORKS AND HOUSING be plea5ed 
to state: 

, <a) whether i.t is a fact that there 
ha~ been coal pilferage at Mechanised 
brick kl'n in Delhi; 

(l;>) ~e ae  it is a a~  th"t cpal 
obtained from Government quota hcr.ve 
been given to the private kiln owners 
i h~ qbtaining permission of the 
co.ncerned a-\.\thority; . 

(c) if so, what was the ·quantum 
and by when this transaction Wf\S 
mi!de; and. 

{ d) whether any action has been 
i1'itiat(;'d against the persons responsi-
ble for sh a~e/ il e age of ~ al  

THE. MINISTER OF. P ARLIAMEN-
T ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI 'BHISHMA NAR-
AIN SINGH): (a) -to (d). The 4rtfor-
mation is being collected .from the 
NBCC and will be placed on t'!'ie 
Table of the Sabha. 

Break-up of. OwnershiJ> of J,a!ld 

Dfi44. SHR i MAD HA VRAO SCIN -
DIA: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
state: 

(a") what percentage of cultivable 
land in the country was owned and 
cultivated hy sn1all and medium 
catcgorie;;; or fani1crs ;,1 the h ~inni ~ 

of 1979, '1980 and 1981 and how much 
was held by big. farmers; 

(b) what progress has been made 
in regard to framing of Land Reform 
Laws and enforcement of land reforms 
io l~a h State and Unjon Territory; 
and 

. ( c) the States/Territories in which 
more than 50 per cent of cultivable 
land is held by b:lg farmers'? · 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALESHW AR RAM) : (a) There has 
been no recent survey into the land 
ownership and cultivation pattern. 
However, the data on area operated 
by major size classes of holdings, as 
collected in the course of the Agri-
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cultural Census, 1976-17, is given in 
Statement-I. 

(b) The laws on agricultural land 
ceiling reflecting the National Guide-
lines have been enacted or revised 
and are under implementation prac-
tically throughout the country (except 
Nagaland, Meghalaya, Arunacbal 
a ~h and Mizoram in North Eastern 

Region) where land is generally held 
on rommunitv basis and also the 
Union Territorres of Andaman and 
Nicob:ir !:-:lands and Goa, Daman and 
Diu). A statement giving ~ ess of 

,, i~e  ceiling laws is attached II. 

( c) ArL·ording- to the Agricult uraJ 
Ct'nsus. Hl76-77, in Rajasthan and 
Nirrnlnnd more than 50 per cent of 
opl'J uted an-_1 was comprised in Jarge 
l~ l lings (10 Ha. and aho\·e). 

Statement I 

Pcrccmage distribution of area operated by 
major size classes Agricultural Crnsu" 

1976-77 All India 
---------=--·----

Stze'Class 

Marginal. 
(b«low 1 Hact"r) 

Small .  . • . 
l ~ n I tll 2 Hacter) 

Sr-mi \h·<lium • 
(b<'t\',n n 2 to 4 Ha•lf."r) 

l\[edium 
(beh1ce11 4 to 10 Hactrt") 

Large 
( 10 Ha,·1rn ~ and ahov•) 

TOT:\.L ; 

Inters(• 
percentago 

10.7 

l~ 8 

26.3 

100.0 

Statt-mt-nt II 

J\• '.ii I l 

Bihar 

c.;1J_i.ir ,1: 

~nan i 

Hm.;., 11:tl P1.1d\-,li 

J.ur1l1JU & Ka .. 1t111ir 

K.1:11a1;d.a 

K.-i,d.1 

l\l.1dl1ya l'.mh°!'lh 

J\,l,111.tr.t--h Ir a 

J\,fa11ip11r 

i~ 1 

P1n1jah 

R:1jasthan 

Tamil J\ad11 

Tripur:i 

lluar Prac.h.,.h 

West Br11gal 

Dadra l'. -:\. H. 

nc·lhi 

Pondidwn) 

TOTAL 

'In a n ~  

-··-----. ----------~ --~ -c-
:\n·.t dee- . \1 ca taken Arca dis-
lan~  5urplus l ~~i n tribut<'d 

ltl.Clj.(i75 4.11.Bo'.) 2.86.922 

:,.jJ.-1()1 :-i-nT .yn '.\.t:.2.802 

:.>.3H,:z 1'1 1.:)1,00•1 1 ~1,  

Bq.873 20.i:Jt'i 9 ~  

20.C)i3 l.j •. p:) q.313 

I <Jl1.,'")j(• l ~  ''.l-50'} 

1.:v1 .. n6 t>B.22-i ti·332 

1,15.inG · 71.1.H 5o.834 

2.55.455 1.58,140 i7-i04 

~, 111 1 2.80.7'.!'.I 2,Hn./'J.'; 

.HI 

1.:p.958 1,20.168 1,00.157 

4~1,11  J.t-.615 io,547 

2,4G.225 2,20,5 I 7 1,21,809 

76.047 72,814 54 408 
1,961 1,502 946 

:.1,79,905 2,54.205 2.23,251 

1.40,704 !J5.91B ·.52,397 

8.967 5,9fl2 '.P92 

780 413 

2,5'.27 976 837 
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Area of sarplm land an• Its diatriH.-
ttea te Sehetluled. Caste/Tribes 

9645. SHRI MADHA VRAO SCIN-
DIA: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
state: 

(a) the extent of land declared 
surplus in each State/Unlon e ~  

with the enforcement of Land Re· 
forms, during 1979-80; 

( b) how much of it has been redis-
tributed to the Harijans, Adivasis and 
other landless farmers during these 
years, indicating the number of ~
ficia:ry families to whom this land 
has 1been allotted; and 

( c) how much ot it has been forcib-
ly reoccupied by the original owners 
of the land or has been transferred 
on to third parties by the allottees of 
land? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRictn..TUR.l'C 
AND RURAL RECONSTRUCTION 
(SHRI BALESHW AR RAM): <a) and. 
(b). A statement is appended. 

( c) According to the reports re-
ceived from the State Governments, 
the incidence of reoccupation of land 
by original owners is negligible. 
There are also no reports of benami 
transfers lby the allottees of ceiling 
surplus land. 
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Shortage of Postal Stationery in 
West Bengal 

9646. DR. SARADISH ROY: Will 
the M.iftister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that postal 
stationery and forms are not easily 
availab:e in all Post Offices in West 
Bengal du·ring the last six months; 

( b) whether as a result &om! res-
trirt ion have been imposed n.garding 
-sale of inland letters etc.: 

( c) if so, what measures have been 

<1dopted to improve the situation; 

( d > whether new system Of supply 
of Postal a i ne ~,  have caused ~

·iay: and 

( ~  if so, h~ measures e;&dopted to 
·imp•·ove th2 s ~  

THE MINISTEH OF STATE IN 
'l'HE MINISTRY OF' COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) to ( e). There was some shortage 
of postage stamps and postal station-
ery for some time in the past. At pre-
sent there i:s adequate suppl;.· of 
postage stump::; and postal stationery 
in West Bengal. No restriction on 
sale of inland letters were imposed. 

Various measure::= taken to in1prove 
the situation an.' detailed in the 
attached statement. 

Statement 

Measures taken by the Government to 

tide over the shortage of postal 
stamps and stationery. 

1. An Inter-Ministerial Co-ordina-
tion Committee of senior officers of 
Department of economic Affairs, 

Ministry of Financ:! and P&T Depart-
ment has been constituted to oversee 
the production of postage stamps and 
postal stationery and to take steps to 
increase the production. 

2. Steps hav.e been taken to aug-
ment the machine capacity to increase 
the production of stamps and station-
ery. 

3. A second Security Press is being 
set up at Hyderaibad to augment the 
supply i ~ s of postal stationery. 

4. A Liaison Officer has been ap-
pointed at Nasik to closely liaise with 
the Indian Security Press. the Rail-
ways and other authorities for speedy 
distribution of stamps. 

5. For ~ e  ~ l en  of avail-
able stock, the Department is pro-
gressively taking over ·>tocking and 
distribution functions from the State 
Treasuries. 

6. The number of definitive stamps 
of higher denominations has been in-
creased from 50 to 70 stamps per sheet 
so that with the same effort large 
number of stamps are printed. 

7. Use of Franking Machines is 
being encouraged •l:>y providing more 
facilities including a rebate of 1.5 per 
cent of the total value franked to 
the s,~ s of the machines. 

8. Wherever necessary, local manu-
facture of blank Inland Letter cards 
and Envelopes is resorted to by the 
Postmasters-General to meet the 
public demand. 

/' 

9. Sale of stamps dirough licensed 
\·endors has been temporarily sus-
pended except in remote, hilly and 
backward areas to prevent unethical 
practices. 

Late despatch of postal articles at 
Sainthene 

9647. DR. SARADISH ROY: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether postal department hav 
have received complaints and news-
paper comments regarding· 1ate deli-
very and despatch of postal &rticle& 
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after establishment of R.M.S. at Saln-
thene in West BMgal Circle; and 

(b) if so, what measures have ·been 
adopted to improve the situation and 
with what result? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) Yes, S.i.r, Public complaints re-
garding late delivery and despatch of 
postal articles after establishment of 
RMS at Sainthene have been received 
1:7ut no newspaper comm-znts has been 
received in the recent past. 

(b) To improve the situation the 
mail arrangements of this office have 
been reviewed. In order to curtail 
transit time and to expedite trans-
mission of mails direct bags have 
been introduced. 

Amoant tor lnigatioa to Haryana 
daring VI Plan 

9648. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of IRRIGA· 
TION be pleased to state: 

(a) the amount earmarked for irri-
gation purposes to Haryana Govern-
ment during Sixth Five Year lan~ 

and 

(b) the details of each scheme and 
total area to be irrigated thereby? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) The total 
public sector outlay for irr.igation 
purposes for Haryana during the 
Sixth Plan is Rs. 455.01 crores. 

(b) A Statement is laid on the 
Table of the House. 

Statement 

Mcfjor and Medium Irrigation he ~ in HarJ'a,i:z durini Sixth Five Year Plan. 

·----------------
SI. 
No. 

Name of Scheme 

(A) Pre-Sixth Plan Schema 
I. Multi-purpose River Vallry Projects 

1. Beas Unit 1 \ 
2. Beas Unit II 1 
3. Beas Unit !(Extension) t 
4. Beas Unit II (Extension) j 
TOTAL I  . 

II. Major Schemes 
1. Jawa.harlal Nehru Lift Irrigation Scheme 

2. Loharu Lift Irrigation Scheme 

3· Sewani Lift Irrigation Scheme 

4· W.J.C. Remodelling Project 

5· Gurgaon Canal Project 

6. Augmentation Canal Project 

7· Constructing New Tajewala Barrage 

8. Construction New Okhla Barrage (Haryana share) 

9· Sutlej Yamuna Link 

IO. Part share cost of storages of Kotla Bhindawa .. , 
Ottu Lake and Masani Barrage 

TOTAL II 

I 
~ 
J 

Irrigation potential 
(Thousand e a ~  

No direct benefih 

Nil 

66 

81 

54 

Only hcadworb being-
rebuilt no additi ~ 

tional benefits. 

10 

935 
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1. Rcwari Lift Irrigation Schemes • 

2. Raising Capacity of Bibipur Lake 

3. Remodelling and Lining Delhi Branch and Delhi Tail 
Distributary No. direct benefits._ 

+· Lining Hansi Branch RD o to 6o 

5. Nagal Llft Irrigation Scheme 

6. Jui Lift 

TOTAL III 
TOTAL A (I+II·i-lll ) 

(B) .New Schemes of Sixth Plan 
I. Multi Purpose Projects 

1. Kishau Dam 

II. Mqjor Schmu.r 

7 

1. Remo:idling B.MB and its distrib..ttion systc.n anJ constructing 
new channels for utilising additional supplies through Rajasthan 
ft..-eder and BML and Farukh Nagar Lift Irrigation scheme 36 

2. Ganga Yamuna Link 202 

3. Scheme for use of flood water for surface irrigation cha.rging saline 
ground water and creating under ground storages 40 

4. Making parallel WJC increasing its capacity from a ~la to Munak 
to cater for increased requirements of canals from 12,000 to 20,000 Cs. 58 

5. Consr:rvation measures by installing 750 No. sprinkler irrigation sets on 
Lift and Flood Control system 400 

6. lmtalling ~  Nos. Drip Irrigation sets 20 

7. Interlinking old Augmentatit>n tubewdls to New Augmentation canal 6 

8. Providing Irrigation to Mewat area and Pataudi area 23 

9. Other new Schemes under investigation 58 

Sub-Total II 8.43 

I II Medium Schemes 
Nil 

TOTAL B(l+II+III) rno5 

(c) Modmtisation Schemes 
1. Modernisation of existing canal system in Haryana. 378 

12. Conjunctive use of surface and ground water (Installation of Aug-
mentation Tubewells) .  .  .  . .. .  .  . 167 

TOTAL OF(C) 545 

(D) Minor Schenus 
TOTAL (A) -l-(B) + (C) + (D) 

•li'or minor schemes chemcwise details are not furnished in the state plan document. 
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Additional land for Tara Group 
Houstnr Cooperative Society, Delhi 

9649. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS 
AND HOUSING lte pleased to sb1h_,. 

(a) whether Government have re-
ceived any application for Tara Group 
Housing Cooperative Society for al-
lotment of additional land for cons-
truction of garages u.nd s ~ an  quar-
ters; and 

( b) if so, the action taken thereon? 

THE MINISTER OF PARLJ AlVlEN-
T ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA :·lA-
RAIN SINGH): (a) No, Sir. 'Ihe DDA 
has, however, reported that a e e~  

was received for allotment of land 
Ior providing housing accommodation 
to service personnel. 

(,b) The request was turned-down 
hy the DDA due to non-a,:ailability ot 
1and in the vicinity. 

Booking of Trunk Call difficulties from 
Charkhi Dadri telephone exchange for 

Chandigarh and Delhi 

9650. SHRI CHIRANJI LAL SHAH-
MA: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether Government are a a~e 

of , the great difficulties in getting a 
trunk call to Chandigarh, New Delhi 
booked at Charkhi Dadri Telephone 
Exchange ( Haryana) ; 

(b) whether it takes considerable 
and inordinate delay to get the .;;aid 
trunk calls and whether the trunk 
lines are mostly out of order; and 

(c) if so, the steps taken to remove 
the said trunk difficulties? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a) 
No, Sir. 

(b) There is no inordinate delay 
but some delay mi9ht occur due to 
frequent electric power euts at Char-
khi Dadri. 

( c) It has beezt' the experience that 
power cuts ranging from 5 to 11 hours 
a day take place at Charkhi Dadri. 
The exchange battery cannot cope 
-\\·ith .such frequent and prolonged 
cuts. To improve the trup_\ services, 
nn Engine Alternator is beini instal· 
led at the exchange. This would re-
duce the difficulty posed by freq 11ent 
po\.ver cuts at the station. 

Branch J>Ost oilices, PCOs and Tele-
phone exchanges in Haryana 

9u51. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of COMMU-
NICATIONS 0(' pleased to state: 

( <l) the I1 LI mber Of branch post 0111-
ces, P.C.Os and telephone exchange" 
opened in Haryana during the current 
year with names; and 

( b) tht' targPt for the year ~ 981-
82'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNIC .. \. 
TIONS (SHIU KARTIK ORAON): 
The information is furnished in lh~  

Annexe. 

(b) The targets regarding opening 
of post offices and PCOs arc yet to 
be finalised. However, the tentative 
targets for opening of post offices ahd 
provision of public telephnes are 19 
and 100 respectively. 

As regards telephone exchanges, 14 
proposals for the year 1981-82 are <tt 
various stages of processing, some of 
which are expected to be opened dur-
ing the current financial year. The 
normal lead time between approval 
of the scheme and opening of an ex-
change is about 24 months. 
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I. 9 Branch Post Offices were n ~  in Haryana during h ~ financial year 1g8o-81 which are 
as follows : 

S. No. Name ol EDBO 

I. Bhoj Kmte 

2. Ldmgcwal 

3· Moh la 

4· Untf'dpura 

5. Trek 

6. Pipli ~la n 

7. Kh uk Hari SolD.n 

8. Dnlnjani 

!I· ~  lamlhrol 

------------· -·--------------
Same of district 

Ambala 

in~a 

i~sa  

Sirsa 

Kurukshct ra 

.'\.mhala 

Bhiwaui 

Arnbala 

Ambala 

If. 69 J ... lllg distru1ce l'tthlic Tdq1hom:11 haw ht-ei1 op"nt•tl in Haryana Jllring 19Hn-81. These ;tr<' 

l. Kbi7.rabad ·.q. Kav.·1 Atta 47· Paniwala 

,, Kalvan<l ~ a l  ~  ,\v:.1:1a 48. l\fot:i 

3. Jtt•ln •.!h. ltlrra Gaon 49· S.1.gha11 

·!· >rarha 27. Tanklrt ;,n. Ko1hi 

5· a ~a h ·28. l n~  51. Rasala 

ti. S1rnlhir Klvr1 ~1 Durg-o 5.?. Khna Kahm al.l 

7. ".:'l:tru ~  lb,a1 5]· Ganga Jhora.,wal i 

B. D.icha•· 3 [. Jasran.i 5-!:· Kutlaw3.cl 

9· Ud1a·;;11n:m :l '.-):.? .. S:ula11a 55· Odhan ~1 1 a 

10. in~ i  '.l3· L:.ijwana Kalan 56. Pi Iii 

I I. Birn-{:d :i ~ Haliali ;:; 7. ~ an l  i 

I:.?. Pil1ana. :15· ~1a an Heri 5H. Nagpur 

13. G11hna :1G. s:ughwa Khas 59. Gangewa 

14. Kot J7-Karsola 60. Raiwala Khurd 

15. Ruparha :18. D.:tcla Balak 61. Bodhia Khera 

16. Mohna '.39· Nagthala 62. Kakrod 

17. Utivar 40. !vlmlloua 6:1. Motharnik Singh.._ 

18. Baghwa 41 Sham.sukh 6{. Lohari 

19. Shingar 4:z. Kharak 65. Raghu Dalamwala. 

20. Bichar 43· Thurana 66. Mangal Pur 

!21.-Shekhup11r 44-S:nsana 67. Dummt"r Kahn 

22. Kunda I 45. Dochi 68. Kbarai 

!l3· Manpur 46. Mangla 69. K.hariwala \ 

-------
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Ill. 13 Telephane ~ e e opened during the yeu 1980.fh the names of which are indica-
ted below:-

1. Bapora 

3. Bani-Khera. 

... Ballyali 

5. Chang 

6. Hassanpur 

7. Kachwa 

8. Kunpura 

Conversion Of manual telephone ex-

elunges into automatic exchanges in 

Andhra Pradesh 

9652. SHRI PASALA PENCHALA-

IAH: Will the Minister of COMMU-

NICATIONS be pleased to state: 

(a) the names of District head-

quarters towns in Andhra Pradesh, 

manual telephone exchanges are +o 

be converted into automatic exchan-

ges; 

(b) whether Nellorc Town in 

Andhra Pradesh was taken up tor 

convertion from manual exchange to 

automatic exchange; and 

(c) if so ,what is the pre.sent stage 

and when it will be completed? 

THE MINISTER OF STATE IN 

THE MINISTRY OF COMMUNICA-

TIONS (SHRI KARTIK ORAON): 

(a) Exchanges at Elluru, Karnool, 

Nellore, Nizamabad, Sanga Reddy a ~ 

g. JC.hizrabad 

Jc), KluLralc. Kalan 

12. Madina 

13. Nalvi 

14. New Yamunanagar 

15. Ujjina. 

·proposed to be aut.omatixed progres-

sively. 

( b) Yes, Sir. 

(c) 2,700 lines MAX-I type of auto-

matic exchange equipment has been 

ordered. Equipment is being receiv-

ed. The installation work is in pro-

gress. The exchange is expected to 

be commissioned during 1981-82. 

Flats constta.cted under new pattern 
scheme, 1979 

9653. Slllw! R. L, P. VERMA: Will 

the Minister of WORKS AND HOUS-

ING be pleased to state: 

(a) the number of flats, category-

wise and area-wise, already construc-

~  by · DDA under New Pattern 

Scheme, 1979. 

(b) the number ·of flats category-

wise and area-wise under construa-

tion at present under that scheme: 
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(c) the time by which the fiats 
under construction are expected to 
be completed; and 

(d) the names of places where flats 
under this scheme are proposed to be 
built in the near future? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) A statement showing 
the number of flats category-wise and 
area-wise constructed by the DDA 
under the New Pattern Scheme 1979 
h at Statement 'A'. 

(b) As per statement 'B'. 

(c) The Delhi Development Autho-
rity has rep01-ted 11hat the houses 
included in Annexure 'B' referred to 
above are likely to be completely by 
April 1982, subject to availability of 
required quantity of building mntr-
rial. 

(d) The DDA has reported that the 
ftats are proposed to be built at the 
following places:-

1. Schemes for which tenders re-
ceived and are in process of accep-
tance for construction ot houses h--

( i) Pitampura 
(ii) Bode Ila 
(iii) Dilshad Garden 

1. Schemes for which tenders i!1-
vited /besing invited for constructioa 
of houses in-

( i) Dilshad Garden 
(ii) Trilokpuri 

(iii) Paschimpuri 
(iv) Friends Colony 

( v) J anakpUri 
(vi) Pitampura 
(vii) Lawrance Road 

3. Works for which Notice in-
viting tenders are under praparn-
tion and feasibility check In 
progress. for construction of houses 

in-

( i) Dilshad Garden 
(ii) Bodella 

(iii) Pitampura 
(iv) Paschimpuri 
( v) Janakpuri 

(vi) Madipur 
(vii) Motia Khan 

(viii) Jehangirpuri 
(ix) Trilokpuri 
(x) Shalimar Bagh 
(xi) Mall Road 
(xii) Ghazipur 

Statemeat-A 

SI.No. Nanw off.•x:alitv 

1. 141 MIG at Hnddla 

!Z. 181t Janta at Boddla 

·3. i 180 E\'\'S at Ho<Hl.t 

4· 7'l LIG at Dod,..lla 

!}. 1000 EWS hou,es at Naud Nagri 

'6. J 100Janta at Avantika 

MfG UG 

q.1 

?'l 

Jan ta F.WS Total 

141 

18'..l 182 

t 180 tt8o 

7l2 

1000 1000 

1100 1100 
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$\ N.o. Name of Lqcality MIG l..IG Jan ta EWS Total 

-----.. --------·----· -· -------
7. Boddla 

8. 468 LIG at Bo<l-::lla 

9. 120 MIG at Roclella 

1 L 432 Janta at G-8 Are;i Rajotl"i ~a l n 

12. 200 l.IG out o:· 69fi at G-n Rajo!1ri 
Garden. 

Total: 

SI. No. Name of Sd1c1pc 

120 

:,.!()t) 

Statement-B 

l'lO 

.:n: ! -IIHo 

LH: JS'.\T\ ~ T .. !;J 
C8P 

-.. __ ,. _ _._,. _____ ...,..___._ ---·-------------------------------·--
1, 294 LTG at Bndella R!. F.Pkt. }'(;.J 

" Shali11wr lbg-h B'.. \.Pkt. Y:l:nll:1 
.Janata 

3. Pitamp.1ra Pkt. R. (Ut!ari 504 \{J(; 

4. 696 I..IG Hna<>c<; at R"l.iori G:tnl('ll P\...t . .J. 

5. 2i,o LlG H'•:t·H'' at 1.ih·-ilim:tr Bac;h. HI. B. 
Pk.t. D 

6. 204 LIG 1 1 ~ at Shali111«r Ba~h RI. ll. 
Pkt. R. 

7. C•)nstn. of 612 Lr<; H1111:.1·s al J.:n,·rnc1· 
R.o'.1.d Pkt. A-2 

(A) I 32 L ~ houo;t•s 

(C\ 1!'}2 LIG houses 

(D) 132 LIG h ~ 

8. Constnt of 384 TJG h ~ at Pi!ampur;.t (l)"n-
rvi) Pkt' 1 • • • • • • 

9. Constructioll of 4fb T.Tr. h ~ ~ ,\t Pitainpura rp 
Pkt. N. .  .  .  .  .  .  . 

(a'i Pkt. RJR 

(b) J>kt . ......._:\'J 

~ 4 :2()4 

~  ~ i  

~  1.t 

4•li 4c11i 

2.1-" ~ 1n 

~ n4 204 

11:2 l ~  

J .cl(j 15(i 

; ~  l'.12 

l '{2 I ~  

·1R1 1Bi 

480 4He> 

Q4'' ~ l  

T9:::? 19;.t 

--·----



JJ. 384/468 houses in Pkt. JG-I at Bodell a 

Group I 

Grot1p-H 

(; roup-l rr 

< ;roup-IV 

12. 984 Janata houses at Pitampura Pkt. G ~  

Gr.I 

q. C'o li1:i \iiG h 1s ~ :,t Hod•:lh sH: Constn. 
nf ";'.! ~  hn ~ s at B·lddla Pl\t C(;.1 lllock-
(f. 

15. Jl2 I.fl: li<>'l';<''-at \'illag1·a H .. t:11p11r near 
J;1w;an<T Rna<l, Pkf. A. 

1ti. :!:{7 \11<; Hnu.;;.:o.; in Bl. ~ I ~i  Bod• lla , Pkt. 
of :r;8. 

17. 4n8 1.H; L<111:-.1·o.; al Pit:rn1pma in Pkt. :\ 
·n.tbhini 

18. '.·P'..I .J:1.·1ata })Us at Rampu1 ;, lH:;ir ].: .. wr,mr c 
Roa1l Pkt. H. 

I'). \ { f(; Pkt. 

20. (Jti llnw.<'' :.1 \'1 ll:i;r( ]' .. '-lll]•lll ;· '': .1 Law1: LfC' 
Road\ Pkt .. \-:.:? 

21. 1:.tO LTG hoast;S 2.t O\Jl!a Inell. 1"1·n1 :1wnts 
.Sc-hemes at Kalka .Ji Ex. Pkt. :\-H 

SH: Ho I .. If; l 11 i ~ ut K:.lkaji I;"'tn. Pkt. 
A-t t 

23. 984 hou"c" i a 1~ a Pkt. ~  

SH: Cf o 384 J anata housr" in Bl. C. 

~4  Janakpuri Pkt. C4Cf14 (Plots 1 to 1 ~  

!25. !256 Jan.ala DUs at Dilshto.<l Carrlen in 

26. 

Pkt P. 

~1  Janata }:ow f'fi at 
Bl. B. Pkt. C. . 

Shalit1•h1 Ragh in 

27. 720 I.JG DUs at Pitanipura ill Pkt. N. 

S.H. : C/o 39() ~  lorn.cs in Gwup-I-. 

S.H: Cfo 324 LfG h 1~  in Gn•t·r-11. 

3 4 5 6 7 

168 

qti 

3 J2 

312 312 

,,1io 

96 96 

..?Oil 

.jT 

.... 
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4 __ ___._....,, _________ __. ___ • _______________________ _ 

28. 984 Janata houses at Pitampura ~~ i  

in Pkt. G It T, Gr. IV. g6 96 

·29. C/o skelton houses at Mangolpuri, Cr. IV. 4t•4 404 

·30. C/o 742 stage-Ill Skelton Hou.'it:.> (;r. II 4~ i.f,2 

31. C/o 720 MIG housei at Dilshad Garden 720 720 

32. 139!J MIG hou.-.es at Dil'1had Gardrn in Pkt. 
A It B. 288 281 

SH : C/o 288 l\UG houses at Dibhad Gar-
den in Pkt. B. Ph. I Gr. III 

33· 104 LIG DUs at Janakpuri. 

(aj Pkt. C-4/ 14/ (Plot" 155 l<> 17<•, 4H 43 

(h; Pkt. C-4F (Plots ~ 8,1 ~  40 

(c) Pkt. C-4F (Plots 5 ~5i 16 16 

3'1-· 1152 MIG/LIG hun.s("s at Trilokpui-i (.Mayur 
Vihar) 

SH : 96 MIG/96 LTG hous1·'i Cr. l 9tl <JI; ,,2 

(ii; Do. Gr. fl <)fi if> 192 

(iii) Do. Gr. II• g6 g6 192 

(iv) Do. Gr. IV !'if) 9{) r92 

(vi Do. c;r. v 96 ~i ~  

r,vi' Do. Gr. VI q6 96 ~ 

!15· 960 ~ /  hou\e-. at D1lsh~ l C. t<kn 
(Zone F.-6) 

SH : 96 MIG/I.IG Group I l)h 9ti 192 

(ii) 9() MIG,()u LfG nr. II 91; qti 192 

Ii ii) Do. (;roup-III g6 1ifi 192 

(iv\ Do. Group-IV 9fi ()h 192 

-sG. 688 D ~ at Shalimar Bagh in Pk.t. U&.V 

SH : 320 hou!Jes in Phase.I 3Qo '.{20 

"'37· 144 Janata nus at nak~hi  Puri r44 144 

~  168 LIG DUs in Pkt. I in Bl. B <tt Shali-
mar Bagh 166 168 

.39· 6A8 DUs al Shalimar Hagh in Pkt. U &. V 

~  : C/o 368 DUs in Phase-II 368 36R -----·---.......... -·--..... ~  

3968 f>g9R :1836 1046 15848 

-------·· ----
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Notllcatlon of A4mllsion by SellN1a 
In Delhi 

9654. SH.RI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
EDUCATION AND SOCIAL WEL-
F ARIE be pleased to state: 

(a) how many ;schools are being 
run by the different Registered 
Societies and unregistered bodies in 
Delhi on public school pattern; 

(b) whether admission notices were 
given by all the schools in the lead-
ing newspapers of the Capital; 

(c) ·the names of schools who did 
not give the admission notice in any 
of the leading ne,,·spapers of the 
Capital; and 

(d) the action taken against the 
defaulters for depriving all the 
classes of the society of equal oppor-
tunity of education by not giving the 
admission notice in the press? 

THE MINIS°rER ~ D ~ 

AND SOCIAL WELFARE (SHRI 
S. B. CHAVAN): (a) According to 
information furnished by Delhi Ad-
ministration, the number of unaided 
recognised schools run by registered 
Societies in Delhi is 128. 

(b) to (d). Admission to an unai-
ded recognised school is regulated by 
the Head of the School in accordance 
with the provisions of the Delhi 
School Education Rules, 1973. These 
Rules do not envisage publicity of 
admission notices in newspapers. The 
question of taking any action against 
schools for not issuing admission 
notices in ne s a~ 1  therefore, 
does not arise. 

Marathi Knowing Operators from 
Ratnagirl and Ra.irad, District Of 

Maharashtra 

9655. SHRI BAPUSAHEB PARU· 
l..EKAR: Will the Minister o·f COM. 
MUNICA TIONS be pleased to state: 

(a) whether Government are aware 
!hat telephone operators appainted 
m Ratnagiri alMil R.U.ad distrid of 
so. LS-9. 

Maharashtra· do not know the Mara• 
thi regional l&n,guage causing 
serious inconvenience to people; 

(b) whether Government pronose 
to appoint telephone operators know 
ing the regional languages of the 
place of their appointment; and 

( c) if not. the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA--
TIONS (SHRI KART!k. ORAON): 
(a) to (c). The information is being 
collected from the Maharashtra Cir· 
cle and will be placed on the Table 
of Lok Sabha in due course. 

Fi9h Farms in Ratnagiri, Maharashtra 

9656. SHRI BAPUSAHEB PARU · 
LEKAR: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether Government propose 
to create fish farms in Ratna-"iri dis-
trict in Maharashtra; 

(b) if so, the details thereof; 

(c) the places selected, if any, and 
if tilot, whether there are any pro-
posals with Government in this re-
gard; and 

( d) the details of proposals nnd 
when the decision would be taken? 

THE MINISTER OF STATE lN 
THE MINISTRY OF AGRICULTURE 
AND RURAL REC'ONSTRUCTIONS 
(SHRI R.V. SWAMINATHAN}: (a) 
Yes, Sir. 

(b) Government of India ha·v-e 
sanctioned a scheme for Rs. 18.58 
lakhs for setting up a Brackish Water 
Prawn/Fish Farm in Ratnagiri dis-
trict of ·Maharashtra as a Central 
Secto.r Scheme. The construction of 
the farm has been taken up by the 
State Government. 

. ( c) Ratnagiri District. 

(d) Question does not arise. · 
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Amount Spent on Jawaharlal Nehru 
University 

9657. SHRI K.A. RAJAN; Will the 
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state: 

(a) as on 31st March, 1981 lhe 
amount spent on Jawaharlal Nehru 
University since the inception of the 
university; 

(b) the capital investment out o'f 
the total amount spent so far; 

(c) the amount which has been 
spent for developing the new 
campus of the Jawaharlal Nehru Uni-
versity; and 

( d) how much more Government 
plan to spend on the J awaharlal 
Nehru University for development 
purposes during the Sixth Plan? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): (a) to (c). The 
accounts of the University for 1980-81 
are under compilation and as such the 
authentic figures of expenditure tor 
the year 1980-81 are not readily 
available. 

As on 31st March. 1980, an amount 
Of Rs. 2572.03 lakhs has been spent 
by the Jawaharlal Nehru University 
since its inception out of which 
Rs. 1075.17 lakhs h~s been spent as 
capital investment and Rs 706 25 
lakhs on the development of ·the n~  
Campus o'f the Jawaharlal Nehru Uni-
versity. 

(d) The University Grants Com-
mision has made a tentative allocation 
of Rs. 2.5 crores for development 
purposes to the Jawaharlal Nehru 
University during the Sixth Plan 
period. ·. Ill 
~~i  ~~  if'f ~  CWfi!ift ~ 

9ss s. '5ft' ~~  ~~ : '-fll'r 
. fqq illf ${11: l i ~ tj'Qfl l ~ i i~ ct\ 

~ ~ i  ~ : 

(iii') ~ll  ~~ if 1 ~ !i"f\lr 
'fflr itft ~ lli i i  ~ if; ~ ~ .. ~ +t 

~ ii' so o a ~i~ cr.r fit 'Netr< 
fcorn it'lt"T ~ ~ i21 i~i n~  

'tiT \ft .\P1 ~~ ~ ~~ ~ ; ~ 

(ti) ~ ~, ar ~  h7 

~~~ ~ "ili:f a~ ~ ~ t 
~ ~ ~ , ~ ~  Cfi.fT i ~  :i'i iJt ? 

~  1'\ni ((1fl ~h  '1li: ~ 
~ (-it ll"'m:r ;nuqcrr ~  : ~  

\;fi, ~  12 ~  1981 ~ flt<lffl't< 
~ ~ illfiR:ilft atn' ~ 8 81 ff\ 
mif 1 3 4 Cfi1 (Wflt1'1 \GI< ~ ~ I 

( ~  t 3 4 ~ l ~l it. ifT1f 
~ tffl' ~ ~ ii' Rii irij-~ 1 
( ~ if' ~  q1.ft I ~~ mr 
~ ti-2so4js1] ~ ~ ~ 

~ ~ ti'(': ~ ~1 i  ~ I 

Disposal of stores item received. trom 
Narmada water dispute tribunal 

9659. SHRI R.P. YADAV: Will l.he 
Minister. of IRRIGATION be pleased 
to state: 

(a) whether it is a fact that seve-
ral items of stores were received by 
his Ministry from the defunct 
Narmada Water Dispute Terminal; 

(b) if so, the details o·f such stores 
indicating the item of store, nature of 
store and its depreciated value; 

(c) whether such stores were taken 
on record or in stock register by his 
Ministry; 

( d) if so, the details of stores taken 
into the stock register and if the 
answer is in negative, the reasons for 
not taking the stores into stock; 

(e) is, it also a fact that the sto1·ea 
received from Narmada Water Dis-
pute Tribunal were auctioned during 
the last auction arranged by his Min-
istry without taking such stores ll'l the 
Stoek registers; and 
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(f) who are the persons responsi-
ble for these gross negligent acts a11d 
corrupt practices and what action is 
proposed to be taken against them? 

THE MINISTER OF STATE lN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) Yes, 
Sir. 

!(b) 1¥> ,(<t). Items of furniture, 
bicycles, hot and cold weather appli-
ances, typewriters, car, stationery etc. 
of a total depreciated value of Rs. 
50,466/- were received from the 
Narmada Water Disputes Tribunal at 
the time of its winding up and were 
taken on the record of the Ministry. 

(e) No, Sir. 

( f) Does not arise. 

Cases of Inqwry Referred to central 
Vigilance ComnWBion 

91>60. SHRI R. P. VADA V: Will the 
Minister of IRRIGATION be pleased 
to state: 

(a) how many cases of inquiry 
were referred to the Central Vigilance 
Commission by Central Water Com-
mission during the last two years; 
details of such cases; 

(b) is it a fact that the inquiry re-
ports received from the Central Vigi-
lance Commission are not disposed 
of within the stipulated time limits 
1aid down under the CCS (CCA) 
Rules; 

(c) if so, the details Of various re-
ports received indicating the date o'f 
their receipt in the ewe and the 
date of final disposal; 

, ( d)is it a fact that the while sub-
mitting report of iinquiry the Central 
Vigilance Commission has declared 
the department guilty Or responsible 
for the article of charge for which 
'the case was referred tor inquiry; and 

(e) if so. the details o'f punishment 
given to the individual concerned 
after fixing ~e responsibility? 

THE MINISTER OF STATE IN' 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) in all 20 
cases were referred to the Central 
Vigilance Commission by the Central 
Water Commission during last 2 
years. Of these 4 cases were referred 
by the Central Water Commission 
directly and the remaining 16 cases 
were sent to the Central Vigilance 
Commission through the Ministry of 
Irrigation. 

(b) No, Sir. 

(c) Does not arise. 

{d) No, Sir. 

( e) Does not arise. 

Auction in Ministry Of Irrigation 

9661. SHRI R. P. YADAV: Will tlle 
Minister of IRRIGATION be plea3c:!ci 
to state: 

(a) is it a fact that the stores of 
his Department were sold at throw 
away prices by the concerned officiah 
during the Jast auction arranged by 
his Ministry in connivance with the 
bidders; 

(b) if not, details o·f each item its 
reserve prices, date of condemnah:m 
by the competent authority :m-1. 
amount of proceed item-wise; 

(c) is it also a fact that the offieEr· 
in-charge responsible for irregular 
auction made good money out o·f the 
auction and if not, the reasons for 
selling the articles at throw away 
prices without caring for the proce-
dures laid down in this regard; 

(d) how much amount was spent 
in arranging the last auction in his 
Ministry and total amount o'f pro .. 
ceed from the auction; and 

(e) what actio.n. is proposed to be 
taken against the officials involved in 
it? 

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) No. Sir. 
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(b) The items 

proceeds realised 
lcw: 

auctioned and the 

are indicated be-

Hot and Cold Water 

Appliances 

Cycles 

Tyres and Tubes 

Furniture . 

Total : 

Rs. 320/ 

. Rs. 287/ 

. Rs. 300/-

. Rs. ~18/  

. Rs. 2g85/-

No reserve price was fixed for these 
H€'ms. The items  were certified as 
unserviceable on 17-11-1980 by a 

Cmnmittee of Officers set up tor this 
purpose. 

(c) No, Sir. No irregularity was 
ccmmitted and the auction was con-
ducted in accordance with the pres-
cr1bed procedures. 

<d) An amount of Rs. 920/-was ia-
cur red on making arrangements for 
the auction. The total amount of sale 
proceeds 'from the auction is indicat-
ed in reply to part (b) of the Ques-
tion. 

( e) Does not arise. 

Allotment of DDA Flats 

9662. SHRI RAM VILAS PAS. 
WAN: Will the Minister of WORKS 
AND HOUSING be pleased to state; 

(a) the total number of houses· 
alloted by the DDA during the last 
year catagory-wise; 

(b) how many houses have been 
counted more than once in publlc 
announcements by carrying forward 
the same set of houses to the next to 
inflate the figure of release; and 

(c) what are the advertisement-
wise details of the houses said to 
have been released and actually 
alloted by DDA during the last three 
years? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Delhi Deve-
lopment Authority has reported th.Jt 
it has alloted flats during the last 
three years viz., 1978. 1979 and 1980 
as under: 

(i) MIG 

(ii) LIG 

(iii) Janta . 

(b) 3,208 flats. 

211 l  I 

(c) A statement showing the num-
ber of flats category.wise released 
aind alloted from the year 1978 upto. 
February. 1981 is attached. 
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Taking over of Sanitary Inpeetor 
Training Course by Board Of Technl· 

cal education, Delhi. 

9663 SHRI K. A. RAJAN: Will the 
MINISTER OF EDUCATION AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether the Board of· Techni-
cal Education Delhi which was formed 
in 1962, took over all the technical 
educational institutions; 

( b) if so, the names thereof; 

(c) whether it is a fact that 'Sani-
tary Inspector Training Course', orga-
nised by a private institution by 
name ''All India Institute of Local 
Self Government'', Bombay and which 
was given recognition by the Delhi 
Health Department in 1960, was not 
taken over by the Board of Technical 
Education., Delhi; 

( d) if so, the reasons therefor; and 

( e) the steps being taken to 
over of this training course by 
Board? 

Lake 

the 

THE MINlSTER OF EDUCATION 
AND SOCIAL WLFARE (SHRI S. 
B. CHAN AN): The Board of Tech-
nical Education, Delhi; has been cons-
tituted to affiliate institutions :md to 
prescribe courses of study and ins-
tructions leading to examinations con-
ducted by it; 

(b) The names of Institutions and 
the courses of study run by them 
which are affiliated to the Board of 
Technical Education are given in the 
attched statement. 

(c) No request for affiliation of the 
Sanitary Inspector Training Course 
organised by the All India Institute ot 
Local Self Government has so for 
been received by the Board. 

( d) Does not arise. 

( e) Does not arise 

Statement 

-----------------------
s. 
~  

Name of Institution 

1. G.B. Pant Polytechnic, Delhi 

2• Pusa Polytechnic, Delhi 

3. Women's Polytechnic, Delhi 

4. K.G. Polytechnic, Delhi 

5. Imtitute of Commercial Practice, Delhi 

6. College of Pharmacy, Delhi 

7. Hamdard College of Pharmacy, Delhi 

8. Sarda Ukil School of Art, Delhi 

Courses of study affiliated to Board of Tech-
nical Education, Delhi. 

All courses run by the institution 

Do. 

Do. 

Do. 

Do. 

Do. 

Diploma in Pharmacy 

(i) Diploma course for Art teachers. 

(ii) Diploma course in ~ ial Art 
(Part-time) 

---·----·----
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g. Institute of Hotel Management, Catering & 
Nutrition, Delhi 

(i) Diploma in Hotel Management, Cater• 
ing and Nutrition. 

10.-B.S.F. Signal School, Delhi. 

11. Delhi Productivity Council, Delhi. 

J!Z. DIMS School of Management, Delhi. 

13. New Dc1hl Polytechnic for Women, Delhi. 

(ii) Diploma in Specialised Hotel Manage-
ment. 

(iii) Trade Diploma in Canning and Food 
Preservation. 

(iv) Diploma in Cookery 

(v) Trade Diploma in Bakery and Con. 
fectionery. 

(vi) Trade Diploma in Restaurmt and 
Counter Service. 

(vii) Trade Diploma in Hotel Reception 
and Book-keeping. 

(viii) Trade Diploma in House Keeping. 

Diploma in Electronics and Communication 
Engineering. 

Post Diploma Course in Business Ad minis-
tration. 

(i) Post Diploma in Marketing and Sales 
Management. 

(ii) Post Diploma in Business Administra-
tion. 

(i) Diploma in Secrectarial Practice. 

(ii) Diploma in Textile Design. 

~ii  Diploma in Interior Decoration. 

(iv) Diploma in Commercial Art. 

(v) Diploma. in Beauty Culture. 
---------------------------

Inquiry into Khadi Gramodyog 

9664. SHRI NIHAL SINGH: Will 
the Minis e~ of RURAL RECONS-
TRUCTION be pleased to state: 

(a) whether Government have any 
proposal to conduct an inquiry into 
the activities of the Khadi Gramodyog 
Commission in view of the news item 
appeared in Hindi Daily 'Nav Bharat 
Times' dated 6th October, 1980 under 
caption 'Khadi Gramodyog Ki Dur-
dasha (Khadi Gramodyoug · in bad 
shape); and 

(b) if not, the reasons therefor 
when misappropriation of lakhs of 

rupees has been highlighted in the 
news item? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHW A.R RAM) : (a) and 
(b). Presently there is no proposal 
to conduct any formal enquiry into 
the affairs of the Khadi Gramodyog 
Commission. The deficiencies men-
tioned in the news item appearing in 
the 'Nav Bharat Times' of 6th Octo .. 
ber 1980, have been brought to the 
notice of the KVIC. Further course 
of auction will be decided when the 
report of the KVIC is received. 
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Policy Re: Allotment or he~ to 
nour Mills 

9665. SHRI K. P. SINGH DEO: 

SHRI V. N. GADGIL: 

PROF. K.  K. TEWARI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) what is the policy adopted by 
Government in the matter of allocation 
·Of wheat to roller flour mills; 

(b) whether it iS based on the rated/ 
installed capacity of a mill or other 
considerations; 

(c) whether there was a change in 
the policy of allocations of wheat to 
mills in West Bengal; 

( d) whether any representations 
were received from owners of smaller 
roller flour mills that the policy of allo-
cations of wheat by the Government of 
West Bengal had been discriminatory 
towards them in recent months and 
cuts in allocations resulting thereby 
have adversely affected their estab-
lishments; and 

(e) if so, whether those have been 
considered and what measures a ~ 

contemplated to mitigate their dis-
tress? 

THE MINISTER 0F STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL ROCONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) Monthly 
allotment of wheat for the mills is 
determined on the basis of demand 
made by the State Governments, avail-
ability of wheat in the Central Pool 
and trenu of offtake in the past. 

(b) and (c). In the past allotment 
of wheat was made as per demand 
received from' the State Government. 
It was found that offtake was lower 
than the allotments made. On an 
appraisal of the situation in the con-
text of declining stocks in the Central 
Pool allotment of wheat to the States 
was rationalised since August, 1980, 
so as to bring it closer to the offtake, 

resulting "in a scaling down of the 
allotment of wheat for all the states,. 
including West Bengal. ' 

The Central Government allocate 
wheat to the State Governments and 
the mill-wise allocation is made by 
the State Governments themselves. 

It was suggested to the State Gov-
ernments that the mill-wise quotas 
should be based on the perform'fince of 
each mill in the past and that local 
factors and circumstances be kept in 
mind. State Govemments were also 
requested to keep the following two 
principles in view:--

(i) the total sub-allotted quantity 
does not exceed the overall 
allotment for issue to the rol-
ler flour mils within the State; 

(ii) tM allotment to an individual 
mill is not in excess of its 
licensed capacity. 

(d) Yes, Sir. 

( e) The mill-wise sµb-a1locations 
are made by the State Governments. 
The 'Government of West Bengal have, 
therefore, been advised to look into 
the complaints and to allocate wheat 
in a pair and equitable manner keep-
ing in view the guidelines issued by 
the Central Government. 
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Taking over of Irwin School, New 
Delhi 

9667. SHRI M, RAM GOP AL RED-
DY: Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whet'lrer Government are consi-
dering to'take over Lady Irwin School, 
New Delhi under fts control; and 

(b) if so, the details thereof? 

THE MINISTER OF EDUCK.l' !ON 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVA1U: (a) No, Sir. 

(b) Does not arise. 

Medical Allowanee to 
Khadi Gram Udy0g 

Delhi 

Employees of 
Bhawan, New 

9068. PROF. AJIT KUMAR MEH 
TA: Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state: 

(a) whither it is a fact that, at pre-
sent, ad-hoc medical allowance ii:: 
being given t0 the employees of h~ 

Khadi Gramodyog Bhawan, New 
Delhi at the rate of Rs. 180/-per year; 

( b) if so, whether in view of the 
increasing cost. there is any proposal 
with Government to increase the 
amount of medical allowance to enable 
the employ.ees to meet medical ex-
penses, if so the derision, if any: taken 
by e n ~n  in this regard; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THt 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION ( SHRI 
BALESHWAR RAM): (a) to (c). The 
employees of the Khadi and Village 
Industries Commission including em-
ployees of Kbadi Gramodyog Bhawan, 
New Delhi are governed by the pro-
visions of Khadi and Village Indust-
ries Employees (Medical Allowance) 
Reiulations, 1961. Under the provi-
stuu1 of the aforesaid Reaulations, the 
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employees of the Commission are eli-
gible for reimbursement of expenditure 
upto Rs. 180/ per financial year to-
wards out-patient treatment lor sell 
and the family. As regards in-palient 
treatment, the employees of the Com-
mission are eligible for reimburse-
ment of e en i ~ incurred on hos-
pitalisation of self and the family ::it 
the same rates and on tfie same condi-
tions as laid down under Central Se·-
vices (Medical Attendance) Rules. 
1044. 

No proposal for upward rev1s10n of 
the c.eiling of Rs. 180; has so far been 
received by the Government. 

Bonus to Em.Pl()yees of K.hadi and 
Village lu.dustries Commission 

9669. PROF. AJIT KUMAR MEII-
TA: Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state: 

(a) whether it is a fact that the 
employees of the Khadi and Village 
Industries Commission are noC entitled 
to bonus at present; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRl 
BALESHWAR ~  (a) and (b). 
The question of the applicability of 
Payment of Bonus Act 1965 to the em-
ployees of the K.hadi and Village ln-
austri.es Commission has been exa-
mined. The view taken is that the 
Commission is not liable to pay bbnus 
to its employees. The matter has, 
however, been taken by the Karam-
chari Union of the Commission to the 
Supreme Court and presently it is 
sub-judice. 

Accommodation to· Employees of 
Khadi and Village Industries 

Commission 

9670. PBOF. AJlT KUMR MEH-
TA: Will the Minister of RURAL RE-
CONSTRlJCTION be pleased to state: 

(a) whl!ther it is a fact that houses 
to the employees of the Khadi and Vi1-

lage Industries Commission/Khadi 
Gram Udyof Bnawan ar:e not providea 
by the Cornmission/Khadi Gram Ud-
Yog Bhawan; 

(b) if so, _whether Government pro-
pose to set apart some houses from 
the 'Government pool for allotment to 
the employees of the Commission/. 
Khadi Gram Udyog Bhawan to ease 
their accommodation problem; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SH.RI 
BALESHW AR RAM): (a) Residential 
accommodation has been provided to 
its employees by the Khadi and Vil-
lage Industries Commission to the 
extent possible. 

(b) and {c) It will not be possible 
to provide residential accommodation 
to the employees of the Commission/ 
Bhawan from the Government pool as 
there is already acute shortage of ac-
commodation for Government em-
ployiees. 

Tamarind Production aD.d its use 

9671. SHRI BHIKHU RAM JAIN: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the total annual production of 
tamarind in India; 

(b) the quantity of tamarind being 
put to different uses in the country; 
how much 0! it is being exported; 

( c) the steps taken to enhance the 
export of tamarind; 

(d) whefher any schemes have been 
proposed for preparing different pro-
ducts from tamarind for use in KitN 
chens, industries and pharmaceutical; 
and 

( e) the details  thereof? 
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THE MINISTJ!!J;t OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): (a) No offi-
cial estimate of production is available 
as Tamarind has not been brought 
under forecast estimates. 

(b) Tamarind is being used in 
various forms in !{itchen, industries 
and pharmaceuticals, but the extent 
quantity of tamarind put to different 
use is not available. 

The export of fresh tamarind and 
tamarinci concentrate is as under:-

( i) Fresh Tamarind 
---------·-·· -·----

Q11antity (Metric Value 
tonne) (Rs. in 

lakhs) 

Year Quantity Value 

1978-79 5 ~ 219.66 

1979-So 8666.5 367.50 

(April, 79 to Feb, 80) 

·---------

(ii) Tamari11d Conccntrat-1 

Yea1· 

1978--79 

•979-& 

198o-81 

Quantity Value 

33·3 

(c) Against export of tamarind 
concentrate a 15 per cent Cash Com-
pensatory Support (CCS) and 10 per 
cent Registered Exporters Policy (Ex-
port Replenishment) (REP) is avail-
able. In addition, drawback is also 
available on packing material draw-
back on packing material is also 
available on export of fresh tamarind. 

(d) and (e) Central Food & Tech-
nological Research Institute 
(C.F.T.R.I.), Mysore, have developed 

processes for manufacture of tamarind 
juice concentrate and tamarind. pow-
der for use in food preparation. 

Annual estimated production of 
Tamarind juice concentrate is 150 
tonnes. Two firms are manufacturing 
this product with installed capacity of 
one ton per day. Tamarind powder is 
being manufactured by one ft.rm having 
installed capacity of 500 kg. per day. 
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. .?roceda.re for SelecUoD Of Studies to 
Japan 

9673. SHRI K. A. RAJ AN: Will the 
:Minister of EDUCATION AND SO-
'CIAL WELFARE be pleased to staw: 

(a) how many students were sent to 
.\Japan since the inception of the Jawa-
.harlal Nehru University; and 

(b) what was the criteria/procedure 
in selection them? 

THE MINISTER OF EDUCATION 
.AND SOCIAL WELFARE (SHRI S. B. 
.. CHAVAN): (a) Twelve. 

(b) The criteria followed by the 
·university for selection was as fol-
.lows: 

,(i) FOT Feld Work: The students 
who complete a preliminary 
draft of their doctoral thesis 
are deputed for field research 
abroad to their respective i·e-
gions of specialisation. The 
fielci. work is granted on the 
recommendation of the Field 
Work Committee and Com-
mittee for Advanced Stumes 
and Research of the concerned 
School. 

(ii) Under Youth De~ega i n Pro-

gramme: The panel of stud-
ents is recommended. by :;i 
Committee consisting of; 

(i) Head, Centre for East Asian 
Studies, School of Internatio-
nal Studies; 

(ii) Head, Oentre of Afro Asian 
Language School of Langu-
ages; 

(iii) Teacher-in h i l ~ of the Ja-
panese Division School of 
Languages. As ~  prescribed 
guidelines, the crifena for 
selection is experience of the 
candiates in youth activities 
and their academic perfcr-
formance. 

WOl'klllg of Bent Wiar in the Directo-
rate ot Estates 

9674. SHRI SHIBU SOREN: 

SHRI HARIKESH BAHA-
DUR: 

Will the Minister of WORKS AND 
HOUSING be pleased to r.efer to the 
reply given to the Unstarred Question 
No. 1848 on the 2nd March, 1981 re-
garding working of Rent Wing in the 
Directorate of Estates and state: 

(a) the time likely to be taken to 
implement each of the nin~ recom-
mendations which have been accepted 
by Government; 

( b) what concrete steps have hi:• ,•n 
taken to appoint the staff as suggesten 
by the de'Partmental committee set up 
to go into the working of rent wing in 
the Directorate of Estates and the pro-
gress made in this Iegard: 

(C) chronological stage5 of conside-
ration; and 

(d) what is tfie percentage of short-
age of staff on date in all the cach'es 
in the Rent Wing of the Directorate of 
Estates t0 fully implement the r.ecom-
m1bdation of· the departmental com-
mittee to take over increased work 
load aue to addition in i~e limits (, f 
residences for the last several e~i ~ '? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
S1NGH): (aY-1'he.se recommen-aaflons 
are at various stages of processing and 
it would be aifficult to indicate the 
exact ttme by which the recommemb-
tions would be implemented. 

( b) Requiremenfs of additional stclff 
on the basis of recommendations of 
the Departmental Committee have l)een 
workeci out. 'As there is a g.eneral ban 
on creation of Ministerial posfs on th:> 
Non Plan side, it would be dit'ftcult to 
get the posts santioned in the fore-
seeable future. 

(c) The implementation of 6 out of 
the 9 accepted pending recommenda-
tions depends upon the availability of 
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additional st'aff referred to in answer 
to Part (b) above. Two of the recom-
mendations are under active conside-
ration in consultation with CPWD. 
The ninth i.e., lasr recommendation 
will be taken up for implementation 
after the rest of fhe recommendations 
have been implemented. 

{d) Foflowing is the present per-
centage of shortage of staff against the 
sanctioned s eng h~

~ , I (Gaz•'\trd) Nil 

la~s  D•>. l'\ il 

Cfass-II (:\"on-Gazetted) I 

Cla!l!i-TII ( 1 e i~  J 20% 

las~  !Clr·rira\'1 !.26%) 

1 he percentage of shortage of staff 
on account of increas.e in the units of 
resicences has yet to be worked out 
accurately. As a result, at present it 
is not poss'.ble to furnish the details in 
this regard. 

Luthra Committee 

11675. SHRI RASESH PILOT: Will 
~  Minister of EDUCATION AND 
SOCIAL WEIS ARE be pleased to 
state: 

(a) is it a fact that a one man en-
qu;ry committee was appointed in 
1Hi7 known as Luthra Committee, by 
the then President NCERT; 

< b) if so d ia it work in camera; 

(c) did it record any statements and 
fake signatures of the witnesses.; 

( d) did it refuse to meet most of 
the witnesses: 

(e) did it call a few chosen witnes-
sf?s again and again to seive the facts; 

(f) did it ignore the written state-
m{'nts sent and handed over to it by 
witnesses; 

( g) action taken on the basis of the 
1·cport about internal assessment, 
arhitra.ry rules of scholarships; 

( h) wm the report be placed 
before the House; and 

(i) what was the total expenditure 
incurred on the committee? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI $. 
B. CHAVAN): (a) Yes, Sir. 

(b) to (f) The procedure adopted 
by the Committee was to meet each 
witness alone when he/she was en-
couraged to make statements in as-
sured confidence. The Committee did 
not refuse to meet anyone who was 
willing to accept this procedure. As 
can he gathered from the Report, the 
Committee did not either record any 
statements or take signatures of the 
witnesses. The Committee was anxi-
ous to meet as many witnesses as 
were forthcoming, The Committee in-
tervieweci cer.tain key witnesses more 
than once so that facts could be elici-
ted and a proper perspective establish-
ed. The Committee also considered the 
written material sent to it. 

( g) Regarding the question of inter-
nal assessment, the Committee sugges-
ted that the matter be looked into 
thoroughly by the Regional College 
and the NCERT. This matter was dis-
cussed in the conference of the Prin-
cipals of the Colleges under NCERT 
and detailed guidelines were given. 
No suggestions regarding the rules of 
scholarships were given bY the Com-
mittee. 

, (h) The Government do not propose 
to do so. 

(i) A sum of Rs. 5000/ was paid 
to Shri Luthra who constituted the 
Committee .. 

Bilurcation of C.D .. Blocks in Himachal 
Pradesh 

9676. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RURAL RECONSTRUCTION be pleas-
ed to state: 

(a) whether Government have re-
ceived a demand for the bifurcation of 
three existing Community Develop. 
ment Blocks in Himachal Pra<hsh. 
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namely UNA, Pragpur · and Sadar 
(Bilaspur) as they happen to be too 
unwieldy in area and population; 

(b) if so, the decision taken by Gov· 
-ernment in this regard; and 

(c) if not, the likely date by which 
.a decision would be taken? 

THE MINISTER OF STA TE IN 'Ii1iE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
BALSHWAR RAM): (a) No such 
·proposal: has tbeen received in this 
.Ministry. 

(b) and (c). Do not arise. 
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Policy regarding rotational transf.ers 
in the Ministry of works and DoUSIDI' 

9678. SHRI RAM KUMAR MEENA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether it is a fact that there 
is the general policy to transfer the 
employees of the Directorate of 
Estates from one branch to an ~1  

branch after three years; 

{b) whether it is a fact that in the 
Directorate of Estates, some emplo-
yees are continuously working in 
some of the important Branches like 
Administration / Allotments / Cash 
Branch ·for many years; 

(c) if so, the number of employees 
working in each branch since 1st 
January, 1978; and 

(d) what eas e~ Government 
proposes to take to replace these em-
ployees by transferring them from 
these branches? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS 
AND HOUSING ( SHRI BHISHMA 
NARAIN SINGH) : (a) Transfers! 
postings of employees in the Directo-
rate of Estates are made for adminis-
trative reasons in the public in e e~ , 

on grounds of exigencies of work and 
efficiency. While doing so, care is 
taken to ensure that generally no 
employee remain on a particular s~a  / 
branch for too long a time. However, 
for administrative/technical reasons, 
it sometimes becomes necessary to 
retain an employee at a particular 
Desk/Branch for a longer period. 

(b) and (c). The number of emp ... 
loyees working in Administration/ Al-
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lotment!Cash · Branch 1st January, 
1978 is-

Administration 3 

Allotment Branch("s . lZ' 

Cash n 

( d) In view of (a), the question 
does not arise 

9s19 . 'Sf) "°'"'" ~Mi  m 
Alff If "'"(' ~ i~  ~~ ~ 

ifiT FfT iff(if ~ : 

i ~~~~~~ 

ct'f(:f it ~  li~ , ttf ~  ~ 

~~ ~  tliif ~n l ~  ~ ~ ~ 

fiAie fW ?£tfil'iff tfiT f,:,-irivf f.f;lr1 1f1fT 
•n; 

( • ) 1:tt ~ tlllRT ~  ~ ~ 

~ ~ ~  ~ ~n  em ~  

~ ri eti'T itf ~ ; 

( 1f) \?'f c!fflffl trT ~ ~ i  ef!:l'i ~ , 

l ~ i ~li l ~ ~n ~ lfi"T 1ff (T ; 
,,;, 

( ~  i ~ ~ l ~  'f.T ~ ~ 

'1'Tiic;r '16'T ftf\lff ir:rr ~  or fotrUct ~  

~ tf f ~  'fTfif ~  ~ ; 

~  ~ ~ ~11 ~ ~k  ~ 

~ i ~~  m 

~  ~ ~ msT\ ~ 

1fnffbr f CfitfT Gftt:J:'ffT ? 

l ~ ~  "'" ~ ~~ 
•r•rw :tit ("" '""' "r<:.tlf ~ ) : 
( tfi} q ( 1'I') ~ ~ l  ~  'fft \jff' ~ 
l ~ ~ ~ ~ "(ti. ~ ~  I 

12.00 hrs. 

RE: MOTIONS FOR ADJOURN-
MENT 

MR. DEPUTY -SPEAKER: First, I 
will give my observation. Please sit 
down. 

I have received notices of Adjourn-
ment Motions from Shri G. M. Banat-
walla, Shri K. K. Goyal, S]ui Rama-
vatar Shastri, Shri P. K. Kodiyan, 
Shri Vijay Kumar Yadav, Shri Ras-
heed Masood, Shri Ram Vilas Pa.swan, 
Shri Rajesh Kumar Singh, Shri E. 
Bala nandan, Shri Satyasadhan Chakra 
borty, Shri Bapusaheb Parulekar, 
ka~, Shri Chandrajit Yadav, Shd K. M 
Madhukar, Shri Amar Roy Pradhan, 
Shri Niren Ghosh, Shr.i Satish Agar-
wal and Shri Chitta Basu regarding 
widespread riots flaring up at Bihar-
sharief on 1st May, 1981, loot and ar-
son resulting in the death of mflre 
than ten persons ... 

SHRI CHITTA BASU (Borasat): It 
is nineteen. 

MR. DEPUTY-Sl?EAK.ER: I am 
reading out only what you ha\·e given 
in your notice. 

SHRI CHITTA BASU: I have given 
19. 

MR. DEPUTY-SPEAKER:... and 
injuries to a large number and the 
panic among the communities. 

The notices of Adjournment Mo-
tions relate to a sensitive matter of 
law and order which is a State sub-
ject. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please 
listen to me. I have not concluded. 

According to the approved guide-
lines, matters relating to law and 
order in States 'may not be allowed 
in the Lok Sabha'. We have also to 
be careful in our observations least 
any inadvertant remarks may aggra-
vate the situation and accentuate the 
difficulties. I would, therefore, urge 
the Members to exercise restraint. 
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The Members have already been 
informed that the consent for mov-
ing the Adjournment Motions has 
been withheld. 

(Interruptions) 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : In this 
House you had already discussed 
these community clashes previously. 

MR. DEPUTY-SPEAKER: I have 
made my point very clear. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Hon. 
Membus, we have got only one more 
week. Therefore, time is very much 
precious. Would you all kindly co-
operate? 

(Interruptions) 

SHRI SATYASADHAN CHAKRA-
BORTY: Time and again we have 
discussed these communal clashes. 
Why not we discuss it now? Did we 
not discuss Moradabad clashes for 
two-and-a-half hours? If the House 
does not discuss it, it becomes ineffec-
tjvc. 

( Interru1Jtions) 

MR. DEPUTY-SPEAKER: I have aL 
ready made my observation. If you 
are not satisfied with my observation, 
come and meet me in my Chamber. 
We will discuss it. You can e ini e~  

come and meet me in my chamber. 

(Interruptions) 

SHRI CHITTA BASU: Sir, this mat-
ter relating to the law and order 
situation has to be within the juris-
diction of the State Government. It is 
a fact, but it is the duty of the Cen-
tral Government to protect the life 
and property of the minorities of our 
country. Since the minorities are af-
:fected and the situation jn Biharsha-
rief is very serious. . . 

( Inter1upttona) 

MR. DEPUTY-SPEAKER: This is 
why I said that. Mr. Chitta Bas ~ 

please listen. You can come and meet 
me in my Chamber. 

(Interruptions) 

SHRI CHITTA BASU: The House 
is entitled to discuss. (Interruptions) •. 
Shall I conclude ... 

(Interruptions) 

MR. DEPUTY SPEAKER: I would 
make it very clear. When one 
Member speaks, evel'y Member of foe 
House must cooperate with me and 
allow him. I have allowed Mr. 
Chitta Basu, Now, I am allowing Mr. 
Balanandan. 

(Interrupti.ons) 

MR. DEPUTY-SPEAKER: 
hear what he is saying. 

Please 

SHRI E. BALANANDAN (Mukun-
dapuram) : This is not a question to 
be taken lightly here. This is a ques-
tion of minority communities. The 
minority communities have been at-
tacked and killed. The police tried 
to protect them. Therefore, this is a 
question to be discussed in the House. 
So, you should allow this. 

SHRI BAPUSAHEB PARULE-
KAR (Ratnagiri): Sir, I am on a 
point of order. 

(Interruptions) 

MR. DEPUTY-SPEAKER: All of 
you may please sit down·. He is on a 
point of order. 

(Interruptions) 

SHRI BAPUSAHEB ~ 
KAR: I rise on a point of order un-
~  proviso 2 to Rule 60. I would re-
quest you to kindlY, bear with me 
for a moment and go through this 
which says: 

"Provided flirther that where the 
Speaker is not in possession of run 
facts about the matter mentioned 
therein, he may before giving or 
refusing consent read the n&tice of 
the motion .... " 
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Sir, you have done this. You have 
read the n1~ i n  If that is done, tur-
ther it is mentioned here the Minis-
ter or Member concerned, makes a 
brief statement of faets. 

Now, you have partly done the 
first part of it. Therefore, we have 
a right to make our statements and 
the collection of material is to be 
done on the floor of ihe House, not 
from the Chamebr. There is no 
provision in the rule for collecting 
information in the Chamber. That 
has to be done on the floor of the 
House. 

One more thing. You are n ~ al-
lowing us to raise an issue being a 
law and order situation. But when 
we are discussing the Bill about dis-
turbed areas, the Minister makes the 
statement that while law and order 
is a State subject the over-all respon-
sibility ccntinues to be that of Cen-
tral Government and to that 
extent l~e Central Government has to 
share h~ responsibility of the State 
Govcrn1:r.(';1t. When the question of 
Bill ari.<;;<:s. Government makes this 
statement but when the question of 
allin~ ;·d ~en i n comes. you tell us 
that this is a law and order problem 
and that it js a State subject. This 
matter is a very important matter. 

MR. DEPUTY-SPEAKER: Other 
Hon. Members, please sit down. 

gft '=fit i~ ~  ( ~ ~ ~  

~ ~e  ~~, ~ lf6t ir:rl §ll'T 'fT 1 

~~ ~ 111 1 ~  ~ ~  19 ~ 70 <irlf' 
~i ~  +rrnrrrtr ~ 'Ti'' ~ ~  i 1 
~  ~  '!rr:q·rq ~ 1 ~ l  , ~ ~ 

~ ~  ~h \'.f1 ~  tra-ri·r ~  ~~  

~ ~  irr ~  ir'!cr1 ~ ~  t , ~a : 
~ q'T ~  ~ ;· 'it ~i ~ e  fq iiiT ~ I 
) ~  ~  ~~  q'T t, C(l!f ~  

q Tafil'T ct:r;r Cfil' Te:r t I ql[f it. 5t'Qt'T-
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804 LS-10, 
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i1n ifli (. , ~  ~n  ql{r ll·il' 
~ , 

MR. DEPUTY-SPEAKER: I made 
it very clear to the House when the 
West Bengal question was being dis-
cussed that we cannot discuss here 
the law and order situation in any 
State. Parliament cannot discuss. That 
is the point. 

Mr. Lakkappa what do you want? 

SHRI K. LAKKAPPA (Tumkur): I 
would like to submit and ruling is ~1
ready there by the Speaker and the 
Deputy Speaker stating that the 

law and order situation is a St.ate sub-
ject. When hundreds and hunderds 
of people of my Party and minorities 
were being killed in West Bengal, 
when a discussion was raised on this 
matter, it was ruled out. 

MR. DEPUTY-SPEAKER: I liave 
mad':! my observation. You can come 
and meet me in the Chamber. 

SHRI SATY ASADHAN CHAKRA-
BORTY: The House has a right to 
discuss this matter. 

MR. DEPUTY -SPEAKER: Mr. H:-i.-
rikesh Bahadur. 

SHRI HARIKESH BAHADUR (Go-
rakhpur) : The Home Minister is here. 
You can just ask him kindly to make 
a statement in the House, It is a very 
serious matter. 

~ it'tt"l'f •Tin-t ( ~  : 
i i ~ lel \if), l i ~ ~ i i  ;; ~ ~ t, 

~ cti ~ ~ I l ~ ~ ii~ ~ 1 ~ ~~ 

l ~  ~1  t I ~ i  i ~ ;t)' s~

~,  t A; ~~ 1n{'lrm"r, ~ ~ ~  

~i ~ ctr ~ ~ cF ~  cr.'f ~ ~ ...... ... 

\it"af cq) i ~ if'ffi ~  (() W, ~  '{)) ~  

1 ~~ 'fil ~ ~ qi: "{l1'i ~ ~~ 

~ ~ ~ ~ ~ t I q11'T 1.tl ~ 

~  trlfr ~  •... , ~  



Re. Motions for MAY 4, i981 Adjournment 

MR. DEPUTY-SPEAKER: I have 
already made my observation. You 
can come and meet me. You are a 
senior Member. Mr. Banatwalla. 

'-fr 11"°1 1'f1t .mi\' : 1 ~ 

~~ll 1{' !fffcfi ~ ifi1T ij- ~1 ift{WtT 

~ I if· ~ i q-re-1 « ll~ q'ffi qf{Wf 
71r ~ ~ ~~i  :i;r)7 iw Cfi'T ~i ii

ttrO ~ ~  ~ I ~  .i l ~~ 1 ~ ~ ~ 

i ctic<mrt ti{f, ~~e  ~ l ~  ~n  1 

MR. DEPUTY-SPEAKER: 377 has 
been allowed I have allowed 377. 
Mr. Bagri, please sit down. I h~ e 

called Mr. Banatwalla. 

SHRI G. M. BANATWALL (Pon-
nani): I too have given notice of an 
Adjournment Motion. In view of the 
fact that a large number of persons 
are missing, in view of the fad that 
even the para-military forces have 
been ineffective and there is spread 
of violence, and .... 

MR. DEPUTY-SPEAKER: I have 
allowed 377 .... 

SHRI G. M. BANATWALLA: .. and 
in view of the fact that the overall 
responsibility is that of the Central 
Government, the army must be called 
in. A statement should come from 
the Home Minister. (Interruptions). 

MR. DEPUTY -SPEAKER: Mr. 
Indrajit Gupta. All other hon. Mem-
bers will please sit down. Except 
Mr. Indrajit Gupta's what the other 
hon. Members say will not go on re-
cord. 

(Interruptions) • • 

SHRI INDRAJIT GUPTA (Basir-
hat): While you can exercise your 
discretion to disallow any Adjourn-
ment Motion-there is no doubt about 
that--tho argument you have put for-
ward is · that it is a law aad order 
si ~ i n pertaining to a State .. it is 
-·--...... --
• •Not ~ e e  

a general proposition, I agree, but in 
all cases-the experience of the House 
proves, the history of the House shows 
-where the question of security and 
safety of minorities is concerned. it 
cannot be treated just as a State sub-
ject, it is the responsibility of the 
Central Government. Only the other 
day we discussed the Gujarat situation 
here. Why was it allowed to be dis-
cussed in that case? Because it in-
volved the security of Harijans and 
Scheduled Castes. Here the question 
of other minorities is concerned. 
Therefore, if you want to rule it out, 
you can rule it out, but do not rule it 
out on this ground ..... (Interrup-
tions). 

MR. DEPUTY-SPEAKER: I want 
to make a request. Mr. lndrajit Gupta 
and other leaders of the Opposition 
may come and meet me in my Cham-
ber ... 

SHRI INDRAJIT GUPTA: What 
is there in the Chamber? This is 
not a private affair. 

(Interruptions). 

MR. DEPUTY-SPEAKER: I have 
already made my observations. You 
can come and meet me in my Cham-
ber. We can definitely come to some 
conclusion. 

(lntermptions) 

MR. DEPUTY -SPEAKER: Hon. 
Members, we have got only one week 
left and we have got a hea\•y agenda. 
(Interruptions) Please listen to me. 
Professor, you know the rules. When 
I am on my legs, every one of thP. hon. 
Members shall sit down. Please sit 
down. There is only one week's t:ime 
left. I have already made my obser--
vations. If any hon. Member or lea-
ders of political parties are aggrieved, 
they can come to me, we shall discuss 
and we can take any decision accept-
able to the House and acceptable 
under the rules. Therefore, I would 
make this appeal. We may not have 
time. For important discussions we 
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11re not having time. Therefore, we 
bave got to put them only . after 6 
·O'Clock. But then there is the ques-
tion of quorum. Therefore, I would 
·meet me in my Chamber. (!nterrup-
jit Gupta and others may come and 
meet me in my Chamber. (!nteM'Up-
'tions). Now, with your permission, 
I am going on to the n&xt item. Papers 
:to be laid on the Table .... 

1.2.13 hrs. 

RE: QUESTION OF PRIVILEGE 

SHRI K. LAKKAPPA (Tumkur): 
One minute, Sir. I have given notice 
of a question of privilege against the 
Chief Justice of India and another 
judge of the Supreme Court. That is 
pending before you. What action 
have you taken? 

MR. DEPUTY-SPEAKER: It is 
receiving attention. 

SHRI K. LAKKAPPA: What has 
-happened to that? 

MR. DEPUTY-SPEAKER: It is 
·receiving attention. 

(Interruptions) 

SHRI K. LAKKAPPA: It i3 not 
Enough.. (Interruptions). 

MR. DEPUTY-SPEAKER: Please 
sit down. Shri K. Lakkappa had glven 
.a notice of question of })rivilege re-
garding certain reported remarks by 
the Chief Justice and another Judge 
·Of the Supreme Court. A factual note 
has been called for. The matter is 
under consideration. I am going to 
"the next item. 

Papers to be laid on the Table. 

"'' ""' U't """) ( ~~  : 
~~ cir f;ririt ~ ~ ~  ~ 

~ nt:r ~1 l  ~a ~ I ~ i $1'M' ~ 

~i ~ ,, ~ ~ ~ 

~ l 

[Shri Mani Ram Bagri and some other 
hon. Members then left the House) 

12.16 lirs. 

PAPERS LAID ON THE TABLE 

EXPORT PC>LICY, APRIL 1981 M ~ 

1982 AND !MroRT POLICY, APRIL, 1981-
MARCH, 1982 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
K::--IURSHEED ALAM KHAN): On 
behalf of Shri Pranab Kumar Muk-
herjee, I beg to lay on the Table: 

(1) A copy of the Export Policy, 
April, 1981-March, 1982 (Hindi@ 
version). 

(2) A copy of the Import Policy, 
April, 1981-March, 1982 (Hindi@@ 
Version). [Placed i.n Library. See No. 
LT-2478/81]. 

ANNUAL ACCOUNTS OF SCHOOL OF PLAN-

NING AND ARCHITECTURE, NEW DELHI 

FOR 1979-80 REVIEW ON AND ANNUAL 

REPORT OF KENDRIY A VIDALA YA SANG-

THAN, NEW DELIU FOR 1979-80 AND A 
STATEMENT FOR DELAY, NOTirICATION 

UNDER CHILDREN ACT, 1960 ETC, ETC. 

THE MINISTER OF EDUCATION:_ 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): I beg to l:iy 011 the 
Table:-

(1) A copy of the Annual Ac .. 
counts (Hindi and English versions) 
of the School of Planning an Archi-
tecture, New Delhi, for the year 
1979-80 along with Audit Report 

@English version was laid on The Table. 

@@English version was laid on the Table on 3rd April, 1981. 
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thereon. [Pf.aced in Library. See No. 

LT-2479/81]. 

(2) (i) A copy of the Annual 

Report (Hindi and English versions) 

of The ~n i a Vidayalaya Sanga-

than, New Delhi, for the year 1979-

80 along with Accounts. 

(ii) A statement (Hindi and 

English versions) regarding Re-

view by the Government on the 

working of the Kendriya Vidaya-

laya Sangathan, New Delhi, for 

the year 1979-80. 

delay in laying the Hindi version or 
the Notifications mentioned at ( 4)· 

above. [Placed in LibTary. See ~  

LT-2481/81]. 

(6) A copy of the Punjab Sup-

pression of the Immoral Traffic in. 

Women and Girls (Chandiaarh First 

Amendment) Rules, 1980, published 

in Notification No. F. 11/6/95/SW2/ 

80/300 in Chandigarh Administra-· 

tion Gazette dated the 6th January, 

1981, under sub-section ( 4) o! sec--

tion 23 of te Suppression of Immo--

ral Traffic in Women and Girls Act. 

(3) A statement (Hindi and 1956. 

English versions) showing reasons 

for delay in laying the Annual Re-

port of the Kendriya Vidayalaya 

Sangathan, New Delhi, for the year 

1979-80. [Placed in Library. See 

No. LT-2480/81]. 

( 4) A copy each of the following 

Notifications (Hindi• ver-.;iL'n) under 

sub-section (3) of section 59 of the 

Children Act, 1960:-

( i) The Pondicherry Children 

(Amendment) Rules, 1980, pub-

lished in Notification No. G.O. 

Ms. 133/80-HEW (SW) in Pondi-

cherry Gazette dated the 22nd 

July, 1980. 

(ii) The Pondicherry Children 

(Amendment) Rules, 1980 pub-

lished in Notification No. G.0. Ms. 

160/80-HEW (SW) in Pondicher-

ry Gazette dated the 12th August, 

1980. 

(5) A statement (Hindi and Eng-

lish versions) showing reasons for 

(7l A statement (Hindi and Eng--

lis versions) explaining reasons for 

not laying simultaneously the Hindi 

vers·on of the Rules mentioned at 

(fi) aoo\'e, 

(8) A statement (Hindi and Eng-

lish versions) showing• reasons for 

deb.y in laying the .Rules mention-

ed at (6) above. 

fPlaced in Library. See No. LT-

2482 1181]. 

STATEME:-JTS SHOWING THE ACTION 

TAKEN BY THE V ~M  ON VARIOUS 

ASSURANCES, PROMISES AND UNDERTAK-

INGS GIVEN BY THE MINISTERS DURING 

SIXTH LOK SABHA AND SEVENTH LOK 

SABHA AND DELHI DEVELOPMENT 

AUTHORITY (LOAN) RULES, 1981 

THE DEPUTY MINISTER IN THE 

MINISTRY OF WORKS AND HOUS-· 

ING (SHRJ MOHAMMED USMAN 

ARIF) : On behalf of Shri Bhishma 

•English version was laid on the Table on 23rd December, 1980. 



!297 Papen Laid VAISAKHA 14, 1911 (SAKA) , Papers Laid 

:Narain Singh, I beg to lay on the 
'!l'able: 

{l) The follow:ng statements 
•JHindi and English versions) show-

ing the action taken bY the Govern-

ment on various assurances, promi-

ses and undertakings given by the 

Ministers during the various ses-

sions of Lok Sabha : -

1(i) Statement No. XXU-Second Session 1977. } 

{ii) Statement No. XVI -Sixth Session, 1978. 

·{iii) Statement No. XIX -SeYenth Session, 1979. 

Sixth 
Lok Sahh.a 

{h-') Statement No. VII -St·cond SMSion ,1g8o. l 
I 

(v) ale n~n  No- XI -Third Session, 19So. 1 
>-

Scwmtli 
Lok Sabha 

(vi; Statement No. l V- Fourth S<.>.ssion, 198<>. 
i 

(vii1 Statement ?\o. I -Fifth Se'lsion, 1981. J 
~ la e  in Library. See No. LT-

< 2) A copy of the Delh: Develop-
ment Authority (Loan) Rules, 1981 
<Hindi a~1  English versions) pub-
a~h ::!d in Notitkation No. GSR 315 
i 1 Gazette of India dated the 21st 

:vfarch. 1981. under section 58 of the 
Delhi Development Act, 1957. f Plac-
ecl in Library. See No. LT-2484/811-

REVIEW ON AND ANNUAL R-EPORT OF THE 

'SocIETy FOR NATIONAL INSTITUTE OF 

PHYSICAL EouCATIOS AND SPORTS. PATI-

\LA FOR 1979-80, STATEMENTS FOR DE-
LAY IN LAYING THE ANNUAL REPORTS OF 

SOCIETY FOR THE NATIONAL INSTITUTES 

··OF PHYSICAL EDUCATION AND SPORTS, 

·p;it'ala for 1979-80. School of Bud-
·dhist Philosophy, Leh for 1979-80 and 
Central Institute of Higher Tibetan 
"Studies, Varanasi for 1979-80. 

THE MINISTE.R. OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHA VAN): On behalf of Shriroati 
!'Sheila Kaul, 

I beg to lay on the Table: 
( 1) {i) A COPY of the Annual Re-

port (Hindi and English versions) of 

'the Society for the National Insti-
·tute of Physical Education and 
1Sports, Patiala, for the year 1979-80 
ai ~g with Audited. Accounts. 

1 (ii) A statement (Hindi and Eng-

2483/BlJ. 

lish vcrsbns) ega in~ Review by 
1~ Government on the woring of 
the Society for the Nat'onal Insti-
tutes of Physical Education and 
~ ~  F.1tiala, for the ye:n- 1979-
80_ 

( 2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay i!1 la in~ the Annual ,R.eport 
of the Society for the National In-
stitutes of Physical Education and 
Sp:>rts. Patiala, for the Year 1979-80. 

f Placed in Library, See No. LT-2485/ 
81 I. 

C3) A statement (Hindi and Eng-
lish versions) explaining reasons far 
n::it laying the ~n al Accounts and 
the Audit Report thereon of the 
School of Buddhist Philosophy, Leh, 
for the year 1979-80 within the sti-

la ~  period ~ nine months 
after the close -ef the Accounting 
year. fPlaced in LibranJ. See No. 
LT-2486/81). 

(4) A statement (Hindi and Eng-
lish versions) explaining reasons fcir 

not laying the Annual Accounts and 
the Audit Re9ort thereon of the 
en ~al Institute Qf Hiiher Tibetan 
Studies, Varanasi, for the ~a  1979-
80 within the stipulated per"od of 
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nine months after the close of the 
Acr.ounting year. [Placed in Library. 
See No. LT-2487 /81]. 

STATEMENT FOR NOT AYING IN TIME 

'1'HE ANNUAL REpORT OF JUTE CORPO-

RATION OF INDIA FOR THE YEAR ENDED 

ON 30TH JUNE, 1980 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURS.HEED ALAM KHAN): I beg 
to lay on the Table a statement (Hindi 
and English versions) explain.ing ~a

sons for not laying the Annual Report 
of the Jute Corporation of India for 
the year ended 30th June, 1980 with-
in the stipulated period of nine months 
after the close of the Accounting year. 
[Placed in Library, See No. LT-24BB/ 
81). 

REVIEW ON AND ANNUAL REPORT OF 

STATE FARMS CORPORATION 01' INDIA 

LTD., NEW DELHI FOR THE YEAR ENDED 

30TH JUNE, 1980 

THE MINISTER OF STATE IN THE 
MINIST.RY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHAN): I be.E? to lay 
on the Table a copy each of the fol-
lowing papers (Hindi and English ver-
sions) under sub-section (1) of section 
619A of the Companies Act, 1956 :-

(1) Review by the Government on 
the working of the State Farms Cor-
poration of India L'.mited, New 
Delhi, for the year ended 30th June, 
1980. 

(2) Annual Report of the State 
Farms Corporation of India Limited, 
New Delhi, fo·r the year ended 30th 
June, 1980 along with the Audited 

Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT· 
2f89/81J. 

CENTRAL Exc1SE (TwEu·rH AMEND-
MENT) RULEs, 1981 AND NOTIFICATION. 

UNDER CUSTOMS ACT, 1982 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): I belt to lay 
on the Table: 

(I) A copy of the central Excise 
(Twelfth Amendment) Rules, 1981 
(H:ndi and English versions) pub-
lished in Notification No. GSR 
302 (E) in Gazette o( India dated 
the 22nd April, 1981, under sub-
section ( 1) of section 38 of the Cen-. 
tral Excise and Salt Act, 1944. 
f Placed in Library. S'ee No. LT-
2490/811. 

(2) A copy each of the Notification 
No. GSR 303(E) and 304(E) (Hindi 
and English versions) published in 
a ~ e of India dated the 23rd 
April. 1981 together with an expla-
natory note regarding extension of 

concessional import cluty (Bask 
auxillary and countervaling) of 30 
Per cent ad valorem on power ope-
rated briquetting presses for com-
pacting cellulosic waste material into 
fuel briquettes and parts and acces-
sories of such presses, under section 
159 of the Customs Act, 1962. 
[Plac- in Libra711. See No. LT-
2491/81]. 

SHR.I SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, you 
are making the Parliament ineffective. 

SHRI K. LAKKAPPA (Tumkur): 
You are taking the Parliament for a 
ride .... (Interruptions) 

MR. DEPUTY-SPEAKER: Now we 
take up a very important call'.ng at-
tention .... All of you please take 
your seats. 

Shri ;Ram Vilas Paswan. 

SHRI INDRAJIT GUPTA: (Basir-
hat): Has the Minister of Civil Avfa ... 
tion .,t notbln1 to dO wltb this? The-
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Home ·Minister !s replyin.r-1 believe 
-10 th& call attention. · 

MR. mPUTY-SPEAKER: It is a 
Call Attention to the Home Minister. 

SHRI RATANSINH RAJDA (Bom-
bay South) : Mr. Deputy Speaker, 
Sir .  . • 

MR. DEPUTY-SPEAKE.R: No, no. I 
am not allowing. This is not correct. 
All this will not go on record. 

12.17 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

SUSPECTED SABOTAGE OF AIR INDIA 
BOEING AIRCRAFT 'MAKALU' 

") '((if f?«(ft( 'fT"'aflo:f ( ~ ~  

ii. ~ ~ 1i i i ~  l ~  i f rt1·'1-
1 ~ l ~  Cfl'l' 'Ah ~~ ii~  t.t;r 

&rr;:; ~9 ffr ~ ~  "SIT?.fri·r ~  

~ f <1'' ~ ~~ ~ i~ it ~  q'f,;:t OQ ~ : 

~~ ~ ~~  ifi''!l'f fq"l1"F1· 'f.(etin:( ll. 
~ ~ i  ~~ ~ 1'' 

THE MINISTER OF HOME AF .. 
FAIRS (SHRI ZAIL SINGH): Sir, 
Hon'ble Members would, kindly recall 
the statement I made in this House on 
27th April, 1981 regarding attempted 
sabotage to the Air India Boeing '107 
aircraft VT-D P.M. 'MAK.ALU' which 
was earmarked, for the use of the 
Prime Minister :f.or her foreign visit 
commencing from 5tli May, 1981. 

Considering the 5eriousness of tha 
matter, I visited Bombay on 29th 
April, 1981. 

SHRI K. 
(Badagare): 
Aircraft. 

Not fl9Corcied. 

P. UNNIKRISHNAN 
In a special I.A.F. 

SHRI ZAIL SINGH: A case under 
Section 307 IPC and Section 10 o'f 
Indian Aircraft Act has been re-
gistered and being investigated by · 
C.B.L Five persons .have since been 
arrested and 4 have been remanded 
to Police custoday by tlle Addieional 
Chief Metropolitan Magistr$te Bom .. 
bay. 4 out of the 5 arrested persons 
are Air India employees and 1ifth is 
a dismissed technician of the ~a e 

Airline. . 

The investigation of the . case by 
C. B . I. is in progress. I can assure 
the House that the investigations 
would be conducted, expeditiously and 
thosli found guilty will be proceeded 
against. 

~ ~ ~ ~  \3'lT6ltlR 

~~~  ir• ~~~  i ~ lffG:" '1ertR 
~ CfCAOll Cfi'l ~~ ~ ~~  ~  mT 
t111"ll q-r ~~ ~~ l ~ 'i'lH ~  

a1 ~  ltictil ~  ~~ ~ ~ 

i(f ifl1: ~  fctl" ~  ~ ll  ~  

i ~ I ~ oTtf> (l'T t1TCfiTT l ~ i ~ fcri 
1~ tr;\lf' , ~  t w ~~ ~ ~ 

fc.i-W +f ~ ~  T ~  ~~ fctilfr Gf T 

~  ~ ~ ~~  o--rq} ii,~ ~ ln 

~~ i  ~  ~ ar ~~  <"tirar ~ ~ 

~~~ ~~~  ~n~ '1TGf ~ i i~  

~~ i ~ ll  i ~  Cf?r ~ ~~ it 
fu7:tT ~  ~ iltiT ~  ~~ ~ ~  
. ~~ ~~ i fct:m ~i ~  

~ 1  tfi1 fiftt T ~  ~~ l(l( T ~ I 

a) l ~ ~ Ml  '31') ~~  lta 'f°h' if 
t1111«1"T ~ ~~ i  ~~ ~ ~~~ 

~ , ~ ;j(Ft-<f ~ fWlf ~~ ~ i OfllT 

~ ~ t1 ~  ~  ~ ~ 1 ~  

~ ~ i ~  tF ~  ftT a~ 

CfiT ~~ w ~n  ~ ~ ~  ~ 

~ it.fl itm ~  ;t ~ ~  errr m-
i? q'I' ~ .. iffiT f<tZIT re 4 ~ ~  

~ ~ l  'tiT ~~ TI ~ ~~ 1&1' t, 
1~ t' TftT t, q ~ ~ ~ l 
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\i.ffll:lef l ~~~, ~1 ~ l  ~ 1'lfr 
;fl i\' Gft ~ Joq fc 4T 'fT ~ ~  tf if 
~~  aTtfi 4 ~  &qr.; ~ 1  

l ~  ~ 21 a-rfr.-ifi) ~~ 1feft 
fit'"'r ;{' \;f) 41'4"1 ~ n 'ff ~ ~i  !9 
D"i!i ~ ~ ~ ~ it= « s, 1 i ~11 ij-
~ ,~ 0 

~~i 'f) ~~ i ~  wrr s ~M 1f ir 'll1' 
qr«r 1o1 tt)('f "ir i~  ~ ~l  ~ 

e.fr I ~~  ~ i~ ~ 15 ~~, 

19s1 iffr ~ ~ 1 ~ il!ar•r ~i i 

~  ~  ~  'fT 9fr< 73'it ~  

~ , ,~ 1  ~~ it"(i ~ ~  ~i ~i  

Sf1".c+:-q B ~  I ~  ~ l ~  'fi fiti 
i ~4i 11  ~ ~l  4 s ~ l1 ~ '1fr'ti!:ff 
tfi"( ifira; ~ it4 I fq}( ~~ l i~  

4 ~ ~ l  ~ 1 ~ i~~ 1 i \jffif i 
~  ~l  ttrlfi f .fl lfQ: i i~ i n ~ 

~ ~ tffi· il ,~i tfr 1 tfr< ~~ 

~ ;;..ri q){c <P<[i f<fi l ~ ~  q°( 

q'(ff i ~ ~, ,  <fr l i~ ~ li i ~ 

''P-finYf ~~ ~114  W-iffil" '(if ~ i  

~ ~  fc;r.ff" 1 ~  ~ llr ~, ~ 

~ ~ el ~~~,, ~h i~ i ~i ~~ii I 

~  ~  ~~  ~ i1 o it o IJ;i1to 
~  ~  ~  ilill'Cf eti ~i  ~ ~  

Cf)T ~ ~ I ~ 21 ni ei~ ~ 1 ~ ijF;ft 

~ iif'lf;i" ~  ~  ~ I 

l ~ l ~i , ~ '5fl ~~l  

~ .. ir.'.f gf'j ~ t ~ ,  tt..rr ~ i 
ir((f \? ~ i ~i ii  ~ ··m-r ~ fcfi 
~ i  'Ell?:ir tf( t:t .fi ~ li  it'1Cf(Of 

~ I i;r,-;:aq<·, 'ilq al l i~a i ~ ~~ 
~  Cir i ~ i~ ~  ~iii ii 

t, i ~ ~llM  ~  f ~ii  i ~i ~ ~~~  

eITT, ~ &"t .m ~i  ~a ~  srCTM' if ii 
~, ~  ~ f:tl«f -q) ll ii ~i4  ~~ tt.r 

l ~ ~ ~~ ti ~ i ~ ll i~~ ifif ~~ i  

~1  t m ~~  ~ ~ i  ti.ff cF ~ i  

~ 1  .-• ~  ~ f I w'f< 11( 
~ snrr;:r ifil ill'T l ~  t I ~~ q 
~ ~ ~ ~ ~ '' ~~ t. 
~9  ~ ~ ~ ~ ~ i l~ t 

~~i  ~ n i~ ~ ~~ f, g ~ 

it ~  lf tf'tl:fl( .. ~ ~ I i i ~ 

ci l~ l1 l~ ii' 1M~~ ~ ~~ i  

~, 11~  t\ Uefi6T t I ~~ GiW 
Vl ~ i iffif ~ll  ;i-tff ~ i  I ilTf( 

~ ~  ~M  ~~ f I m ~ i ~i ~~  

qr ~ ~ ~l  1~1 itr Jl'ff;q''f ~ 

~ illff g:') ~  ~ ~ ~ I 41~ 

ifiT ~~l i ~ , i~  $;,tf ~ii  ~ i  

~~  ~ : 
"No link seen between 'Makalu' and 
P.M.'' 

~ i ~ ~ ~  ~  ~ ~~ it1qi 

~  !fir i ~~ l ~ ~  ~ 1 ffT 

~ ~ ~ ~ ~ ti< ~s fi"lf ~~ i 

~ m;A ~  ~~  ~ 1 

~ ~  ~ 1 ~ ~ ~ l  ~ Cfi{T 

~ ~~  l ~ , ~  iioT t fCfi ~  #,• 

cir lfreuci ts, 16 ~  ~ ~ ~~ 

~ ~ ~1  ~  1ft I <lit:f' ~ <r.+f 

1 s ~ ~~ ~~ ~ Clir i i l ~ °ti ~  tr( 

'fr g{.f ~ ~~ , ~~~ 

iii~ \if) i 1~ 1i~i ~ i t ~~ ~  

l ~ f{rit ~l l  ifrf iil ~ ~  

i ~ Tff .ii t, efl1r i~  i ~ ~  

ctiflf Cfi'"(· ii ~ I irf?'. +iit 'I' i ~ ~ ~ ~ 

~  vm l i ~  t ~ ~~i  ii:oWr 
Cffl'. ~ ~ {iq, ~i ~ ~ i V  (Wf l'f 
~  i f ct> i i ~ .q ~1 1  Cfir Cfil'lit 
i ~ ~  t df < ~ i ~ ~ 
~ l  ifi'(r1f t. f:;m iff ~ ~  fclilJT m:rr t, 

~~  ~ , ~ i  aftoii'1f o trlo 

~ i ~ ~  ~ 1  ~  t, 
;a-ri ~ min-ti ~ 

~~ ~, ~  ktlfrf\ti ~ ~ t t 
$ftf i ~~ 'if,· ~ ~i  wif ~i ~ 

1!f)'( Gf1, tfi,· lf(ir.Ca 1fi \Jflt'nl' ~ 
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~  n.Q l 1 l ~l ~i q_t lft( w ~ ~ .1111i'A( lfr ~ 
• 1 v'1: lit t"m n~ qif i '1r l ~ ~ if t'i 11\'firlft . ~ tt 

._ ~ it ~ ~  ""7iT ~n ~ 'IT 1 
1tJ q I 

qrq';f i~  fCf) . smTif 1fefr lfiT 
·\'tPPfr ~ l  llfT 1 ~ q ~ il ~ ir«T 
it 1 i~  t ~ ~~ i  ~  (1'£f ;;{f 

~ i ff a ~ -"')wtfcrlfR 1f{f q'f ~, 
~  ~ fCTIIT it 'fT ~  '1\r ~ ia  

·1'.ff 1 ie fri''"'n· ~ f'fi s ~~ 1  ~ 

sraTit' ifcft' \jjfffi I ai ~ ~  ~  

ll'( ~n ~ ~ e ~ fctl 3f'lrr 1s, 16 
ft;r ~ i  ~ ferqfii if;f Cfiri i ~~ 

~ ~~ ~~ ~  ? i ~ fuqi ltt:fM' ii'"° 
it; firi.f ~ ~  q{ 1 s rir,,· ~ i ~ 

Cf){.;"'f ? ~  fct, ~ ~ ei  i:f 
i~~  t, ;;{f, ~ ~ i:f ~ i  

31 4 ~ ii"tf ~ ~  'l'i'i"I 'ff I ~ 

1T4"f i:rr t r;frr ~i~ ~  i ni ~ 

~ ~~ e ~ ~ ~ ~  m mt ~ 
~~  qT \°f \1i'f \lT ;'flff I 

iferr 11~ ii l  l ~ ~i  fifl ~ <fro 

-cft o srrf o tft o it fc::r ~ ~ ~  ifiT 
~  (rdl' t ~i ~~ ~  i~ 

~  t m; 1 i~i  ~~  ~ ~  

t;;fmr41T t wr ~ ine~~ "fir 
~ e ~~ ~4  ~ ~i  ~ ? "fif ~ 
~ le Cfir ~ fcfilff \ii·rci·r ~ ~ 

~~  it ~  afro $ft{ ir:ir ~l  ~ 

.UU wr-:i<ra '1\(;ir '1l nrrf \if 11ft t I 
~ t ~~ ~~ if ft:rvr e: 
ffi --

" ... No sane .engineer would have 
·detailed a plane straight out of a 
PIII cheek for VVAP tllght ... 
Because 

"after each ma.ior check, the 
]>Janel rePort some teething trouble 
before ·the ·systems ~se le  down'." 

~  04) itu :Jt"r;r.firi.t ~, le ~ 

lift' 1ft' ~ ~ 1'li' '1mr t Ri Cfi{f 
~i  qnft ~ Ff'U ~ (fr ;irtff 
N\'TT (t ir{ ~ ' ~ l «rU ~~ . ~ 
~  ,'ITif Ifft' ~ t ' i ~ ·lfil' 
~ Cfl'( i ~n  ~i 4 ll ~  ~  {i ~ i

i ~, ~~ ~ ~ l i ~ ~  Cfft" 

~ i 1  ;;{f ~ l ~~  '1'-t=l e ~ l  

it ~ ~ fctl' 1~~ ~ i ~~ 

{r ~ l  (t' I 

GtJ ,,· ~ ~ 1 ~ , 1 i  't" ~ 1  

i ~ Rit ~ ~ ~  ~  ifi' 
Glrr;,· i l ~ ~ ~,  cti'r ~ i ~  

tfc'if ~ ~ ~i  ef r far.;·r fcfiffr ~  

~ ~~ fci'frrr ctrr ~~ ~~  ~i  

q<. ~~ n  ~ ,,  'ff 1 ~ 1ft ~ ea  

~ , ~ 'ff fitl ~ ~~  , i ~ 

srf:frri· lf$fT ~ 14i~  · ~ Uu;; ~~~ 
~ ~  l ~  1 ~~, i ~ ~~ CJ;6:f 

fcfi ~ tfiri.f if; ft;q. 3 ~  e ~ ~ 

~  ~ tffi( \TT ~ ttinr ifi ~ 
"fi.; j lqT l 

~ i ~  ~ ~ ~ ~ ~ 

i i ~ iflr ~  ~~~  ~  m i ~ 

~~~  ~ 1 s ft;r ~al  i~ 

ifi'T ~  i ~  ~  ~  ~  ~ 

~ i  ~~ snwr itm lfl1" ~ 
ij- i~ , ~ i~  ~  ~  ii-irr ? 

iro ifto q-fto ~ ~  it l~ 

fcti ~ ~i~  ~ lfi'Tlfat"r{t ~ ~ 
~ 1 t I ~~4  i ~~, '1'r<f \TT 
~i  ~~ e  t.t'T ff' ~ ~ ~ arnr 
tfif ~  ~  i ~ if('tf) ~~ ~ 1 

~  t, ~ i i  ~  ~~  iflf ~  

~ ~  t m ~ ~  ~  ~  
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~~~~  

~9 11  .,1T a 1 ~ _ ~ ~ i  ~~i i 

~ '3'f1"ctl ~ i ili1 ii i~ ~  t I 
~ {; ~  ~~i t fctr ~ ~ 
i 1 i ih4~ in~  t ~i  ~  ~~ 

~ ~1 i ~ ~ i3'ofiif ~ lifTrtr 1 
~  fcmf\ ~ ~ Gff ~~ ~  

~ ~ . ~  a+i'TWT bl' if mi fl'lti 

~ I ~~ ~ ~ ~i~ 27 ~ 

~ i ~ i(ffi ~ ~~  it ~l~, ~ ~ 

~ afHfoi \lfT \W ~ 1 ~ ~ i  ~ 

~~a~i l~ i ~~~ 

~~~ 1 

11 ~  ~ ~~ ctii ~~ ~ ~  tii 

~i, ~ i  o aft o 'ii ( o ~ cf'ri Ji i~ 

~ e ~~ i'i ~ ~ ~~i~ 

fit; gr+f\ ij'Cfl w ~ it ~ 

~i ~ ~ 'frlfi ~ l4i ti@ ~ 

qr7.ft t ? 

5 ~ ~~ ~ ~  CfiT ~ 

~ ~l l l ~~~~~ 

cpif ~ fClilrr tp.rr ? ~~  ft.ri1 

ifEfTC4' Cfi'T ll"ritii ~ ~~ ~ ~ 
~ fGl1'1' ifl1'T I 

dR ~ ~n  ttir ifi ~  .... 
(llRmif) 

SHRI K. P. UNNIKRISHNAN: 
Certainly we will defend honest 
officers. · 

l\ffi. DEPUTY-SPEAKER: Mr. 
Unnikrishnan, please do not interrupt. 

(Interruptiom) 

PROF. K. K. TBWARY (Buxar): I 
rise on a point o'f order. 

MR. . DEPUTY-SPEAKER: You 
can't raise a point of order. _ This is 
Calling Attention. Please sit down. 

PROF. K.  K. TEWARY: Discussion 
is to be regulate<} by rule. Nobody is 
above rule. 

MR. DEPUTY-SPEAKER: 
will be fallowed. 

Rules 

PROF. K. K. TEWARY: I can read 
it also. 

MR. DEPUTY-SPEAKER: I have 
gone through the rule. 

PROF, K,  K, TEWARY: Nobody 
can take more than 3 minutes. He has 
taken more than 30 :ninutes. 

MR. DEPUTY-SPEAKER: This is 
a serious discussion. I am sorry. I will 
not allovw you. 

PROF. K. K. TEWARY: Rules are 
being violated. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Let him 
conclude. 

SHRI K. MA YATHEV AR (Dindi-
gul) : Discussion should not prejudice 
the investigation. 

MR. DEPUTY-SPEAKER.: We will 
see to thrat. We will see that it does 
not prejudice the investigation. 

Please conclude. Come to the ques-
tion. 

grt ~ ~ ~  : ~~ 

i ~ i, '1"'1'T ~  ft.; ~ ~  ~ 

~ Clilfucr ~ ~ 'i'7 arffl" ~ 
~ ~~l~ 4 5 ft:r;,c: lti ~ -ckr 
fi1<lT 'ff I ~ <fr ~  ~ ifflT ~ 

~ I ~ ~ ifrf ~ ~ ~ ~ "<lf 
WI ~ ~ ~ ~~~ i:f ititt. 
1~i ~~~~ l ~  

i ~ lf m i(T(i t, it·n q;i1 t 1"r · 
~~ l~~ ~i 

fGF i:n-..r:ftq i ~ iitt i\' \if) ~ 
f1'qr t, w i ~~  1:-t 
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~ ~ i~~ ~ ~a1  · t;rl" .. ~1  ~ 1 

lf'ef'f ~ lfi'T ~  ~ ~ f"'"T 

~  flr«r.T ~ ~ iimlf'q ~ ;p;.·r 
i~ t ifT: CftiT tiCfi t I i1 i ~ 

~ iflft ... er..· ~ ;l" ~ ? 

MR. DEPUTY-SPEAKER: You 
yourself have taken half-an-hour. 
Only half-an-hour is there for Calling 
Attenti\)n. You should conclude. You 
should be short and put a question 
only. You are making a long speech. 

'TT U'f ~ flr{tarf'r : fl '1 l'i1 I ""G et"T ~ 
~  '-lT ~  tfto ~ ~ , 1 li~ 

g;J'$ tififr.i:rf:i-j, Jfr;· '.IT) tJ:o ~ o 

tfi'lflJICf;', wtit ~ ~~~, h  

( it;,i ~  I l;j it;tr ~ , 1  ~ 

~~~~ ll ,~ t;;" ~, ~ ~ 

~ ,~ m ~  err, ~~ ~ 
ii~1i ~ ~ ~ ~~  ~ ~ 
~  ~ i n  ~  'l'l.iT t l ~ 
ii' ~  ~  fo1 ~ • . . . 

MR. DEPUTY-SPEAKER: You 
must conclude. If you had put ques-
tion only, you would h'ave put so 
many questions by this time. You are 
making a speech. Mr. Paswan, you 
are a learned member of the House. 

'1T -uq ~~ G"l'""1'f : ~e  

~  ~ ~ ~ ~ ~ -(l;r 
~ Cfi'Tftira ~~ ~i  ~ ~ 

~ ~  4 5 flf";;c; lifiT ?i'Cffi f(lt'T tiliT 
~ , ~ (f') ~ ~ fl:Ft"a" m ;;-W'f 
~ ~ w \41'1 it::ii ifii'1Cfi' ~ 
~ f<>Ttt ~ ~~ t I 

(Interruptions) 

MR. DEPUTY-SPEAKER: . This is 
Jl\'.>t the way. You don't interfere. 
You know the rules. 

· 'The total time taken on a Calling 
Attention should not be more than 
halt-en-hour." . 

I am reading the rule. 

''For asking clariflcatory ques-. 
tioris, · the Membe.r should not take 
more than about 3 minutes., and the 
other Members aoout 2 minutes. 
each." 

ISli' ~ r .. ~ ~,  = 11 ~ 

~  ~  T"i ~  ct;) ~ 

~ i~ l ~ ~ ~  ftt"t;" 11~ 

~ ~ ~ ~  ~ ~~ ~~~  ctiT 
iir;nrT m:+1 R4i 'ff ?  ( 1f4't(QA) 

MR. DEPUTY-SPEAKER: You· 
need not reply to that. Please con-
clude. You need not reply. You may 
please put the question. -

gj\' -aq ~~ ~1  : ~ ~~ ~ 

~  ~ w l ~ ii'Fi w ~ ~ 
t ... 
MR. DEPUTY-SPEAKER: I will 
be happy if you are not angry. Now, 
You put your question. 

SHRI RAM VILAS PASWAN: I 
am asking only questions. 

MR. DEPUTY-SPEAKER: Senior 
Members of this House and leaders of 
the party should confine to the ·rules. 

-rt 'tT1f i 1~ '1niit1ii : ~ ,  ff 

'l9 ~  I 

~ ii\lir ~ ~ \)11.,.,i ~ ~ 
fcp ~ ~ GrT err . ~ i  ~ ~ 

~ ¥;(T ~ ~ ei~ ~~ ~ 

ii i~ ~ ~ ii~ Cfl1' rm:rr it: 
en ~ ? snrr.; if eft ctr . rmn ~ 
~ ~ ~~~ ~ 

~ ~ ~ ~ 4fiT ~~ i;(1'1iT 
~  ~~ mM- ~ ~a ~ ~ 
i~1i i  ~ ~lli . ~ ~ lfi1ft t 
ff: q ~a n ~~~~~  

~~ i ~ e ••• 
~  .... 
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['.fi ~ ~~ ~1 

• '511" ~ ~~ l 'fflf ~ 

~ ~  ~  

MR. DEPUTY-SPEAKER: You 
· know the rules and act according to 
: the rules. I need not intervene like 
. .this every time. 

(Interruptions) 

'li ~ ~  qffi<n'f : ft irar 
~4 l i9' ~~ ~ I 

MR. DEPUTY-SPEAKER: Mr. 
Masood, you will get your chance. 
Your name is in the list. He can 
• defend himself. You please sit down. 

(Interruptions) 

'1'f 'tTir 1~ 'trtiCA : ~ ~1  ~ 

. i~  fer. 2 0 ~s ~ ~  ~ 'fi1 rt( t I 
...• ( ~ •'Wl') . . . . ~i li i ITT i ~ 

; ~ f'li you c.-ann't fullow Hindi. 

MR. DEPUTY-SPEAKER: Already 
he has made a 5peech and he is now 
repeating it in the for;n o'f questions. 

(Interruptions) 

151"'r ~  fam:t" qmCff'f : ~ ~ ~ l  

~ iiffii ,·r ~  fcti 1 i~ <fr 2 o c:rrir« 
CfiT i:r flf (Wt" r ~, 2 o a rftfi ctl' ~ 
~  ~ ~ ~9 Vi  q.: ~ ~ ? 

· 2 0 a"rft• ctl' \ifr:q f•q)i ifiT \JfT ~  

·it' ~a ~  ft!n ct;.rr '1'tiafiT ~  ~

'tl'" ~ i i  ? ~ +r6fT i ~ e  ~ i ~1~  

: ~  ~ fcti ll~ ~a ~  cw;r 11 1 ~  ~ 

~  ~ a  ~  ~ ~ i l ~  ift"? 
\il'aT i:r.fiA' 'lit ~  iiITT tfiT irrerr iti 

~~ ~~ i ni ~ ~  ~,,  ~ 
· (f) ~  i1 lf ir ~ ~~  iti ~ rv:r '{;-.fit 
al~ ~ ir11r ? ~ ~  s ~ ~ & 
A: ~ ~~~~~ i~ q("r rir. .... · fkir 
~, sftiffi · trn-r ~ ~ iiffT \il'.;·d'r ~ 
~~~ ~  ~ iti ~ · m 
~  ~  m'-tl'Gt" Cfif ~ ~ e  "') · ri'(t 

~ fCll ~~~ l ~  ctft ~~~  ~ 

~ 'ti ~ 'f'f"{ ~  iii 1fT ~  ~ 

\.:'fflf t l'tr ~~~ 4  @ ~  ~  

s :r;r f6'(t ~ ~ i  • ~  ... 
( •t491'1) ~ . . . ~  ;rr¢t t f'fl' 
\ii' ·Hf il\f ~ i  '{Er... ~ ~  ( ~ 

~ ~lll l  ~ 'l9if /l~i  ~ ~  ifto 

~  t OiH ~ ~  Ciffr 1H);r ~ 

t, t'ro ift'o q'fto ~~ in ef.t Cl)f '1filW 
'liT i ~ ~ ll~ q-R"fr iii~  {r irlfr 
t, ~ ~ ~ ,  ~ ~ ~i ~i ~ ~ ~e 

~  t, ~  lf-lf ~ l i1 ~M  \lff:i:f 

m ~ ifi 1t ~l ;: :;rrrnfr91' Cfft' ~  ~  

~  'iITT'"d' iti' ~ii ~  am 
li~ . fll'" ~ ~i~  

PROF. K. K. TEWARY: Sir, on a 
point of order ..... (Interruptions) 

MR. DEPUTY-SPEAKER: He is 
already concluding. Mr. Paswan, 
pleJse conclude. You have taken more 
than half-an-hour. 
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it; p ~  if)T ~~ ll ~ ;f 
mnirn- ~ ~ , ~ i ~  ifin'.OT -

it; ~ ~ Ai«r l ~ ~  1 ~ 

grtq l ~ f fcti ~ fifi'lfT 
~~ ~  t ~h  ~ l l ~ 

~~  ~, 'l':r-i i ~  ttiT J;l'G';f 
. ~~ q1' ~~ if1 ~ ~ i~  

~ ~ ~  ~  ~~  ~ I ~~i  

~i ~~ ~1~

~~ ~i  ~1l ~~  ~i ~ ~  

~ f«T ~ 1 ~ ~  ~ a it ~ 
~ 1.fT ~ il ~1 i i~ ~ ~ ,  ~ il l 

~ ~ ~ Cf) \iff ~~  ~ 1 ~ 

CfiTt ~ ~ ~  ~ 1 ~iii ~  

~ ~ ~~ ~ ~  Cfl'f irfci<r.n: err. 
~  ~  ~~  ;:nna ~ Uf I 

~i i ~~ ~~ ~ ~ it ~  ~ 

lfT ~1 i ~ Cfi'"{", ~ ~  ~ , ~~  

ttiifl i ~  ~ ~  ~ iifi fG"lfT fCfi ~ ~  

n tfM"f i~ i  $T I ~ l  it Cfl"ji 
in-i ~ ~ a Cfi"r ~ s ~ s ~  

~ i~  ~ ;:r ~ ~ ~  

if if ~ G".tj' \ifT a ~ ij I ~~  

~ ~  ~  fifi ~ ~~ ~ 

~  ttrnlf'fr ~ 'ffftt 1 rt€ ~  

f<ii «To ift o f;ft'f o (ff ~  Gfif ttifi 

~l  ~ 1 ~ i  ~ a ~ fcti' ~~ t 
n ~ ~ i  ~ ~ ro i~  1 

~n  iti Yiit m ~i l ~~ ~ · 
~~ {Ttt e ~ I «ro ~  mfo· 
i~ ~  ~ l tfiT ifiTf11rn i~ ~  · 

~ 1 ~ , ~ a  ~ i~ ~, ~ 

q ~ ~ a  ~ im:m ij'-
~ ~ ~  a"fi ~ ~~ ~~
qff fr ~~ ~ t, i'tlf1· Jfl' ,Cf). 



Suapected SabotQe f· · J44Y 4-1981 1 A' 1-.:1:-'".. . . 0 tr 'fKWCI , 316 

·m ~ ~ 1 f1f--«1 ·.t ~ ftorvr t 
~ fcfi{=l"T ~ f'C§ ~  ~ I ~ l  ~~ 

~~ i ~ ~ ~~  ~ ~a  ~ 

~ ~~~~i ~ ~ iti 1fiTt ~11  ~ 

~  ~~  1 ~ i ~  ~ ~ ii  

~ ~i  WT l ~ 1 ~  ~1 t I 1 ~~ 

.if iii« ~  irqr t '1'R 1 ~ l ~ it 
~ ~~i  ~  \if'rnr t, i ~ii ifr 
~  ~  ta 

t i ~ ~~i  « mm ~ 
fcw; m \if'\if'ij-~ ~  ~~ ~  ~~ 

-grq-.l ~~ ~ ~ fifi'ct vf, ~ 
· ~~ ~i  t I l ~ 3falii q) 
·Cfii' ~~ CfiT ~ l n 1  ~ I fCfi«l' Ci1'1l 
'iti srm.Ji:ferr ~ met ~  ~ l ~

. q'tf'.TI' ~  '1'R ~~ ~ ~ ~ I lftr{ 

-~ cit 111' '1'ftl' mf;rQ; fCfi ~  i ~~ 

· srm;r lf ~  ~ ~~ ~ ~ ~ arR ~  

~  lfT ~in  ~ ~ ~  er) ctiff ij-

<t>'i ~~~i  126 ~ ~  

~,~i  q'l;m, V ~  ~  \il'r.f ifli'f«l1 
~ I '{Cf;l' ~ ~ 1 ~ ;tft ~ 

Cfi'VfT Cfl)f s)il' crrer ~ t '1'h: 
. "(«eITT . . . ( 1Qcmtif) . • .  . ~ 
·· i i~  f iti i ~ if err \ifl' ~ ire ifiTT 
1 ~ \i''l:Ttl ~ fi ~  ~ i9f ~ 
·q q: ~ ftr ~~ ~  ~ Cfi) 

~ ..eqt iifrn q-r ? ~ it ifcn ~ 
~ , li{fCfi ;r a-"t ~ tftm=rc 1n Cfi'Tlf 
· il ~  ~ ir'R: 'f it ~ Cfin:tfthlif 
Cfif ~~i  ~ 1 i il ~ ~  en, 
~  lJ.tl l ~ ~ fJti" ~ 
wrrt ~1 1  ~ 5 c1TU'f ~ ~ f3 
~ i ~ ~ ~ i~ l 

~ t 1 s ffl CfiT ~~  'Jl'T i i~ f, 
~  ~ t, q 6-7 ~ ~ ;zrm 
~ t ~ ~ ~  iti ~ ~ t. 
· w ~  i ~ e:r ~~ so 1!fvi 
~ llltN 'J(lf'f{e 1fi°Vft -ft' I ~ i 

Boeing Aircraft "Makalu" (CA> . .. · 

ifm ~ ~ ~ 1  'l'T ff«\° t, 
crtl' ~  \il'm ~ ~  t flri' f.-trtil 
~ ~ {\' ~~e  t 1 ii'Fctl-r ~ amr 
~ i ;l-mr.n ii~ fifi tint' ci mq 
"' "1' l ~ i ~ i~ ~~e  t 1 
~ if ~~ il ~n  ifi"T i ~  ~  

~ , -rerr ~ ~l i  ~i i  ? ij'inl 

~ ~~ ~ ~ 11  <fir 1 a~ 1l li

i i ~ ~ t<i'tf 'fR l ~ i ~ i ~

~ i ~  ~ l  t 1 i ~  fii!.f ffi ~ fir»' 
~ l  trmCfl'tf '3fr Cffi ~  Cfir ~~ 
~ Rll'T ~ •••• 

'lt trit ~ ~ l ~  : ~ ~  

i l ~l , itwi ii·m «r ~ n  fCfilfT t!JT 

fili ;w:?:rr ~n ~  lfir i ~  ~ arrt iT 
2 0 ~~~ Cffr ~ i «fTT ~ ~ ~i  
'far lfi)( :;ft'i" ~ TtfT \il'T, f ij' i~ ~ 
~ lif t, \)ii a i~ ~~ ~ I 20 
~ ~ ~ i if;) ffi q-'fq' 

~~  ~ qq-r ~ ~ ~li i  fCfi srQT;r-
q) Cfi) 'Trerr i ~ l~~i i ~ i ~ ... 

it .... fitld';f ~ Cfif i ~  '-JT, fefiff 'f 

true ifl' ~ i  ~ a trr, fi5f a-if 
~iil ~  ~  qr ? 

ll(f •" ~~  ~~  ~ i~ ~~, 
if l ~ i ~  i~ iflT 'iT f;i 12 6 
~~ ~ I 1 ~ ~~~ ii° 1 2 ~ ~ i 

~ a  ~ J/11: 1 3 2 ~ i  ~~  t--
~ ~~ ~~~  i~ ~  t I ~~~ ifffi 
~  ~ l \il'f il ~ ~~ ~ fifi' ~ 

arra ~  ;;(r ~ 1 ft i~  t flti 
~in  UN ~  irr;ffl-~ fCfi Cfi'Tt 1ft Gl'nT 
mr ~ ~, ~ ~  5fltifl(11r;:r t. 
~ i1 ~ t, ~  irrq-qanu 
Cli'T arnr ~ tta-m i i ~ a-r 'l'rtrctf 
'frtf lfi1 ~ i  Cfi(f f'Tif"" ~ ~ 
t fifi" t zrr ~ t t 
•r 'a't' fcwAt ll ~ M : ~ i  tfTtf 

l!flT INT ~ i 



317 Suapected VAIS.AKRA 14, 1903. (1'A.KA) AiT ltiditi .. B9eing Aircrttft 318 
Sa.botage oJ "Makcdu'1 (CA) 

~ tf W f9« : ~ l i~  j ~ 

~ 1 n 1 1f:'T ~ l  ~ t:1.fllr m t;rr 
'ffrf(i, ~  ~~ i4 ~ irrinif 
it iJfar ~ •.1 ~  ~  ~ 

;r(t ~  ~l 1 ~ ~  Cfft ~n  

~ iif'l'TZTT \if r ~~~  I 

S1rRl G. M. BA:N'I'AWALLA: 
·{Ponnani): Mr. ·Deputy Speaker, 
Sir, the attempt of sabotage of the 
aircraft that was earmarked to carry 
our Prime Minister is to say the least, 
most shameful. highly ~ n e na le 

and deplorably cowardly. lt is good 
that the hon. Home Minister took this 
House ¥ito confidence at the earliest 
-opportunity. Haa he not done so, . I 
.am afraid several stories about tlus 
attempted sabotagC would have cir-
.culated creating more confusion than 
the confusion which is being tried to 
be cr.eated by certain interests today· 
It was therefore a very great act of 
wisdom on the part of the hon. Home 
Minister to have come to this House 
at the earliest opportunity to take 
the entire nation into confidence. 
Cowardly attempt a~ being on the 
life of our Prime Minister. While 
congratulating the Home Minister for 
havi41g come to this House at the 
earliest opportunity, I must also con-
gratulate the team or those persons 
who first discovered that the defects 
had been created with sueh a great 
.consequence. Let Us look. at the facts. 
It is an t:stablished fact that defects 
were induced, that there was an 
attempt at sabotage of the aircraft. 
This is beyond ques_tion. It is un-
doubted. The advice of the experts 
had established that an attempt was 
lllade to sabot age and to induce de-
fects with respect to the vital system. A 
'question one, would ask is: is this 
·sabotage linked with the life of our 
Prime Mit.1ister? Was it fo; the pur-
pose gf taking her life? I would like 
·oevery member Of this . HOUSe to con-
-sider one fact, Will any · saboteur 
. c9me . a ~ _t9 oa.rry out his 
scheme of sabotage directed· towards 
unknown flight and tow.ards un--

known passengers? No doubt this 
particular aircraft was to undertake 
e~lin comme!'cial lights before 
taking the Prime Minister. but no 
saboteur will have that such or moti-
vation to direct his attempt at taki.'1g 
the life of unknown e s n~ There 
was every probability that the air-
craft would carry our Prime Minister. 
Moreover the saboteurs had a master 
mind. Perhaps they know that 
before the Prime Minister wou1d be 
carried in this aircraft some flights 
wm be undertaken and. therefore, 
they were experts enough, shrewd 
enough to so induce defects as to 
a delayed action. 

SHRI BAPUSAHEB PARULE 
KAR (Rat."lagiri): Can it be done? 

SHRI G M. BANATWALLA: 
That is a different thing whether it 
can be done. The fact that it 
has been done has come before th£ 
House. Moreover, it is being en· 
quired into by the CBI. 

It is said that a premature hulla-
baloo had been made with respect 
to this act of sabotage. 

It is alsQ said .... (Interruptions). 

MR. DEPUTY-SPEAKER: I was 
telling the hon. Member that Mr. 
Banatwalla knows the rules. (Inter-
ruptions). 

SHRI G. M. BANATWALLA: It 
has also been pointed out here that at 
the last moment when the plane was 
to take of and all that. the def:ects 
could have been detected; why 
create this hullabaloo now. That 
shows the light manner in which 
they take the whole  thing. And this 
light attitude is condemnable. Who 
could take the risk of waiting till the 
last moment for such a serious act of 
sabotage? We must act and act at the 
very first moment. And had the 
Government not acted at the first and 
the earliest opPortunity, I would 
have been the first to come before 
the House condemning the Govern-
ment and even Uking them to vacate 
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the office. It is a good thing that 
the whole si a i ~n  was not taken 
lightly. In the light of what I have 
said. I now want to ask a few ques-
tions: A deliberate attempt is being 
made to create confusion. 

SHRJ BAPUSAHEB PARULE-
KAR: Why? 

SHRI G. M. BANATWALLA: I 
must say that an attempt is being 
made to influence even the CBI 
inquiry. That the cult of violence is 
growing i:1 our country, most ucn-
fortunate1:-.· is a fact which cannot be 
denied. I ·wish and I ask the hon. 
Minister to give a categorical assur-
ance to this House that any attempt 
at creation of confusion will have no 
effect whatsoever upon the CBI 
inquiry. There is an \.rnpatience. No-
body wants -to wait till the CBI 
inquiry is completed and facts are 
out. And this impatience therefore 
with an a ~e  to create confusion 
is meaningful; I charge, it is politi-
calb motivated, Because of the 
seriousness of the whole situation I 
want the hon. Horr..e Minister to give 
a categorical assurance to this solemn 

~~ th2t a CBI L1quiry will be 
proceeded vvith and will have no 
effect \vhatsoever about this conclu-
sion fr:;t is being created. We 
would also ~ike to be informed as 
to the s~age  in which this inquiry is 
at ;.resent. You have assured us 
that the inquiry will be expeditiously 
carried out. Can you mention how 
long it will take for more facts to be 
known? There is also a report to the 
effect that there is a foreig.,'1 involve-
ment. Mr. Home Minister what is 
your reaction in the matte'r? 

1\fR. DEPUTY -SPEAKER: Please 
complete your question. 

SHRI G. M. BANATWALLA: 
Then, Sir. though some people may 
take a light attitude of discovering 
the c1e£ect at the eleventh or twelfth 
hour, pnhaps wishing that the de-
fect wait never detected also, I would 
like to ask the hon, Home Minister 

4, 1ftl of Ai,. Incfftt 320. 
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to ten t.he House whether full se-
cwity arrangements have been a~ 

both at the airport and in respect of· 
every matter concerning the flight,. 
concerning the aircraft which will 
now carry our Prime Minister. 

13.00 hrs. 
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MR. DEPUTY-SPEAKER: Mr. 
Rasheed Masood. 

'TT Tir"A irtt1l' ( ~~ ,~  : 

i ~i , ~ i  ~ i,  ~ , ~ , li  

it .... 

AN HON. MEFBER: Sir, what are 
we adjourning? 

MR. DEPUTY-SPEAKER: We will 
conclude this now. 

SHRI RASHEED MASOOD: I have 
not even started. This is not the 
way ... 

MR. DEPUTY-SPEAKER: I was 
not telUng you. I was replying to 
somebody else. 
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SHRI RASHEED MASOOD: Sir, 
my question has not been answered. 
(Interruptions). Sir, not even a 
single point has been answered. What 
is the use of the questions? 
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SHRI K. P. UNNIKRISHNAN: Sir, 
I am on a point of order .... 

MR. DEPUTY-SPEAKER: You are 
not here in the Calling Attention. I 
am not permitting you. 

SHRI K. P. UNNIKRISHNAN:* 

MR. DEPUTY-SPEAKER: This will 
not go oo record. 

SHRI K. P. UNNIKRISHNAN: 
Why? 

MR. DEPUTY-SPEAKER: I am 
sorry, Your name is not here in the 
Calling Attention. 

SHRI K. P. UNNIKRISHNAN: • 

MR. DEPUTY-SPEAKER: Your 
n~ e is not here. Whatever he says 
will not go on record .. (Interrup-
tions) Don't show your finger here. 

SHRI K. P. UNNIKRISHNAN: I am 
on a point of order. 
MR. DEPUTY-SPEAKER: Please 
listen. Calling attention discussion is 
going on. No other member whose 
name is not here will be allowed. 

SHRI K. P. UNNIKRISHNAN: I 
am n~  asking. I am only on a point 
cf ord\x-. 
MR. DEPUTY-SPEAKER: Under 

what rule? 

SHRI K. P. UNNIKRISHNAN : 
There .is only one rule. Do I have to 
teach you everytime? 

•Not recorded. 

Boeing Ab-era.ft "Ma.kalu" <CA) 

MR. DEPUTY ... SPEAKER: ·-·This is 
~s ing aspersion. I am very sorry. 
Don't cast ·any asp«:rsicn. · 

Under what rule you are raising a 
point of order1 

SHRI K. P. UNNIKRISHNAN: 
. There is ooly one rule under which a 
point of order can be raised. 

MR. DEPUTY-SPEAKER: You can 
raise a point of order. Which rule 
has been infringed? 

SHRI K. P. UNNIKRISHNAN: 
There is only one rule under which 
point of order 'can be raised. That is 
Rule 376. Will you tE:ll me another 
rule under which point of order can 
be raised? 

MR. DEPUTY-SPEAKER: I am 
asking you which rule bas been in-
fringed? Please quote the rule. Don't 
pass any remarks on the Chair. You 
better don't pass any remarks on the 
Chair. Which rule has been infringE:d? 

SHRI K. P. UNNIKRISHNAN: This 
is not an in in~e en  I am on a 
point of order. 

MR, DEPUTY-SPEAKER: Which 
rule has been infringed? 

SHRI K. P. UNNIKRISHNAN: 
Please allow me to formulate the 
point of order. The Minister bas sa~  
just now in his reply quoting certain 
technical matters or advice which has 
been given to him oil the basis of 
which he has given his reply-not 
once but he has repeated it and this 
is the third time. My question is: 
there is a rule which says that if any 
such advice is quoted, then the House 
is entitled to ask him to lay it on the 

Table. 

My question is: Would the Minis-
ter, while quoting the advice ...... · · 
(Interruptions). 
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MR. DEPUTY-SPEAKER: I will 
give my ruling on the point of order. 
Do oot go into details. You have 
raised a point of order quoting some-
thing. While 1ormulating his point of 
order, a Member may quott:: the spe-
ci1ic rule or the provision of the Con-
ititution relating to the procedure of 
this House. On that you have no such 
point of order. 

SHRI K. P. UNNIKRISHNAN: 
know that. 

I 

MR. DEPUTY-SPEAKER: There-
1ore, you cannot ask for reply ~  

the Minister. You must raise the point 
relating to the procedure. 

SHRI K. P. UNNIKRISHNAN: I 
shall quote. . . . (Interruptions) 

MR. DEPUTY-SPEAKER: He is 
asking ~ only. Therefore, I wanted 
him to quote the provision of the Con-
stituti 1n. Then, only I must give my 
ruling. Now Jet us go on with our 
work. Mr. Minister, you conclude your 
reply cow. 

SHRI K. P, UNNfKRISHNAN: Yriu 
asked me and so I am helping you; I 
am assisting you. Under Rule 868 .•. 

MR. DEPUTY-SPEAKER: You are 
teaching me. 

SHRI K. P. UNNIKRISHNAN: I 
am assisting you. Probably, you are 
not aware of the procedure. Rule 368 
says: 

"If a Minister quotes in the 
House a despath or other State 
paper which has not been presented 
to the House, he shall lay the rele-
vant i1aper on the Table. 

''Provided that this rule shall not 
apply to any documen-which are 
stated by the Minister to be of 
such a nature that their production 

would be inconsistent . with public 
interest: 

"Provided further that where a 
Minister gives in his own words a 
summary or gist of such despatch or 
State paper it shall not be necessary 
to lay the rE:levant papers on the 
Table." 

MR. DEPUTY-SPEAKER: I shall 
read out. 

"If a Minister quotes in the 
House a despatch or other State 
paper which has not been prese:nted 
to the House .... (Interruptions) 
Please listen. 

SHRI K. P. UNNIKRISHNAN: He 
has said that it is a technical matter. 

MR. DEPUTY SPEAKER: I will 
give my ruling on the point of order. 
Then only, I g0 into details. 

"If a Minister quotes in the House 
a despatch or other State paper 
wbich has not been presented to the 
House, he shall lay the relevant 
papers on _the Table." 

He has not presentE:d any paper. 
Therefore, his point of order is ruled 
out of order. Mr. Minister, you can 
continue. The point of order i8,.ruled 
out of order. The Minister can con· 
tinue. 

SHRI BAPUSAHEB PARULEKAR: 
Sir, I rise on a point of ords.r \lnder 
Rule 370. 

''If, in answer to a question ...• 
(Interruptions). 

MR. DEPUTY-SPEAKER: Please 
conclude, Mr. Minister. 

-----SHRI BAPUSAHEB PARULEKAR: 
My point of order is: 

"If, in answer to a question or 
during debate, a Minister discloses 
the advice or opinion given to him 
by any officer .... (Interruptions) 



339 Suspected Ba ~ 

'-'ft ·f" ;f\l :  . ft ~  i.tf.1r\ 

~, ~~ i i ~ feti ~ \ifT ~ 

~  ~ ~  iii ~  1fct ~  

~ ~ ~  t I ~ ~ ~~ i i  

crra t 1 ~ ~  ~~e  '1t'r i~  

~ I ( nt•Ul'l ) 

MR. DEPUTY-SPEAKER: You can 

conclude now. 

SHRI BAPUSAHEB PARULEKAR: 
You are not allowing me to raise my 
point of orde:-r. 

MR. DEPUTY-SPEAKER: He is 
concluding now. 

SHRI BAPUSAHEB PARULEKAR: 
Under Rule 376 .... (Interruptions) 

MR. DEPUTY-SPEAKER: That is 
all right. Mr. Minister, you conclude 
now. 
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MR. DEPUTY-SPEAKER: The 
House stands adjourned to meet again 
at 14.30 hours. 

13.30 hrs ... 

The Lok Sabha then adjoumed tm 
thirty minutes past fourteen of the 

Clock. 

The Lok Sabha th.en reassembled after 
lunch at thirty-eight Mi1ttttes past 

Fo11rteen of the Clock. 

(Mr. Deputy Speaker-:-in the Chair)' 

SHRI HARIKESH BAHADUR (Go-
rakhpur) : I rise on a point of order. 
Sir, under Rule 376 I rise on a point 
of ordt:r. 

MR. DEPUTY-SPEAKER: No point 
of order now. TherE: is vacuum in the 
House. No point of order can be rais-
ed now. You must take my e issi ~ 
if you want t0 raise any point of or-
der. I am not giving you permission. 
First let the matters unde:r Rule 377 
be over. Till this is over, I am not 
giving you permission. 

Untenuptions) •• 

MR. DEPUTY-SPEAKER: Order 
please. Nothing will go on record. 

(Interruptions)•• 

MR. DEPUTY-SPEAKER: No. It 
will not go on record. Only matters 
under Rule 377 now. .. 

Shri Rasabehari Behera. 

~ ~~ ~~~~~~
•Not recorded. 
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MATTERS. VNDER llULE 377 

(i) NEED TO AUCMDIT PlJJICBASE QUOTA 
or lRoN-ora: BY M.M.T.C. lN ORISSA 
SHRI ~  B ~  
(Kalahandi) : Sir, Orissa abounds m 
mineral wealth particularly "iron ore, 
manganese chrome ore, and bauxite 
etc. Thousands of tribal labourers 
from different parts of Orissa and 
neighbouring States earn their liveli-
hood by working in the iron ore 
mines of Keonjhar, Mciyurbhanj nnd 
Sundargarh district of Orissa. Metals 
and Mineral Trading Corporation is 
the sole purchaser of iron ore from 
these mines. The Government of 
India earns foreign exchange worth 
several crores of rupees by exporting 
iron ore from Orissa mines. Thus, 
the deve!opment of Orissa primarily 
depends upon the proper exploration 
of iron ore mines. 

It is a matter of regret that . this 
major iron ore belt of Orissa is facing 
crisis due to the failure of MMTC in 
augumenting its annual purchase 
quota from these mines. The shock-
ing fact is this that from 1976-77 
onwards MMTC has not. lifted even 
half of its quota accumulated at diffe-
rent railway sidings of these three 
districts. Millions of tonnes or iron 
ore have been accumulated at Bans-
pani railway sidings alone. In view of 
the above difficulties, some iron ore 
mines particularly those managed ~  

Orissa Mining Corporation have been 
dedared closed. Due to this, a large 
number of labourers working in these 
mines and various railway sidings 
have been retrenched. The Govern-
ment of Orissa has been taking up 
this matter time and again with the 
MMTC authorities and stressing the 
need for increasing its annual pur-
chase of iron ore from these mines. 
In spit.e of all such efforts made by 
the Government of Oriss·a, M'MTC has 
not yet taken ·any decision to buy 
more ~ an l a l of iron ore. Effective 
steps !-iave also ·not been taken for 

clearing the stekbating· iiron ores. This 
tott of as*hy of MMTC may lead 
towards the breakdown of law and 
·oraer, . because, this issue is inter-
liitked with . the haman problem in 
the backward State like Orissa. 

Therefore, I draw the urgent atten-
tion of the Government of India f.o. 
direct the MMTC to take steps !or 
aurumenting the annual purchase 
quota of iron ore from these languis'l-
ing mines. 

Similar steps should also be taken for 
clearing the accumulated stocks forth-
with. 

(ii) NEED TO START FAST RUNNING 

SERVICE BETWEEN LUCKNOW AND 

DELHI 
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.(iv) STEps TO SOLVE Mom RIVER DIS-
PUTE BETWEEN RAJASTHAN AND 

. GUJARAT 
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.( V) FINANCIAL ASSISTANCE FOR THE 

DAMAGE CA USED BY TORNADO IN 

KEONJHAR DISTRICT OP ORISSA 

SHRI CHINTAMANI PANIGRAm 
·(Bhubaneswar): Very recently an 
'unprecedented t<>rnado ravaeed 15 
villages of Keonjhar district in Oris.sa, 
wnere 32 people died, including men, 
women and children and hundreds 
were injured. Most of these villages 
are tribal villages. This natural 
calamity came as a surprise and 
within minutes more than six hund-
red houses were lifted up and were 
.smashed out of shape. Domestic ani-
xnals and poultry died in thousands. 
l urge upon the Central Government 
to send central team immediately 

and to rehabilitate all these six 
thousand affected people. Besl4Jia 
the tornado ravages, heavy cyclone 
has caused heavy damages to thau-
sands of houses in J atni, Chandka., 
Khurda and Daspalla a e~s in Puri 
Districts and in Mayurbbanj District 
and in many other· places in Oriasa. 
The Central Government should pl'O-
vide adequate• assis~n e to Orissa 
immediately to help the people in 
these affected areas. 

(vi) ENQUIRY INTO ALLEGED CORNER• 

ING OF ANIMAL BLOOD BY Fiu.Mco-
lNDIA 

SHRI NAWAL KISHORE SHAR-
MA (Dausa): Despite repeated Go-
vernment pronouncement that fore-
ign compf.lnies would not be allowed 
to continue to suppress and destroy 
indigenous drug industry, the domi-
nance of the Foreign Drug companies 
jg going on unabated. These com-
panies are devising new means to 
choke the growth of Indian proclu-
cers. In the process they are also 
choking ~ i n of vital J;fe sav-
ing drugs to monopolise their drugs. 
In this respect Franco-Inaia Pbanna-
ceuticals Ltd. is a living ~ a le  

It started its activities in India ln 
late 50's with hardly a capital of 
Rs. 50,000 or so. Today its assets 
are worth several crores of Rupees. 
obviously all at the expense of ou..· 
poor people in the name of giving 
them life saving drugs. However, 
the most nefarious activity has been 
in haemoglobin preparation. This is 
made from animal blood produced in 
slaughter houses. This company 
along with its Associates, market this 
preparation worth Rs. 5 crores per 
annum. Retail sales price of its one 
bottle is Rs. 10.00. Thus it sells 
48 lakh bottles in a year or 4 1akh 
bottles per month. Taking the /pro-
duction of 2.4 bottles of ·this product 

per litre blood, the monthly require-
ment ot' the blood by ·the Company 
is 1.67 lakh litres. This entire quan-
tit)! of blood is available from· Bom-
bay slaughter housts alone where 
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abo\tt 700 cattle are slaughtered every 
day and one cattle gives approJd.ma-
t.ely eight litres of blood. 

As against the above, this Company 
has not only reserved the Slaughter 
houses of Bombay, but practically 
all s.laughter·-houses throughout the 
country. The total blood produc-
tion on these slaughter houses is at 
least ~  times more than the full re-
quirements of blood by this Company 
and its associates. This has been 
done only with one motive i.e. not to 
allow any indigenous manufacturer 
of this preparation to go into the field. 
It is throwing away a huge quantity 
of blood every day whereas the indi-
genous manufacturers are starving 
for getting such blood. 

The blood which is being thrown 
away by this Company contains 
plasma and protein which could be 
extracted agafa for medical s~s  

But also, the whole thing is being 
destroyed by the Company. 

Through these methods, the com-
pany is stilting the growth of Indian 
manufacturers and is also depriving 
our people of such a vital prepara-
tion. 

It is, therefore, requested that the 
Petroleum, Chemicals and Fertilizer 
Minister should immediately institute 
an enquiry into this act of Franco-
lndia and its subsidiaries and make 
a statement thereto. 

(vii) DEMANDS OF STATE GOVERNMENT 

EMPLOYEES AND TEACHERH 

SHIU; SAMAR MUKHERJEE 
(Howrah): Sir, about 50 lakh State 
Government employees and teachers 
of the country have intended to sub-
mit a mass petition to the Lok gabha 
today with 19-Polnt demands h ~ gh 
the All India State Government Em-
ployees' Federation. Their demands 
are; 

( 1) To hold price line by extending 
and strengthening the public distri-

bytion. system and ~e ing radical 
~ i~ · ha~~  (3) A national 
formula for Dearness Allowance with 
full n~ alisa i n and provision for 
automatic adjustment with the rise 
in the cost or' living index. (3) 
A national Commission for res-
tructuring wages of the State GoV"-
e~ n en  employees following the 
need-based norms as laid down by 
the 15th ILC and grant of 50 per cent 
of tne pay and D.A. last drawn as 
pension. ( 4) Bonus to all and 
pending that one month's pay 
ex-gratia to the employees in 
::ill States. (5) No victimi-
sation, re-instatement of all dismis-
sed State employees' leaders in .J & K 
and also reinstatement of the prema-
1 urely retired employees. (6) No 
retrenchment. Job security and 
regularisation of all irregular emp· 
loyees. (7) Fixing duty hours for 
all not more than 8 hours a day. (8) 
full trade union and e a ~  

ri£hts, scrapping of the Government 
servants' Conduct .Rules and demo-
cratisat'.on of the Service Rules and 
repe:il of National Security Act and 
r:ll prohibitory circulars and orders 
either of the State Governments or 
the Central Government which are 
cUrected against the workers anrl emp-
loyees. (9) Deletion of Artkles 310 
and 311{2)C of the Consijtution of 
India. (10) Recognit:on of the All 
India State Government Empluyees' 

e e a i ~ by the Central Govern-
ment and the State Governments. 

Sir, these are longstanding demands 
of the State Government employees 
and. teachers ot the country and they 
have been agitatin1i all over the coun· 
try under. the banner of ,the All India 
$fate Government !Employees' Fede-
ratipn for Y.e.ars · ge 1~  for settle-
ment of the demands. Lastly on 
~ e ,n e  1, 1980 the. representatives 
met the Prime Minister ~  handed a 
memorandum containing h~ demands 
to her. She assured exam:nation of 
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the demands by the ·respectiye depart-
ments but to no effect as yet. But 
the Union Government cannot, in fact, 
deny its responsibilities. The ~s n  

sibility for the exhorbitant rise in 
prices obviously lies with the Central 
Government. Similarly the Central 
Government have to act for imple-
menting a national formula of D.A. 
neutralising the rise in prices about 
repealing NSA and all other anti-
workers legislations. A dozen of 
un:on activists in J & K State still 
remain out of service. The Govern-
ment Servants' Conduct Rules framed 
by the British colonialists in the first 
decade of this century continue to 
s_hackle the Government employees 
and debar them from trade union and 
democratic rights except in We>t Ben-
gal where the left Front Government 
have completely scrapped it last year 
and have granted full trade union 
and democratic r:ghts to the emplo-
yees. All India State Government 
Employees' Federation is the only 
national organisation of the State Go· 
vernment employees but have uot 
got recognition. So. this unsympa-
thetic and stoic attitude of the Union 
Government towards the problems of 
this huge mass of working peoples is 
causing deep discontent among them. 

I, therefore. urQ"e upon the Govem-
ment to implement the just demand9 
of the 5 million State Government 
employees without any further delay. 

(viii) COMMUNAL RIOTS IS BIHAR-

SHARIF 

SHRI G. M. BANATWALLA (Pon-
nani): It is most unfortunate that a 
communal riot has now flared up in 
Biharshar:f. A few days back, it 
was Nagina near Bijnor in U.P. that 
was rocked by communal riot. In 
Biharsharif. the four-day-old riot bas 
spread to rural and suburban areas of 
this town in Nalanda District. Vio-

lence has with passage of time spread 
to Jamaliahit">k, Mxananpur, Bakra, 
Pulanl and several other areas around 

Biharsharif. There is widespread 
violence, loot and arson. Even peo-
ple attending a burial were injured 
when a group opened fire upon them.". 
More than 19 persons have been kil-
led and a large number injured even 
according to reported official figures. 

The immediate need is restoration 
of law and order. There is panic 
among the minority community. Let 
the Central Government give every 
aid to the State in maintenance of 
peace. The unfortunate victims de-
serve every help. Let compensation 
be paid and complete rehabilitntion 
be carried out. It is absolutely nece-
ssary that the anti-social elements i~
dulging into violence be dealt with 
severely. without, however, harass-

ment of the innocent. 

Circumstances and the spread of the 
violence clearly pJint tow"rds the 
failure of intelligence and the lcxw-
enforcing authorities. This aspect, 
too, must be fully and sat:sfactorily 
enquired into and action taken. 

I also urge upon the hon. Home 
Minister to make a statement in the 
House. 

15.00 hrs. 

(ix) INDUSTRIAL UNREST IN BAN GA LOJ{f! 

BASED PUBLIC SECTOR UNDERTAKINGS 

SHRI INDRAJIT GUPTA (Basir· 
hat): The 77-day long strike of the 
workers of Bangalore-based public 
sector undertakings was called off on 
12-3-81 in response to the appeals 
made by the Chief Minister of Kama-
taka and leaders of all political par-
ties in the State Assembly. The 
Chief Minister gave an assurance that 
if the strike was called off, he would 
persuade the Central Government to 
resume negotiations for a fair settle-
ment of the dispute. 

Alth0t1gh nearly 8 weeks have pas-
sed since the strike w.as called of. 
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durinc which per:od the workers' rep-
resentatives met the Chief iv·.inister 
several times, and also submitted a 
memorandum to the Prime· Minister 
on 2-4-81 at Bangalore airp0rt during 
her brief stop-over there, it is deplor-
able that there has been no response 
from the Govermnmt llide tor a. 
sumpti<>n Of negotiaiions. This attitude 
of the Government is making the 
workers restive once again, and may 
lead to further deterioration, in in-
dustrial relations in the publ:c sector 
units n~ ne  

In these circumstances, the Joint 
Action Front was forced to take a 
decision to launch an indefinite bun· 
ger strike at Bangalore, Hyderabad 
and Delhi by the Joint convenors and 
other important office bearers of the 
concerned unions. The sa:d hunger 
strike -commenced from 29-4-81 and is 
continuing since then. One ol the 
locations of the hunger strike is at 
the Boat Club here in the Capital. 
The physical condition of some of the 
hunger strikers is deteriorating. 

I urge upon the Government to 
give up its. unreasonably rldd and 
anti-labour attitude and I appeal to 
the Prime Minister to announce · an 
early date for starting discussions 
with the JAF representatives, which 
would enable them to withdraw tile 
hunger strike. The JAE leaders are 
anxious to restore conditions of nor-
malcy and healthy industrial rela-
tions as soon as possible. 'But their 
patience and all their representations 
are being refubbed by the a a~an  

refusal of Goverarnent even to · alt 
down arid discuss the workers' FM· 
vancea across the table. If the Gov-
ernment insits on keeping the doors 
of negotiations closed, it WOUid haw 
to bear the responsibility for 
creating further unrest and 1rustra· 
tion among the 1,25,000 workers of 
such i ~  plants as BEL, BML, 
HAL, HMT, lTI, EDL, ECIL and 
MIDHANI. 
ao4 as-1a 

"15.0S lll'll. 

OIL AND 
MISSION 
-Contd, 

NATURAL GAS M~ 

(AMENDMENT) BILL 

MR. DEPUTY-SPEAKER: Now we 
will take up further consideration of 
the Oil and Natural Gas Commission 
(Amendment) Bill. 

SHRI CHITTA BASU (Barasat): 
As you know, on the last occasion I 
was pointing out that the Bill which 
we are considering now at this vital 
stage, wa8 the outcome of certain 
differences of opinion between the 
Minister himself and the ONGC. The 
difference arose on the ONGC's 
assumption that they could raise the 
production of Bombay High upto the 
limit of 17 million tonnes without 
foreign collaboration. But the Min-
ister was insisting and I quoted that 
day from some respectable economic 
journals also, that the ONGC should 
give in writing and be prepared to 
face the consequences if they stand 
in the way of his functioning. In 
this background the Bill is here. The 
Bill authorise the Government to 
terminate the appointment of any 
Member of the Board without assign-
ing any reasons. That is the crucial 
point. In this connection I would 
say that the Government wants to 
have a legislation of this nature only 
to ease out certain Members in the. 
Board presumably because of their 
fault of advising the Governme!)t 
keepia.1g in view the interest of ~ 

country and the technological know. 
how and talent of our scientists. The 
scientists should have that liberty to 
advise the Government as to how 
their talents are to be taken advan-
race of. If the Government feels 
that their advice is not to the liking 
of the Government, Or of the powers 
that be, it would not be right to ease 
th.em out. It is not only· undemo-
cratic, pJeue allow me to say that ft 
is anti-national approach. The ONGC 
scientlata aaY that they can take up 
all the production without any 
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[Shri Chitta Basu[ 
foreign collaboration, but the Min-
ister himself is very much interested 
in coming to an agreement with the 
CAP friends oil companies. 

Sir you know, and the entire 
House knows that the Government 
lias embarked upon an ambitious 
programme of exploration of oil r.>n 
the basis of sharing of production 
with foreign multt-nationals. I 
think you would agree with me that 
the national policy is to attain self-
reliance in the area of oil production. 
Yet, this Government bas embarked 
upon a policy of entering into colla-
boration1 on the basis of sharing pro-
duction. I have got no time, other-
wise, I would have described the 
details what would have been the 
result of sharing Of production, which 
is not in the interests of the nation. 
It will ultimately strengthen the 
stranglehold of the foreign multi-
nationals over our economy, parti-
cularly in the sensitive area of oil. 
The Minister should explain why 
that proposal for sharing of produc-
tion has been agreed upon, when the 
scientists of our country say that it 
is not iin the interests of the nation. 

It is being stated by the Minister 
that they are not going to share 
production, the proposal is to buy 
back production. Even if we con-
cede that the proposal is to buy back 
still it is not, in the-interests of h~ 
nation, because we will have to buy 
back the production at the inter· .. 
n~ i nal price. If we have to pay the 
high rate ruling in the international 
market, then our interests will not 
be properly protected, 

Under these circumstanes, it is 
necessary that the Government 
sh.ould change the entire oil policy 
particularly in relation to the ~ 
posal Of production sharing. At this 
stage, 1 would urge upon you and 
the House to see that this kind of 
pernicious Bill is not allowed to be 
passed by this House. It is the duty 
of the House to see that indigenous 
talent and indigenous technical 

know-how is given further incentive 
to protect our national interest 
against the invasion of multi· 
nationals, who will make our country 
theil' colony. 
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ii ~~~i1 1 l 
~l ~ h~~i ~ 
~~  1l V ~ 1 
W'1lf ~ ~ t, wf\;rq 
il ~ ~~~i  
~  ~ I qr ~ ~ fit: 1f {{Ail' 
Cfii' ~ if ftffu.T ~ 1  ~ ~ I 

~ 1~ i ~ ~  ~ 

~in ~~~~ 

~~~~~~~ 

~ ~i ~i ~~  

<tt '""' ~  'l(T t. ~ tf\<rct' 
~ ~~~i ~ 
~ ~ ~  ~ fct; ~~ 
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~ E11ctiaifn i i1~ ~ ~ 

~~ ~~ i 
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2R'"dT t' fcrr ~  Cf)T ~ i i ~i  
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&€1 ~ \if\' ~  qvr lfi'W ~~ 
§. ' 
<:?. ••••• 

MR. DEPUTY-SPEAKER: You do 
not want to be a party to inat? 

SHRI HARIKESH-·BAHADUR: I 
am never a party to that. That is 
why I am carrying on a campaign 
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ap.inst thia kind of effort. There-
fore, I have opposed it earlier and 
again I am opposing it now. 

(Interruptions) . 
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(SHRI HARINATH MISRA in the 
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SHUI AJIT KUMAR SAHA: 
(Vishnupur): These is no q.u.orum in 
the H<·USe. 

MR. CHAIRMAN: Excuse me. Are 
you sarious about the quorum? 

THE MINISTER OF PETROLEUM 
' CHEMICALS AND FERTILIZERS 

(SHRI P. C. SETHI) : .He is not 
raising any, objection, 

s1rn1 . NA w AL KISH ORE' SHAR· 
MA: I think he has withdrawn the 
objectioJt on quorum. 

SERI AJIT KUMAR SAHA: Yes. 

MR. CHAIRMAN: Anyway, he has 
only ·casually mentioned. You may 
now try to conclude. 
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SHRI NIREN GHOSH (Dum Dum): 
Sir, it is well-known that Petroleum 
Ministry is under the influence of the 
foreign oil monopolies :for a pretty 
long time. It is a well-known fact. 
It is known to all. It is this Mi:lici· 
try which sabotage the pTan to deve-
lop synthetic oil-coal to oil. They 
hushed up the entire project. Pan-
dit Nehru apPointed a committee to 
go into it chaired by an eminent 
scient!ftc man of India. That com-
mittee's report was simply put under 
the carpet Nobody knew about it. 
Even not a single copy could· be 
found. Ultimately after enormous 
prodding from us Shri D.K. Borohal-
who was incharge of this Ministry-
made a frantic search and gof a copy 
of it from the Dhanbad Fuel Research 
Institute. lt was lying in a pile of 
files gatering dust. That \\"as in 
1950. I have seen that report. It 
said that synthetic oil in aviation fuel 
or high speed diesel oil would ~ 

cheaper compared to the imported 
oil. 

MR. CHAIRMAN: Excuse me was 
that in 1950s or 1960s? 

SHRI NIREN GHOSH· It was in 
1950s at the time of Fint Five Year 
Plan. 

MR. CHAffiMAN: Mr. Borooah 
was MiniSler in 1960s. 

SHRI NIREN GHOSH: Mr. 
Borooab did not know about lt. We 
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kept prodding him for two years and 
after that he was able to get a copy. 

[Shr Chita Basu] 
became Minister in 1971 after left 

SHRI NIREN GHOSH: Sir, India 
would have been self-sufficient in oil 
by this time but for an imperialist 
oil lobby which was not ready. So, 
under their influence such a sacrilege 
wa5 performed and the entire report 
was hushed up. 

Now, ONGC after 33 years has 
developed some expertise. Bombay. 
High oil has been founff-by them and 
not either by the French company or 
the British company or any American 
company. It is they who are drilling 
it. So it goes to their <'redit. When n 
question came \vhether this can be 
stepped up, they said, yes production 
can he stepped up irom 12 million to 17 
million tonnes fiom Bombay High. 
A doubt was expressed whether that 
would damage the whole ihing; they 
said, no damage will be done. The 
ONGC, after carefully going into it, 
opined that it is possible and no da-
mage will be done. After that, he 
has now gone in for a French com-
pany. That French Company, I think, 
did not find Bombay High, that 
French company had not made the 
drilling. So, I do not know why Mr. 
Sethi has developed such firm love for 
that French Company. 

SHRI C. T. DHANDAPANI (Pol-
lachi) : On a point of order: May 
I know whether he mentioned French 
Company of Paris? I want to know 
that. 

SHRI NIREN GHOSH: Without 
Paris there is no French Compooy. 
He sought their advice. I would like 
the Minister to inform the House about 
this. How much this French Com .. 
pany would be given for tendering 

••Expunged as ordered by the Chair. 

this advice? Already the opinion of 
the ONGC has been that production 
can be stepped up. How much js 
their consultatiOd'l· fee? What was the 
necessity for it? 

Now, Sir. anotht:r question is this. 
In a big way he is inviting h~ 

Forejgn monopolists in the name of 
discovering oil finds in India, offshore 
or 0n-shore, whatever it is. I do not 
think that ONGC was consulted in the 
matter. May I know what opinion 
was given, by th(:m? When England 
found out oil in North Sea, for ins-
tance did England invite any foreign 
consu'ltants for that purpose? 

SHRI C. T. DHANDAPANI: Eng-
land invited foreign company. 

SHRI NIREN GHOSH: If you are 
an oil expert, you deputise fot' the 
Minister.*"' 

SHRI C. T. DHANDAPANI: Other 
Labour Unions used to call him as .. 
That is why he is using that word. 

MR. CHAIRMAN: I think you 
may withdraw this word. 

SHRI NIREN GHOSH: Yes. Slr, 
I withdraw it ... 

SHRI C. T. DHANDAPANI: I am 
not. I can say. 

SHRI NIREN GHOSH: When 
America found out oil, did they in-
vite any foreign consultants? After 
33 years of independence, now if this 
ONGC wants to expand, you do not 
give them enough money. The pro-
duction cost of one barrer in India is 
only 4 dollars. The international 
price is 32 to 40 dollars. Here our 
production cost is only 14 dollars. 
ONGC wants to expand its activities. 
But nothing has been done by the 
Government in this regard. Govern-
ment has not taken anY steps in this 
direction, in order to expand their 
activities. 

-·-------------
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Now, the ONGC or any same body 
won't say that there 1hould be pro .. 
duction sharing business. If the 
cost for a single barrel of oil in 
India is 4 dollars and if you are to 
buy that, you have to give 33 dollars 
per barrel extra to the foreign com· 
pany. Is 1t not selling away India? 
What are you going in for, Mr. Sethi, 
may I ask? If ONGC or somebody 
else says otherwise, tlien he would 
be donei away with. Now, you will 
notice, Mr. Chairman, whenever there 
was a situation like this previously, 
Article 311 Of the Constitution was 
used to sack the railway employees 
or Defence employees, etc and no 
reason was assigned for that. Now, 
it is rather difficult always to invoke 
the Presidential power. Now, there 
is a craze everywhete that they can, 
without assigning any reason sack 
anybody with whom they are not 1n 
good terms or who wont ditto their 
opinion. Remember Tai Vaishet and 
azira. Two Committees' expert 
opinion was torpedoped and they went 
in for another. So, if this GoveTl\-
ment has powers like that ....... . 
(Interruptions). 

THE MINISTER OF STATE rn 
THE ".MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): This is the 
Third reading of the Bill. Let hth1 
confine himself to the provtsions of 
the Bill. 

SHRI NIREN GHOSH: The sub-
ject is ONGC. (Interruptions). 

MR. CHAIRMAN: You have to 
give some time to reply to the re-
marks directed to him. You will 
have to give some time to give vou 
suitable reply. 

SHRI NIREN GHOSH: I have said 
that the trend is most dangerous. 
You have to invoke the PresidE:n1.ial 
power. Now, they are. bringina in 
this 'Makalu' business. The o.fBcPr 
who alerted about the damage in the 
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cable have been sacked. He has put 
in 30 years of service. Now, taking 
the help of some obscure provision 
in service condition, they have sacked 
him. Now, those powers hav.:? be-
come all embracive everywhere. 
There is expert's opinion about 'fa! 
Vaishet, etc. and here:· the ONGC 
production procedures are all there. 
The full date should be passed on t.o 
us and we should know the context. 
They did not .!live us the data. They 

have said that there is no oil well 
to be found in India-so that we· have 
to buy it from them. It is all known 
facts. Now, when this Ministry, Tsl 
Vaishet, etc. are there, even then a 
most dangerous game iS being played, 
it is a gamble so to speak, with h ~ 

future of India and more than R3. 
5,000 crores are involved. Now, how 
much will you purchase. Now, they 
produce all, 3/4th of the oil price we 
have to pay to them. On the pro· 
duction basis of 50: 50, another R.;;. 
3,000 croreR will have to be paid. 
Whoever opposes it, will have to g" 
out and no reason will be assig11ed. 
I say this is the reply. I do not know 
whether the electorate should be 
givE:n the right to recall him for an 
those things. You are setting a most 
dangerous trend in service conditions 
and everywhere. 

W c know the extent uf brain drain 
in India. Why should the te.::hnical 
people, highly intelligent people and 
scientific people work in India when 
there is no security of job to them, 
there is no recognition of their work. 
They can be sacked e nigh ~ th(>y 

are not given any recognition. Why 
should they not be paid as much 
money as the fore:jln companies give 
to such people? They work here on 
much less encomium. They conti-
nue to suffer at the hands of bureau-
crats. Sarne black money will be 
garnered; I do not know, whether 
for election purposes or for what pur-
poses; all sorts of agreements will 
then be made out and India's lr ... te-
rests will be sold. There is a limit 
to it. I would again say that though 
this looks very innocent, but it is do-
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ing very dangerous things. At whose 
bidding, I do not know? 

MR. CHAIRMAN: I appeal to you 

tu conclude now. 

SHRJ NIREN GHOSH: My appeal 

to you is to direct him to withdraw 
the Bill. 

MR. CHAIRMAN: He will be giving 
adequate reply to your points. 

SHRI NI.REN GHOSH: It is an 
ant:-Inciian and anti-national <1ppro-
ach. This is a dangerous and autho-
ritarian Bill: it will create uttdr c·un-
fusion in the administration etc. 
about the scientific and trained per-
sonnel. Having so many th'ngs at 
stake. I would say t.hat even 110\v 
at the last mument, the hon. l\linistcr 
may reconsider and withdraw this 
Bill. 

THE MlNISTER OF PETROLEUM, 
CHE'.\UCALS AND ~  

<SHRI P. C. SETHI): Mr. Chairman, 
Sir. sueh a small Bill with two or 
three clauses. with t b,' kind indul-
g·.•nt'l' of my friend, Shri Venkata::mb-

ln:ah, has taken threP days. The 
time al!otf Pd for thiR Bill was nnlv one 
hour. 

SHRl SOMNATH CHATTER.! EE: 

It was a 'deceptive' Bill. 

i\1.R.. CHAIRMAN : He is going to 
give Yl·U a convincinjl rt>ply. 

SHRI P. C. SETHI: ;un very 
greatful to the hon. Members who 
have participated in the debate during 
the first reading as well as during the 
th '.rd reading of the Bill. I am high-
ly greatful to Shri Nawal Kishore 
Sharma and Shri Virdhi Chander 
Jain for giving a wide support to this 
Bill. As far as the opposition ot the 
Bill from Sari Chitta Basu. Shri 
Harikesh Bahadur, Shri Ramavatar 
Shastr.1 and lastly Shri Niren Ghosh 
is corn e~e  I would only lil~e to say 
that ff 1e real intention of the Bill has 

not been fairly understood. They 
have not done justice in understand:ng 
the real purpose of the Bill. 

As far as the ONGC or Oil India 
people, who are doing exploration 
work in India are concerned, they ere 
our staff, our people and our oificers 
and we are proud of them for the 
work that they have put in. Therefore 
there is no question of penalising them 
for any difference of opin'.on which 
might have arisen or which might 
arise in future between the Govern-
ment and the ONGC. But, Sir, the 
fact here is, as I explained th:-it <laY, 
the 0il scene in India is not being ta-
ken '.n ct fairly good context. We 
are paying through our nose nround 
Hs. 5,600 rrores in foreign exchange 
this ;vcar and if the trend of increasing 
oil prices by OPEC countries goes on, 
God alone knows what would be the 

furture price that we shall be paying. 
Out of about 28 million tonnes of 
crude, hi~h we require, only around 
11 million tonnes of crude we are pro-
ducing today and about 16.5-17 million 
tonnes is being imported. Besides, 
7-8 million tonnes of petroleum pro-
ducts are being imported. Therefore. 
the urgency is to step up the produc-
1 ion of crude \vherever we can do it. 
Therefore, Sir, it is in this cm,text 
that the question of stepping up of 
th<" ~ i n of Bomhay High ~ ~ 

up. 

As far as CFP is concerned, I wuulct 
like to point out that CFP has beeu 
in collaboration and i:t contract with 

ONGC for the JaP-t four yearj; and the 

contract has recently expired on 5-4-
1981. Therefore, cts far as my love 
for France is concerned, it is nothing 
new. It is a continuinp; one, which 
is going on for the last four years. 

As far as the reservoir study is 
concerned, as far as the productJon 
from the wells is concerned, PS far 
as the total quantum of reserves are 
concerned, previously there was no 
difference of opin\on nnd evBn now 
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there is no difference o! opm1on bet-
ween the ONGC and C.F.P. But in 
their original assessment, they had 
assessed that the reserves are less. 
But now both C.F.P. and ONGC have 
come to the conclusion that the 
reserves of Bombay High are more 
and, therefore, there is a case for 
stepping up of production, which ~s 

originally proposed to reach approx1· 
mately 12.00 million tonnes by 1984· 
85, to approximately 17 million tonnes 
by middle of 1983 with further co-
operation and collaboration with 
C,F.P. Therefore, we are not doing 
anything new. But when the question 
came up 'for discussion, ONGC never 
said and never at any point of time 
offered that they would be in a posi-
tion to produce 17.5 million tonnes by 
1982 It was during a Press conference 
that a question was raised, which the 
hon. friend, Mr. Chitta Basu has 
raised. 

MR. l '.HAIRMAN : From the s3me 
question. he has got the cue? 

SHRI P. C. SETHI: No, Sir. 1He 
has known from the well-known 
economic journal. And that ques-
tion was raised and it was said that 
if ONGC is prepared to produce 17.5 
million tonnes, even then would you 
like to go in for CFP collaboration. 
Therefore, I said if ONGC can do it 
I would be very happy. But I would 
like to do it in the form of a com-
plete guarantee in ,..,,.riting. In case 
they fail, many heads will roll. And 
therefore, there is nothing wrong in 
it because nobody can toy and play 
with the idea of only promising a 
mere figure of 17.5 million tonnes 
and ultimately not producing it. 
Three times C.F.P. team has visited 
India. They are discussing with 
ONGC. Whatever negotiations we 
are carrying on, Government is not 
doing anything over and above the 

16.00 hrs. 

head of ONGC. And ONGC has given 
a written opinion that they woula· 
like to continue with CFP a further 

period of collaboration of four years, 
in order to achieve this target of 1'1.5 
million tonnes. Originally, CFP 
wanted this collaboration to be 
extended-when I had visited Paris-
they had mooted this idea-viz. that 
even in Bombay-High, apart from the 
man-days and apart from the fees for 
the technical c.ollaboration and also 
certain fees for the transfer of tech-
nology, they would like to have some 
share of oil, although it may be 
national. When we discussied the 
matter in the Government here, we 
finally came t0 the conclusion-and 
the Prime Minister and the other 
members of the Cabinet were also 
firmly of the view-that as far as 
Bombay High was concerned, it was 
a find by ONGC, and, therefore, there 
was no question of giving any oil to 
CFP. Therefore, we have finally told 
them that if they wanted to come for 
a new collaboration, they had to sub-
mit their terms. And as far as shar-
ing of oil in Bombay High is concern-

ed, whatever may be the rise of pro-
duction-if we take the present north 
and south basins of Bombay.High, it 
may be 17.5 million tonnes; but lf we 
take the other structures, it is pos.si-
ble that the offshore areas may give 
us about 20 million tonnes by the end 
of 1983-we have ultimately told CFP 
that there is no question of sharing 
of oil. And we ari not doing it. 

Now, in order to ensure that in the 
matter of fees, quotations and tech-
nology whatever they are quoting is 
not unreasonable, we are also taking 
care to see that other bids are also 
available. Therefore, we h~ e invit-
ed other bids also; and no .. we have 
got a comparative picture of 1 or 2 
other bids, along with CFP. And 
after comparing those bids, the ONGC 
ha3 recommended to Government 
that it would like to continue with 
CFP for a future period of 4 years. 
As far as the fees are concerned, they 
would like to have a final round of 
talks with them again. Thia is wher·e 
the matter stands. 

Therefore, there is no question of 
by-passing ONGC or givinf any 
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favour to CFP. Our interest lies in 
raising the production of Bombay 
High-instead, of 12 million tonnes by 
1984-85 to about 17 million or 20 mil-
lion tonnes by the end of 1983. And 
1 million tonnes of production of 
crude, at the current international 
prices, would mean a saving of Rs. 300 
crores worth of dollars. Therefore, 
if we step up the production from 
6 million to 17 million or 20 million 
tonnes, You can very well understand 
how much would be the saving in 
foreign exchange. So, it is our earn-
est desine, and the desire of the Gov 
ernment of India, that Bombay High 
should be able to give us as much 
crude as possible, without destroying 
the capacity of the wells, and without 
destroying their total capacity to 
continue fo give us oil. 

I would not go into fUrther details, 
because this is a question where high 
technology is involved, and where 
water injection and, if necessary, gas 
injection for a continued production 
to such a high degree is required; 
and, therefore, foreign collaboration 
is necessary. It would be a foreign 
collaboration where there would be 
a transfer of technology from CFP to 
ONGC. In the process, our scientists 
and engineers engaged in the work at 
Bombay High would gain experience 
and would learn; and they would also 
produce. This is the position with 
regard to Bombay High, 

....,.. 
As far as giving oil exploration to 

foreign oil companies is concerned, I 
may like to point out that Govern-
ment has selected 32 blocks in con-
sultation with ONGC which can be 
allocated to foreign companies. 

Now ample areas have been reserv-
ed for ONGC and for oil India. A 
total amount of Rs. 3300 crores was 
proposed by us to the Planning Com-
mission for being. given to ONGC for 
carrying out the exploration anl! Qll 
search work and also produce oil. 
But to smne extent the Planning 
Comm!ssioa has not been able to 

(Arndt.) Bill 

agree t 0 that figure. However, that 
figure stands reduced. Therefore, our 
resources for further exploration and 
further amount of work are limited. 
Moreover, I would like to paint out, 
for example in Godavari basin, in 
Mahanadi basin, particularly in Goda-
vari basin where ONGC has carried 
out the work, they have found that 
the water is too deep-they found 
mud there--and the currents are too 
strong, We have already lost two 
machines there. Therefore, if neces-
sary,-although Godavari basin has 
not been left for the foreign compa-
nies--w e shall not hesitate to invite 
foreign oil companies for aid, for con-
su.ltancy and technology even for 
Godavari basin, because our aim and 
object is to find out oil from wherever 
it is necessary and available. Goda-
vari basin puts up a very fair pro-
mise of giving us oil. Therefore, we 
are doing this. We are negotiating it 
with the foreign oiJ companies. As 
far as exploration work is concerned, 
Mr. Niren Ghosh, Mr. Chitta Basu 
and others had said that this will be 
anti-national. I would like to point 
out that, many countries are doing it. 
They had particularly mentioned 
a bout the North Sea in U.K. Even 
from the United Kingdom a giant 
company like the British Petroleum 
is coming to India which has given 
am offer to come forward for explora 
tion work, leaving aside all those 
British companies which Britain has 
got. The first exploration work was 
given to Philips which is one of the 
United States companies; and they 
were the first company to find out oil 
in North Sea. Therefore, in such an 
operation where high technology is 
involved, even countries like Great 
Britain have not hesitated; even other 
countries have not hesitated. Mexico 
has done it. Great Britain has done 
it. I would like to point out to 
Mr. Niren Ghosh that recently China 
has practically invited all the foreign 
multinationals for exploration and 
seismic survey work in China. (In.tcr-
ruptiona) I am not saying that at all. 
I am only giving you a piece of 
information. 
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MR. CHAIRMAN: He is explaining 
his point of view in the world con-
text. 

SHRI P. C. SETHI: Therefore, I 
arn only giving you a piece of infor-
mation. In the context, I have quot-
ed Britain. I have also quoted Mexi-
co. I have also quoted other exam-
ples. Therefore, in such matters oil 
is most important. As far as sharing 
of oil is concerned, we have not yet 
decided. Please do not put this 
figure of 50 per cent in the mouth of 
foreign oil companies. Otherwise, 
somebody may accuse that you are 
acting as their agent because we have 
never thought of giving them 50 per 
cent. It is possible that we might 
have to share 5 per cent; it may be 
10 per cent. But there is no question 
of sharing Of oil to the extent of 50 
per cent which is struck by them and 
found by them. They would rome-
they would invest their money; they 
would bring their technology and 
equipment: they would start theil" 
seismic survey work and they would 
do exploration. Then they would try 
to find oil. Only after oil is found 

that the question of any pay-
ment to them would arise. 
There also we have taken the 
option of having equity of ONGC in 
them. That also we are reserving. 
Therefore, whatever is being done, the 
interest of the country is taken care 
of al1d we have also quite near ar.d 
dear to our heart the interest of the 
country. But the main thing is that 
production of oil is upper most in our 
mind. 

As far as the question raised by my 
other friend Shri Virdhi Chander Jain 
is concerned, in Jaisalmcr area, we 
have already dug 16 wells, but, un-
fortunately no Commercial reserves of 
hydro carbons have so far been found 
there. However. in view of the fact 
that ONGC has been doing work there 
for quite some time, now we are going 
to take a final decision about asking oil 
India to carry out the exploration 
work in Rajasthan and shifting ONGC 
to some other area. When this deci-
sion is ta ken, I wi II inform him, 

MR. CHAIRMAN: I think, you will 
inform the House also. 

SHRI P. C. SETHI: Yes. When we 
take a decision if the House is jn 
session, I would inform the House, cer-
tainly. 

Therefore, even the Jaisalmer explo-
ration is important to us. With re-
gard to the shifting of the office from 
.Jodhpur to Jaisalmer, I would not go 
mto the details. I am writing a de-
tailed letter to my honourable friend 
Shri Virdhi Chander Jain, \•.:ith e~a  

to this. 

With regard to the subject matter of 
the Bill, it was ready a very limited 
one and it was limited in the sense 
that we are only changing two or three 
clnuses. And as I have explained, this 
Bill does not apply to all the employees 
of the Oil and Natural Gas Commission. 
This Bill is in respert of the MemlJprs 
of the oil and Natural Gas Commis-
sion. Now. as far as the 0 N.G.C'. 
memLers are concerned, they have got 
the option to give us a three-months' 
notice and walk away any time he~  

like. Therefore, we are i·eciprocally 
arming ourselves so that, as the Mem-
bers of ONGC have an option to give 
three-months notice without giving a 
show C'ause notice. without giving us an. 
opportunity indicating why they want 
to leave, we too have the same autho-
rity to take a decision so that in case 
the need aris:es we can remove any 
member of Oil and Natural Gas Com-
mission by giving three months no-
tice. As I said, this is not a new 
thing. This already exists in 
the International Airport Au-
thority Act l 971; the Stale 
Bank of India Act. 1955, the Industrial 
Fjnancial Corporation Act 1948, the 
Regional Rural Banks Act, 1976, 
etc. Therefore, such authority al-
ready lies with some other bodies 
and we are taking the same thing. We 
have no ill intentions. At 110 point 
of time. has there been nny question 
of taking any vengeance on any mem-
ber of the Oil and Natural Gas Com-
mission. Oil and Natural Gas Com-
mission Members are appointed with 
.the approval of the Government and 
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we take proper care at the time of the 

/;
appointment that proper persons are 
selected. 

/ 
So, I would plead with the House 

I and also with Shri Ramavatar Shas-
tri with folded hands as he pleaded 
with me with folded hands, to with-
draw his opposition and to &upport 

the Bill. 

MR. CHAIRMAN: The question 

is: 

"That the Bill be passed." 

The motion was adopted. 

16.J:l hrs. 

DISTURBED AREAS · tSPECI:\L 
COURTS) AMENDMENT BILL 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF l-IOME AFF-
AIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBATAH): 

Mr. Chairman, I b.e-g to movt': 

"That thp Bill to 11mend the Dis-
tur'fx:ad Art"as Special Courts) Ad, 
1976, be taken into nsi ~ l i n  

Under the provisions of the Di~
bed Areas (Special Cow·ts) Act, 1976 
the State Governments are empower-
ed to declare any area within a State 
where there has lbeen extensive dis-
turbance Of the public peace and 
tranquillity by reason of differences 
or disputes between e e ~ of diff-
erent religious, racial, language or 
regional groups or castes or com-
munities as 'djsturbed area and for 
purpose of providing speedy trial of 
scheduled offences committed in such 
areas constitute special courts. 

Communal and caste disturbances 
that have occurred 'in vario·:1s parts of 
___ , _______ ...... _____ _ 

the country indicate disturbing trends 
causing anxiety and so there is need 
to take suitable additional measures 
for countering them. 

It has been observed that the State 
Governments have in the past few 
years availed of the provisions of the 
Disturbed Areas (Special Courts) 
Act, 1976 though there have been 
cases of communal, caste and other 
type of riots, some of them very ser-
ious and protracted. While law and 
order is a State subject, the overall 
responsibility for the well-being of 
the citizens in the country n i ~ 

to be that of the Cent1·e. To handle 
all serious disturbances, besides ap-
propriate administrative action, a 
very important factor is ;;peedy trial 
of cases related to these disturbances 
so that the off enders are promptly 
brought to book, thereby restoring a 
sense of confidence amongst the 
victims, as also avoiding continuance 
of tensions on account of protracted 
trials of cases. It has been the gen-
eral experience that the State Gov-
er.t1ments generally prefer to with-
draw all such cases on the ground that 
purpose Of communal ur caste har-
mony will not be served by con-
tinuing with the prosecutions: this 
def eats the basic objective of ad-
ministration and in many instances, 
the trouble-makerl': anct offcnciers get 
away scot-free. 

Towards this end, the Central Gov-
ernment may occasionally have to 
step in and it is necessary that the 
Disturlbed Areas (Special Courts) 
Act, 1976 should be amended to con-
fer concurrent powers on the Central 
Government to declare the area where 
extensive disturbances have taken 
place as 'disturbed area' under the 
Act and to enable them to constitute 
Spedal Courts under the Act. 

I am sure the House will con::iider 
the Bill in this light and pass 1 he 
same. 

*Mooved with the recommendation of the president. 
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MR. CH.Al'RMAN: Motion moved: 

"That the Bill to amend the Dis-
turbed Areas (Special Courts) 
Act, 1976, be taken into considera-
tion." 

Shri Satyasadhan ChakrabOrty to 
move his amendment. 

SHRI SATYASADHAN CHAKHA-
BORTY (Calcutta South): I beg to 
move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st July, 1981.'' 

SHRI SOMNATH CHATI'ERJEE · 
(Jadavpur): Mr. Chairman, Sir, I 
do not know whether you have been 
able to get an opportunity to go 
through the provisions Of this Bill 
Or even the parent Bill. Otherwise, 
I am sure, we would have had very 
pertinent comments from the Chair 
which would have made the Minister 
realise the grave implication of the 
Bill which he is now piloting. 

MR. CHAIRMAN: I am sure you 
have had more than ample time. 

~ 1 SOMNATH CHATTER.JEE: I 
will make my humble submissions 
hoping very sincerely that you very 
kindly add to that by your profound 
observations from the Chair. 

This Bill is an attempt to p2rpetu-
ate a legislation which was pur-
ported to be sanctified by the E:mer-
gency-what I say so-called emer-
gency that was declared in 1975, but 
now with more and greater sinister 
motive behind it apart from rank 
partisan political motive which has, 
no doubt, prompted this Government 
to bring forward this Bill. 

This piece of legislation seeks to 
authorise the Central Government to 
uswrp both legislative and executive 
powers of the State Governments 
where they have been given exclusive 
authority under the Constitution. On 
the plea of providing speedy trial of 
certain types of offences, what is now 
being done? The authority of the 
State Government is sought to be 

Amdt. Bitl 

arrogated to the Centi·al Government. 
This Bill is a direct attack on even 
the concept of quasi federalism that 
we have in our country. It is ad-
mitted that we have no real federal 
structure but only quasi-federalism. 
It is being descdbed by some as an 
apology of federalism; some describe 
it as quasi-federalism and some say 
attempted fasion of unitary and fed-
eral system supposedly fulfilling the 
requirements of. our national pers-
pective. Many things have been said, 
but we may use a common phrase 
like quasi-federalism and that is un-
der direct attack. But, apart from 
that political aspect, to \Vhich I 
shall come, with your permission, a 
little later in greater detail, what I 
wish to emphasize has been said by 
very many hon. Members at the 
time when· this Bill was sought to be 
introduced in this House. 

The hon. Home Minister had quoted 
certain articles of h~ Constitution at 
the time of the introduction stage. He 
quoted entries 2 and II-A of the Con-
current List and also, in the agony of 
the moment, I do not know who pro-
mpted him, he led him self to article 
355 of the Constitution. This type 
of emergency legislation shows that 
at least the Home Minister requires 
some emergency coaching on some 
basic constitutional principles. That 
is the difficulty, The Consitution is 
the 'biggest victim in the hands of 
the Government and this incompetent 
set of Ministers. 

What is the pith and substance of 
this Bill? The pith and substance is 
a judicial terminology oJVhich Shrt 
Venkatasubbaiah understands, I am 
sure and, in a sense, it is good that 
today he has not got to explain to 
his senior colleagUe all the time. The 
pith and substance o"f this Bill is not 
merely setting up of a court of law. 
During the Emergency, by the Forty-
second Amendment of the Constitu-
tion, certain powers were taken from 
the excluslve State List to the Con-
current I.Jst, and one of them is sett-
ing up of judicial authority or body, 
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other than the High Courts and the 
Supreme Court, because that only 
Parliament can dO. Now the real 
object, if .it had been so, that was 
sought to be achieved by the parent 
Act, waa to give power to the State 
Government::> to declare an area to 
be a disturbed area and. for the pur-
pose of trial of cDrfain types of off-
ences mentioned in the Schedule, and 
t.p authorise the State Governm12nt to 
constitute the special courts. The 
Judges ~ e to be appointed Ly the 
State Government 0:1 the nomination 
or sel~ i n by the High Court. 

Now the \.vhole pit:1 and :mbstance 
of the la\\' is ·being han~  What 
was the exclusive power of the State 
Government to dc:·1:ir<' an ar•·:i. to be 
a li~ e  an:a e:ll'1ier, now the: Cen-
tral Government by its ipse dixit can 
declare any area to be a disturbed 
urea in nny Sta.tc. What is a distur-
bed areu, w liil'h ,:,h(rL!ld b:· a dis1 w·bed 
area, whether the naturp uf the dis-
turbnnee in a particular State re-
quires it to cbc declared H disturbed 

area should be left e l ~i el  1u thP 
ageocy and tlw constitutional autho-
rity, which is solely respon;-;ible for 
the mainlcnanc.·c· of l<iw Dnd ordl'I' ;md 
public order in that area, nam<>ly. the 
State Government. At leas1 ;, lip 
service has been paid, and tol(e?1 re-
cognition has beeu made in the Stuie-

ment of Objects and Reasons and in 
the Minister's intP;)ductory speech. 
Up to that limited extent we are 
thankful that you have given at least 
that minimuo:n recognition. But there 
is something more, which is being 
adumbrated here, which is nothing 
but a constitutional howler. Whi<1t is 
it? Although law and order is a State 
subject, they say "the ~ all respon-
sibility continues to be that of the 
Centre". Overall responsibility with 
regard to what? 

PROF. N. G. RANGA (Guntur): 
With regard to minority disturbances. 

804 LS-13. 

SHRI SOMNA'!'H CHATTERJEE: 
With rtlgard to what? It is very very 
i.µlporPant. This is the Parliam.ent 6f 
India. This is ·the hiiltest legislative 
organ of the cou,µ.try. Let some of 
the jssues be discussed which have 
far-re41ching consequences, which have 
far-reaching importance not on the: 
be.sis of mere political 'or temporary 
politica1 gains or for partisan purp•\>Ses. 
After all, h ~e are powers relating 
to diffei·ent organs set up by the. Con .. 
shtution <;ifter a good deal of delibe-
ration. You cannot just tinker with 
it to sui.t your e~n  objective or 
by W8.y of gim:nickry. These are 
mattt:rs which have to ~ :approached 

with a good deal of .seriousness con-
sidering not only the year 1981, but 
for the future generations also. This 
institution, Jet us hope, wil1 survive 
ana will strengthen as days go by, but 
let us not with the object Qf finding 
out srapegoats do etway with certain 
basic po.stulates of our eonst.ltutioxial 
:>et up, the very basi8 of the g~ni  

law which is the Constitution in thi.lif 

1..:ountry, namely, that law and order 
has been left to the State Govern .. 
meuts. On the> plea that the overall 
responsibility with rE:'gard to law and 
ordl·1 matter is supposedl;> o'f the Cen-
tre. if you can disturb any area, any 
Statt' without an.\· nhligution, without 
any accountability a;;; ~ h of the Cen-
tre. then tlw Centre ge ~ the entire 
~ ut hority. 

Sir, r ~ i  tlwt t11:, lJitii :.wd sub-
an ~ of t.h1:s legi:-;lation is not. the 

1nere constitution of a court. The real 
nbject. of this legislation is to acquire 
on behalf of the Central Government. 
that means the Ruling Party here, a 
power to .deal with Government.c; 
which thev may not like in Statea 
where they have imt got the popular 
support. That is how they want to 
enter there, interfere there and create, 
if possible, difficult situations for the 
State Gov(lrnments in that area. 

Sir, I submit that so far as the 
original Bill itself is concerned, it 
was also an Emergency aberration. 
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Although. "it was initiated in 1972 sup-
pesedly on the basls of the National 
Integration Council's recommendation, 
it, took a 4ifferent shape and in 
1976 it was put through, and I do not 
.know, but for Article 353 of the 
Constitution of India, not Article 
355-do not get yourself misled like 
your senior. As you know, Article 
353 gives power to Parliament to 
legislate during the hmergency on 
subjects which are beyond l.ist I and 
List II. As there has been no re-
course to this law, hardly thEre has 
been any challenge, There is no 
challenge I say subject to correction. 
Article 355 deals with executive 
power, it has nothing to do with the 
legislative power. Article 355 gives 
certain executive powers to Central 
Government to do certain things or 
direct the States to do certain things. 
It has nothing to do with the legisla-
tive power. It does not give legi$la-
tive competence. Therefore, what 
was trotted out lby Mr. Zail Singh the 
other day was nothing but what is 
eompletely contrary to the constitu-
tion&l provision. 

Sfr. I submit that what is b2ing 
sought to be done, apart from being 
politically wrong, is a constitutional 
impropriety-what is not permutted 
by the Constitution of India--and I 
hope it is challenged :ind onc2 it is 
challeHged I know what fate it will 
meet i~~ , 

Let us come to the real objective 
behind this Bill. Where is the ur-
gent necessity for .this Bill'? Why 
is the Central Government assum.ing 
this power? The plea and the justifi-
cation put forward is that although 
the State Governments had power to 
set up special courts, they had not 

utilised them. 

This Government which promises to 
work and to govern well at least on 
posters held elections and acquit'ed 
complete powers from almost 3rd or 
4th week oi .June, 1980, it '! am not 

mistaken, in the Northern States 
where the communat incidents a.re 
taking place today. These States are 
Bihar, Uttar Pradesh ... 

PROF. N. G. RANGA: Maratbwada. 

SHRI SOMNATH CHATTERJEE: 
Whatever name you give, whatever 
the States are. I am obliged to Prof. 
R<:.,-..;;a these are Congress.I ruled 
Shites. 

J>ImF. N. G. RANGA; Doei;t not 
miltter. 

~  .HRI SO MNA TH Q-qATTERJEE: I 
know it ~ s not nrntt<>r. 

PROF. N. G. RANGA: Therefore, 
there are no politics there. 

SHRI SOMNATH CHATTERJEE: 1 
w.ill come to politics which you wm 
immediately understand. 

(Interruptions) 

In these Congress-I States, the· 
Chief Ministers are nominated lby the 
President of the Party. It is their 
internal affnir. We don't m:lnd. -
These Chief Ministers spend most of 
their time in Delhi and th.toy even 
carry cart-loads of flles to Delhi. Is 
it conceivable that hes~ Chi"f Minis-
ters wi11 not carry out ~he wishes of 
the lin~ partv at the ~n e to ap-
point s ~ial courts? 

Why only in these States should 
there be the recurrence or resurgence 
of communal incidents? 

In 1979, when the Janata rule was 
there, there were 304 incidents of 
communial riots, in which 261 'Were 
killed and 2,on were injured. Now, 
with the supposedly abler ndministra-
tion provided by Mr. Venkatasub-
baiah's Ministry, there were 421 in-
cidents in 1980 in which 3'72 people 
were killed and 2,691 lnjured. 
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You are excelling the .ranata'z per-
. formance in every sphere! 

We are happy to know anyway 
tbat the Prime Minister has found 
time at least to go to Biharsharif. 
Now what is happening in Bihar-
sl1aril? What has happened in 
Moradabad? What prevented you:r 
Chi('f Minister in Uttar Pradesh from 
.appointing special courts? What pre-
,·ented. the Chief Minister jn Bihar to 
~ in  spcl'iul court under the cxis-
tin ~ law? What e ~n s any Con-
g e ~s  Chief Minister in any Con-
~~ ess  ruled. State to appoint a 

W ~~ do not knO\v· what js going to 
h:ippcn to this coun1ry if he ~ is ·no 
rc:..il po\itic(l1 will to find 11ut the 
real caus.:;;::; of the riots nnd if there 
is no pruper administrative will to 
l'ontain the riots und if there is no 
<'h<mJ.te in the socio-economic contli-
t ion::; of the country. 

Mor&dabad has been discussed many 
times in this House I have no time 
to ~  into the causes and JetaHs of 
lt 

W.hat is happening i~1 Biharsharif 
today aud in so many other places like 
lig~ h etc? 

On the plea of having so-called 
over-alI responsib11ity of the law and 
order situation in this country today, 
the Cent1·e is taking upon itself the 
power whic:1 the Constitution has 
exc1usively reserved to the State Gov-
ernments. 

The objective behind it is clear. 
(lnte1·ruptions) People are not fools. 

No\\', the object is only ·this. They 
are completely alienated from the 
people and they are trying to get the 
power to declare any area a dis .. 
ttl.'tbEki ·area. What they did· in West 

Bengal on · the 3rd April, instead o! 
being ashamed, instead of a single 
word of co.ndemnation from the 
Party, would they call it a 'distur .. 
bance' within the meaning of this 
Act? If they call it a disturbance 
within the meaning of this Act, there 
will be no protection either of the 
State Government or of the people 
of the State. 

Now. what is the original Act? 
The National Integration Council 
Mly contemplated, only recommend-
ed, that, with a view to check the 
communal riots-nothing else was 
said there-.with a view to control-
Jing the communal riots it was 
ne~essa  that some sort of speedy 
trial of offenders should be held; for 
that purpose, some sort Of Special 
Courts could be constituted. When 
the Bill came in 1972 and was ulti-
matel:v passed in 1976. instead of 
communal rfoting, it has covered 
everything under the Sun; nothing 
is left out; on the plf'a that there 
are disputes nmong members of dif-
ferent religions. different racial or 
1ang a~  or regional groups or castes 
or communities th., can aeclare any 
area to be a dl sturbed area. I would 
like the hon. Minister to tell this 
country, from 1976 how many riots, 
accordbg to them, have taken place 
and according to these different 
types of riots they have contem-
plated. how many. Special Courts 
were set up. And may I ask the hon. 
Minister in all humility, if there is 
no change in the procedure to be 
roliowed for ~i inal trials how 
only Special Courts will heip-be-
cause the time-consuming procedure 
is there. And cain it be said with 
any sense of responsibility that, 
where there is a communal confla-
gration where a large number of 
persons will be involved, he will 
have only one person to be tried? 
A large ~ e  of persons have 
necessarily to be tried if you want 
to set up salutary examples, so that 
such coinmwnal tensions do not take 
place. Therefore, the real object is-
this. When this Bill is bein1 brought, 
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l~ ptel is thtt ·they have tot the 
~ responsibility. I sa:bmit that, 
it . the ruling Party at the Omtre, 
· ~h is now ruling most of the 

a ~ in thi.& country unfortunately, 
11114 really wanted it, they .could 
bave ta'ken recourse to the existing 
ta• Without disturbing the States' 
powers; if the object 'li'las really to 
contain commuinal rioting and ten-
sion or fissiparous tendencies among 
th.e ·people, they could have done it 
with the existing law. But they 
want to take power for the Centre 
so that where they do not rule di-
rectly they could go in there. Now, 
as y<>u know, invoking article 352 is 
not that easy-on 1nternal disturb-
. ance. These are different methods of 
introducing an Emergency atmos-
phere in this country and trying to 
interfere with the State Governments 
where they have no legs to stand 
on. 

Therefore, I oppose this Bill on 
t™9 ground of unconstitutionality; it 
·;s a politically motivated Bill, it is 
an anti-people Bill; and it will even 
strike, veiry substantially, at the root 
of the very mieimal federal princi-
ples that we have in this conutry. 
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MR. CHAIRMAN: Shri J agpal 
Singh. (Interruptions) 

SHRI RAM· PYARE PANIKA 
(Robertsganj): This Bill  assures that 
West Bengal will not be declared as 
a disturbed area unless you create 
some trouble there. 
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MOTION RE: MODIFICATIONS IN 
NOTIFICATION REGARDING 
INDIAN TELEGRAPHS ( 4TH 
AMENDME·NT) RULES 

MR. CHAIRMAN: Now, we will 
take up item No. 13 of the List of 
Business. Mr. R. K. Mhalgi may 
move his Motion. 

SHRI R. K. MHALGJ (Thane): I 
beg to move: 

"That this Ho\lSe rE*iolves that in 
pursuance of sub-section (5) of 
section 7 of the Indian Telegraph 
Act, 1885 (13 Of 1885), the follow-
in'g modifications be made in the 
Notification regarding 1l1Ddian Tele-
graphs (4th Ameruhnent) Rules, 
1Q80, published in the Gazette of 

t India by Notification No. G.S.R. 
f92(E) dated the 2-7th August, 
1~  a»d laid on the Table o'f the 
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regar,ding 

[Shri R. rt Mhalgi] 
House on the 17th e~~e ,  

1980:-

(i) in rule 1, in sub-rule (2), 
for '1980' substitute '1981'; 

(ii) in rule 2 (i),-

(a) in item (a), for· 'Rs. 
150/-' substitute 'Rs. 80/-'; 

(b) in item (b) for 'Rs. 75/-' 
substitute 'Rs. 40 j-'; 
(iii) in rule 2(ii),-

(a) in sub-sectio.:i (1) (a), for 
'Rs. 75/-' substitute 'Rs. 25 /-'; 

(b) in sub-section (1) (b), for 
'Rs. 150 /-' substitute 'Rs. 50/-'; 

(iv) in ~ le 2(iii),-

(a) against entry 1 .in 
columns 2. 3, 4, 5 and 6. for 
'Rs. 125' '250'. '30 Paise, '40 

Paise', '50 Paist..l, s-ubslitute 
'Rs. 75', 300', '20 Paise,' '30 
Paise', '40 Paise'. respectively; 

(b) against entry 2, in 
columns 2, 3, 4, 5 and ti, for 
'Rs. 150', '250', '30 Pai.se, '40 
Paise,' '50 Paise', substitute 
'Rs. 100', '300', '20 Paisc, '30 
Paise', '40 Paise', respectively; 

(c) against entry 3, in 
columns, 2, 3, 4, 5 and 6 for 
'Rs. 175' '250', '30 ~ise , 
'40 Paise', '50 Paise', substi-
tute 'Rs. 125', '300', '20 Paise', 
'30 Paise', '40 Paise' respec-
tively; 

(d) against entry 4, in 
columns 2 3, 4, 5 and 6, for 
'Rs. 200', ''250', '30 Paise', '40 
Paise', '50 Paise' substitute 
'Rs. 150', '300', '20 Paise', '30 
Paise'. '40 Paise', respectively; 

(v) in rule 2 (iv), 

Omit 'and the first 250 Calls 
will also be charged at the rate 
shown in column 4 of the table 
applicable to measured rate 
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systems appearing in item (a) 
of s se ~i n . (1). of ee<:tioo 
. III'; 

(Vi) in rule 3, for '100', suosti-
tute '0.20'; 

(vii) in rule 4; for '50 Kms.' 
substitute '25 Kms.' 

This House do recommend to Rajya 
Sabha do concur in this resolution." 

*Sir, I move my motion listed at 
item No. 13 in the order paper for 
today, u.1der Rule 235 of the Rules 
of Procedure and Conduct of Busi-
ness in the Lok Sabha. 

In the budget of 1980, the tai:itf 
for telephones had been increased 
and the Finance Bill including the 
·proposal to increase the rates had 
been passed by the House. The pur-
pose Of my motion is to reduce the 
rates. 

I am aware that there is little 
likelihood of the rate5 being reduced 
as they have been approved by the 
House, but the members have the 
right to move amendments to the 
rules laid on the Table of the House. 
The purpose of my moving the 
motion is to initiate discussion on the 
subject of the rates. 

The rates for installation, shifting 
and trunk calls have been increased 
by the Telepho,1e Department. An 
amount of Rs. 17.71 crores was rea-
lised by the Government as a result 
of the increase. No body knew, how-
ever, about the increase because the 
Demands for Grants in respect ot the 
Ministry of Communications were 
never discussed in the House. The 
subscribers came to know of the in-
creases when they got the bills at the 
new enhanced rates. The Govern. 
ment would, of course, retort thiil the 
·increases had been gazetted but in 
order to be known to the people the 
new rates should have been widely 

•The origilnal speech was delivered. in Marathi. 
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publicised in the press, particularly 
the district level newspapers. In 
future the e ~  shou1d take 
care to do it. 
The Ministry of Communicatio.ns 
demands came to be discussed in the 
House after many years and only iour 
hours were allotted to the discussion. 
Mr. Stephen's speech was mere1y a 
jumble of facts and figures leaving 
many questions unanswered. I would 
like to seek some clarifications about 
some of the point. 

The Government has a moral right 
to increase the telephone tariff only 
if they can ensurE' efficient .serYice, 
but that they an: unable to do. That 
ii:;: why they have no moral justifica-
tion for the increased rates. Mr. 
s~ he i h:.l'..! himself admitted that 
only 52 per cent of the calls actually 
matured. Why should the subscribers 
be bt1r<l0:wd with the charges for the 
rest Of the 48 per cent calls whic11 
never matured. The hon. ).'Iinis+('r 
cornparect the performance of tile 
tell•phonc· department with those of 
England ~  Jupun but incompkte 
comparisons arc not proper. 

A committee reported that more 
than 40 PPr cent of the calls v-:ere 
'wrong numb('rs'. The subscriber is 
charged for a wrong call even if he 
has dialled properly but has got a 
wrong number. In such cases a 
complaint is only natura1. 

Mr. Stephen had visited Bhuba-
neshwar after the Prime Ministers 
visit and inspected the working of 
the te1ephones there. He had to ad-
mit that the working of the tele-
phones was in a total mess That 
being so, there is little point. in in-
creasi!ng the rates. 

Some of the officers of the tele-
phone department at Calcutta, had 
stateri at . a press conference in Sep-
tember 1980 that "our bad name is 
largely due to our 0wn faults''. In ttle -
face of this admission, how can you 

expect the subscribers to accept the 
increased charges? 

I would like to know the step:-t 
that the .Government has taken to 
realise the arrears of telephone bills 
amounting ... to almost Rs. 30 crore.41. 
What steps have Government taken 
to realise arrears of telephone biHs 
from Ex.MPs? Corruption is t>ll 
the increase in this Department. ln 
the Andheri Excha.'1ge at Bombay, 
some calls were tampered with and 
12 subscribers did not pay a smgte 
naiya paise as telephone bill for 
many years. That shows that che em-
ployees are working in collusion with 
such dishonest person:::; who cheat tht! 
Government to its just dues. 

My intention is movbg the 111otion· 
i.;; more to secure a better i ~ 

than to reduce the revenues of ! l ~ 

Government. People must feel th<tt 
they are paying for an efficient <'1'· 
vice. 

Some times, the people are ;oreed 
to pay the inflated biils before their 
eomplaints arc r·1tertained It "NOlllcf 
haVP been tolerable he~ thp nri-
tisher:" were ruling us, tut ;r1ow 
when \VC have our own Goveru-
rnent. The complaints of the subs-
crihers mmt be r€'gistered and pro-
PPr action taken. It is wrong to pre-
s u rne that a 11 subscribers are i h~ 

some of them might find it difficult 
even to meet the normal rates, not 
to .speak of inflated bills Govern-· 
ment must pay proper attei.ntion to 
the needs of the rural subscribers. 

Government must take action 01?" 
the judgment of the Gujarat High· 
Court which stated inter alia: 

''Where bills show more Lhan 
thrice the number of maximum 
calls in a quarter, the Telephone· 
Department will have to is9Ue an 

ad hoc bills equal to the average 
of the preceding undisputed bills.'., 

The Task Force Committee had 
made many short-term and long-term 
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recommendations, but we do not know 
what action has been taken by the 
Government in that regard. I hope 
that the Government would say what 
they plan to do about them. .,. 
.The employees do not give court-

. t}OUS and polite service. Tile subs-
cribers pay for the service and they 
must get it. 

Only 5 per cent of the telephones 
are in the rural areas: the propor-
ti.on should be increased by provid-
ing a better telephone network for 
then1. 

An early decision must be taken 
about the e1ertronic equipment for 
t.he telephones. Mr. Stephen has said 
that this is a decade of the break-
through. The Electronics Department 
on the other hand has expressed 
dissatisfaction with the 'vorking of 
the Telephone Department. 

The ail a ~  Oil and Natural 
Ga::;, Indian Oil Corportion the State 
Electricity Boards, the Police and 
the Aviation Department have de-
cided not to import any foreign 
equipment during the Sixth Phw1 
period, but the Communications Min-
istry proposes to import telephonic 
equipment of the order of Rs. 343 
crores. That would only impose :1 
fresh burden on the subscribers and 
they would not be pleased to bear 
any fresh burdens. 

MR. CHAIRMAN: Motion moved: 

"That this House resolves that 
in pursuance of sub-section ( 5) o'f 
section 7 of the Indian Telegraph 
Act, 1885 (13 of 1885), the follow-
ing modifications be made in the 
Notification regarding Indian Tele-
graphs (4th Amendment) Rules. 
1980, published in the Gazette of 
India by Notification No. G.S.R. 
492(E) dated the 27th August, 1980 
, and laid on the Table of the n~e 

·on the 17th November. 1980:-

(i) in rule 1 in sub-rule (2), 
for '1980' substitute '1981'; 

lf.AY t. litl lndiff,n l ~ 
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Ui) ill r\11& 2(i)-

(a) in item (a), for 'Rs. 
150/-' substitute 'Rs. 80/-'; 

(b) in item (b), for 'Rs. 
75/-' substitute 'Rs. 40/-'; 

(iii) in rule 2(ii),-

(a) in sub-section (1) (a), for 
'Rs. 75/-' substitute 'Rs. 25/-'; 

(b) in sub-section (1) (b), for 
'Rs. 150/-' substitute 'Rs. 50/-'; 

(iv) in i·ule 2(iii),-

(a) against en try 1, in 
columns 2, 3, 4, 5 and 6, for 
'Rs. 125' '250', '30 Paise', '40 
Paise', '50 Paise', substituted 
'Rs. 75', '300', '20 Paise', '30 
Paise', '40 Paise' respeetivC>ly; 

(b) against entrv 2 in 
columns 2, 3. 4, 5 and (i·. for 

'Rs. 150', '250', '30 Paise. '40 
Paise', 50 Paise', substitute 
·Rs. 100', '30(J, '20 Pais-e'. 'JO 
Paise',, '40 Paise'. respectively; 

(c) against entry :i in 
columns, 2, 3, 4, 5 anu 6 for 
'Rs. 175', '250' '30 ais~  '40 
Paise', '50 ~ise , substitute 
'Rs. 125', '300' '20 Paise', '30 
Paise', '40 ah~  respectively; 

(d) against en1rv 4, in 
columns 2, 3 4. 5 a Lt l 6, ior 
'Rs. 200', '250', '30 Paise', '40 
Paise' '50 Paise', substitute 
'Rs. i50', '300', '20 Paise', '30 
Paise'. '40 ~ise  respectively; 

(V) in rule 2(iv),-

omit 'and the first 250 calls 
will also be cbar.ged at the rate 
shown in column 4 of the table 
applicable to measured rate 
systems appear.Ung in item (a) 
of sub-section (1) of section 
III'; 

(vi) in rule 3, for '100' sub.ti• 
tute '0.20'; 



(\l'U) ln rule 4, tor '50 Kms.' 
sttb»titute '25 Km.-;,' 

This House do recommend to 
Rajya Sabha that ltajya Sabha do 
concur in this resolution.'' 

SlilU tE. BALANANDAN (Mukunda-
puram) : I support this MQt:on. While 
supporting it, I want to invite the 
attention of the Minister to certain 
points. 

This is a Ministry which is be'.ng 
criticized by one and all, on many 
counts. After this Minister took charge 
of this Department, I expected that 
the experience that be has had with 
the labourers would stand him in 

good stead. In this Department, there 
are lakhs and lakhs of workers. 

In order to improve the efficiency 
ot this Department, the Minister has 
to rely mainly on 2 or 3 things. One i.s 
€quipment. The equipment should be 
modern and uptodate. For that pur-
pose, proper maintenance and L'pkeep 
are necessary. Another important 
factor is the people who work in 1he 
Department. They should be kept con-
tented and sat'sfied, so that their 
efficidency can be exploited to the 
maximum. Even, then, in a country 
like India many kinds of difficulties 
will arise. I do agree that many diffi-
culties will ar:se in such a Depart-
ment. But here, after our prei::-eut 
Minister has ta'ken charge of the De-
partment, everybody-from the Prime 
Minister downwards--has got a com-
plaint. 

With regard to the technical ques-
tion, my friend has put forth one 
main point, viz. that we will have to 
go in for modern equipment. Agreed. 
But on whom are you going to rely 
for that? We are now relying on im-
ports alone. I am not saying that im· 
porls should be stopped immediately. 
:But what sh<lu1d be the emphasis? 
'I'he emphasis should be on the point 
tb!it !n6igenous · production should he 
he'lped. 

'i'llr.oullil his Mot.fun Mr. Mhalgl 
want8 fie .-.dace .file rates. Teohnically, 
we cSlloot pass a .resolution for redu· 
c'.ng them. I knaw. But this opportu-
nity is .being taken to say something 
·about the Department. Sa, I want to 
tell the Miniater that for making the 
@<luipment uptodate, whatever indi· 
get!ous 9kiU b; there, should be used 
to the mHtiimum. Relaying on impol."ts 
should be reduc.:ed to the min;mum. 
ThG second point is with regard i11 the 
approaeh t0 the workers. I k·m .v 
something is being done. I am nd 

blaming the Min~s e  f-01· everyth>1g, 
But there is a norm fixed by the De-
partmc-:-:t for everything. But :h1:) 
Department is not giving people on 
the basis of those norms. In c>edain 
placec;, they are appointing people on 
hourly basis. In India, even wi•.hout 

any payment people w·n come for· 

ward to work, if there is hope that 
employment will be given after 15 or 
20 years. But that is not a 1'1odern-
a pproarh. So, the Minister should dis· 
cuss the problem of efficiency, with 
the trade unions in a proper marmer. 
For that purpose, the Department 
should keep its word with regard to 
the exist 'ng norms agreed to e ~ll 

the management and the worket,e. 

h~n the efficiency question can bf: 
discussed with the workers and S(!me 
solution can be found out. In en 1 l~  

a'S you know, the demands for tele-
phone rf)nnections are on the high 
side. So many thousands of le n ~ 

are ttiere. Naturally. everybody wants 
to have an automatic equipment 
which is not there in stock. 

MR. CHAIRMAN: How can you 

bring in these things? 

SHRI E. BALANANDAN: l atn told 
we are having some manual excha!lges 
there in Kerala circle. If you estab-
lish those exchanges som.ewheret then 
this burden can be reduced to a cer-
tain exten1:. 1 request the hOll.. Minis· 
·ter through you to consider tht:se 

points also. 
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THE .MINISTER OF COMMUNICA· 
--:1:10NS (SHRI C. M. STEPHEN): My 
very valued friend Mr. Mhalgi and 
· 'Mr. Balan:mdan sought to stage ano-
ther budget debate under the guise of 
.this resolut ·an. As I said on the pre-
vll..,us occasion, we had a fulfledged 
i~ nssi n  N ! aspects were gone into 
.and no aspect concerning this matter 
was allowed to go in default and I 
'nH rt replied it also. 

PHOF. N. G. RANGA (Guntur>: 
·-r ou rongratulate him for having ta-
J.\en a detailed notice of the Notitlca• 

l on. 

SURI C. M STEPHEN: That is right. 
1 ~ l e \.vith my v0ry elder brother that 
'N._· rnust n~ a 1a1e them for having 
1 ak~ n note of a iii ~ , n whieh was 
· ioirl on the TabJc of the House which 
~ l al  goes urnotirc<l. If only all 
the memb0rs hw1 tnken this mnch of 
n~e es  in this, I think the position of 
'!h'.? Dcpar1.mN1t co,_1:d have impro.,·ed 

~ nsi e a l  I mu:;t congrntulate 
him, co!11pliment him and thank him 
also for this. But the scope of the 
~i n is absolutely limitE>c1. Man;-.· of 
the matters which were mentioned I 
have already ;;inswcred. I do not want 
~ o cover the \vhole ground. It is ahsol-
• 1tely limited. We had issuetl a Notiflc-

a:ttion on 1-9-1980 which was placed on 
the T<-thle of the House. This had 3-4 
·:;;edions. One was about the insta11v.-
1 ions charges. The other was about 
the ~hi ing charges. We :had increased 
the rate of charges. There were cer-
tain other sections. Mr. Mhalgi has not 
attaeked every part of it. It is not as 
11 the entire Notificrition has been 
t.•hallenged by him. Those areas where 
"Ne have increased the calling rates, 
rhat he has left completely nnchal-
.il:.'nged. Therefore, all the arguments 
that he bas now put forward fall 
i o the ground because that part 
which he has approved, he docs not 
. \;:ant to un do it. This is the simple 
part of it. 

·SHRI G. M. BANATWALLA (Pon-
nani): Do not capitalise on small slips 
hy members. 

SHRI C. M. STE!P'°.tiEN: On 1-6-1979, 
what that time when Mr. Mhalgis :Par-
ty \". -: s in power-you had notified 
certain matters. Now he wants to go 
beyond that. Certain grades which 
were prescribed on 1-6-1979 were in 
force on 1-9-1980. For example, upto 
l-fH980, for ins .. ~ la l n charges in an 
exchange a particular capacity the ren· 
'I.al was Rs. 100. He wants to red.ice 
it to Rs. 80. This is not mine. It was 
ther·e earlier. He wants to go back on 
ih,11 in the cctse of every one of these. 
E<.1rlier for casual conection, the instal-
l,itioJl. ch,tr;es w1::'rc ns. ;10. Not the one 
I h:1d brought about. He wants to go 
!1::ick ;:i:J.d make it RS. 40. For shifting 
it w::s Rs. :10 and he wants to make 
it to Rs. 25. Before L1 all the other 
cases of shiit:ng from one .position to 
1 i ~he , it was Rs. 100. He wants to 
m:il"(' it to Rs. 50. Tl"l.eicfore, the 
attud\: of the motiO!l is not against my 
Notification. the attaC'Ji:: of the motion 
is against the Kotiiicaiion that was 
placed on the Table of h~ House bv thf' 
the,1 .'.\linister at th:lt time. He. i~ 
nt1addn;; on that two years after. He 
want:; to go back on that. This is the 
simple thing about it. 

Iv1R. CHAIRMAN: Perhaps he could 
not do lt at th:1t time. 

SI!Rr C. lVL STEPHEN: He has shown 
orw act of grace: assuming that he 
c<;mcs back to this, he wnnts the date 
of th(.• liuplementat' on to be not 1980 
but 1931. He wants to take it back to 
25, 50. 6D and all that. He is very grace-
fu}}y telling me. 4Do not implement 
from 1~9 198  This reduced mass rate 
must come into fol·ce only from 
1.9.1981.' This is what he has said. 
Now, then I will certainly support the 
proposition of his that the effective 
date> should be from 1.9.1981. 

.... (Interruptions) 

SHRI R. K. MHALGI: You do not 
fo11ow the intention of the motion 
itself. 

SHRI C, M. STEPHEN: You &re a 
well intentioned man. Have I ever 
doubted it? He has raised certain 
points. One or two I will just men-
tion about. He spoke libout 



the electronics Ministry's state-
ment. The Electronics Ministry 
has stated certain facts, namely that 
the production was not built up, pro-
duction slumped in the last four or five 
years. As a result o,t-~ha  import has 
become necessary. Conversion of the 
electronic system was not accepted in 
the course of the last period. There-
fore, 1his import has become necessary. 
What I havn done is. what was kept 
undecided, for such a long time, I have 
1 aken a deC'ision, :steps a.re being taken. 

~ i n of the Rae Bareli unit was 
~heh e  I have taken a decision. The 
\·xpansion s1art now. The building is 
~ a ing  The work is beginning. The 
d\'ctronic question \Vas shelved. I 
ha ~ 1:·1:en a decision that one million 
lines must 1Je proclucccl ev1. .. ·y year. 
W c have issued global tenders and two 
ia1'1 c.r;' .. ~ \\ i1l be sci up. The Chairman 
is smiling with B~ es a  in his 
m;nrl pro!:iably. I know. Anyway, we 
havt· stnrt('d this proC'ess Whatever 
was sheh·cd is strirt0d. As a result of 
1 be sh('.h·ing we are now force:-1 to imp-
ort. Whatevf•:· ;;;hE'lYing \V<ts done in 
1he co:lfse of h~ la.:.t four or five years 
for the major pnrt of \Vhich period Mr. 
Mhalgi must Cllso share i'csponsihility. 
I ha ~ united it, decisions arc ak ~n  

step:; a ~ being tnken. the things ha ~  
started m.uving. There is no question 
of indecision ns far <is we are con-
cerned. Nov;, the supply is not able to 
· eet the d£'mand. The only alternat-
iv.es are either to import or. to tell the 
s i ~ s that until after ten years 
1hcy will not get anything at all. That 
we cannot do Therefore import has 
qot to be resorted to. We are also 
a~king the o1her public sector units as 
io whether they will be able to supply 
llS anything. They cannot supply us 
switching <:quipment. But they can 
supply som(lthing else. On that our 
<tttempts nre open. We are seeking 
thc'r assistance. That' part of it, I do 
now. With ·regard to the other matter, 
l do not want to go into them. 

SiiRI R. K· MHALGI: Why do you 
i 1ot go t1'1to that part of the other 
matters 7 They are very important. 

SHBI. C. M. STEPHEN: What are the 
other matters? 

SHRI R. K. MHALGI: I have already 
stated. 

SHRI C. M. STEPHEN: The entire 
area. as I said, we have already cov-
ered. My friend Mr. Balanandan spoke 
about the workers' role and I think he 
knows what we are talking nbout. I 
expect from the workers a sense of 
commitment. It is not a question of a 
commercial deal. There must be a 
sense of commitment to the people. 
Two hon. Members have sponsored 
this. Mr. Bannnand<ln has li~ ene  to 
whtlt Mr. Mhalgi ihas s<!i.d, as the re-
a~ n for the deterioration. He put his 
finger right against Mr. Balanandan 
who is one of the lc8ders of the unions 
thrit we have. And then Mr. Balan-
ancb11 m:J,\' nlso take this messnge and 
ensurf' that cooperation is forthcommg. 
As for ns we are ronc<."rned we are 
doing our verv best to act the best 
things through: 

0 

Now. if some Minister will stand in 
l~l  here or in the year 2000 then that 
Minister, if he is an honest Minister 
will hnve to say that things are not 
a~ sa1i ~h  as one wou1.d like, be· 
<'ause that is the nature of this Minis-
try: and that is the position in an\ 
countr ... · Not that things cannot t·;E; 
in1p1·ov("d. They can be improved sti!l, 
still i e~ , and still improved and 
st ill there will be scope to say tha·.:. 
there iE: some scope still to be improved 
anti therefore, as an honest man I go 
aboul saying h~  things are not vs 
satisfactory as they should be, but that 
does not mean that things are bad. 
Things are improving and stiil I will be 

n e~sing that things are not as good 
as one would like to be. That does 
not mean as .1)1mebody was saying, h~  

thilw;s are in shambles. That is not a 
word to be applied to this Department. 
It is not. We have got our jumble of 
different types of instruments e a~ 

ting, about two and a half lakh wo1-
kers spread out throughout the country 
of different types, different affiliations 
and of different varieties. It can 
happen and may take place here and 
there. With all that, I may state one 
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thing, as I said, in Delhi, the daily 
complaints that we are receiving arc 
iSeven thousand and odd and the a l ~ 

are about 3,500. The total connections 
number two lakhs: whicl1 means two 
lakhs minus this are working Jairly all 
rig)lt. Per day the complaints only 
come to this. That means that the re-
maining telephones are working cill 
right. This is not a bad positio1i. i 
would request the hon. Me e ~ to 
have sympathy and an understan<liug 
of the entire thing of this Ministry, ol' 
the entire operation and of course, the 
human failure. All the siatI which are 
operating, are putting forth their best. 
according to me. Discipiine is comiug 
back. Things c.re improving. It will 
improve to the maximum and still there 
will be an occasion again to say that 
things c:an improve further. This is 
the nature of it. But things are imp-
roving. I am sure, Mr. Mhalgi will ue 
satisfied with my explanation and he 
will withdraw his motioo and allow the 
motion that was put on the TaHe o.t 
(he House by the Janata Government 
to remain as ameuaed by me. 

MR. CHAIRMAN: Now, it is 5.30. 
And at 5.3{) we (have to take up half-
aI»-hour discussion. If the House 
agrees, we can flnish this item within 
4. 5 minutes and then take up half-an-
hour discussion. 

SOME HON. MEMBERS: Yes. 

SHltI R. K. MHALGI (Thane): The 
hon. Minister has marely repeatecl 
himself while replying to the debate. 
H,e made the same points he did at 
the time of the discussion of 1.he de-
IllWlds for his Ministry. We live in age 
of science and we must aim at in-
creasing our efficiency, An attitude of 
~ la en  would not do. Dissatis-
f,a-0tic;m ·is 'law of progress is a dictum 
which should not be lost si2ht -0f. 

A parliamentary committee should 
be aiu>ointed to go into this matter 
thoroughly so that a proper assesment 
ot ~he working ot the Ministry can be 
made. 

M~  CHAI!tMAN; The "1Ue&tion ii: 

''That this House desolves that in 
pursuance of su·b-section (S) ot sec-
tion 7 of tbe Intilan e1e~a h , ~  

1885 03 of 1885), the followinc mo-
difications be made in the Notifica-
tion regarding Indian eleg ~ s 

(4th Amendment) Rule$, 1980, pub-
lished in the Gazette of India by 
Nctiflcatiuu No. GSR 492 (£) <ided 
the 27fh August, 1Q80 and laid on 
the Table of the House on the 17th 
November. 1980:-

d) in .rule 1, in sub-rule (2), for 
· 1980' substitute '1981'; 

(ii) in rule 2 (i) :-

(a) in ttem (a), for Rs. 150/-
substitute 'Rs. 80/ •'; 

~  ~n item (b), for 'Rs. 75/-t 
substitute 'Rs. 40/-'; 

(iii) in rule 2 (ii)-

( a) in ~ se i n (1) (a), for 
'Rs. 7':i/-' substitute ·Rs. 25/-'; 

n1) in sub-sect:on (1) (b), for 
(.Rs. 150' 3Ubstitute 'Rs. 50/-; 

(iv l in Rule 2 (iii)-

(a) against entry 1, coluro11s ~

3, 4, 5 anc:l 6, JOT '&. 125', '250', '30 
Paise', '40 Paise' 'fiO Paise'. subs· 
titu.te 'Rs. 75', '300', '20 Pai.se', 
'30 Paise', '40 Paise' respectively. 

,(b) Aga'.nst entry 2, in columns 
2, 3, 4, 5 and 6 far ~ s  150'. ·250'. 
'30 Paise', 40 Paise', '50 ·Paise' 
su.bstitu.te 'Rs. 100', '300'. '20 :Paise'. 
'30 Paise', '40 Paise' ·respectively. 

(c) against entry 3, in columns. 
2, 3, 4, 5 and 6, for 'Rs. 175'; '250'; 
'30 Paise', '40 Paise', '50 Paise', 
substitu.te 'Rs. 125', 1300', '20 Palse'. 
'30 Paise', 140 Paise' re$pectively. 

(d) against entry 4, in columns 
2, 3, 4, 5 and 6; for 'Rs. 200'; 
130 ·Paise, ·'40 Palse' '50 P·aise-' 

------------------------
•The .original speech was delivered in Marathi. 
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rubstitute 'lts. 150'. '300'. '20 
Paise', '30 Paise', '40 Paise• res-
pectively 

(v) in rule 2 (iv)-

omit 'and the first 250 calls v:ill 
also be charged at the rate shown 
in columns 4 of the Table applicable 
to measures rate systems appear:ng 
in item (a) of sub-section (1) of sec-

tion III'; 

(vi)in rule 3, for '100' substitute 
'0.20'; 

(vii) in rule 4, for '50 Kms' subs-
titute '25 Kms'. 

This House do recommend to Rajya 
Sabha that Rajya Sabha do concur 
in this resolution.'' 

The motion was negatived. 

11.33 hrs. 

HALF-AN-HOUR DISCUSSION 

DISTRICTS TN VARIOUS STATES AFFF.CTED 

BY DROUGHT DURING 1980-81 

SHRI G. NARASIMHA REDDY 

Adilabad): With reference to the 
answer given by the hon. Minister f(>t' 
~ i l e to Starred Question No. 
478 on 23 March. 1981. J would like to 
raise certain points arising out of the 
answer given by the hon. Minister. 

This is the t'.me when the entire 
~ a es are s e in~ from drought con-
ditions. The month of May is ~  

severe h~  this is the proper i ~ f 0r 
~ in~ sufficient relief to the ai i~ 

whkh ~ e sufferinrt from ~h  As 
l sPe th,,. ,,.ntire list which wai:; laid 
n,, tli '!' Table hy the hon. Minister, 
three Rtates i.e. Andhra a e~h  

T,qmt· Nadu and KRrnafaka are snffer· 
i l~ ! •om severe droueht conclitfnns 
H-1lt:1 : P.;ir. As you Rll know. Andhra 
Prad< 1h n na ~l , even last year, 

had ' •tiered drought and cyclonic con-
ditions The people of Andbra Pra-
desh have been facing drought and 
cyclonic conditions for the last two, 
three years. The ent'.re machinery 
· of the State Government has been 
geared up. In spite of that, the 
people in rural areas in some of the 
districts, have started migrating for 
want of employment and clri.nking 
water. AlthQugh all the MLAs, 
Ministers and the Government offl· 
cials have been trying to create confi· 
dence among the people of Andbra 
Pradesh that the Government is there 
and the Central Government is there 
to take care bf them and to give all 
the ass'stance that lhey require, the 
situation is so gr!lve that most of the 
people have alre<tdy migrated. And 
the remaining µeople who have not 
migrated, have been transporting 
drinking water on tractors, trucks and 
so on and so forth. Here I would like 
to ask certain specific questions and ex-
pect specific answers from the hon. 
Minister. It is not a fact that the States 
of Andhra Pradesh and Tamil 
Nadu are suffering almost with 
the same intensity of drought? In 
Andhra Pradesh the post-monsoon 
drought-affected area is about 22 
Iakh hectares, while in Tamil Nadu 
it is about 23.50 lakh hectares. The 
population affected by drought in 
Audhra Pradesh is about 200 lakhs 

wh'Je In Tamil Nadu it is about 2l!Ul0 
lakhs. The assistance soui?ht by 
Andhra Pradesh was Rs. 159.33 crore51 
but. on the basis of reports, a reiJing 
of Rs. ~~ crores has been fixed. 
Tamil Nadu soui;rht assistance of Rs. 
1 RO.RR crorP.s. According to reports, 
~ ceilinf! of ~  60.91 crores lrns been 
fi"-:'Pd in fhf' n~  of Tamil Nadu. Jf 

the sbth;Urs whiC'h I have !'!iven arP. 
MTTf1<'t. 1hen :t is verv f'lPar. that both 
th.,. Sti:ttec;; arP h:tv?ng almost the same 
fnterisitv of drom!ht. WhilP Andhra 
~ esh and Tamil Nadu Asked for 

Atic:isti:tflr.,,. of Rq. l l l ~ l <'rnrei:i in~ 

'fh. lAO.AR N'orpq, fhP. Gnvr.rnmPnt nl 
nni~ h~~ n1armitte.rl nnlv Re:. ~~ 

t",.orec; for nnl ~ l l~h  whil"!' H: 

"-SlR le i ~ Rs. R0.91 erorei:i tn 
Tamil Nadu. I have not been able 
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. :to. understand the rationale for this 
• 1in splte of going through all the Te. 
levant papers and the answer of the 
. hon .. ·Minister in reply to the Calling 
Attention in the Rajya Sabha. 

In such cases the most relevant 
thing is not the source from which 
you get the money, but it is the ceil-
ing recommended under the ditleren t 
heads. 

MR. CHAIRMAN: What was the 
recommendat:on of the Central Study 
.team? 

SHRI G. NARASIMHA REDDY: 
The ceilings I have mentioned of 
Rs. 23.33 crores for Andhra Pradesh 
and Rs. 60.91 crores for Tamil Nadu 
are from the repart of the Study team. 
Although both the States are suffer-
ing from the same intensity of drou-
ght, both in regard to population and 
areas affected, this disparity has been 
shown. 

The Andhra Pradesh Government 
have requested the Centre to permit 
them certain schemes for soil conser-
vation and containers for distribution 
of water. Without containers we 
will not able to transport a e~ from 
a place where water is available to 
a scarcity area. They have also 
suggested a subsidy for marginal far-
mers. While all these items have 
been permitted for Tamil Nadu, In 
the case of Andhra Pradesh, all these 
have been denied to us. 

PROF. N. G. RA.NGA: Why? 

SHRI G. NARSIMHA REDDY: I 
hope the hon. Min!ster agreeds with 
all the statistical figures which I have 
~i en  The :R.evenue Minister of 

Andhra Pradesh bas met the Prime 
Minister in this connection and acqua-
inted her with the serious drought 
condition obtaining there. When the 
MLAs and the. People ~ our cans-

tituency ask why this discrimination, 
we have no answer to give . 

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi): A non-Congress Gov-
ernment is functioning there. 

SHRI G. NARSIMHA REDDY; When 
our Revenue Minister met the Prime 
Minister, she gave a patient bearing 
and promised to look into the matter. 
So, I would request the hon. Minister 
to categorically state that the Govern-
ment of India would raise the ceiling 
of Andhra 'Pradesh upto Rs. 60 crores, 
which is the ceiling permitted to the 
Tamil Nadu Government. 

MR. CHAIRMAN: The Minister 
may kindly reply. (Interruptions). 

The Minister will reply and then they 
will ask questions. 

THE MINISTER OF AGRI€ULTURE 
AND RURAL RECONSTRUCTION 
AND IRRIGATION (RAO BIREN-
DRA SINGH): Sir, the hon. Member 
knows that the drought situation in 
the country, in almost all of the States 
that suffered, even dUTing 'the year 
1979 is still perS'isting. Andhra 
Pradesh is one of the States which 
have suffered the most. Tamil Nadu 
also is in district, so is Karnataka, 
parts of Maharashtra, Rajasthan and 
certain other areas. As you kn<>w, 
the Central Government cannot fully 
compensate for the Joss that the peo-
ple suffered on account of drought. 
We have certa'in rules and regula-
tions and formula for giving some as-
sistance under the non-plan bead and 
some under the plan head. As soon 
as we received a Memorandum from 
the Andhra Pradesh Government, we 
asked the Central team to visit. 
Andhra Pradesh was suffering from 

i ~h  even in the pre-monsoon 
weather last year and after the visit 
of the Central Team, a sum of some-
thing over Rs. 19 crores was flxed as 
ceiling for expenditure. Again, on 
account of drought which was persist-
il)g in the post-monsoon period, the 
Central Team visited the a e~ an<\ 11 
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ceili;ng. on. expenditwe. ·ot· Rs.-23. cro-
res and something was again sanc-
tioned. The total. comes to a little 
over Rs •. 42 crores under the plan and 
non .. ,pd'n heads. Tamil Nadu also 
had been auffenng, but Tamil Nadu 
did not ask for any Central Team to 
visit in the pre-monsoon period. It 
was only late in tht. post-monsoon 
period, that the Tamir Nadu Govern-
ment approached the Central Govern-
ment. The hon. Member is right in 
saying that the intensity of distress, 
the area affected. the number of peo-
ple atf ected are almost the same 
both in Tamil N adu and in Andhra 
Pradesh. But whereas in the case 
of Andhra Pradesh sanction has ibeen 
accorded by the Government of India 
twice on the recommentlation of the 
Central Team and then the high level 
Committee, 'in the case of Tamil Nadu, 
as far as I know, so far no sanction 
has been given. There was a recom-
mendation of the High Level Com-
mittee for Rs. 58 crores and something. 
The Central Team recommended, 
as the hon. Member said, Rs. 60.9 
crores, but something was cu!ftailed. 
But the final sanction has not been 
issued. But on account of the dis-
tress in the State, I am told that Rs. 
10 crores have been given as advance 
assis an~e  But the final decision 
has not been taken for Tamil Nadu. 
Therefore, there is no question of any 
partiality being shown to a particular 
State. 

PROF. N. G. RANG A (Guntur): 
Not partiality, but blind spot so far 
as Andhra is concerned. 

RAO BIRENDRA SINGH': Mr. Vaj-
apayee may not feel happy if I say 
that it is not on account of the re-
commendation for non-Congress Gov-
ernment that Government of India 
has done something more than it has 
done for Andhra Pradesh._ 

Another Central Team is soon visit-
ing Andhta Pradesh from 5th to 8th 
of this month.· That means, it is going 

tomoNow. Tbe Ce)ltral Team visi-
ted laSt time. It was decided that 
after the assistance has· been utilised· 
and the Central G&vernment receives 
a report from Andhra Pradesh, a 
Team will again be sent. 

~ N. G.RANGA: There are 
three items of expenditure which 
have not been sanctiQned for And bra. 

RAO BIMNDRA SINGH: Ad hoc 
advance of Rs. 10 crores was sane-
tioned:- That has been given. .We 
do not yet know on what particular 
items of rel'ief this sum of Rs. 10 cro-
res is being spent by Tamil Nadu Gov• 
ernment. May be, in the hon. Mem. 
<hers nformation is more than what I 
have got. We hope that the Central 
Government team visits Andhra Pra-
desh soon aga'in. On receipt of their 
Report, Andhra Pradesh will also get 
adequate relief. We shall take all 
those recommendations into consi-
deration fully. 

PROF. N. G. RANGA: '.plank you. 
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~~ 1~ ~  
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MR. CHAIRMAN: How can the 
Minister reply? Has he come pre-
pand to an11Wt:r1 sueh question? 
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Para 4 as communicated by the Gov-

ernment of Inclia vide letter No. F. 

43( 1) PFI/79 dated 25-4-1979 
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~i ~  CfiT ~  CfiW ? . 

MR. CHAIRMAN: It was a discus-
sion regarding Andhra Pradesh. You 
are now going to Raj asthan. You 
should have taken the trouble of ask-
ing for Half-An-Hour discussion on 
Rajasthan. You give a separate 
notice on Rajasthan if you are · so 
sincere a bout it. 
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SBRI GIRIDHAR GOMANGO 
(Korapnt): Almost all the districts in 
Orissa last year have been devastated 
by drought. Some times drought 
and some times cyclone and some 
natUTal calamity or the other has 
been the annual feature of the State. 

I would like to know whether the 
Government Of India, keeping this in 
View, have taken any permanent 
measures to check the natural <:alami-
ties like drought and whether any re-
lief is proposed to be. provided to the 
Statt-'loftl'nment by· the Centre. 

ls .the Centre going to provide ir-
rilation facilities as a permanent 
solution to the problem? 

Is Government going to set up any 
Working Group on Drought to recom-
mend permanent measures to be 
taken !by the ia~s and the Centre 
to check drought and other natural 
calamities? 

What is the assis~ provided by 
the Centre to the State of Orissa for 
the years 1980-81? 

What is the future programme of 
the Governments both at the Centre 
and in the States by way of taking 
permanent measures to solve the 
drought and famine conditions caused 
by natural calamities? 

SHRI CHITTA BASU (Barasat): I 
have three questions to ask. 

The Government is a ware of the 
fact that several districts of Tamil-
nad u are in the grip of severe 
drought. 

AN HON. MEMBER: He has ans-
wered. it. 

R1-:m1 CHITT A BASU: Just listen. 
Merely mentioning does not mean that 
he has answered everything. 

·Recenily a Central Team visited 
Tamilnadu. Tamilnadu Government 
wanted that certain financial assis-
tance should be given to it to meet 
the expenditure for the drought-stric-
ken areas. My first point is what 
was the demand from the Govern. 
ment of Tamilnadu and what has 
been the result of the Study of the 
Central Team and to what extent and 
under what conditions the Central 
Government has agreed to render 
financial assistance to the Tamilnadu 
Government? 

Drinking water is the main problem 
apart from other problems in the 
drought-affected areas. 

AN HON. MEMBER: Fodder is also 
a prQblem. 



Districts ... : iri' ,,atious · · · 
S!ates affected· 

SHRr CHm'A BASU!'lt is ceneral-· 
ly" ·felt · that due to want ~ supJ>ly 
of rig.&, it was not possible to provide 
drinking water. I particularly men-
tion the drought ... affected areas. Seve-
:ra1 State Governments have been 
asked t0 loan rigs. I want to know 
which are the State Govemments 
which required the rigs and what are 
the State Governmens which are 
pro\l"ided. rigs on loan. 

Has the Central Government set up 
a permanent machinery, a permanent 
source of supply of adequate, capable, 
and· eff'ective rigs in any State to meet 
the g-ituation? 

18.00 hrs. 

My third question is this. The 
general practice Of the Government of 
India is to give assistance to the State 
Governments in the form of Plan al-
location; that is, the State Govern-
ments can get financial assistance on 
the condition that that amount will 
be adjusted against the Plan alloca-
tion. Many of the State Govern-
ments are not in a position really to 
step up the tempo of development 
and meet the needs of the social wel-
fare measures which are expected of 
the State Governments by the people 
of the States concerned because they 
are short of the necessary funds. The 
Government of India, instead of fol-
lowing that methOd of adjusting the 
advances against the plan allocation 
fGr the States, should straightway 
give ftnanci.aI assistanee from the Cen-
tre to Jlleet the situation. Would the 
Government take up this policy after 
reversing the earlier or the existing 
poliey in regard to financial assistance 
to the States? 

RAO BIRENDRA SINGH: Hon. 
Member Mr. Jain drew my attention 
to the conditions in Rajasthan. I 
agNe .witlt the hon. Member that the 

conditions in Rajasthan are really dis-
tressing. Large areas in Rajasthan are 
. drought-prone areas, desert areas, and 
this is a problem which wm have to 

be tackled on a long-term basis to 
save the misery of the people year 
after yeal'. FeF that mattel", · apart 
from providing relief in times .of. need 
from year to year, the Gaverin.ment 
of Indi• is always considering various 
pi'ojects-and schemes to reliev-e the 
people permanently from ~e e e ~ 

ot drought. For that matter, irriga-
tion is one of the most · essential 
things. Projects are being taken up 
and are being speeded up in all these 

gh a ~ e  areas, and we hope 
that, with exp;1.mJion in irrigation, ·a 
large part of these areas will be free 
from this calamity. \ 

In .Rajasthan there is a ·provision of 
Rs. 7.74 crores as ~a gln money. The 
hon. Member wanted it to be raised. 
This is an amount sanctioned by the 
Seventh Finance Commission. We 
cannot increase it in the case of any 
State. But this money is at the dis-
posal of 'the State Government to 
spend under al1 conditions of natural 
disasters, and over and above this 
money for what the State Govern-
ment needs, they approcah the Cen-
tral Government; and this is our 
system of providing relief. 

We have also been providing rigs 
to all the States. Mr. Chltta Basu 
and Mr. Paswan wanted to know what 
we had !been doing. The State 
Government place an order for rigs 
and they are supplied through the 
DGS&D. Apart from that, we re-
quest the States which have got ri'gs 
to send them on loan to the States 
which need them. This has been done 
last year; the prime Minister herself 
wrote to the Chief Minister; we pUlr-
sued the matter. This year also the 
Prime Minister has written letters 
t& the Chief Ministers to give these 
rigs on loan. The resuls are .... 

SHRI ATAL BIHARI VAJPAYEE: 
Which is the coordinating authority? 

RAO BIRENDRA SINGH: The 
results are that Bihar has loaned flve 
ries-tw0 to Andhra Pradesh.. and 
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three to Karnataka; Madbay Pradesh 
has sent 20 rigs on loan-five to Andh-
ra Pradesh six to Karnataka and nine 
to Tamil ~  Uttar Pradesh has sup-
plied ;!,ght rigs four to Karnataka, two 
to Maharashtra and two to Tamil 
Nadu. West Bengal also has given 5 
rigs on loan. They have sent them to 
Andhra Pradesh. Orissa also has sent 
4 rigs to Tamil Nadu. Rajasthan also 
has 6 rigs. 20 rig5 were supplied to 
Rajasthan by DGS&D in 1980. That 
is only last year. 13 rigs were sup-
pled this year and 20 more rigs will 
be supplied in June or soon after 
that. So, these are the rigs for Raj-
asthan. But there is a large number 
of rigs already working in Rajasthan 
and the State Government has infor-
med us that they do not want any 
rigs from other states in Raja;:;than. 

'11 ftrtm) '1Tt:f eimf ("+ft (1 c:fl ~  )  : 

~e ni ~~~~ ~ 

~ ~ ~i  ~  ~~ tfT 1~ ~ I 
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l ~ f'fl ~ ~  ~ cvlft ~ 
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'*" ftr(QT() ~ amt : 1 l ~ 
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RAO BIRENDRA SINGH: This is 
the position. Rajasthan has got a 
ceiling of Rs 20.10 crores sanctioned 
for pre-monsoon relief and Rs. 20.20 
crores more have been 8a1.t1ctioned in 
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case Of iRajasthan. That brings the 
total to Rs. 40.30 crore.s for Raj asth 'in ... 

"" firt&"T'(r ""' ~ : 1 ~i  
lfiT 174 ~ ~ ~~  

""' ~  f q \if) :enf ~l , 
4 ~ ~  ~~  GiTct t I \ifT ~1  ~ ~ 

~, ~ ~ ifflT 1~ ~ 

A central team has visited Rajas. 
than again. It visited in April from 
15th to 18th April. Their report is 
awaited and as soon as it is received, 
we shall bz able to sanction more 
money for relief for Rajasthan. 

I do not think the hOn Member is 
interested in knowing the area affec-
ted in Rajasthan and all these figures. 
Orissa also has been suffering but at 
present there is no drought in Orissa. 
But Orissa got --relief in the pre-mono-
soon weather. Last year we provi-
ded substantial relief for Orissa also. 
Relief is given both under the non-
Plan and Plan heads. It is for cattle, 
drinking water, fodder for cattle, em-
ployment of people and agricultural 
practices. Short-term loans are also 
given for agriculture. There are 
various heads under which this relief 
can be utilised and we hope that the 
Government of India .,.,.m be able to 
provide as much relief as the States 
need in case of drought. 

MR. CHAlRMAN: The House stands 
adjourned to meet tomorrow at 11 a.m. 

18.09 hrs. 

Th.le Lok Sabha then adjourned till 
Eleven of the Cloc.k on Tuesday, May 
5, 1981 jVaisakha 15, 1903 (S). 
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